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LOK SABHA DEBATES

LOK SABHA

Thursday, July 11, 1996/Asadha 20, 1818 (Saka)

(The Lok Sabha met at
Eleven of the Clock)

[MR. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

[Translation]
Legislation For Agricultural Labouters

+
*21. SHR! PAWAN DIWAN

SHRI RAMASHRAY PRASAD SINGH :

Will the Minister of LABOUR be pleased to
state .

(a) whether a proposal to enact a Centratl
legislation for agricultural and construction labourers
s under consideration of the Government:

(b) if so, the salient features thereof;

(c) whether the State Governments have also
been consulted in this regard,

(d) 1 so, the details thereot. and

(e) the present status of the above Central
legislation?

(Enghsh]

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) - (a) to (8) A Statement is laid on
the Tabie of the House

STATEMENT

The Central legislation for Construction Workers
has already come Into ex:stence by way of
Ordinances viz., the Buiiding and Other Construction
Workers (Regulation ot Employment and Condition
ot Service) Third Otdinance, 1996 and the Building
and Other Construction Workers' Welfare Cess Third
Ordinance, 1996 Bills to replace them by Acts of
Parlament are being introduced in the currant
session of the Parliament Copies of the Ordinances
on construction labour have been iaid on the Tabie

o the House on the commancement of the current
Session.

The proposal for a Central legisiation for
agnicultural workers 1s under active consideration of
the Government with a view to ptovide ol the
regulation of thaeir employment and working
conditions and to provide for their weltara The malter

is at an advanced stage of consideration and
decision.

The State Governments have been duly
consulted.

The matter regarding Central Legislation for
Agricuitural Workers came up for discussion in the
State Labour Minister's Conference held in August
1882 and July, 1983 pursuant to which State
Governments have sent their views. in a meeting of
State Labour Ministers and Labour Secretaries taken
by Union Labour Minister on 17-18/May, 1995. a
general consensus had emerged on the need for
Central legislations for agricultural and construction
workers. {t was decided, however to provide for
sutficient flexibility to the State Governments In
implementation according to the prevailing local
conditions,

[Translation]

SHRI PAWAN DIWAN : Mr. Speakar, Sir. there are
large number of construction workers and agricultura!
labourers in the country. It has been said in reply
about construction workers that the third ordinance
has come into existence in 1996, and it wiil be moved
in the Parliament in the form of a bill This is really
a very good thing. but | am feeling that the agricultural
labourers have been ignored because neither any
ordinance has 8o far been promulgated for them nor
there is any proposal for bringing any bii A Labou:
Ministers’ conference was heid on 17-18 May, 1985
and the issue was discussed in it. The advice which
was solicited from State Governments in July-August
§2-93, has not been acted upon My humble request
1s as to why an ordinance has not come so tar in this
regard. It is necessary to discuss it in this session
only because agricultural workers have macde the
country self-reliant in terms of agricullure | wan! to
know trom the Government as to what the Government
Is going to do for making these poor labourers se!
reliant,

[English)

SHRI M ARUNACHALAM . Sir, agriculturat
labourers is an unorganised sector We have not
negiwcted 1t The new Government's Common
Minimum Programme has clearly mentioned that this
lagislation is 1n advanced stage, we are taking it to
the Cabinet and afier the approval of the Cabinet
we will be placing it in the House.

[Transiation)

SHR! PAWAN DIWAN Mr Speake: Sir | wantte
ask the next supplementary question | have not
received a clear reply to my question The ordinance
has been piomulgated for construction workers and
the bill is being framed, but why agricultu-al
labourers have been ignored, why an ordinance has
not come nto existence for them as well and why
the issua of biinging a bili tor them is not being
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discussed? Whether any time-limit has been fixed
for this?

[English]

SHRI M. ARUNACHALAM : Sir, | have already
said that we are taking it to the Cabinet and after the
approval of the Cabinet, we will be coming to the
House with the Bill.

[Translation]

SHRI RAMASHRAY PRASAD SINGH : Mr
Speaker, Sir, before | could ask you a question, |
want to draw your attention towards the fact that
when you were Labour Minister, then, a Private
Member's bill was discussed. | had also participated
in that and you had given us assurance that you are
bringing a bill for agricultural labourers but so many
years have elapsed and nothing has happened so
far Today, you are Honourable Speaker, of the Lok
Sabha. Therefore, you are urged upon to put pressure
on the Government for such a bill.

Mr Speaker, Sir, it has been said in reply to
today's question that a Labour Ministers and Labour
Secretanes Conference was held on 17-18 May, 1885
in which a unanimous decision was taken that it will
be made flexible and then it will be given to states
in order to enforce it as per their circumstances |
want to ask from the Minister the details of such law
that you are going to enact and which will be handed
over to State Governments,

[English]

SHR!I M ARUNACHALAM Sir, State
Governments of Kerala and Tripura have already got
this Act In Kerala it is being implemented but in
Tripura it is yet to be implemented. | am aware of
the .{Interruptions)

MR SPEAKER
answer

SHRI M ARUNACHALAM  Sir, this issue has
been deliberated upon time and again in the Industry
Ministers Conference with the Secretaries to the
Gevernment of India and the Secretaries of the
States | know the importance of this legisiation.
Therefore, we are taking it to the Cabinet very shontly
ann a'ter a decision in the Cabinet, we would bring
a Bili 1c the House

He has not completed his

[Transiation]

SHAR! RAMASHRAY PHRASAD SINGH . Mr.
Speaker Sir, Handing over an Act to State
Governments has been mentioned here the laws
enacted by State Governmaents for labourers are not
being enforced there !t 18 wrong to handover it to
State Governments when minimum wage is not being
given to them
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[English]

SHRI HANNAN MOLLAH (Utuberia) : Sir, this
matter has been discussed in the House time and
again. Now, we are happy that the Government is
planning to bring forward a Bill in this regard.

Sir, there are two parts of my question. The first
part of my question is about the construction
labourers. | would like to know from the hon. Minister
whether the Government has received any
memorandum form the organisation of the
construction labourers protesting against certain very
inadequate provisions of the Ordinance promulgated
on the construction fabourers, which does not serve
any purpose beneficial to the construction labourers
If so, whether the Minister has considered the points
raised by the organisation and wiether or not he 1s
going to make amendments before placing the Bill
in this House.

As regards the agricultural labourers, as you
know, there had been a lot of discussion about them.
You, Mr. Speaker, Sir, are the most well-known person
in this regard. | would like to know whether, as’
promised by the Prime Minister that he would try to
bring this legislation on the agricuitural labourers in
this session—when the representatives of the
Agriculture Labour Union and other unions met the
hon. Prime Minister, he assured that it would be
done in this Session-—the Bill 1s going to be
presented in this session and also would be passed
in this Budget session of Parliament

Secondly, | would like to know whether the
expenditure part has besen taken into consideration
or not. Whan the Agricultural Labourer Act will be .
passed, how will you provide the expenditure for
implementing this Act? | would like to know whether.
In the given situation of the limited tinancial power
of the State Government, adequate care has been
taken to provide sufficient fund for the
implementation of this Act.

SHRI M. ARUNACHALAM ' Answering the second
part of the question lirst, | would like to say that we
are trying our best to bring a Bill regarding
Agricultural Labourer in this Session itself !t is up to
the Cabinet 10 decide. Coming to the expenditure
part, | would like 10 say that we will consider 1t.

Coming to the firs! pant of the question regarding
amending the Construction Workers and Labourers
Act, it is up to him to bring an amendment and
discuss it in the House. The House has to decide
about it.

SHRI RAMENDRA KUMAR : Sir, the reply is not
satisfactory

SHR! MADHUKAR SARPOTDAR In his
claritication, the Minister has said that the
Government is considering it. Which is the
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Government who Is going to consider this particular
Bill? This is the only question that { want to ask.

SHRI M. ARUNACHALAM
the Cabinet has to consider it'.

MR. SPEAKER : Please do not interrupt like that.
| have not permitted you

I said, ‘specifically,

[Translation]

SHRI SATYA PAL JAIN (Chandigarh) Mr.
Speaker, Sir, | want to know two things from the
Minister One thing that comes to my mind in regard
to agricultural labourers and constructions labourers
is that the court case relating to any dispute or ciaim
takes so much of time that it becomes ditficult for a
labourer to stay there for such a long period Whether
any remedy will be provided in the law that you are
going to enact and whether any time bound institution
for speedy disposal will be provided and whether
any remedial forum will be there, in which workers
may put their claims and which could be decided n
one or two months? Problems occur in its execution
- as well The authonty which decides the ~ aims
should have ample powers so that one could get the
cfaim in a specitic ime. We have seen in regard 1o
the land reforms Act that big-landlords do not jet it
be implemented, even though the orders are existing
Labourers are keep on moving from one place to
another frequently Therefore, they find it difficult in
getiing them restored

Third thing | want to ask ts that whatever I1s the
provision of providing free legal aid under the Act,
whether you would like to involve those agencies in
it so that the workers who are not in a position 1o
ray the fee of a lawyer could ge! a lawye!?

The tourth thing 1s that you have said time and
again that

[Enghish)

"We will try our best to bring this legislation in
this House” Can you give us assurance as to whan
will you bring this legisiation specitically, say, three
ot four months? Otherwise, it will keep on pending
for years together and it will have no effect.

MR SPEAKER
question

SHR!' M ARUNACKALAM Our prime objective
Is to bring a Bill in this 1egard as early as possible
| have said i1 before also. as soon as the
Cabinet approves it we will bring this legislation n
the House

SHRI SATYA PAL JAIN Let the Minister say
that he will bring this legisiation in this Session
itsell otherwise saying as early as possible may
means five years also and that will not serve any
purpose

| think you have put your
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[Translation)

SHRI GANGA CHARAN RAJPUT : Mr. Speaker,
Sir, | want to know from hon. Minister through you.
as to whether the Government has any proposal to
increase the minimum wages of agricultural labourers
and the labourers of unorganised sector involved in
construction work. Different states have got ditferent
minimum wages. | want to know as to whether you
are going to enact a Central Minimum Wages Act
whereby a unitorm minimum wages could be faig all
over the country.

[English]

SHRI M ARUNACHALAM : The existing labour
laws, like the Minmum Wages Act, Equatl
Remuneration Act are applicable tov this sector !t s
up to the State Government to decide about it

SHRI A C. JOS : Mr Speaker. Sir, for the first
time in this country a legislation for the establishment
and regulation of the welfare fund for the construction
workers was established in Kerala This was
implemented in Kerala and it is functioning very wel
This i1s the only law regarding the construction
workers that 1s being implemented in Kerala The
Weltare Fund corpus has reached to about Rs 40
crore Is the Government prepared to adopt the
provisions of the Kerala Wellara Act in entirety sc
that there 1s no outside agency and from the
contractors or the Government the mcney car be
taken for the Weltare of the workers?

Sir, the Ordinance placed before the House s
not practicabie It 1s not a legislation at ail It cannot
do any good for the waltare ol (interruptions)

MR SPEAKER You can discuss 1t when the B:li
15 before the House for discussion It is too early tor
you 1o say that now

SHRI AC JOS Sir, will the hon Minister be
prepared 1o call a meeting of representatives ot al
the Centrai Trade Unions so as to tormulate
necessary amendments to the Bill put before the
House?

SHRI M ARUNACHALAM Sir. as you are weil
aware, the Labour Ministry constituted a study team
In 1992 to visit Kerala and assess the working of the
Construction Workers Weltare Fund and also the
mode of its admimistration through Tnipartite Boards
set up for the purpose The Study Team under the
Chairmanship of the Additional Secratary. Mimistry ct
Labour. and consisting ot senior ofticers from the
Ministries of Surface Transport and Urban
Developmant, visited Kerala from 23:d to 25th of
June, 1882 to assess the implementation of the
Kerala Construction Workers Weltare Fund Act 183¢
After examining their report it was decided to sub.nit
a proposal o incorporate in the original Bill of 1818
The provision 1s regarding the Construction Workn's
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Weltare Fund on Kerala pattern with powers to the
Construction Workers Welfare Fund Board to levy
one per cent of the construction cost on works
undertaken by the Central Government and its agency
to conform it with Article 285 of the Constitution. It
has also been decided to incorporate a provision for
providing temporary shelters to construction workers

coming from outside. Sir, moreover, the State .

Government shall have also powers to frame rules
for constitution of the Fund and its
administration...(/nterruptions). ..

SHRiI A.C. JOS : Sir, that does not form part of
the Question.

MR SPEAKER . As far as the construction
workers are concerned, the Bill is coming before the
House You can have a long discussion on that.

DR T. SUBBARAMI| REDDY : Sir, | must get an
opportunity 1o speak on this.

MR SPEAKER : Question No.24.

DR MURLI MANORAR JOSH! : Sir, let Question
No.24 and Question No.27 be taken up together
because they are more or less on the same subject.

MR SPEAKER : Yes. Question No.24 and
Question No.27 will be clubbed together.

[Translation)
Prasar Bharti Act, 1990

+

‘24 SHRI SANTOSH KUMAR GANGWAR
SHRI E AHAMED

Will the Minister of {INFORMATION AND
BROADCASTING be pleased to state

ta) whether tha Government propose to amend
the Prasar Bharti (Broadcasting Corporation of india)
Act 1890,

(b) '* so. the detalls thereof;

fc) the time by which it 1s likely o be amended,
anrd

id) the detalls of the amendments proposed to
be made?

[Engiish]

THE MINISTER QOF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
ISHRI CM IBRAHIM; /a) to id) Cerain changes,
inter-asa In the proposed organisational structure
¢f the Corporation, as envisaged in the Prasar
Bharati Act. 1990, may be required in the light of the
rapidly changing broadcasting scenaric because of
increased international satellite broadcasting in this
part of the world A three member Expert Group has
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. been constituted on 28.12.95 to review the provisions

of the Prasar Bharati Act and to make
recommendations. Further action would depend on
the outcome of the recommendations of the Group.

Cancellation of Telecast of
“The News Tonight”

*27. DR. MURL! MANOHAR JOSHI :
SHR! SRIBALLAV PANIGRAHI :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether telacast of the programme "The News
Tonight” was cancelled by Doordarshan on June 14,
1996,

(b) If so, the reasons therefor, and

(c) the action taken against the defaulting
ofticers?

THE MINISTER OF Civil AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) Yes, Sir

(b) The programme could not be telecast since
the tapes were received too late from M/s NDTV to
praview.

(c) Does not arise

[Translation]

SHR! SANTOSH KUMAR GANGWAR -~ M:
Speaker, Sir, it appears that the intention of the
Government about implementing the Prasar Bhart
Bill is not clear. The previous Government shouid
have implemented it promptly but it did not consider
it This Bill was passed by the Parhiament in 1880
and hon President had given his consent to it on 12
September 1980 and thereafter it was consigned to
dustbin because the then government and ruling party
had used it as a mouth piece. Thirty four M Ps in
1994 and 53 M.Ps in 1895 had wntten for its
implementation.

That 1s why the standing Parliamentary
Committee while criticising it had observed that the
Government has adopted a dilly-dallying policy. Later
on, the High Court of Caicutta gave its verdict and
said that it should be implemented by 1995 But the
Government has not paid its attention towards it. The
consequence is that a three member expert team
was constituted on 28 12 95 At present, Electronic
media 1s on the threshhold of good expansion in the
country as well as outside but the situation in India
is worsening so much so that people do not want to
see Doordarshan programmes. They are dependent
on Zee TV or other channels 1or news and tend to
rely on what i1s delivered on these channels A!times,
we are faced with very difficult situation | would like
1o know from hon. Minister through you, as to who
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were the three members in the expert commitiee
constituted on 28.12.957 What was their term of
reference and by what time they were supposed to
submit their report.

SHRI C.M. IBRAHIM : This was a three member
team. Hon. Sengupta jee was its
chairman..(interruptions) They should have submitted
their report by the end ot July. They have asked for
extension for the second time and we have given it.
| want to tell the hon. Member that the present U.F.
Government is committed to it and it is also in our
programme to bring the Prasar Bharti Bill with tull
autonomy and as soon as the report is made
available, we will talk to the parties from both sides
and with their suggestion in mind, etforts will be
made to put forth a bill In the House

SHRI SANTOSH KUMAR GANGWAR . Mr.
Speaker, Sir, this question is very important and so
many people will like to ask their questions in this
regard Therefore, | want clarfication on two-three
points briefly. As far as my information goas, its report
was to be submitted within three months latest by
March But you have said about ‘by the end of July'

SHRI CM IBRAHIM - We have extended .

SHRI SANTOSH KUMAR GANGWAR : | want to
know whether its interim report has been recewved?
Finally. ! want to ask whether you couid give a dead
live for it You alfl must be knowing the period by
which your government is going to last. Therefore,
you can do something before that If you give a
definite date in this regard, then it will be very good.

SHRI C.M. IBRAHIM . It 1s right that we have
extended it by the end ot July. The problem is that
more than 40 thousand workers are working in the
Doordarshan and All-India Radio, they too have got
some issues, they want to tnclude them n it
Thetefore, we have said that it is better if you give
it by the end ot July !f the report 1s submitted by the
end of July then we will try to implement this Act as
soon as possible and as a Minister I want that

[English]
The United Front Government will definitely get

the credt But, as a Minister | will also get the
credit (Interruptions)

[Transiation]

SHR| SANTOSH KUMAR GANGWAR . But fix up
any date

[English)]

SHR!I E AHAMED Sir, when the Prasar Bharati
Act came Into torce, thete was only one national
network, Doordarshan Now, as has been pointed
out by the Minister himselt, a number of other
networks, sateliites and everything came into being.

ASADHA 20, 1918 (Saka)
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| want to know as to how the Government is
visualising to include these segments of the electronic

media aiso to find a place in the Prasar Bharati
Act.

There was a judgement by the Suprame Coun
conceding the right of the public. The new airwaves
belong to the public. Also there is a mention of the
representation of the public in the regulatory
measuras of the electronic media.

| would like to ask the hon. Minister, having given
the extension 1o the Expert Committee, whether the
Government! have made any reference to the
Committee to lock into these facts in the light of
Supreme Court Judgement with respect to this media
regulatory position,

SHRI C.M. IBRAHIM : Daefinitely the Committee
will look into this. We have completely thought of it
also. That is why | have clarified it earlier itsell, After
receiving the Report of thea Committee. we will keep
in view the Supreme Court Judgement, all shades ot
opinion from all walks of life, plus all the political
parties and also the opinion ot the workers.
Everything will be consolidated. Then only, we will
bring a Bill before the House.

[Translation]

DR. MURLI MANOHAR JOSHI! (Allahabad) Mt
Speaker, Sir. | woulid like to ask about question No.27
clubbing together with question No.24 because both
the questions are almost similar.

[English]
MR. SPEAKER . It is clubbed together.

[Translation]

DR. MURL! MANOHAR JOSH!I - My question
related to “The News Tonight" programme fixed for
June 24.

[English]

The Question is: Whether telecast of the
programme ‘The News Tonight' was cancelled by
Doordarshan on June 14, 1996, if so. the reasons
thetafor, and the action taken against the defaulting
officars?

[Translation]

Hon'ble Minister has rephed to this question as
“Yes Sit" it means you have cancelled that programme
but your other reply 1s—

[English]

The programme could not be telecas! since the
tapes were received too late from M/s NDTV to
preview. The answer given for part (c) of the Question
18, "Does not arise”
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[Transiation]

The reply given by the hon'ble Minister is
ridiculous and wrong. The Government has put
censorship on Doordarshan, this is the proof of it. |
would like to ask whether it is not a fact that on the
same day i.e. on 14th June a programme produced
by N.D.T.V was telecast on DD-3 but later on it was
cancelied at night due to some comments which were
inconvenient to the Government? Is it not a fact that
you had received the tape 15 minutes betore the
fixed time and inspite of that you got it cancelled?
Theretore, | would like to know from the Government
whether the statement given by Shri Hegde was
erased or expunged complaetely from the tape and
the comments given by Shri J H, Patel who is the
Chief Minister and belongs to your party, were also
expunged from it and the statement of Shri Biju
Patnaik was also expunged? During the telecas! of
that programme in Hindi you got it telecast by editing
and making some additions and alterations to the
statement of Shri Hegde but in the English
Programme it was completely expunged You knew
that the comments of Shri Hegde, Shri Patel and
Shn Biju Patnaik were inconvenient to your party
and your Government That 1s why you got it
expunged?

I would like to know whether the tape contained
such comments or not and the exact time when the
tape was received in Mandi House?

SHRI C.M [BRAHIM : Mr Speaker, Sir, the
Member is a senior hon'ble Member whom | consider
my Guru

DR. MURL! MANOHAR JOSHI . if | have a few
more pupils like you, I will be
nowhere (Interruptions)

MR SPEAKER : Please listen.

SHR! CM IBRAHIM Mr Speaker. Sir. he has
asked whether this serial was telecast at $ 15 PM
o! not? Sir, belore telecast of these serials a chart
1s crepared in which time of telecast 1s given This
1s acne in all cases and not only in case of NDTV
Run down 1s started at 11 A M for all the cassettas
received and tinal run down takes place at 6 PM
complete script should reach the office by 7 PM and
the time for arrival of tape i1s § PM 1 e one hour
betzre the telecast of the programme

But the tape In questicn was recewved In the
office a' 935 PM There 1s 2 policy that the tape
should reach the office before one hour Two tapes
we'e received that day and 1t 1s to be ensured in the
firs? tape that there shoula nct be any defamatory
comments in the tape as per policy There should not
be anything eise in the tape which 1s inconvenient
to anyone A person has 1o perform his dulies
sincerely As far as censor is concerrad, the news
pertaining to the person about whom the point has

JULY 11, 1996
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been raised, has aiready been telecast on
Doordarshan at 8.30 P.M. and 9.30 P.M. news
bulletins. When we did not get that news censored
during these news bullstins on Doordarshan then
why we would have got it censored at 9 PM. news?
You said that they should not have made such
comments. If | say in the House that a point that
Doordarshan does not want to telecast, why | should
disclose it as a Minister. It you have any doubt about
it then.

[English)

As a Minister | will place the entire records before
the Hon. Speaker because | am above suspicion. Tili
today | have made it a point as a Minister to see that
no oral instructions will be given to any officer

[Translation]

We have empowered them to select the
programmas or news. This happened one month ago.
That time, | was staying in Bangalore. Next day |
came to know through newspaper that the hon'ble
Minister has got it cut by issuing instructions We
give autonomy in regard to telecast of the news |
we try to conceal any fact, curiosity wilt increase 10
know the factual position. | would like tc make 1t
clear that it is a fact that Doordarshan had taken that
decision to expunge some objectionable words from
the statement

DR. MURLI MANOHAR JOSHI - Mr. Speaker, Sir,
there were several objectionable remarks in the
programme sponsored by DD-3 and NDTV As soon
as those remarks were put before you, you ordered
to cancel that programme to be telecast at night It
you think tha! the programme was cancelled due to
late arrival of tape then it could have been telecast
in Yhe next bulletin And if you are so transparent
about it that you want to place It before the Speake!
then would you show that programme to the
Parliamentary Committee? The second thing is that
what are your views about the editing done in the
statemen! made by Shr Hegde for the programme
"Aaj Tak"

SHRICM IBRAHIM : Mr Speakar, Sir, thare were
some derogatory remarks In the news programme
"Aa} Tak™ and those remarks were expunged by the
officers.

DR MURLI MANOHAR JOSH! . May | know as o
whether you have any guidehnes in tegard to
derogatory remarks
[English)

MR SPEAKER Dr. Joshi, it him answer now

[Translation]

SHRI CM IBRAHIM We have guidelines Piof
Saheb, I you ask me about derogatory ruies 1o hind
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out as to which words are derogatory one then what
can | say about it.

DR. MURLI MANOHAR JOSHI : | am aware of
that but | want to know the criteria followed by your
department for considering a remark as derogatory.

SHRI C.M. {BRAHIM : The code in this regard
was made long time back. They have been doing
their work as per this code. This has not happened
for the first time. Such a thing has happened earlier
seven times. -

DR. MURLI MANOHAR JOSHI It might
happened earlier also?

SHRI C.M. IBRAHIM " I it happened earlier also,
what was the reason thereot? | was nct a2 Minister at
that time [t has happened seven times since 3 5.
54 (Interruptions)

DR MURLI MANOHAR JOSH! But at that time
those remarks were not passed by Shr Hegde, Shr
Patnalk and Shri Patel This s the basic thing You
have got it out deliberately (/nterruptions)

[English]

SHRI SRIBALLAV PANIGRAHI (Deogarh; Mr
Speaker. Sir, in the reply it has been mentioned by
the hon Minister that because of the non-receipt or
non-arnval of the tapes the programme had !c be
cancelled This seems to be rndiculous particularly
in the context of the allegations invoived because
these tapes reportedly dealt with some internal teud
of the ruling party, the Janata Dal Therefore. some
suspicion is bound to be there Particularly, | would
like to know from the hon Mimister when this matter
was raised with him by the Press.

| have got the Press clipping here He had
promised a top level ingutry | would like to know
whether such an inquity has been held or not What
are the tindings of the inguiry about those who have
been tound guilly? What action has been taken
against them? To make 1 quite transparent, since i
involves allegations invoiving top peopie In the ruling
Pait and the Government | would itke 1o know
whether he 1s prepared for a House Committee inquiry
inte this

SHRI CM IBRAHIM  Sit after coming trom
Bangalore | asked my Director-General 1o submit to
me the detailled report as to why this has happensed
immediately. within 24 hcurs. he sent me the repor!
stating that for such and such reasons we have taken
this, step When | found that they were within the
putview of their nights, | accepted thev action There
s no question of taking any action

SHRI SRIBALLAYV PANIGRAHI Wnat action has
beun taken?

SHR! CM IBRAHIM Thete Is no question of
taking any action because he has upheld the dignity
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of our Doordarshan. Instead of congratulating him,
why should | take action against him?

DR. MURL! MANOHAR JOSHI : You are talking
of the dignity of Doordarshan and about
transparency of the Prasar Bharti. What about your
commitment tfor making the Prasar Bhart
autonomous?. .(Interruptions)

SHRI SRIBALLAV PANIGRAH! Sir, | have askaed
a pointed question and he has given on evasive
reply

MR SPEAKER | think the Minister has repled

SHRI SRIBALLAV PANIGRAHI - Sir, | need your
protection.

MR SPEAKER He has said that he has got the
report He got the enquiry done and anybody was
found at faull So, where is the question of taking
any action? Let us listen to the former Intormation
and Broadcasting Minister, Shri P. Upendra The
former information and Broadcasting M:nister will
enhighten us a iittle more.

{Interruptions)

SHRI SRIBALLAV PANIGRAHI | would like to
know whether he I1s prepared for a House Committee
probe

[Transiation]

PROF OM PAL SINGH 'NIDAR Mr Speaxet
Sit. | would like to ask the hon. Minister whethe’
Doordarshan has any dignity? i Doordarshan has
any dignity then | would like to know what 1s that
Dootrdarshan which i1s without dignity

[English]

SHRI P UPENDRA  Sir, it is very untortunate
that the Prasar Bharti Act which was passed with
rate unanimity In the Parhament after a nationwige
debate. has not been impiemented during the iast
six years Al that time, the prime concern was abou!
the autonomy of the electronic media Subsequently
the Minister calied a mesting to consider the
amendments to the Act Some of us were present in
that meeting We approved those minor amendments
Now, the Minister also 1s telling that some
amendment!s are required But | feel in view of the
drastic changes which have come aboul in the
electronic media sceneg, Mmore amendments are not
enough Now, the whole Act has to be revisad So
some of us me! and suggested that a new
comptehensive Broadcasting Bilf be brought betore
the Parliament to cover not only the Doordarshan
and A | R but also the satellite TV, the cable netwark
and also. in view of the Supreme Court sudgemen!
the uplinking tacities ang all that All these aspects
have !0 be covered in the Act Britain has passed a
comprehensive Broadcasting Act We prepared a
mode! Bill and sent it to the Prime Minister ang
predecesso! Ministers aiso



15 Oral Answers

| would like to know from the hon. Minister
whether he has seen that draft Bill which we have
prepared and sent to him, or not, and whether he is
thinking on those lines. | would aiso like to know
whether a comprehensive Broadcasting Bill will be
brought before the Parliament or is he merely going
to tinker with the amendments to the Prasar Bharti
Act which is not relevant, in my view, in the present
context,

SHRI C.M. IBRAHIM : Yes, Sir. | agree with what
he has said. | have already said that | am waiting for
the report of the Committee. Once the report is
submitted, | shall consider all the points mentioned
by the hon. Membaer.

SHRI P. UPENDRA - We suggested something
else, that is, bringing up a new comprehensive Bill.

MR SPEAKER : The question is whether you are
thinking of going into the amendment of the Act as
it exists today or whether there is any rethinking for
coming up with a comprehensive Broadcasting Bill.

SHRI C M. IBRAHIM . Sir. what | have said is
that we might consider bringing up a comprehensive
Bill Once the report is presented, we would like 1o
have a discussion again and | want to involve
everybody in this.

SHRI P. UPENDRA . Wha! are the terms of
reference of that Committee that was
appointed? . (interrutpions)

MR SPEAKER ' You have put your question
already Why are you again asking?

(Interruptions)

SHRI E AHAMED . The Committee i1s considering
the amendments to the Act How will the Government
be able to bring a comprehensive Bil? You say the
Government should make up its mind That i1s the
pcint

MR SPEAKER . You do not suggest The Minister
kncws nis job. Why are you suggesting ?

{interruptions)

SHR| CM IBRAHIM Sir, | have taken note of

the suggestion

SHRiI ROOPCHAND PAL  Sir, in the reply it has
been stated that an expert group consisting of three
Members 15 to submit a report and the future of the
Prasar Bharati Act will, to some exten! depend on
the reccmmendations The Supreme Court has given
the judgement that the airwaves are a public property.
That was a nistoric judgemen! In the hight of this
ana aisc 1n the hight of the rapid technological
changes that are taking place in information
technology and communication techrology a large
number o people have been persistenty demanding
that the Government should have a national maedia
policy because a good number ot developing
courntries. fartoo inferior iIn many areas cf technology
to india are also having their own national media
pchicy tn response 10 the persistent demand made
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by the responsible quarters and also by several
M.Ps., the Ministry has set up a sub-committes.

MR SPEAKER : Please ask the question. Do not
go into the history. You know the history so much.

SHRI ROOPCHAND PAL : Yes sir | am coming to
that. That sub-committee was chaired by two Ministers
belonging to the U.F. Government—tirst by hon. Shri
P. Chidambaram and subsequently by hon. Shri Ram
Vilas Paswan, They had submitted a report with
comprehensive recommendations relating to the
satellite channel, Prasar Bharati autonomy, print
media, film media and many such things. On 29th of
March this year the report was submitted to the then
Minister of Information and Broadcasting and our
present hon. Speaker.

May | know from the hon. Minister as to what I1s
the response of the Government and whether any
study has been made and whether the Government
is ready to accept the report and prepare legislation
in the light of these recommaendations?

SHR!I NIRMAL KANT! CHATTERJEE
former Minister answer?.. . (Interruptions)

SHRI C.M IBRAHIM : | have already made
clear that while bringing the Bill before the House
we will incorporate all the views to uphold the
prestige of both A R. and Doordarshan

. Will the

[Transiation]

Hon Member, Shri Upendraji has said that the
scenario has undergone a change There is Supreme
Court's judgement. Doordarshan and All India Radio
workers are Government servants who do not want
to become Corporation workers Their views have
also to be incorporated in it because we have also
1o keep 1n mind the problem of fifty thousand workes

Secondly. we are solving the problem arising on
the earth but it can also be considered as to what
can we do lor things reaching through satellites? Do
not think that all this will be done by the United Front
Governmen! [t would be better if these things are
done unanimously It 1s Indian cullure and it
symbolises-India Therefore, | want to introduce this
Bill with the consensus of the House

[English]

SHRI ROCPCHAND PAL (Hooghly) ' | want to
know whether the Government is aware of any such
report What 1s the reaction of the Government?

SHRIC M IBRAHIM
in Enghsh

| think you want the answer

Sir, | have undarstood what the hon Member
has said. As far as the Supreme Court judgement s
concerned, we are looking into 1t

MR SPEAKER The specific question i1s on the
report of the Committee headed by Shri Paswan on
media policy That 15 what he is asking
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SHRI SARAD PAWAR : It was submitted to Shri
PA. Sangma.

SHRI C.M. IBRAHIM : Sir, | have given it to the
Ministry to evolve it and after getting the said expernt
Committee’'s report and keeping in view the Supreme
Court judgement and also the views of workers we
will take action. We have to involve all It should be
a comprehensive one. Based on one report | cannot
take any decision.

[Translation]

MR. SPEAKER : Meenaji, | called your name but
you were not present in the House. (Interruptions)

SHRiI BHERU LAL MEENA | have also 1o ask
something.

MR SPEAKER . Meenaji, | called your name but
you were not present in the House.

[English)

PROF PJ KURIEN Sir, | am raising a question
which should be a matter of concern for all of us
Today, there is not only Doordarshan but also various
other private neiworks Most of the programmes
shown by these private television networks are aiien
to our culture and tradition. These programmes are
so detnimental to our national interests also that |
have no doubt that continuance of these types of
programmes through the electronic media will
certainly have adverse ettect on our future, especially
the youth of our country because most of these
programmes are ahen to our culture

MR SPEAKER Wae are not talking on the point
of ptogrammes.

PROF PJ KURIEN Su, what{am coming to s,
since the Government 1s contemplating a
comprehensive Act- the Prasar Bharaty Act - | am
only asking the Government whether they are aware
of this problem and whether they have got any plan
to see that through the Prasar Bharati Act. some
control should be enforceable oh these networks so
that the kind of cultural invasion at feast to a certan
extent, be got nd of

SHRI CM IBRAHIM 51, 1 have already
answerad this question | have told that at the time
of bringing the Prasar Bharatt Bill before the
Pariament!, we will definitely keep In view all these
aspects i1n relation to whichever channels and
whichever waves are coming to India

MR SPEAKER Sushmap
(Interruplions}

MR SPEAKER | request the hon Members not
to disturb the tormer Information and Broadcastng
Minister | would allow one more former Minister to
speak

{interruptions)
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[Translation]

SHRIMATI SUSHMA SWARAJ : Mr. Speakar, Sir,
| would like to thank you for promising an opportunity
to each and every former information and
Broadcasting Minister to ask supplementary question
Perhaps, it is a brotherhood gesture since you are
also a former information and Broadcasting Minister
The hon. Information and Broadcasting Minister of
the present Government has reiterated out
commitment to implement Prasar Bharati But his
gesture shows that instead of according autonomous
status to Government media, he wants to have
complete grip over it we have two examples in this
regard. One has been mentioned by Dr. Murh
Manohar Joshi In his question as to how he censored
‘The News Tonight' because of an inconvenient
remark. Secondly, through you, | would like to inform
the hon Information and Broadcasting Minister that
the Committee mentioned by him on Prasar Bharati,
was 1o present its report on March 31, but so tar it
has not presented even its interim report The
committee, during my tenure, had asked for extension
but ! told the committee o present interim report
first | had called three members for meeting, then it
was to be decided whether extension should be
given or not and if 1t 1s to be given, upto what time?
Why did you decide to grant extension tl July
reversing the previous decision?

SHRI CM IBRAHKIM ' Mr Speaker, Sir. | have
already repled to the first part that | believe in Prasar
Bharati and not in Censor Bharati Secondly, sc far
as the intenm report is concerned, you 0o woutd
have seen

SHRIMATI SUSHMA SWARAJ . When it was not
ptesented, how could | see?

[English]
They have no! submitted any intenm report as
yet

SHRi C M IBRAKIM . | want, | will not believe n
piecemeal

[Transiation]

'f they want to submit repcrt, they wil have !
submit the complete report and notin parts because
it wil not serve any purpose

SHRIMATI SUSHMA SWARAJ Then -iever ask
tor interm repott

SHRI CM IBRAHIM intenim report doas not
serve any purpose !t would have wanted my !time
also Theretore, Instead ot presenting incomplete
report | will present the complete one

[English]

SHRI K P SINGH DECQ Mr Speaker. Sir 1t s
clear trom the hon Minister's reply that he would no!
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like 1o do anything by half measures and he would
like the full thing. | recall that there was a commitment
on this very fioor of Parliament by the P.V. Narasimha
Rao Government that the Government would bring a
comprehensive broadcasting law which would
include the Prasar Bharati and the Regulatory
Authority and it was done as a consequence of the
Supreme Court Judgement. | would like to know
whether the Prasar Bharati amendment is going on,
whether it will form part of the comprehensive
broadcasting law and whether it will also incoerporate
the Supreme Court judgement and its observations
regarding the Regulatory Authority. | would also like
to know as to how long it will take for the Government
to bring it before the Parliament so that we get the
opportunity of discussing it here.

SHR! C.M. IBRAHIM : Sir, | have already
answered this question. | think the hon Member was
not present here at that tme But | am very happy to
answer it again. Definitely we want to bring a
comprehensive Bill. We will keep all the aspects in
view.,

As far as the interim report 1s concerned, | agree
that there are certain cases where we need the
interim report. But in this case. if | take the interim
report | cannot do anything. So, | did not demand for
the interim report. | asked them to give a full and
final report. They have extended the time till the 31st
July and once the report comes, as | told earlier
also, we wiil involve specially all the former
Information and Broadcasting Ministers in the
discussions. | will have Individual discussion with
them and also with all the political parties We will
uphold the Government's programme alsc The
previous Government alse had made this
commitment We know it. That is why | made it clear
that this Prasar Bharati Bill should be passed
unanimously.

SHRI K.P. SINGH DEQ Sir, the commitment was
that the Prasar Bharati and the Reguiatory Authority
will be components. will be part and parcel of the
comprehensive broadcasting law Is this Government
separately getting the Prasar Bharati, the
comprenensive broadcasting law and the Regulatory
Authonty or will they all be part of the comprehensive
brcadcasting law”?

ME SPEAKER | think what the Minister has
s3i¢ Is that he has not taken any final view He 1§
collecting all the nputs

SHFE! KP SINGH CEC Sir. he is answering on
the interim report of the Expert Commitee That was
not my guestion The ccmm:tment was tha! the
comprerensive Lroadcasting law wouid incorporate
the Supreme Court Judgement and the abservalions,
the Reguiatory Authorty and the Prasar Bharati What
1$ the preser! state of the cumprehensive
brocadcasting law? | want 1o know whethar it wili
incorporate all these things or whether thase things
are coming separately

JULY 11, 1996

Oral Answers 20

SHR! C.M. IBRAHIM : Sir, again and again | am
saying that after getting the report of the Committee,
it we are thinking of a comprehensive BIil.

[Translation)

| would see as to how it can be incorporated. !
would consider all the suggestions given by you
prior to presenting the report to the Parliament.

[English)
SHR!I SONTOSH MOHAN DEV : Mr. Speaker, Sir,
is the Minister aware of the fact that there are six

former Information and Broadcasting Ministers,
including you, present in the House?

MR. SPEAKER : All of then will be given equal
opportunity.

[Translation]
Constitution ot Separate Bodies

+
*25. DR. MAHADEEPAK SINGH SHAKYA

PROF. PREM SINGH CHANDUMAJRA

Will the Minister of WELFARE be pleased to
state .

(a) whether several committees constituted by
the Government during the previous years have
recommended 10 constitute separate bodies for Local
Self-Government in the tribal dominated ateas for
the weltare of the tribes,

(b) it so, the progress made in the implementation
of the above recommendations, and

(¢) the time by which separate bodies are likely
to be constituted for Local Self-Government in the
tribal dominated areas”?

[English]

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) (a) Department of Rural
Development tn Ministry of Rural Areas and
Employment and Ministry of Urban Atfairs and
Empioyment had set up two separate Committees ot
M Ps and Experts to make recommendations on the
salient teatures of the law for extending the
provisions of Constitution (73rd Amendment) Act,
18982 and (74th Amendmaent) Act, 1982 to the
Scheduled Areas which are pre-domnantly inhabited
by the Scheduled Tribes

{b) and (c) Both the Commiltess have submilted
their reports to the Government! of! india The
Department of Rural Areas and employment 1s
aclively processing the matter in consulitation with
concerned Administrative Ministrnigs and State
Governments for implementing the recommendations
contained in aforesaid reports Ministry of Urban
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Aftairs and Employment have also initiated a dialogue
with Ministry of Rural in this connection.

[Translation)

DR. MAHADEEPAK SINGH SHAKYA . Mr
Speaker, Sir, my question from the hon. Wellare
Minister was regarding separate bodies | had asked,
whether several committees constituted by him for
the welfare of Scheduled Castes and Scheduled
Tribes have sent their recommendations to him for
the constitution of separate bodies? You have
already admitted that you have received such
recommendations. Scheduled Castes and Scheduled
Tribes are being expioited politically, economically,
socially and educationally and we feel that we have
not been able to stop this explontation For this
purpose, these committees have sent thair
recommaendations 10 you to constitute a separate
body so that it may think over in this regard properly
You have said in your reply that almost four years
have passed since 73rd and 74th Amendments were
made in 1992 In this case either you say that you
do not rely on the Patiiamentary Committees and
only then you have constituted the committees
comprising of other experts | would iike to ask you
whether Expaert Commitiees constituted by you consist
o! experts belonging onty 10 Scheduled Castes and
Scheduled Tribes since only wearer knows where
the shoe pinches?

SHRI BALWANT SINGH RAMOOWALIA Mr.
Speaker, Sir, the two committees which were
constituted comprised of the hon Members and
experts both They presented the report in 1995 The
tecommendations of the committees which are within
the ambit of Schedule 5-6 pertaining to tribal areas
should be considered in accotdance with the spirt
ot 73rd and 74th Amendment which gives
administrative power to focal bodies and it should
be extended by incorporating age old traditions,
mode o! imparting jutice and also keeping tn mind
the resources of the tribals The committees have
ptesented their reports on these lines | have said
that 1t 1s under consideration and deep study is going
on that (Interruptions)

DR MAHADEEPAKR SINGH SHAKYA M1
Speaker Sir, 1t 1s my second supplementary question
The hon Ministaer has replied 10 my question but he
did no! mahke # ciear { am nol interested in members
o! the commitlees because every commitlee has
members | wanted 1o know whethar the members of
the committees constituled by you and experts
nominated belonged to Scheduled Castes and
Scheduled Tribes? What is thest number? My second
question is (/nterruptions)

MR SPEAKER Now ash the second gquestion
quickly

(Intetruptions)
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DR. MAHADEEPAK SINGH SHAKYA ‘| am asking
the same. You had stated in your reply that you had
contacted State-Governments and the Ministry of
Urban Aftarrs and Empiloyment and that the work
was in full swing. | would like to request you to fix
a limit of works done during 1992-1996 . | would also
like to know the time bound scheme for the
constitution of these bodies and the time by which
this scheme will materialised.

SHRI BALWANT SINGH RAMOOWALIA : You do
not give an opportunity to give clear reply. Shri
Cileep Singh Bhooriya was the Chairman of that
Committee. Secondly, we have clearly stated in the
common minimum programme, rural programme of
United Front that

[English]
‘The United Government will also study
MR SPEAKER : The Question Hour 1s over

WRITTEN ANSWERS TO QUESTIONS
[English]
Outstanding Amount of P.F. of Beedi Workers

'22 SHRI K PRADHANI Will the Minister of
LABOUR be pleased to state

(a) the number of Beedi workers whose providen!
fund s regularly deposited by the faclory owners
with concerned author! es. State-wise,

(b) the amount of provident fund which 15 stil
outstanding against Beed: factory owners State-wise
and

{c) the steps taken/proposed 1o be taken by the
Government in this regard?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) (a)to (¢c) A statementis enciosed

STATEMENT
S Name of State’ As on As on
No Regton 311295 31396
No of EPF Amount of
subscribers EPF Atrears
In Beed: (Rs in lakh)
Industry
1 2 3 4
1 Andhra Pradesh 4 31,021 11 62
28,322 201 89

2 Bihat
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1 2 3 4

3. Gujarat 497 1.00

4 Karnataka 2,90,052 14.32

5 Kerala 1,04,608 34.34

6 Madhya Pradesh 94,642 26.92

7 Maharashtra 1,16,558 28.93

8. N.E.Region 116 0.17

g8 OQOrissa 8,894 4.90

10 Rajasthan 10,720 8.57

11 Tamil Nadu 3,75,482 152.51

12 Uttar Pradesh 8,270 100 11

13 Wes! Bengal 44 838 118.66
(under reass-
essment on
directions of
High Court)

Necessary legal and penal action as provided
under Section 7A, 8B, 14, 14B of the EPF & M.P Act,
1952 and also under Section 406/409 of the (. PC is
already being taken to recover the outstanding dues
from the defaulting establishments.

[Translation]

T.V. Transmitters

'23  SHRI BHERU LAL MEENA . Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state .

{a} the number of TV Transmitters ready for
commissioning in the country. State-wise;

fb) whether inspite of testing of some of the
above transmitters, telecast has not so far been
started trom these transmission centres,

‘e) i 50, the details of such centres State-wise
and the reasons for dealy in this regard, and

‘d) the time by which these transmitters are hkely
1c be made operational?

THE MINISTER OF CIViL AVIATION AND
M'NISTER OF INFORMATICN AND BROADCASTING
(SHRI C M IBRAKIM) (a; tc {d) Sixty Six (66)
transmitters af varying power are prasently ready for
commisstoning in the country State-wise (1st of these
transmitters is enclosed as statemen' The delay in
commissioning of these transmitter projects has
mainty been due 10 non-availabiity of stalf sanctions
for cperaticn and mam‘enance of trese projects
These projects would be commissioned no sooner
than the grant of stalt sanctions for which every effon
IS being made
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STATEMENT

State-wise list of the TV transmitters ready for
commissioning in the country

State/UT Transmitters Locations Number

1 2 3 4

Andhra Pradesh HPT: Kurnool 4
LPTs : Bellampally
Pedanandipadu
Kadiri

Kalaktang 3
Chayangtajo
Yomcha

Arunachal VLPTs :
Pradesh

Bihar LPTs - Phoolparas 2

Noamundy

Gujarat LPTs : Amod 4
Deesa
Mangrol (Surat)
Morbi

Panaji (DD2) 1
Rohtak 1
Harpanahalli
Sagar
Gokak

Arsikere
Basava Kalyan

Goa LPT :
Haryana LPT -
Karnataka LPTs

o

ro

Kerala LPT Thodupuza
VLPT Deviholam

Madhya Pradesh LPTs : Gaderwara 4
Sak!t
Kelaras

Narayanpur

Shirpur 3
Ahert
Navapur

Manipur VLPT Moreh 1
Nagaland HPT
Rajasthan HPTs

Maharashtra LPTs

Mokokchung 1

Jaisalmer 11
Barmer (int)
LPTs Nohar
Mt Abu
Pratapgarh
Karauli
Nimay
Rajgarh
Bari-Sadn
Shahpura
VLPT Neem Ka Thana

Ornssa LPTs Sohela 5
Kabisuryanagat
VLPTs T Rampur
Badabarbit
Nayagarh
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1 2 3 4
Tamilnadu LPTs : Pattukqttaoi 5
Attur
Krishnagiri
Shankarankovil
VLPTs Valparai
Tripura VLPT : Dharmanagar 1
Uttar Pradesh LPTs . Ganj Dundwara 9
Kasganj
Mau Ranipur
Naugarh
Auraiya
New Tehri
Mahoba
Athdama
Nanpara .
West Bengal LPTs - Farakka 2
Murshidabad (DD2)
Andaman & LPT . Port Bla:r (DD2) 1
Nicobar
Islands (U.T)
Dadar & Nagar LPT Silvassa 1
Haveh (UT)
Total €6

T.V. Channel for Education Purposes

‘26 SHRIMATI SHEELA GAUTAM
SHR!I RAMESHWAR PATIDAR

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state

la) the number of childien programmas telecast
on Doordarshan durning the last three years, year-
wise.

(b) whether the Government are contemplating
to faunch a new TV channel exclusively for the
purpose of education In order tc popularise distance
education,

{c) if 80, the time by which the said channel I1s
likely to be started.

(d) whether the Governmen! propose 1o allot one
channel to a non-Government agency for this
purpose, and

(@) it 80, details and the terms and condilions
thereot?

THE MINISTER OF CIViL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR} C M {BRAHIM) (a) Intormation 1s being
collected and will be laid on the Table of the House

(b) A Working Group on "Rap:d £xpansion of
Opan Learning/Distance Education’ has been
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constituted by the Ministry o Human Resource
Development (Deptt. of Education) under the
Chairmanship of Education Secretary. The first
meeting of the Working Group was held on 28.11.95
wherein it was decided to constitute a sub-Group
under the Chairmanship of Shri Bhaskar Chatterjee,
Joint Secretary (Adult Education) to look into the
various aspects and formalise the requirements for
Educational Channe!. The sub-Group has since made
some recommendations which are under
examination.

(¢) At this stage, no specitic time frame can be
indicated for operationalisation of this Channel

{d) Ne, Sir.

{e) Does not arise

Foreign Private Sector Aeroplanes

'28  SHR! SATYA DEO SINGH - Wili the
Minister ot CiVIL AVIATION be pleased to state

(a) whether the Nepa! Government has
requested the Government of India to permit the
private sector aeroplanes into Indian ar territory.

(b} it so. the details thereof, and

{c) the reaction of the Union Government in this
regard?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
{(SHRI CM IBRAHIM) . (a) and (b) Yes. Sir The
Government of Nepal has propcsed amendments 'n
the Air Services Agreement to enable designation of
addiional airiines 1o operate to India.

(c) To discuss this and other matters ol mutual
interest, bi-lateral talks between !ndia-Nepal are
proposed 1o be held shortly

Labour Productivity

*289  SHR! NITISH KUMAR
SHAl JAGMOHAN

Wil the Minister ¢f LABOUR be pleased !¢
state

(e} whether labour productivity especially
agricultural produchivity in the country has remamned
low as compared to the productivity levei obtained
by other countries,

(b) if so, the details thereo!.

(c) the steps taken by the Government to improve
the labour productivity in the country, and

{d) the schemes prepared by the Government
to provide education and medical facihities 1o
the labourers in the unorgamnised seclcr and the
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amount sanctioned for the purpose during the current
year?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (d). Asian Productivity
Organisation is publishing indices relating to
productivity levels and its changes in respect of its
member countries, According to the comparative
intormation on productivity levels and changes
published in 1995, labour productivity in agficulture
in respect of India for the year 1990 was higher than
7 countries and lower than 5 countries. A statement
indicating the labour productivity indices of member
countries of Asian Productivity Organisation for
agriculture I1s enclosed.

Labour management policies are being geared
both in the private and public sector so as to improve
productivity in the country. These policies include :
adoption of modern technology, modern managemgnt
practices, and training and retraining ot workers etc.

Walfare funds to provide medical facilities to
Beed: workers, Mine workers and Cine workers have
been established. Labour Welfare Organisation is
running 12 hospitals (515) beds) and 222
dispensaries including one chest climic, at ditferent
places. to provide health care and family welfare
facilities to beedl and mine workers. These
institutions have a mobile unit attached to them A
number of health schemes have been drawn up for
beedi. mine and cine workers These include
reservation of beds in TB hospitals and financial
help for treatment to workers sutfering from TB,
cancer. mental diseases leprosy, kidney
transplantation, maternity benefit etc

An amount of Rs 21 § crores has been provided
in the budget from welfare funds for the year 1996-
%7 towards health schemes

As regards education a number ol schemes have
been prepared by the Government to provide
education to the children of the workers in the
uncrganised sector These inciude . scholarships for
chidren of mines, beed! and cine workers studying
in Class V and above in recognised institutions,
financial assistance for purchase of schooi unitorms
text bocks and stationery etc tc the chidren studying
In upto Class IV. assistance for purchase of school
buses to the mine managements, assistance to the
mirne managements for maintenance of libraries and
for running central Iibrary grants-in-ard for
recognised schools incentive @ Re 100 per day
per girl chid for promoting betier entoiment of qirl
chidren of mines beed: workers and Cine workers
etc The totai amount sanctioned tor ed.scation in the
budge! lor 1896-97 stands at Rs 11.00 crores
approximately.
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STATEMENT

Comparison of Agricultural Productivity Indices
among Asian countries for the year 1890.

1. Bangladesh 56.16
2. Republic of China 132.11
3. Fiji N.A.
4. Hong Kong 158.13
5 India 121.51
6. Indonesia 102.68
7. Japan 116.72
8. Republic ot Korea 130.74
8 Malaysia N.A.
10 Nepal 130.15
11, Pakistan 102.98
12.  Philippines 108 .83
13. Singapore 90 98
14.  Sn Lanka 127 67
15 Thailand 118 43

Reservation to OBCs in Promotions

'30  SHA!I G L KANAUJIA Wil the Minister of
WELFARE be pleased to state

(a) whether the Government ate contemplating
to provide teservation in promotions to the
Governmen! employees belonging to Other Backwatd
Classes,

(b} it so. the details thereot,
(¢) it not the reasons therefor,

{d) whether the Government have also received
suggestions/raquests from certain organisations n
this regard,

(e) if so the details thereo!; and

(1) the steps taken/proposed to be laken by the
Government in this regard?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) (a) to {f) Represeniations
have been recelved from certain orgamsations fot
providing reservation n promotions 1n the
Government jobs to OBCs The tssue s under
consideration of the Government The names of the
organisations ate gtven in the enclosed Statement!

STATEMENT

1 O P Barwadia, State General Secretary. BJP, OBC
Cell, Rajasthan, Jaipur

2 General Secretary, BC Employees Wellare
Association, Tirupati, Andhra Pradesh
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3 Secretary, District
Thiruvannamalall.

4 President, Gulabi Nagar
Prabandh Samiti, Jaipur.

. Chhatisgarh Devangan Samaj, Raigarh, Madhya
Pradesh.

6 AIFBC Employees Weltare Association (General
Secretary), Madras.

7 Seretary, E R. Backward Employees Wellare
Association, Dhanbad, Bihar.

8 Secretary, Rajasthan Anya Pichda Varg Maha
Sangh, Rajasthan.

49 Ram Chandra Patnayak, Electricity Board Colony,
Bhubaneswar, Onssa

10 GS Sundharesan, Chengalpattu

11 Shn Lal Chandra Ram, Banaras, UP

12 Shni P Raman, Hubli, Karnataka

13 Amit Baranroy, Ex-Havildar, Army Education
Corps, Bihar

14 Shn Shailandra Vagdre, Assistant Engg , Rewa,
Madhya Pradesh

Vanniyar Sangam,

Kshaurkar Vikas

[English]
Regional Languages Films

R SHRI KESHAB MAHANTA  Will the
Minister of INFORMATION AND BROADCASTING be
pleased 1o state

{a) the number of fiims in regional languages
teiecast by Doordarshan duning the last three years,
yea! wise and language-wise

(b) whether a tew languages get less preference.
1¢) 1t so. the reasons thetetor,

id) whether the Government have received
proposals from producers of tegional languages for
1996-97 in this regard,

ta) 1t so. the reaction ot the Government theteto,

‘1) whether the Governmen! propose to allot
eigual share of tme !0t regional languages
pregrammes, and

{g) 1 not the reascns thetetor?

THE MINISTER COF CiVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI T M IBRAHIM) (a: Cetails of regional
language hims telecast on National Nelwork are as
under

. -anguage

L Year

“3-94 94 95  65.96
1 2 4 4
Assamuse Q) 3 K}
Bengai 8 8 8
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1 2 3 4
Gujarati 4 3 5
Kannada 5 6 5
Konkani 1 - 2
Malayalam 5 4 4
Manipuri 2 1 2
Marathi 5 3 4
Orlya 7 5 7
Punjabi 2 1 3
Sanskrit - - 1
Tamil 5 6 4
Telugu 3 6 8
Urdu 1
Total 52 46 57
(b) No, Sir.

(c) Does not arise.

(d) and (e) Yes, Sir. They will be siotted for
telecast subject to their fulfilling the eligibility critenia

() There 1s no discrimination in time allotment
for different regional language films. While. eftorts
are always made to maintain balance in this regard.
i1 may not be feasible always cr even practicable 1o
aliot equal ttme 1n a rigid manner considering that
production of language fi!/ms in the country vary in
number from language to language which. in turr
would conditicn the suo-moto ofters

(g) Does not arnse

Telecast of Serials

*32 SHRI SANAT KUMAR MANDAL Wil' the
Minister of INFORMATION AND BROADCASTING be
pleased to state

(a) the guidehnes laid down for telecast ot senais
on TV network

(b) the revenue earned by the Government o~
varicus sernals during each of the last twc years ard
the current year so far, year-wise and

(c) the steps taken to prevent vuigarity and
obscenity 1n each programme telaecast by
Dootdarshan private and foreign TV network?

THE MINISTER OF CIVIL AVIATION ANC
MINISTER OF INFORMATION AND BRCADCASTING
'SHRI CM IBRAHIM) {(a) The telecast c! all
programmes on Doordarshan inciuding serials a:e
governed by the provisions of the Broadcast Ccde
which does not permit

() Criticism of tniengry countries
t1) Altach on tehgion of communit.es
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(iii)y Anything obscene or defamatory,
(iv) Incitement to violence or anything against
maintenance of law and order;

{v) Anything amounting to contempt of coun,
(vi) Aspersions against the integrity of the
President, Governors, and Judiciary;

(vil) Attack on a political party by name;

(vii) Hostile criticism of any State or the Centre;
(ix) Anything showing disrespect to the
Constitution or advocating change in the
Constitution by viclence, but advocating
changes In a constitutional way should not

be debarred.
(b) Year-wise details of revenue earned are as

under

Year Rs. in crores
1994-65 206 47
1995-96 285.21
April-May 96 44 .84

{c) Doordarshan previews all its programmes
betore telecast so that they are in accordance with
the provision of the Broadcast Code inciuding in
respect of violence and obscenily. The programmes
broadcast by foreign satellite channels do not come
within the ambit of Government of india Regulations.

Setting up of Air Cargo Corporation

'33 SHRI DHIRENDRA AGARWAL
SHRI VINAY KATIYAR

Wil the Minister of CIVIL AVIATION be pleased
1o state

fa) whether the Government have received
reguests for setting up of an Arr Cargo Corporation
1c mee! the increasing demand for air transport
services

5, ' s¢ the detalls thereo!, and

‘c) the selps taken by the Government in this
regatg?

THE MINISTER OF CIVIL AVIATION AND
MINISTER CF INFORMATION AND BROADCASTING
(SHR! CM IBRAHIM) (a) and (b) Federation of
Indian Chambers ot Commerce and industry have
suggested that investment n cargc faciities be
delinked from the overall invesiment in airports
Further they have suggested that the investment In
cargo sector by the Awports Authority of India be
made trrough an Air Cargo Corporation

These suggesticns have no! been made formally
&ither to the Commerce Ministry or 1o the Ministry of
Civit Aviation The suggestions are contained in an
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Approach Paper for the Ninth Plan from the
Federation of Indian Chambers of Commerce and
Industry.

(c) The suggestions do not appear to be feasible
since funding of a separate cargo corporation will
erode the resource base of the Airports Authority of
India (AA!) at this juncture. In any case, AAl has
drawn up plans for development of cargo complexes
at major airports while the existing cargo handling
facilities are being upgraded in a phased manner

[Transiation]
Practice of Carrying Night Soil

'34. SHRI PRABHU DAYAL KATHERIA Wil
the Minister of WELFARE be pleased to state

{a) whether it is a fact that the practice of carrying
night soil is still in vogue in the country;

(b) it so, whether the Government have chalked
out any new scheme to abolish this practice; and

{c) it so. the details thereot?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) . (a) Yes Sir, the practice of
carrying Night Soil is still in vogue in the country

(b) and (c) National Scheme of Liberation and
Rehabilitation of Scavengers was launched in March,
1922 to eliminate the inhuman practice of scavenging
by the end of the VIII Five Year Plan i e 31st March,
1987 The Scheme provides fo!

- Time bound programme tfor identification
ot Scavengers and their dependents and
their aptitude for alternative trades thiough
survey

- Training in identihed trades. Trainees are
provided stipend a! TRYSEM rates

- The financial package for the rehablitation
provides for investment of upto Rs 50 000
The Capital subsidy ot Rs 10,000/- or 50%
of the project cost whichever 15 less s
provided by the Central Government In
addition, margin monay loan of 15% o! the
project cost at concessional rate of interest
ol 4% 1s also provided There is provision
for Bank loan for the remaining amount
under the concessional DRI scheme to the
beneficiaries

The State Scheduled Caste Deveiopment
Corporations are the nodal agency for the
implementation ot the scheme a! grassroo! level
National Scheduled Castes and Scheduled Tribes
Finance & Development Corporations (NSFDC) s
given the responsibility ot day 1o day implementation
monitoring as well as the task of coordination and
collaboration with Scheduied Caste Development
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Corporations in implementing the scheme. District identitied so far comes to 7,86,941. The number of
Collector/ Deputy Commissioners are responsible for benaficiaries trained and rehabilitated during the year
the over all implementation of the acheme. 1992-93, 1993-94, 1994-85 and 1995-96 (target) Is
Based on the survey reports submitted by the enclosed as statement-l. Central Assistance released
. State Governmaents, the number of scavengars to the States is enclosed as statement-!!
STATEMENT-|

Progress made under the National Scheme of Liberation And Rehabilitation of
Scavengers and their dependents

(Target)
S State/UT's identified No. of 1992-93 1993-84 , 1994-95 1995-96
No. 8caven Trained Rehabill Trained Rehabili- Trained Rehablili- Trained Rehabili-
: gers tated tated tated tated
1 Andhra Pradesh 7453 710 1083 153 1406 313 1937 -
2 Assam 16873 . . . . 37 61
3 Bihar 40249 . .
4 Gujarat 62842 . k] - 873 780 1221
5 Haryana 18438 . . 833 1295 3000 4000
6 Himacha! Pradesh 4780 118 10 151 130 127 158
7 Jammu & Kashmir ~ 4150 20 . 273 7 . 40
8 Karnataka 5825 . 166 107
9 Keraia 13398 - . ‘144 166 12 94
10 Madhya Pradesh 80072 11385 10194 10882 12383 8717 15661 15000 15000
11 Maharashtra 126681 1128 1875 844 2792 2088 3481 - 60C0
12 Onssa 17122 209 28 1080 872 705 888 2000 4000
13 Punjab 31290 130 . 4102 1138 291 375 4000 3000
14  Rajasthan 57786 528 178 2147 1543 2181 2096 3000 10C00C
15  Tamil Nadu 35561 . . 500 2556 3461 4987 - 14000
16 Uttar Pradesh 226189 1867 4620 1065 15213 3505 29665 20000 7000¢C
17  Waest Bengal 30000 . . 103
18 Dalhi 17420 . 505 13 186 121 303
19 Nagaland 1800
20 Meghalaya 807
21 Pondicherry 476 . 83 . 93
Total 786941 16288 18583 13266 40820 25358 64867 44000 122000
STATEMENT-lI
State/UT's wise funds released under Nationae Scheme of Liberation angd
rehabiiitatron of scavengers and their dependents
S No Name of State 1991.92 1992-93 1993-94 1994-95 1995-66
1 2 3 4 5 8 7
1 Andhra Pradesh 200 285 4 59 062
2 Assam 0125 202

Bihar 350 313
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1 2 3 4 5 6 B k2
4. Gujarat 2.50 1.86 2.00 < :
5. Haryana 1.50 1.76 714 - o
6. Himachal Pradesh 0.60 2.53 Not due . .
7. Jammu & Kahmir 0.025 1.00 ~ -do- . .
8. Karnataka 1.75 3.99 -do- 4.00 .
9. Kerala 1 0.25 0.30 -do- - -

10\. Madhya Pradesh 4.00 13.36 12.26 15.89 20.18

11.  Maharashtra 3.70 6.59 3.78 5.00 5.80

12. Orissa 3.50 0.58 1.19 - 2.56

13. Punjab 3.50 0.58 Not due - 2.55

14. Rajasthan 4.75 1.01 2.27 - 16.86

15. Tamil Nadu 5.00 0.80 Not due . 2.44 13.85

16. Uttar Pradesh 8.00 . 14.94 37.63 45.05 38.16

17. Waest Bengal 2.00 3.63 - - -

18. Delhi 3.75 0.05 Not due - -

18. Pondicherry 0.025 0.05 - - -

20. Nagaland - - 0.11 - -

21. Meghalaya 0.025 - - - -

Total §0.50 60.73 70.97 73.00 89.96

[Engilsh] . Vijay Kelkar Committee

Protection of Fiim Industry

*35. SHRI P.R. DASMUNSI : Will the Minister
of INFORMATION AND BHOADCASTING be pleased
to state :

(a) whether to save the Film Industry as a whole,
irrespective of language, the Government propose
to consider not to release and video of any film
unless it is released and stayed in market from the
date of release for 60 days;

(b) whether the Government propose to make

necessary law in this regard; and

{¢) it not, the manner In which the Government
propose to protect the Film Industry?

THE MINISTER OF CIVIL AVIATION AND

MINISTER OF INFORMATION AND BROADCASTING |

{SHRI C.M. IBRAHIM) : (a) to (¢). The production and
distribution of tilms is controlied by the Film industry
itself which is in the private sector. Hence, it is for
tnem to decide the manner in which to release feature
films, both in the celluloid and video formats. The
Government has no proposat to enact any Iogislation
on the subject of release of ﬁlms

*36. SHRI AMAR PAL SINGH :
DR. RAMKRISHNA KUSMARIA :

Will the Minister of CiVIL AVIATION be.pleased
to state :

{a) whether the Vijay Kelkar Committee which
was set up to work out the finance restructuring of
Indian Airlies has submitted its report;

{b) if so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING .
(SHRI C.M. IBRAHIM) : (a) No, Sir.

(b) and (c). Do not arise.

Numhﬂ M Alrcrafts in AI and 1A
*37. DR. T. SUBBARAMI BEDDY‘:-E}MH ;hé

" Minister of CIVIL AVIATION be pieased to state :

(a) the number of aircraft Airbus-300 and Airbus-
320 in opcrauon at pronnt wnh Air lndm und Indlqn

“Airlines;

{b) the life span of .above aircrafts whlch hava
‘completed their’ opnmlon pmod.. o
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--{c) the criteria to induct new aircrafts in place. of
those which have completed their operation period;
and

(d) the steps proposed to be taken to induct new
A-300 and A-320 aircrafts to replace the worn-out
aircrafts for air safety and augmenting the capacity
well in time? .

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a)

Number of aircraft
A-300 A-320

Air India 3

Indian Airlines 10 30

(b) and (c). No !ife span is specified for the
aircraft. The operation may continue subject to the

Airworthiness of the aircraft as per regulations of
Directorate General of Civil Aviation.

(d) There is no proposal at present to acquire
new aircraft of A-300 or A-320 type by Air india or
indian Airlines for replacement or capacity
augmentation.

[Translation]
Loss to Air india and Indian Airlines

‘38. SHR! SOHAN BEER
KUMARI UMA BHARATI :

Will the Minister of CIVIL AVIATION be pleased
to state :

(a) the loss suffered by Indian Airlines and Air
India during each of the last three years and the
current year, so far;

(b) the reasons therefor and the routes on which
loss Is being incurred,

{c) the concrete steps taken or proposed to be
taken by the Government to meet the loss and make
them profitable;

{d) whether the Government also propose to

merge IA and Al for the development of Civil Aivation;
and -

(@) if 80, the details in this regdrd?

THE MINISTER OF CIVIL AVIATION AND THE
MINISTER OF INFORMATION AND BROADCASTING
(SHAI C.M. IBRAHIM) : (a)
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Year ‘ P
: Air India Indian Airlines
(Rs. in crores)
1993-94- 201.80 (258.48)
190495 - 40.80 (188.73)
1995-086: (244.00) * (134.25) *
10896-97 (83.80) * (25.00) *
_(Upto May, 1896) )
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(b) Alr india incurred losses during 1995-96 due
to increase in expenditure on account of interest
and depraciation on new aircraft, reduction in yield
due to increased competition, increased landing.
handling and navigational charges, agitation hy
engineers, depreciation of rupee value etc. Air India
has been Incurring loss on its operations to the
continent, Canada, UK, Africa and freighter
operations to USa and Singapore. S

Indian Airlines has been incurring losses due to
grounding of A320 fleet, entry of private airlines on
trunk routes, exodus of pilots, unfavourabie exchange
fluctuations etc. indian Airlings has been incurring
losses on routes connecting stations in North East
region, Jammu and Kashmir and Andaman & Nicobar
Islands.

(c) Air india and Indian Airlines are taking steps
to improve their product, image and on time
performance to attarct more passengers and to
increase revenue.

(d) and (e). The Government recognises the need
for increasingly integrated functioning of Air India
and Indian Airlines in order to enable them to draw
upon the strengths of each other.

TV Transmitters on Border Areas

‘39. SHRI MAHENDRA SINGH BHATI :
SHRI JAGATVIR SINGH DRONA :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the border districts of Rajasthan and
other states are affected by propaganda by the
neighbouring countries through their high power
transmission centres;

(b) if so, whether the Government propose to set
up high power T.V. transmitters at border areas to
counter the propaganda; and

{c) if so, the detaiis thereof?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) to (c). With a view to
counter the propaganda being beamed from across
the border by the neighbouring countries, the
Government has undertaken a scheme to strengthen
Doordarshan service in such areas, Including those
in Rajasthan. The scheme, inter-alia, euvisages
setting up of four 10 KW and one 1 KW HPTs. and
35 VLPTs in the border areas across the country as
per the details given in the attached statement. While
all the LPTs and VLPTs have already been
comimissioned, three HPTs, one éach at
Rameshwaram (10 KW), Bhuj (10 KW with restricted

tower height) and Gangtok (1 KW} have also been
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made operational. The HPTs at Jaisalmer (10 KW) ready and commissioning of the same would depend
and Barmer (1 KW interim set up) are technically upon avallabliity of staff sanctions.
STATEMENT

List of Locations where TV Transmitters were/are Envisaged to be set up under
“Border Areas Television Coverage Scheme”

S No  State/ 10KW 1 KW 100 W 2x10 W
Union Territory

1. Arunachal Pradesh - - - Anini
Along

Bomdiia
Changlang
Daporizo
Khonsa
Namsal
Roing
Seppa
Tawang
Ziro
2 Bihar . Forbesgan]

Madhubani

Motiharl

Sitamarhi

Mizcram . - Saiha
Gu:arat Bhuj
§ Himachal Pradesh - Bitashpur Chamba
Dharamsaia Hamirput
Mandi Kalpa
Keylong
Una

6 Jammu & Kashmu - - . Bhadarwa
Doda
Khalatse
Kupwara
Kishtwar
Pahalgam
Ramban
Udhamput

7 Manipur - - Chande!
Senapati
Tamenglong

8 Meghalaya : Jowai Nongstoin

¢ Nagealand . - Mon
Wokha
Zunheboto

1 FRajasthan Barmer

Jaisalmer

1 S kkim . Gangtok ‘ Gyalshing
Mangan
Namchi
12 Tamiinadu Ramaeshwaram

Total 4

_a
(-]

35

e e e
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[English]
Chiid Labour
*'40  SHRI MOHAN RAWALE Wil the Minister
of LABOUR be pleased to state :

(a) whether there Is any proposal under

consideration of the Government to amend the.

existing child labour law,
(b} if so, the selient features of the proposal; and

{c) the time by which the above amendment is
likely to be introduced?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) (a) to (c). There is a proposal to
amend the Chiid Labour (Prohibition & Regulation)
Act. 1986 The Workshop of Coilectors of the most
child labour endemic districts in the country, held in
New Delhi in September. 1935, made a number of
recommendations to make the Child Labour
tProhibition & Regulation) Act more stringent and
effective. Since amendments in the Act require
consultation with vanous Ministries/Departments,
would be difficult to lay down any definite schedule
in this regard

Doordarshan Channels, Caicutta

201 SHRI BASUDEB ACHARIA  Wili the
Minister of INFORMATION AND BROADCASTING be
pleased o state

(a) whether the Gevernmen! propose o telecast
Metro and other channels programme beyond
Calcutta West Bengal,

(b1 whethet the people ot the State are

demanding this tor a long time

ic) whether any steps ate be'ng taken or
praposed to be taken to meet the demand of the
State,

{dy f so the details thereot. and

{e) it not, the reasons therefor?

THE MINISTER OF CIVIL AV-ATION AND
MINISTER OF INFORMATION AND BROADCASTING
ISHRI C M IBRAHIM) (a) to (e) Representations
have been teceived trom time {0 time tor extension
of Metro Channe! (DD I service beyond Calcutta tn
West Bengal The service however is being extended
ninally to State Capitals and major cities ot the
country in a phased manner depending on avarabilty
of tesoutces and other intrastructural tacilities The
service 1s presently being relayed in West Bengal by
the High Power Transmitter (OD-11) at Calcutta An
additional Low Power Transmitter is presently unde!
implementation at Murshidabad for telaying the
service Furthe: extension of Metro channel service
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in West Bengal would depaend upon the availability
of resources and inter-se prioritias. The service is
however, available throughout the country, including
the entire State of West Bengal, via satellite by using
an appropriate Dish Antenna System

Low Power Transmitters

202 SHRI BHUPINDER SINGH HOODA Wi
the Minister of INFORMATION AND BROADCASTING
be pleased to state :

(a) whether the instailation of a Low Power
Transmitter at Rohtak in Haryana has been
completed,

(b} it so, the time by which 1t is likely 1o be
commissioned;

fc) if not, the reasons for delay in this regard

(d} whether the Low Power Transmitter instalied
at Meham in Haryana 1s tunctioning to its intended
capacity:

fej whether adequate staff has been posted at
the Low Power Transmitter stations at Meham ang
Rohtak for therr optimum utiisation, and

(fy 1if net the reasons therefor?

THE MINISTER OF CIVIL AVIATION aND
MINISTER OF INFORMATION AND BROADCASTING
SHRI CM IBRAHIM) (a) to (¢) The Low Power TV
transmitter (LPT) at Rohtak 1s technically ready s
commissioning would, however, depend upcor
availability ot staff sanction for operation and
maintenance ot the project

(@) to (f) Though the LPT at Meham has alreacy
tean commissioned pending staft sanction, ‘re
project i1s being operated by interim staff deploymen!
from elsewhere in Doordarshan network thareby
providing only restricted transmmissior Qperatien .
of the transmitter on full capacty would depend on
avaiability cf statf sanction for the project

Expansion of Air Services in Rajasthan

203 SHRIMATI VASUNDHARA RAJE Wil the
Ministar of CIVIL AVIATION be pleased to state

(a) whether any demand has been receivad trom
the Government of Rajasthan to increase ar serv.ces
in the State

{b) it so. that details thereot and
(c) the steps taken/proposed 10 be taken in this
regard?

THE MINISTER OF CiVIL AVIATION AND
MINISTER OF INFCRMATION AND BROADCAST NG
(SHRI C M IBRAHIM) (3} and (b) Reguests have
been received to incteass frequencies of the ex'sting
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services from Delhl and Mumbai to Jaipur, Jodhpur
and Udaipur and to introduce service to Jaisaimer,

(c) Dus to caplclty and crew constralnta indian
Airlines is, at present, not in a position to increase
the services. The State Government is reported to
have offered concessions to private airlines for
operations to/trom Rajasthan,

Loss to DD Channels

204. SHRI ANAND RATNA MAURYA : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether prior to introduction of Star T.V. and
other foreign T.V. Channels, Doordarshan’'s DD-i and
DD-Il were earning a very heavy amount through
advertisements, which is being diverted to foreign
channels presently as reported In 'Times of India’
dated June 21, 1996;

(b) the total amount of loss being suffered by DD
due to diversion of T.V. advertisements; and

(c) the manner in which the Government propose
to make good this loss and ensure smooth running
of Doordarshan In future?

THE MINISTER OF CiVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b). There has been
no adverse effect on the commercial earnings of
Doordarshan due to the advent of foreign satellite
channels as is evident from the following figures of
commercial revenue earned by it during the last
three years :

Year 'Revenue in crores
1993-94 Rs. 372.98
1994-95 Rs. 398.02
1995-88 Rs. 430.13

(¢) In view of (a) and (b), does not arise.
However, Doordarshan. constantly strives for
qualitative improvement in its programmes so as to
attract maximum number of viewers and make it a
cost-effective medium for the advertisers.

Ha| Flights from Calicut Airport

205. SHRI MULLAPPALLY RAMAGHANDRAN :
Witl. the Minister  of .INFORMATION AND
BROADCASTING bo pleased to state :

(a) whether representations to increase Haj
flights from Calicut airport were reqeived by tho
Government;

(L) i so, the dotaHs thareof;: and

JULY 11, 1998

- Organisation (ILO) has criticised India for“falfin
“check bonded . labour, particularly child isbeur: -

~Weitten Answers 44

(c) the number of Haj flights aranged this year
from the above airpont? :

THE MINISTER OF CIVIL AVIATION AND

. MINISTER OF INFORMATION AND BROADCASTING

(SHRI C.M. IBRAHIM) : (a) and (B} Hapmumaﬂons
Have been received for introductlon of Haj flights
1rom Calicut-Airport. -

(c) Since Haj flights have been operated with B
747 type of aircraft during 1895 and 1896, it has
technically not been feasible to operate such flights
from Callcut.

Central Assistance to Orlssa

208. SHRI SOUMYA RANJAN : Will the Minister
of TOURISM be pleased to state :

(a) whether the Union Government have provided
tinancial assistance to Orissa for construction of
hotels, motels and guest houses;

(b) it so, the detalls there of during the year.
1995-96; and

(c) the number of hotels, moteis and guest
houses built in the State by Union Government during
1995-967

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHR! SRIKANTA
JENA) : (a) to {(c). The Department of Tourism,
Government of India, does not extend financial
assistance for construction of hotels, but provides
financlal assistance to State Government to construct
tourist lodges, wayside amenities, yatri niwases,
cafetarias and some tented accommodation. Financial
assistance sanctioned to the State of Orissa for these
purposes during 1995-96 Is given below :-

S. Name of the project Amgunt
No, sanctioned
{Rs. In lakhs)
1. Amenity Centre at Dhaull 20.26
2. Tourist Lodge at Badarama 38.41
3. Filoating restaurant at Barkul 42.89
4. Beach cleaners equipment, Puri, )
Orissa , ‘ 9.30

Total o 108.86

, Bondod Labour ‘
1207, SHRIRAMCHANDRA VEERAPPA : Will the

Minister of LABOUR be pleased to state :

" (a) whether the interndtional’ Labour




45 Written Answers

(h) If so, the reaction of the Government thereto;

(c) the number.of bonded child labour released
during the last three years, year-wise; and

(d) it 50, the steps taken or propoesed to be taken
to eliminate honed labour in India? ‘

. THE MINISTER, OF LABOUR (SHRI M.
ARUNACHALAM) : (a) and (b). The Convention No.
29 concerning forced labour was discussed by the
Committee on Application of Standards at 81st
Session of International Conference heid at Geneva
in June, 1995, The Committe urged the Government
to spare no efforts to institute the necessary
measures for elimination of child tabour and bonded
labour. The full factual position regarding the various
constitutional, legal and administrative measures
taken in pursuance to the highest priority ali along
accorded by the Government to the total eradication
of bonded fabour system throughout the country has
been fully conveyed to the Committee.

{c) A total number of 1,524 bonded child labour
have been identified and rehabilitated in eight
different States as reported by the respective State
Governments.

(d) The Government have accorded the highest
priority to total eradication of the bonded labour
system throughout the country. The identified bonded
labourers are rehabilitated in a time bound manner
and the position is closely monitored by the
Government, both at the Central and State level.
Under a Centrally Sponsored Scheme taken up since
1978, assistance is provided to the State
Governments on 50:50 basis for rehabilitation of
identified bonded labourers. The quantum of financial
assistance under the scheme for rehabilitation of
each bonded labour has been increased from Rs.
6,250/- to Rs. 10,000/- since 1.4.1995. In addition,
the State Governments have beem advised to
suitably dovetall the assistance available under the
Centrally Sponsored Scheme with the funds available
under the various anti-poverty programmes in order
to pool the resources for effective rehabilitation of
identified bonded labour. Some States like Andhra
Pradesh give over-riding preference to bonded child
labourers In admitting them in Ashram Schools/
Residential Schools etc. where they are provided
with facilities to study.

[ Transla tion)
lnduomal Training to Women

208. SHRI JAI PRAKASH AGARWAL : Will the
" Minister of LABOUR be pleased to state :

~:{a) the-institution-wise detalls of the financial
‘auisuncn pm&ded Jor.. lmpm&nu industrial trammg
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to women in Delhi dunng tho last three years and as
onh date;

(b) whether the Government have also received
some complaints about misutilisation of the above
financial assistance;

(c) it so, the details thereof; ‘
v - {d) whether any monitoring group is proposod to

be set up for the purpose; and -
{e) if not, the reasons therefor?

THE MINISTER OF LABOUR (SHRiI M.
ARUNACHALAM) (a) Three ITls under the
Department of Training & Technical Education, Govt.
of Delhi are imparting Industrial Training to Women.
Institution-wise details of expenditure incurred dunng
the last three years, is as follows ; )

S. Name of ITi Year-wise Expenditure
No. (in Rupees)
1693-94 1994-95 1995-96

1. ITH 5341152 4788358 6098292
Siri Fort

2. IT}, 1745687 2073333 2352850
Jaffarpur

3. T, 1802000 1992309 2216049
Morigate

(b) to (d). Govt. of Delhi has reported that they
have not received any complaint regarding
misutilisation of funancial assistance given to Women
ITls and aiso that they do not propose to set up any
monitoring group for the purpose.

(e) Does not arise in view of the reply furnished
above.

Expansion of TV Network in Karnataka

209. SHRiIS.D.N.R. WADIYAR : Will the Minister
of INFORMATION AND BROQADCASTING be pleasad
to state :

(a) whether the Government have taken any
action for expansion of TV network in Karnataka;

(b) it so, the target set during the Eighth Five
Year Plan in this regard; and

(c) the progress made as on date?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) to (c). Yes; Sir. With a
view to further strengthen TV service in Karnataka,
a Programme Generation Facility (PGF) Centre and
12 TV transmitters of varying powers have already

' ‘been commissidned into service as a part of the
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Eighth Five Year Plan schemes of Doordarshan. in
addition, 18 TV transmitters of varying powers are
under implementation/envisaged to be set up in the
State, subject to availability of resources and other
infrastructural facilities. As implemeantation of such
schemes involves various activities like approval by
the competent authority, acquisition of site, frequency
clearance, construction of building and tower and
procurement of equipment, etc , these schemes are
at various stages of implementation.

A.l.R. Station, Asansol

210  SHRI HARADHAN ROY @ Will the Minister
of INFORMATION AND BROADCASTING be pleased
fo state

{a) whether the Government propose to start AIR
station at Asansol, West Bengal duning the current
year and

(b) if so, the time by which it is likely to be made
operational?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
{(SHRI C M IBRAHIM) (a) and (b) A relay centre
with 6 KW FM transmitter and receiving facilities at
Asanscl 15 expected to be teady for commissioning
by August 86.
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[Transiation]
Welfare Schemes in Tribal Areas

211. DR. RAMESH CHAND TOMAR : Will the
Minister of WELFARE be pleased to state :

(a) the details of the welfare schemes introduced
by the Union Government in the tribal areas;

(b) since when the above schemes are being
implemented;

(c) whether all these schemes have achieved
their targets;

(d) If so, the details thereof,

(e) whether the Government propase to review
such schemes; and

(f) If so, the details thereof?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) and (b). Delails of
schemes and year of introduction are indicated In
the attached statement.

(c) and (d). Yes, Sir. During the last 3 years, an
amount of Rs. 1223 43 crores was released undet
various schemes against the total budget provision
of Rs 1224.60 crores.

(e) and (f). The schemes are reviewed every
year at the lime of Plan discussions with the Planning
Commission It has also been decided to set up a
Commission under Article 339 (1) of the Constitution
to review strategies for tribal development

STATEMENT

S No Name of the Scheme

Year ot
introduction

Five
1 Giris Hostels for Scheduled Tribes Il Year Plan
2 Boys Hostels for Scheduled Tribes 1989-90
3 Ashram Schoals ir TSP Areas 1990-91
4 Educational Compiex in Low Literacy Pockets for ST Girls 1993-94
£ Grant-in-aid to Voluntary Organisations for STS 1953-54
6 Vocational Training in Tribal Areas 1992-93
7  PResearch & Training
*1 Grants 10 TRIs and Award 1o Research Fallowships _'; 1979-80
{ir) Supporting Projects of All India or inter-State nature .J
&  Grants-in-aid to State Tribal Development Cooperative Corporations 19982-93
& Grants-in-aid to TRIFED: Price Support to TRIFED 1987
10 Snecial Central Assistance for TSP Vth Five Year
Plan
1 Grants Under Article 275 (1) of the Constitution 1974.75
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[English]
o National ‘Media Palicy

212. SHRI HUPCHAND PAL
SHRI KODIKUNNIL SURESH :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a Sub-Committee of Consuitative
Committee attached to his Ministry on the Nationai
Media Policy has submitted its report;

(b) it so, the detalls of the recommendations
made;

(c) the reaction of the Government thereto; and

(d) if not the time by which the report is likely to
be ‘recelvad?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) to (d). The Sub-Committee
of the Consultative Committee for Ministry of
Iinformation & Broadcasting has submitted ‘A Working
Paper on National Media Policy' to the Chairman of
the Consuitative Committee I.e. Minister of
Information & Broadcating on 28th March, 1996 for
consideration in accordance with the terms and
conditions for the functioning of the Sub-Committee.
in the meantime the Lok Sabha was dissclved and
General Elections took place for the constitution of
the new Lok Sabha. The Consultative Committee of
MPs for the Ministry of information & Broadcasting is
yet to be constituted. The Working Paper on National
Media Policy will be placed before it for consideration/
discussion as soon as it is constituted. A summary
of the recommendations is enclosed as statement.

STATEMENT

Summary of Recommandations

The broadcasting should observe a greater
degree of responsibility and sensitivity to indian
culture and ethos and cater to the developmental
requirement of the country. It should achieve an
indian personality In telscasting/broadcasting.

(Para 6.4.1.1)

8.2 There should be a regulatory body to oversee
both public and private telecasting/broadcasting. In
‘this connection, the Sub-Committee noted. that the
provisions of ‘the Prasar Bharatl Act, which was
unanimously passed by Parliament In 1880 should
be kept in mind while 1ramlng the regulatory
mochlnlsm wh}ch should be an independent
autofomous authorlty The Sub-Committee is of
contirmed. apinion that no recourse should be taken

by ghn .Government to diiute the: provision of the

: #raur Ehmm A¢t 1990, This regmatory body may
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be set up to ensure adherence to the programmes/
advertisement codes and other :stipulations. This

_body or similar independent body may aiso develop
an effective mechanism for public grievance

, redressal as well as implementation of its
recommaendations in rospdﬁt of such grievances.

‘ - (Para 6.4.1 2)
9.3 Adequate care should be taken td enable

‘the setting up of non-commercial broadcasting stations

to be run by universities, educational institutions,
panchayats/local bodies, State Governments, etc.

(Par.a 6.4.1.3)

9.4 The Sub-Committee recognises that for
public broadcasting, adequate funding in the form of
state support is necessary. The content of
programmes or software is often dictated by the
funding and therefore the Sub-Committee strongly
recommends that this aspect shouid receive the
attention of the government and an institutionalised
system be worked out.

(Para 6.4.1.4)

9.5 The national broadcasters-Akashvani and
Doordarshan-should bear the responsibility to otfer
a high quality public service broadcasting that
informs, educates and entertains the people and aiso
provide coverage to national events like the Republic
Day Parade. Taking into account the reach of the
national broadcasters, primacy and exclusive
responsibility should be provided to them in the
matter of coverage of national events llke Republic
Day Parade, independence Day, the President’s
Address to both the Houses of Parliament, etc.

(Para 6.4.1.5)

9.8 The rights/obligations and exclusivity of the
national boradcasters should be codified through law.

(Para 6.4.1.8)

. 9.7 Whereas the broad policy approach shouid
be the same for radio and television minor variations/
differences can be made In view of the difference in
reach and impact of the two media. Programme/
advertisement codes should be similar, it not, same.
The viewer/listener Interest should be kept in mind
while spacing the advettisements. A new production
style which is people-oriented should be developed.

(Para 6.4.1.7)

9.8 in tune with the policy framework suggested
hete, the Indian private sector/State Government/
NOGs/Local Selt Government should be allowed to
enter the field of broadcasting/telecasting.

(Para 6.4.1.8)

99 Approprmo provialons must-be made ‘to
onmm that the -control of private broadcasting does

not fall in the -hands of companies having . major
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stake In the print medium or vice-versa. Cross-media
ownership restrictions must, therefore, bp
considered. k

|
{Para 8.4.1.9)

9.10 Direct or indirect foreign equity participation
in companies entering the field of pnvate
broadcasting should not be permitted.

(Para 6.4.1.10)

9.11 Access on the private channel should be
available to the common man through approptriate
provisions in the law.

(Para 6.4.1.11)
9.12 in view of the Supreme Court's Judgement

on airwaves, an indepsndent authority must be set:

up to control and regulate the use of airwaves. The
Sub-Committee feit that the integrity of the Indian
Skies is as important as her territorial integrity. This
regulatory authority must be set up through a law
enacted by the Parliament at the earliest. This Body
can combine the functions ot the regulatory body
mentioned in para 6.4.1.2 or can be a separate body
exclusively for controlling the sky waves under the
regulatory body mentioned in para 6.4.1.2.

(Para 8.5.1)
9.13 The apex regulatory body should be an
independent autonomous public authority

representative of all sections and Interests in the
society and should control and regulate the use of
air waves Iin the interests of the public and to prevent
invasion of their rights.

(Para 6.5.2)

9.14 The foreign satellite channels must aiso be
brought within the ambit ot the said regulatory body
in order to make them amenable to the indian laws.

(Para 6.5.3)

9.15 The Sub-Committee felt that in the case of
skywaves, efforts should be made to develop an
international convention to forge multilaterai/regional
agreements with countries especially in regard to
software.

(Para 6.5.4)

'8.18 The Sub-Committee noted that .it- will be
difficult to pre-censor programmes aired on
television in view of vast structure such a step would
‘call for. By bringing in the private broadcasting/
foreign channels mithin the purview of the Indian
legal system, much of laissez-faire that exists can
be curbed.

(Para 6.5.5)
9.17 The Sub-Committee feit that the present
programming in electronic 'media especially

television, ngeds to be more decentralised to meet
the regionalflocal aspirations. in. this connection, the
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Verghese Committee recommendations regarding
decentralised programming, programme autonomy
and constitution of five zones for this purpose (viz.
South, West, central Eastern and North) shou|d be
considered by the Government, :

(Para 86.5.8)

9.18 Care should be taken that no monopoly is.
developed by the private broadcasters, by
restructuring the number of channels, especially
‘several lnterest‘ channels owned by them.

(Para 6.5. 7)

9.19 The Sub-Committee agrees with the broad -
objectives of national film policy set out by the
Working Group on National Film Policy, vide para
7.6.2 above and we reiterate the same. As a formal
declaration of the national tilm policy would be
useful, the Sub-Committee recommends that the
Government should formalise the same as early as
possible.

(Para 7.12.1.1)

8.20 Since the Estimates Committee and the
Standing Committee have examined in detail the
working of the CBFC as mentioned above, we have
nothing turther to add except to reiterate their
recommendations. These recommendations are
discussed elsewhere (vide Annexure-Vii and paras
7.9.5 and 7.9.6). The Sub-Committee wishes to add
that Government should amend the guidelines for
certification of films to curb the distortion of image of
eminent leaders in films.

(Para 7.12.1.2)

8.21 The production of good shortfilms, both by
Films Division and independent producers, needs to
be actively encouraged. The Films Division should
make effects to Improve the quality of its
documentaries and make them more interesting. The
Sub-Committee recommends that Government should
encourage the growth of indian documentary film
movement. The Sub-Committee suggests in this
regard that the Films Division should farm out more
and more films to Independent producers on its
panel. Further Doordarshan should commission
production of documentaries through the Fllms
Division. and other agencies.

{(Para 7.12.1.3)
9.22 It has been stated that it would be very

“difficult to find sponsors for telecasting documentaries

on Doordarshan, The Sub-Committee recommends
that the Doordarshan should aliot time-slots for at

‘least half-an-hour ~every day on primo tlmo for

documentaries, even it tharq (are no spohsors.
:  {Para 7.42:1:4)
' 9.23 The Sub-Commmu also recommends that

the teasibliity” of showing dccumem!w fiims " in
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various educational Institutions, schools, colleges
and universities should be examined. The Ministry of
Human Resource Development should consider the
aflocation ‘of funds for the purpose.

(Para 7.12.1.5)

9.24. Whh a view to encourage children’'s films
the Sub-Committee recommends that more
infrastructural facilities should be developed for
production of animation films.

(Para 7.12.1.6)

9.25 The Sub-Committee also recommends that
more avenues for exhibition of children's films in
each district of the country should be identified.

(Para 7.12.1.7)

9.26 During meetings, representatives of the film
industry pointed out that though Government called
for recommendations from the Film Federation of
india for the Dadasaheb Phalke Award, it did not
normally accept their recommendation. The Sub-
Committee is informed that Government gets
recommendations from all quarters including tilm
industry and the best person is selected at the
highest level in the Ministry for the Award. To give
more credibility to the Government's decision, the
Sub-Committee would recommend that a small
Committee consisting of eminent persons including
those from Film World should be appointed
by Government to consider all names received
and recommend the name of the person who
should be honoured with the Dadasaheb Phalke
Award.

. (Para 7.12.1.8)

9 27 The National Film Awards were instituted in
1953 to provide for a special impetus to regional
cinema and to encourage the production of films of
aesthetic excellence and social relevance. The Sub-
Committee also recommends that the award winning
fiims should be screened at various State capitals
and other large towns that the people in the regional
centres may get an opportunity to see them. The
Central Government should provide funds to the State
Government to organise such festivals ot award-
winning. films.

(Para 7.12.1.9)

9.28 A number of witnesses before the Sub-
Committee represented for the full implementation of
the recommendations of the High Powered
Committee (1990). Tha -Sub-Committee would
suggest that the matter should be taken up with the
various ' State Governmentslumon Territory
Admimstrations again '

(Para 7. 12 1.10)

: 9»39 m SUb~Gommmu mccmmonm that the
State Governments/Union. Territory : Administeations
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should be persuaded to rationaiise the rates of
Entertainment Tax to help the.film industry.

_(Para 7.12.1.11)

9.30 During discussions some of the film industry
representatives to the Sub-Committee that in view- of
high cost of Imported raw stock, the customs
countervalling duty may be reduced if not abolished.
The Sub-Committee recommends that -the
countervalling duty on raw stock may be abolished
in view of the tfact that there are no facilities to
manufacture the raw stock in the country.

(Para 7.12.1.12)

9.31 Some of the witnesses before the Sub-
Commiftee expressed concern about the shortage of
theatres as well as the closure of cinema houses
due to the advent of television and video. To
overcome the shortage of exhibition facilities, the
Sub-Committee suggests that wherever cinema
theatres are being converted into commercial
complexes, the local authorities should ensure that
in the complex coming up at the site at least one
mini theatre is provided in the complex. The
Sub-Committee would also recommend that
more multiplex theatrical complexes should bhe
encouraged.

(Para 7.12.1.13)

9.32 The Sub-Committee recommends that the
National Film Development Corporation and other
agencies should encourage construction of theatres
with 400 to 500 capacity instead of very large
theatres.

(Para 7.12.1.14)

9.33 During meetings the representatives of the
cine, workers pleaded for the declaration of the film
industry as an “industry” so that the workers of the
industry are not exploited by the producers. The Sub-
Committee feels that introduction of labour welfare
measures to film industry workers will go a fong way
in improving their conditions. The Sub-Committee,
therefore, recommends that the film industry may be
declared as ap industry not only for the purpose of
institutional finance but also for application of labour
legislation relating to welfare of labour.

(Para 7.12.1.18)

9.34 The National Film Archive of india is charged
with the responsibility of preservation of cinema,
There have been press reports about the damage
and loss of important films. The Sub-Committee
suggests that the Archive should take immediale
steps to acquire all film classics and preserve tham
properly for posﬂterlty.,

{Para 7.12.1.16)

9.35 The Sub-Committee also suggests that the
National Film Archive of India should take over the
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old documentaries from the Films Division for
restoration and preservation.

(Para 7.12.1.17)

9.36 Nowadays film appreciation courses have
been started in various universities and new film
societies are coming up. However, Government gives
only Rs. 3 Lakhs per year to the Federation of Film
Societies of india for its activities. This is awfully
inadequate. The Sub-Committee recommends that
Government should encourage film society movement
by giving all facilities including finance. The grant-
in-aid to the Federation of Film Societies of India
should be augmented suitably

(Para 7.12.1.18)

9.37 Some of the witnesses informed the Sub-
Committee that Akashvani's royalty rates for film
songs which broadcast is Rs. 2 per song and was
fixed a long time ago. considering the time lapse
and increase In the cost of pictunsing film songs, the
Sub-Committee recommends that this should be
suitably revised upwards by Akashvani

(Para 7.121.19)

9.38 With respect to the suggestions regarding
evclving a code of conduct for the journalists and for
vesting the Press Counci! of India with more powers,
the Sub-Committee felt that the matter may be left to
the Press Council for suntable decisions. However,
the Press Council should consider arming itself with
adequate powers to dea! with habitual otfences with
respect to communalism, threats to national security
and other undesirable activities

{Para 84.1.1)

§.39 The fanguage Press and the small and
medium newspapers should continue 1o grow.
Therefore, the Sub-Committee recommends that the
Government must endeavour to create a suitable
environment by helping in the modernisation of these
sections of the Press.

fPara 8412)

9 40 Though the financia! viability of a newspaper
depends 1o a larger extent on the advertisemen!
revenue which 1t 1s able to attract Government's
advert:zing policy and rate structure should be
raticnal and uniform evelved with a view o eliminate
the possible use of advertisements as a lever 1o
in'luence the press and thereby atfecting its freedom.

{Para 84 13)

94 Even though the import of newspnnt has
been put under OGL there is a need for a nodal
agency 'o impurt newsprint on behall of small and
medium newspapers as they do not have the
neressary intrastructure and the bargaining power
tor such imports

(Para 8 4 1.4)
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9.42 The training requirements of the journalists
is yet another aspect which needs immediate
attention. The press over the years has to become
increasingly professional in nature. With a view to
ensure that the press as a whole is capable of
reporting and explaining and interpreting in their
proper parspective various developments taking
place. It is imperative that additional facilities are
created to enable journalists to have a broad
educational preparation and specific training n
journalism.

(Para 8.4.15)

9.43 Indian news agencies have not been able
to operate eftectively in the sphere of dissemination
of nationa!l news abroad, and the gathering of foreign
news for dissemination within the country. Foreign
news agencies still dominate international news
sections in leading newspapers. |1 should be the
endeavour of the Government to permit and
strengthen the news agencies to become self-
sufficient in these spheres. In this connection,
renewed efforts should be made in revitalising the
eftorts taken in the wake of Non-Atigned Contetence,
1976 which lead 10 the establishement of Newspool
for exchange of news among the third worid
countries.

(Para 84 16)

9.44 To strengthen the Indian news agencies,
the Sub-Committee recommaends that corporatisation
of these news agencies with adequate equity base.
as was suggested by the First Press Commission,
should be seriously considered

(Para 84 1.7)

9.45 Freedom of the editors, and editonal
contents, insulated from the business and other
interests of the owners, should be ensured through
a proper institutional mechanism or guidelines to be
evolved by the Press themselves or by the Press
Counci of India. The issue of diversion of funds from
the the newspaper industry to other induslries may
be examined

(Para 84 18)

9 46 The Sub-Committee teels that lowards
professionalisation of the print media, adeguate
institutional finance should be made available to the
journalists, etc through cooperatives on easy terms

(Para 841 9)
[Translation)
Appointmenis of SCs/STs

213. SHRI SUKDEO PASWAN Will the Minister
of WELFARE be pleased 1o state

(a) whether appointmants of Scheduled Castes
and Scheduled Tribes are made in accordance with
the quota fixed for them in Ministnies/Undertakings
and institutions; and
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(b) it not, the remedial measures taken or
proposed to be taken by the Government in this
direction?

THE MINISTER OF WELFARE (SHRI BALWANT
' SINGH RAMOOWALIA) : (a) Yes, Sir. The Reservation
Roasters have been prescribed to ensure that
appointments of Scheduled Castes and Scheduled
Tribes as per the relevent constitutional provision
are made in accordance with guota fixed for them.

(b) Does not arise.

Weltare Schemes for SCs/STs in Bihar
214. SHRI RADHA MOHAN SINGH : Wil the
Minister of WELFARE be pleased to state :

(a) the details of the wellare schemes being
implemented by the Union Government in the
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backward areas of Bihar for the improvement of
Scheduled Castes and Scheduled Tribes,

(b) the date of enforcement of these schemes,

(c) whether the Union Government are reviewing
the said schemes; and

(d) it so, the details thareof?

THE MINISTER OF WELFARE (SHR| BALWANT
SINGH RAMOOWALIA) : (a) and (b) A Statement in
respect ot welfare schemes being mplemented of
Union Ministry ot Welfare in the State of Bihar for
improvement of Scheduled Castes and Scheduled
Tribes is attached.

(¢) and (d). These schemes are reviewed
periodically through evaluating studies, meetings and
conferences, and interaction with the concerned State
Governments/UT Administrations

STATEMENT

S No Name of the Scheme

Year of Commencement
1 Centrally Sponsoted Scheme ot SC Boys Hoslels 1989-80
2 Central Sponsored Scheme of SC Girls Hostels Third Five
Year Plan

3 Centrally Sponsored Scheme o! Book Banks for SC'ST 1978.79
4  Upgradation ot Mernt of SC/ST students 1987-88
5 National Scheme of Liberation of Seavengers and their dependents 1991.92
6 Scheme of Coaching and Allied tor SC/ST 1968-70
7  Special Central Assistance to Special Component Plan 1979-80
8 Scheme o! assistance o State/'U T level Scheduled Castes Development 1978-79

Corporation
S  Grantin-aid to Voluntary Organisations for SCs 1853-54
10 Centrally Sponsoted Scheme of impiementation of Protection of Civil Rights 1676-77

Act and SC/ST (Pievention of Atrocities) Act
1t Centrally Sponsored Scheme of Post Matric Scholarship of SC/ST students 1943-44
12 Centrally Sponsored Scheme of Pre-Matnc Scholarship tor Children ot those 1977.78

engaged In unclean Occupations
13 Vocational Training Centres 1862-93
14 Grant-in-awd to State TDC C for Minor Forest Produce 18082.83
15 Special Central Assistance to Trbal Sub-Plan Fiith Five

Year Pian

16 Grants.in-aid unde! Article 275(!) tust proviso of the Constitution -do-
"7 Grls Hostels tor STs 3rd Plan
18 Boys Hostels for STs 188¢-90
19 Ashtam Schools for STs 1880.91
20 Educational Complex in Low Literacy pockets for ST Girls 1983.94
21 Grant-in-aid to Voluntary Otganisations tor STs 1953-54
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National Wage Policy

215. SHRI RAM TAHAL CHOUDHARY ; Will the
Minister of LABOUR be pleased to state :

(a) whether the Government propose to formulate
a National Wage Policy for the welfare and benefit
of the labourers in the country;

{b) it so, the details thereof, and
{c) it not, the reasons therefor?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) There is no proposal before
the Government to formutate the National Wage
Policy.

(b) Does not arise.

(¢) Wages in the organised sector are
determined through negotiations and settiements.
Wherever necessary, the Government also constitutes
Wage Boards, in certain sectors, for fixation and
revision of wages. In the unorganised sector, wages
are fixed under the Minimum Wages Act, 1948. Under
the Minimum Wages Act, both the State and the
Central Governments are appropriate Governments
for tixation/revision of minimum rates of wages in
the scheduled employments falling in their respective
jurisdiction. Act provides for the periodic revision of
minimum rates of wages.

Censorship of Films

216. SHRI MANIKRAO HODLYA GAVIT : Will
the Minister of INFORMATION AND BROADCASTING
be pleased to state :

(a) whether the Government propose to issue
fresh guidelines for censorship of films; and

-(b) if so, the details thereot?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b). The existing
guidelines for certification of films are quite
comprehensive and there is no proposal to issue
fresh guidelines. However. these guidelines are
reviewed by Government as and when considered
necessary.

Labour Co-operative Societies

217, sn—ua{ RAM KRIPAL YADAV : Will the
Minister of LABOUR be pleasad to state :

(a) the number of details of labour co-operative
societies set-up in the country to take-over the closed
industrial undartakings;

(b) whather the Government encourage aetting
up of each Societies: and

(¢) if 8o, the details theraof and if not, the reasons
therefor?

o JULY 1Y, 1998
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THE  MINISTER : OF LABOUR: (SHRiI M.
ARUNACHALAM) : .(a) to (c). As per the: provisions:
of the Sick Industrial Companies (Special Provisions)
Act, 1885, it is mandatory for the management of a
sick_industrial company to make reference to the
Board for Industrial and Financist Reconstruction
(BIFR). Revival of sick Industrial companies through
workers' cooperative is one of the measures
envisaged under the Act.

According to the available iniormation BIFH has
80 far sanctioned five schemes for revival of sick
industrial companies through workers cooperatlves
These are :

1. New Central Jute Mills

Kamani Tubes*
Power Metals
HES Lid.
K.M.A. Ltd.
The Companies mentioned at Si. No. 1,3,4

oron

“and 5 for which revival schemes were santtioned

are under implementation,

The case mentioned at Si. No. 2 for which revival
scheme earlier sanctioned has been declared failed
since 26.5.95, and is presently under enquiry. Ministry
of Labour ag a matter of general policy does encourage,
inter alia, rehabilitation schemes through employees’
cooperatives.

{English]
Telecasting of news in all Languages

218. SHRI R.B. RAl : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) the languages included in the €ighth
Schedule of the Constitution;

(b) whether the Government have not yet started
to telecast news on Doordarshan in all these
languages;

(6) if so, the reasons therefor; and

(d) the steps taken by the Govarnment to talecast
news in all the Janguages inciuded in the Eighth
Schedule of the Constitution?

THE MINISTER OF CIVIL AV!ATiON AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) Assamese, Bengali,
Gujarati, Hindi, Kannada, Kashmiri, Konkani,
Malayalam, Manipurl, Marathi, Nepali, Oriya, Punjabi,
Sanskrit, Sindhi, Tamil, Telugu, and. Urdu.

{b) to (d). Doordarshan telecasts. news In all
these languages except Sindhi, Manipuri; Konkani
and Nepail. Ther is na‘proposal at present 16 telocdst

- news -in these four fanguages due:to jack .of
- manpower, handware othor m(rutfucwra tcm!au.
_..ete., BRI A N S oL o
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Children’s films in Nationa! Film Festival

219 SHRI RAMESH CHENNITHALA : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether a very few children flims are
produced and shown in national film festivals; and

(b) if so, the steps being taken to encourage
producers to make more children's films?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) . (a) Yes, Sit.

(b) Government gives an award to the best
children’s film @very year in the National Fiim
Festival The Children's Film Society, India (now
called the National Centre ot Films for Chiidren and
Young Peopie or N'CYP in short) has beaen set up for
production of children's film~ n various languages.
In 1995-96 it was given a grant-in-aid of Rs. 160
lakhs under Plan tor production of children's fiims
According to a recommendation of the High Powered
Committee (1990) set up by Government to examine
the problems of tilm industry, which has been
accepted by Government, tiims certified as children's
films by the Centra! Board of Fiim Certitication are 10
be considered by State Governments/ Union Temitory
Adnimistrations for gramt of exemption from
entertainment tax

Unemplioyment Probiem

220 DH KRUPASINDHU BHOI
SHRI HARIN PATHAK .
SHRIMATI VASUIWDHARA RAJE .

Will the Minister of LABOUR be pleased to
stale

(a) the number of unemployed persons registered
with various Employment Exchanges of the country
duting each of the last three years, education level-
wise and State-wise,
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(b) the number of the persons out of them
provided with employment during the above period
State-wise;

(c) the jobs proposed to be created for them
during the current Plan period and Ninth Five Year
Plan; and

(d) the steps taken to tackle the problem of
unemployment in the country?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) : (a) and (b) A Statement showing
the numbar of job-seekers (all of whom are not
necessarily unemployed) classifed by educational
levels on the live register of employment exchanges
in the country as at the end of 1991, 1992 and 1883
(latest available) together with their number placed
in employment during the years 1991, 19982 and 198¢3
is attached

{c) and (d) The Eighth Five Year Pi. 5 envisages
creation of additional employment opportunities of
the order of 8 5 million per annum on an average
during the Eighth Plan period and of the order of & 5
million per annum on an average durning the penod
1997-2002. To achieve this rate of growth in
employment. the plan envisages an employment
strategy gwving emphasis on the growth ot sectors
and sub-sectors with high employment intensity such
a6 agriculture, agro and rural industries, rura:
Infrastructure, small and the decentralisea
manufacturing sector, urban informal sector and
sarvices sector New employment schemes such as
Employment Assurance Scheme (EAS). Pr me
Minister's Rozgar Yojana (PMRY) and a Two-Miliion
Job Scheme of the KV.Z have been introduced in
the Eighth Plan period besides continuing the
ongoing schemes of IRDP, JRY and NRY The Prime
Minister's Integrated Urban Poverty Allgviatcn
Programme also has an element of employment
generation with the provision of basic services to
the poorer segments of the population.



States/Union

STATEMENT

Number of Educaled (Matric and above) job-seekers on the live register of employment exchanges in the
country and number of placements effected

(in thousands)

S o Live Register as on 31st Dec. Placements During
No Tertitories 1991 1992 1993 1991 1992 1993
“Matric Gradua- Matric  Gradua-  Matric  Gradua- Matric Gradua- Matric Gradua- Matric Gradua-
and tes (in- and tes (in- and tes (in- and tes (in- and tes (in- and tes (in-
above cluding above cluding above cluding above cluding above cluding  above cluding
but be- Post-gra- but be- Post-gra- but be- Post-gra- but be- Post-gra- but be- Post-gra- but be- Post-gra-
low Gra- duates low Gra- duates low Gra- duates low Gra- duates low Gra- duates low Gra- duates
duates duates duates duates duates duates
1 2 3 4 5 6 7 8 9 10 11 12 13 14
States
1 Andhra Pradesh 1665 3 284 8 1636 5 309.2 1708.5 327.2 3.0 31 4.2 23 35 0.9
2. Arunachal Pradesh 03 0.1 02 @ 0.2 @ - @ e @ e -
3. Assam 671.7 875 692 5 923 706.9 92 4 1.0 04 0.7 0.4 0.5 0.1
4. Bihar 1835 1 390 3 1818.1 3595 1869.2 383.1 2.0 0.4 1.3 0.2 0.7 0.1
5 Goa 63.4 10.8 697 12.0 731 123 05 0.1 03 0.1 0.2 0.1
6. Gujarat 558 730 602.2 745 562 7 70.5 75 1.9 13.2 2.9 7.3 1.9
7 Haryana 3347 63.0 3520 67 3 269.0 67.9 1.5 08 1.0 0.6 1.0 0.3
8. Himachal Pradesh 256.7 391 2759 45.1 296 1 45.6 1.7 0.7 1.9 0.7 20 0.7
9. Jammu & Kashmir 30.2 138 350 139 437 17.2 0.1 01 Q 0.1 e @
10 Karnataka 7139 152 0 814 .6 1497 838 .4 165.5 4.2 0.7 4.7 1.0 71 1.2
11,  Kerala 20999 187.7 21038 194 9 2384.0 220.0 9.2 4.6 8.5 57 6.7 3.7
12. Madhya Pradesh 11593 2337 1184 8 233.2 1196 5 2459 4.4 1.2 45 1.4 58 29
13. Maharashtra 18396 257 2 19759 270.4 20309 269.2 125 4.4 125 48 9.4 4.6
14.  Manipur 109 1 247 1185 258 127 5 278 01 0.1 (-] e 0.2 Q
15. Meghalaya 9.2 18 95 1.8 10.6 20 0.2 0.1 0.1 0.1 01 0.1
16. Mizoram 11.4 2.1 127 2.3 14 6 23 0.2 0.1 0.1 0.2 01 0.1
17. Nagaland 125 1.3 9.0 1.4 11.1 1.0 01 -] 0.1 e 0.1 e
18. Orissa 383 4 119.8 4198 1333 402 .6 1298 35 1.2 3.2 1.4 1.8 0.8
19 Punjab 356 4 111 4 3557 111.0 3313 100.6 1.5 1.1 1.4 07 t.3 0.4
20. Rajasthan 378 8 1518 400 8 147 3 3750 1507 46 48 4.9 55 2.7 42
21 Sikkim*®
22 Tamil Nadu 16813 386 8 1776.2 4494 19097 445 5 15.4 8.5 16.4 6.4 6.1 2.9
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2 3 4 5 6 7 8 9 10 1 12 13 14

23 Tripura 44 0 95 46 9 112 47.0 113 01 -] 04 0.3 0.1 @
24 Uttar Pradesh 1502 0 400 9 1429 6 364 1 1340 4 339 1 3.6 24 36 18 3.3 35
25. Waest Bengal 23117 5487 23562 5740 23948 568 .6 28 25 2.6 2.4 1.4 1.0
Union Territories
26 A & N Islands 6.8 18 6.8 18 66 1.8 0.2 0.3 0.2 - - -
27 Chandigarh 657 238 67 .6 24 6 66 4 243 03 0.4 0.4 0.3 0.4 0.3
28 Dadra & Nagar Haveh 10 02 1.0 02 10 0.2 Q Q e @ - -
29 Dethi 460 2 218 6 465 7 222 6 4719 2235 32 2.0 1.6 0.9 1.9 0.9
30 Daman and Diu t0 03 13 04 0.8 04 0.1 0.1 e Q 0.1 0.1
31 Lakshdweep 16 01 16 01 16 01 - - - - - -
32 Pondicherry 631 105 615 116 66 5 122 0.1 @ a1 0.1 0.1 03

Total 18627 3 38072 191012 3905.1 19658 6 3958.3 83.6 420 88.0 40.4 63.8 315

1 * No Employment Exchange i1s tuncthomng in this State

2 @ Figures less then 50

3 Figures may not add up to total due to rounding off
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E.S.l. Hospitals in Gujarat

221. SHRA! HARIN PATHAK : Wil the Minister
of LABOUR be pleased to state :

{a) whether the present Employees State
Insurance Hospitals are sufficient in Gujarat to meet
the heaith needs of the workers in the State;

(b) it n‘ot, whether Government propose to open
some more ES| Hospitals in the State; and

(c) it so, the details thereof and the allocations
likely to be made therefor?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (c). There are 9 ESI
Hospitals functioning in the State of Gujarat.
Wherever necessary, beds have also been reserved
in Government/Private Hospitals for providing
adequate in-door treatment to the insured Persons.
Meanwhile the ES! Corporation is having two
hospitals, one each at Vapi and Jamnagar
constructed. For construction of these two hospitais
the Corporation has sanctioned a sum of Rs, 489.98
lakh. A proposal to convert the 225 bedded Chest
Hospitat at Naroda into a 300 bedded General
Hospital has also been received in the ESIC.

Colour X-Ray Machines at IGIA

222 SHRI BANWARI LAL PUROHIT : Wili
the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government's plans to install
colour. X-ray machines at IGIA to check anti-
smuggling operations have been abandoned;

(b) it so, the reasons therefor,

(c) whether Airports Authority of India has been
showing feast Interest in the Project;

(d) If so, the reasons therefor; and

“{e) the further action the Government propose to
teke in this regard?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) No, Sir. 4 colour X-ray
machines are being installed to check baggage in
the International arrival hall.

{b) Does not arise.

(c) and (d). No, Sir. However, there was some
delay In the procurement of the machlnos by the
Customs Department.

() Two machines Hhave already been
comissioned on 17.8.96 and the other two will be
commissioned soon.

JULY 11, 1996
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Pension Scheme

223. DR. LAXMINARAYAN PANDEY : WIll the
Minister of LABOUR be pleased to state :

(a) whether the Government have held any
turther parleys with Trade Unions and other
Employee’s organisations about the implementation
of the Employee’s Pension Scheme;

(b) it so, the resuits thereof; and

(¢) the present status regarding vxhe
implementation of the aforesaid scheme?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (c). While a serles of
meetings were held with the representatives of the
Central Trade Unions before and after the introduction
of the Employees’' Pension Scheme 1995 with effect
from 16.11.1995, no specific discussion on the
Scheme has taken place with them during the last
two months. The Scheme is already under
implementation and pension has already been
disbursed in over 68000 cases.

Child Labour

224. SHRI DADA .BABURAO PRANJPE : Wil the
Minister of LABOUR be pleased to state :

(a) the issues discussed in the International
Labour Ministers’ Conference held on January 18,
1995 at Delhi;

(b) the issues on which there was a consensus
of opinion;

(c) the issues on ‘which policy differences were
expressed by other countries; and

- {d) the present position in respect of Child Labour
in India and steps taken by the Government for its
abolition?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) The Fifth Conference of
Labour Ministers of Non-aligned and :Other
Developing Countries held at New Dethi from 19th
to 23rd January, discussed the following subjects :

(i) Horizontal cooperation in the field of
employment and human resources;

(i) Effects of International trade and
international tlabour standards op,
- employment, working conditions and
development in the Non-aligned and Other
Devaloping Countries; and

(lii) The social impuct of ntructuml aﬂ]untmem
programmes. : )

" (b) and {(c). After detalled discuszwm m the
Conference, the Deihi Declaration sind Programme
of Action were unenimously adopted. The Confersnce
through the above Dacumoms expfossw thuir doep
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concerns about the efforts at seeking to establish
linkage between International trade and enforcement
of labour standards through the Iimposition of the
social clause. The Conference resolved to undertake
programmes fot” horizontal cocperation among the
developing ‘countries in the ‘various soclo-economic
"'spheres’ having implications for labour and
employment. The Confarence also felt that ‘in
formulating the adjustment measures, the social
dimensions of structural adjustment should be
carefully analysed keeping in view the particular
circumstances of each country and the social
partners; and the results of their application, closely
monitored to minimise human distress.

(d) The estimated figure of working children in
India, as per the 1961 census, was 13.6 miltion, The
policy of the Government is to ban employment of
children below the age of 14 years in factories, mines
and hazardous employment and to regulate the
working conditions of children in other employments
at this stage. The Child Labour (Prohibition and
Regulation) Act, 1986 was meant to achieve this
objective. Recently, the Ministry of Labour launched
a major programme to eliminate child labour in
hazardous occupations and processes by the year
2002 A.D. Sufficient funds have been committed to
implement this programme.

Alr Accidents

225. SHRI CHANDRESH PATEL :
SHRI RATILAL KALIDAS VERMA :

Will the Minister of CIVIL AVIATION be pleasod
to stale :

" (a) the total number of aircrafts belonging to the
‘Indian Airlines, Vayudoot, Air India and other Airline
companies that met with accidents in the couniry
and abroad during January 1, 1996 to date;

(b) the extent of loss of lives suffered and other
i0sses incurred therein In each mishap;

(c) the compensation provided to dependents of
each of the deceased persons,

(d) the causes for the said mishaps; and

(e) the concrete measures taken to check such
air mishaps?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) There is only one air
accident during. the said period, involving an aircraft
of Archana Alrways oporatlng flight from Dethi to
Kanpur on 18.5.98.

{b) ‘No lite was lost. The aircraft sustained
substantiat-damage. A portion of the alrpon boundary
wail.was also. bm.lmn

(¢c) Does not arise. R E R
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{d) The accident is under investigation by DGCA.

(e) Measures such as implementation of
recommendations emanating from investigation of
aircraft accidents and hazardous incidents,
monitoring of flight recorders, issuance of Civil
Aviation Requirements (CARs), safaty audit of

operators, conducting safety seminars/meetings,

inspection of asrodromes etc. are continucusly taken
to enhance the level of air safety.

Vijayawada Airport

226. SHRI R. SAMBASIVA RAO : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to strengthen
the runway and for creation of other infrastructural
facilities at Vijayawada airport;

(b) if so, the details thereof;
(c) the funds allocated for the purpose;

(d) the time by which the sald airport Is likely to
be made operational;

- (e) whether there is also a proposal for starting
Boeing, Avro and Dornier aircrafts connecting major
cities in the country; and

(f) if so, the details thereof?

THE - MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b). Yes, Sir. Airports
Authority of India has plans to undertake following
works at Vijayawada airport :

(I) Strengthening of -existing runway to
operate B-737 aircraft,
() Construction of a new Terminal Building to
cater to the needs of .75 arrlvlng and 75
. passengers.
_ (ili) Providing Doppler Very High Frequency
: Omni Range (DVOR) navigational aid.

o (c) A sum of Rs. 3 crores has been allocated in
the year 19896-97.

(d) The airport is likely to be made operational
by December, 1999.

(e) and (f). The alrport at present is not suitable
for B-737 aircraft operation. However, airiines are
free to operate smaller aircraft to/from Vijayawada
airport.

District Rehabilitation Scheme for
Rural Disabled

227, SHRI PARASRAM BHARDWAJ : Will the
Minister of WELFARE be pleased to state :

(a) whether it is a fact that the Government had

jaunched the District Rehabliitation Scheme in-early
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1985 for providing a package of rehabilitation
services to the rural disabled;

(b) if so, the details thereof; and

(c) the progress made in this scheme so far
alongwith the names of the States in which the
schéme is under implementation?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) - (a) The Government had
launched the District Rehabilitation Centre (DRC)
Scheme in 1982-83 for providing a package of
cemprehensive rehabilitation services to the rural
disableds

(b} and (c). The DRC Scheme is being
implemented in the following States :

1. Andhra Pradesh Vijayawada

2 Haryana Bhiwani

3 Karnataka - Mysore

4 Madhya Pradesh -  Bilaspur

5. Maharashtra - Virar

6 Ornssa Bhubaneswar

7 Rajasthan - Kota

8 Tamil Nadu Chengalpattu

g Uttar Pradesh Sitapur and
Jagdishpur

10 West Bengal Kharagpur

Four Regional Rehablitation Training Centres
(RRTCs) at Bombay, Cuttack, Madras and Lucknow
and one Central Administrative and Coordination Unit
{CACU) at New Delhi ware set up for backing up the
services of DRCs

Under the DRC Scheme, following rehabiltation
services to the rural disabled have been provided
since its inception (till Februrary 1996)

Total No of Assessment - 15526
Rahabilitation Chinics

conducted

Total No of Disabled - 218747
identified and Evaluated.

Total N¢ of Disabled Cases - Q7676

served
[Translation)

Foreign Assistance tor Development of
Tourist Spots

226 SHRI VIRENCRA KUMAR SINGH Wil
the Minister ot TOURISM be pleased o state

‘a, whether the Union Government have sought
tcreign assistance tor the development of touns?
spuls

1b) 1 0. the details therect, during the las! three
years alongwith tne rate of interest in this regard,

JULY 11, 1988
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{(c) the names of tourist spots on which the said
foreign assistance was spent, State-wise; and

(d) the conditions on which such foreign
assistance is provided for the purpose?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
JENA) : (a) to (d). The Government has entered into
a loan agreement with the Overseas Economic
Coorperation Fund (OECF) of Japan in December,
1988 for development of infrastructural facilities
along the identified Buddhist travel circuits in U.F
and Bihar. The Government has aiso entered into a
loan agreement with the Overseas Economic
Cooperation Fund in January, 1882 for conservation
and development of Ajanta and Eliora in
Maharashtra.

For the U.P. and Bihar project, the Overseas
Economic Cooperation Fund would extend financial
assistance to the tune of 7.76 billion Japanese Yen
The major components of the project are
strengthening of National and State Highways,
landscaping, augmentation of water and electricity
supply and setting up of wayside amenities. The loan
in repayable over 20 years with a grace period of 10
years at a rate of interest of 2.5% per annum. The
places identified in U.P. are Sarnath, Kushinagat,
Piprahwa and Sravasti and the places covered
in Bihar are Bodhgaya, Nalanda, Rajgir and
Vaishali.

The Overseas Economic Cooperation Fund
assistance for the Ajanta and Eilora project is to the
tune of 3745 miliion Japanese Yen. The loan is
rapayable over 20 years with a grace period of 10
years at an interest rate of 2.6% per annum. The
major components of the project are afforestation,
upgradation of aerodrome faciiities at Aurangabad,
strengthening and improvement of roads,
augmentation of water supply and sewerage,
improvement of electricity supply, conservation of
monuments and visitor management factlities

Projects Received from S.M.F.D.C.

229 SHRI LALIT ORAON : Will the Minister of
WELFARE be pleased to state :

(a) whether the Union Govarnment have received
some projects from the State Minorities Finance and
Development Corporation of Bihar through the
National Minorities Finance and Development
Corporation for approvat,

{b) if s0, the details thereot,

(¢c) the projects approved by the Union
Governmant so far, and

(d) the time by which the remaining projects ate
likely to be approved?
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THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) Yes, Sir. National
Minorities Development and Finance Corporation has
recelved 13 no. of projects from Bihar State Minorities
Finance Corporation for financial assistance.

(b) The details of the projects received and the
action taken in this regard are given in the enclosed
Statement.

(c) The projects are approved by the Managing
Director and the Board of Directors of National

Minorities Development and Finance Corporation
depending upon the financial limit of the project. Cut
of the 13 projects received, 3 projects have been
approved so far,

(d) Bihar State Minorities Finance Corporation
has not been able to avail the loan tor the 3
sanctioned projects because of the lack of Block
Government Guarantee for the sanctioned amount
The remaining proposed projects will be appraised
and sanctioned once, the earlier sanctioned ioans i1s
utilised.

STATEMENT
(Rs in lakhs)
S No Name of Scheme No. of Total NMDFC's Status
Units Cost Share

1 Photocopy unit 1500 1425.00 1275 00 Approved
2 Autorickshaw 1500 1425.00 1275.00 Approved
3  Misc. Manufacturing 1500 1425.00 1275.00 Approved
4 TV/Tape Repair unt 1000 275.00 245,00 Pending
5. Fast Food Canteen 120 54 03 48.34 Pending
6  Architecture Consultancy 150 80 44 71.97 Pending
7  Cil Expaller project 1000 850 00 850 00 Pending
8  Plastic/Rubber item mig 1000 85 00 85.00 Pending
8  Poultry farming 200 80 00 80 00 Pending
10 Shoe making unt 700 498 75 446 25 Pending
11 Brick Kiln project 500 475 00 42500 Pending
12. Cooter body mig. unit 500 475 00 425 00 Pending
13  Fish reating project 500 140 00 125 00 Pending

10170 7408.22 6626.56

Private Airlines

230 SHRI RATILAL KALIDAS VERMA Wil the
Minister of CIVIL AVIATION be pleased to state :

(a) the details ot private airlines entered nto the
aviation sector during the last three years and current
year, so far, alongwith the capital investment made
by each of them and

(b) the number of aircratts pressed into service
by each private airline and the air-routes they are
flying over?

THE MINISTER OF CiViL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C M IBRAHIM) (a) and (b) A statement
showing the names of scheduled private airlines and
other requisite details 1s attached

STATEMENT

Date of issue of permit, subscribad equity capital. air craf! lleet and Station connected by privale Airlines

Subscribed
Name of the Schedu- Date of issue equity capital Aijrcratt
led private airiines of permit (Rs in crores) tleet Stations connectec
1 2 3 4 5
1 Archana Airways 20 1119884 $0 00 3L-410
(Operational-1)  Delhi, Kanpur, Kullu, Simia
2 Eas! West Airlines 20 11 18984 2170 4 B-737 Bombay. Calcut Cochin
(Operationai-3) Coimbatore, Hyderabad,

Madras, Mangalore
Nagpur. Portblair, Pune
Visakapatnam
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3. Jet Airways 13.02.19885 30.00

4  Modiluft 20.11 1894 24 20

o

NEPC Aitlines 2011 1984 14.83

6 Sanara India Airlines 010 1968 1522

7 Skyline NEPC
Air hnes*®

20 11 1884 16.22

8 B-737 Ahmadebad, Bagdogra,
(All Operational) Bangalore, Bombay,
Calcutta, Calicut, Cochin,
Coimbatore, Delhi, Gauhatt,
Goa, Hyderabad, Jorhat,
Madras, Mangalore.

6 B-737 Bangalore, Bombay,
(All Operational) Calcutta, Calicut, Cochin,
Delhi, Goa, Jaipur Jammu,
Leh, Lucknow, Srinagar,

Varanasi.

8 F-27 Aggati, Aurangabad,
(Operational-5) Bangalore, Bhavnagat,
Bhuwaneshwar, Bombay,
Calcutta, Cochin,
Coimbatore, Dibrugath,
Dimapur, Gauhati,
Hyderabad, Imphal, indore,
Jamnagar, Jorhat, Kandla,
Keshod, 'ilabar, Madras,
Madural, Mangalore.
Nagpur, Patna, Porbandar
Puna, Rajkot, Silchar,
Tezpur, Tricharapall,
Tuticorin, Vadodara, Varans:,
Visakhapatnam,

3 B-737 Ahmdebad, Bagdogra.
{Operational-2) Bombay Calcutta. Deih:
Dibrugarh, Gauhati. Goa,
Hyderabad, Jarpu!
Lucknow, Patna, Varanasi

4 B-737 Ahmedabad Bagdogra,

(All Operational) Bangalore, Bombay
Calcutta, Delht, Gna
Indote, Jaipur, Madias
Mangalora

* Formeriy M/s Damania Avrways

insurance of Planes

¢¥* SHR! PANKAJ CHOWDHARY Will
tre M-mister of CIVIL AVIATION be pleased to
sla'e

‘g, wnether the Government are aware ¢f the
fact that 1he East-West Airlines are fiy:ng s planes
withou® naving thew insurance

(b) f so. the reasons tneralcr, and

(c) the action taken/proposed o be taken by tha
Government in this regard?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
ISHR! C M IBRAHIM) rajto (c) East Wasl Anlires
had operated thghts without valid insurance cove!
for two days in June, 1996 A Show Cause Nolice
has been i1ssued sesaking thewr explanation In the
matter Furthet action wdl be taken on receipt of
reply from the airhine
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[English}]
MoU with France

232. SHRI KODIKUNNIL SURESH : Will the
Minister of TOURISM be pleased to state :

(a) whether any Memorandum of Understanding
has been signed between iIndia and France to
promote tourism; and

(b) it so, the main features thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHR! SRIKANTA
JENA) : (a) No, Sir.

(b) Does not arise.

Accident at Kanpur Cantt.

233. SHRI JAGAT VIR SINGH DRONA : Wil
the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government is aware of the fact
that a Archana Airways met with accident on May
18, 1996 at Civil Aerodrome, Kanpur Cantt;

(b) if so, whether any enquiry was constituted in
the matter so far;

(c) if so, result thereot and the action taken
thereon: and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND

MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) Yes, Sir.

(b) to (d). The accident is under investigation by
the Directorate General of Civil Aviation.

[Translation]
Services of ITDC Employees

234. SHR} MUNAWWAR HASSAN : Will the
Minister of TOURISM be pleased to state :

(a) whether the Government are aware that even
after 6-7 years of setvice the employees of Indian
Tourism Development Corporation (ITDC) have not
been regularised;

(b) if so, the reasons therefor; and

(¢} the time by which such employees are
p:oposed to be regularised?

THE MINISTER OF PARLIAMENTARY AFFA!RS
AND MINISTER OF TOURISM {SHRI SRIKANTA
JENA) {a) to (¢).-Presently, there are.23 employees
working on temporary/ad-hoc basis in 1TDC for more
thah ﬁve yeara Thase empioyees workmg on ad- hoc
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basis are engaged in temporary jobs like utiiity
workers, halwal, waiters, etc. or against contractual
activities. These employees could not be regularised
go far mainly for want of regular/sanctioned
vacancies, regularisation of contractual activitias and
settiement of court cases. In view of these, it Is not’
possible to have a definite time target for regularising
these employees.

[English]
Air india Cargo Losses

235. PROF. AJIT. KUMAR MEHTA : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether Air India has continuously suffered
in the cargo traffic sector resulting in substantiai
losses,;

(b) it so, the percentage of decline in the Air
India cargo traffic during 1993-94, 1994-95 and
1995-96, so far, and the comparative loss suffered
by the airlines as a consequence thereof;

(c) the reasons for the decline in the cargo traffic;
and '

(d) the steps taken by the Government to improve
the situation?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) No, Sir. The cargo‘'revenue
earned by Air India has shown a continuous growth-
over the past few years.

- {b) to {d). Do not arise.

Misuse of funds of Short Films

236. SHRI R.L.P. VERMA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) the amount of budget fixed for royalty
programmaes (for short films) by Doordarshan for the
year 1996-97; .

(b) whether above amount has been misutilised
and two English films have been purchased out of
the funds earmarked for short films are reported in
the “Dainik Jagaran” dated May 29, 1996;

(c) if so, the details thereof; and

(d) the steps proposed to be taken by the
Government against -the officers found guilty?

.. THE MINISTER OF CiViL AVIATION AND
MINISTER OF INFOHMATlON AND BROADCASTlNG
(SHRI C.M. IBRAHIM) : (a) to (d). The intormation is
being collected and will be Iaid oh the Tab!o of the
Sabha.
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[Translation]

Amount Allocated for Welfare
Schemes to Rajasthan

237. SHRI TARACHAND BHAGORA : Will the
Ministar of WELFARE be pleased to state :

(a) the amount allocated by the Union
Government to Rajasthan for the welfare of the
scheduled castes and scheduled tribes during each
of the last three years,;

{b) the number of families who were to be

benefited as per the scheme and those who were
really benefited,

JULY 11,
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{c) whether the allocated amount has not been

- fully utilised; and

(d) If so, the reasons therefor?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) A Statement indicating
amounts allocated by the Union Walfare Ministry to
the Government of Rajasthan under different
schemes for welfare of Scheduled Castes and
Scheduled Tribes during the last three years is
attached.

(b) to (d}. Information is being coliected and will
be laid on the Table of the House.

STATEMENT
- (Rs. in Lakhs)
S No.Name of the Scheme Amount of Central Assistance Released
(1993-94) (1994-95) (1995-96)
1 Centrally Sponsored Scheme of SC boys Hostel 2.52 7.58 220.01
2. Centrally Sponsored Scheme of SC Girls Hostel §.055 . 12.78
3  Centrally Sponsored Scheme of Book Banks for SC/ST  10.00 15.00 9.97
4 Upgradation of Merit for SC/ST 585 8.32 .
5 National Scheme of Liberation and Rehabilitation 227 00 686.00
of scavengars and their dependents
6 Scheme of Coaching and Alited for SC/ST 22.94 4.60
7  Special Central Assistance to special component plan, 1829.89 887.365 1828 2613
8 Share Capital to State Scheduled Castes 18.60 9.80 74 85
Development Corporations
8 Centrally Sponsored Scheme for Post Matric 348.02 31168 665.40
Schelarship ot SC/ST students
10  Centrally Sponsored Scheme for implementation of 51.00 39.88 57.50
Protection of Civil Rights Act, 1955 and SC/ST
(Prevention of Atrocities) Act, 1989
11 Centrally Sponsored Scheme of Pre-Matric Scholarship  30.08 37717 63 .82
for children of these engaged in unclean Occupations
12 Vocational Training Institutes 44 .34
18 Special Central Assistance to TSP 2664 68 2202.79 2819 04
14  Grant under Article 275(1) §76.75 600.00 600.00
15  Grant-in-aid to State Tribal Dev. Cooperation Corporations 6140 30.00
16 ST Girls Hostels 12.25 . 66 74
17 ST Boys Hostels 36.75 .
18  Ashram Schools for STs 24 .50

[Enghsh]

AAS Ltd. Joint Ventures with State
Government Undertakings

238 SHRISURESH KALMADI Wiltthe Minister
of CIViL AVIATION be pleasea to state -

‘a) whethar 1t 1s a fact that the Airlines Allied
Services Limned propose to set up joint ventures

with State Government Undertakings to operate Aw
Services on a profit/loss sharing basis,

(b) if so, the terms and conditions thereof, and
{c) the details of the States involved in it?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) - (a) to (c). Airiines Allied
Services Limited (AASL) have plans to operate
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services jointly with the State Governments also. The
terms and conditions of such joint venture operations
will be finalised in consultation with the State
Government concerned

Pending Projects in Maharashtra

239. SHRI SANDIPAN THORAT - Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state .

(a) the details of projects approved for varous
towns In Maharashtra during 1995-96,

(b} the present status and financial provision
made for completion of these projects at the earliest;

(c) the plans of the Government for expansion of

ASADHA 20, 1918 (Saka)
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infrastructure network for electronic media in rural
areas parnticularly in Maharashtra, and

(d) the number of proposals pending with the
Union Government from Maharashtra and the action
taken/proposed to be taken thereon?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b). A statement is
enclosed.

(c) Expansion/modernisation of AIR stations/
Docrdarshan transmitters is a continuous process
and largely depends upoo availabibty of requisite
infrastructure resources/facilities/funds, etc

(d) 27 proposals for setting up TV Transmitters
are undaer consideration.

STATEMENT

Details and Status of All India Radio/Doordarshan Projects in Maharashtra

Project/Scheme Status Estimated cost
(Rs in lakhsj
1 2 3

ALL INDIA RADIO
LRS with 2x3 KW FM Tr. Completed 267 7
MP St and SQ at Osmanabad
Pmt Type | Studio at Parbham Techmically ready 180 50
2x10 KW MW at Parbhant instatlation of Tr 1s 1n progress 166.20
Upgdn/repl scheme

*  Modernisation and Relurbishing of in progress 160 10
St. at Bombay (Phase I}

* 5 KW FM Tr 2nd stereo channel at At advance stage 310 €0
Bombay

LRS with 1 KW MW Tr site selected Bldg plans 327 00

MP St and SQ at Malwan
' Projects approved in 1995-96.

under preparation

DOCRDARSHAN
LPT Ambet
LPT Navapu!
LPT Aher
LPT Umerkhed
LPT Khopoli
LPT Mangaon
LPT Satana
LPT Rajaput
LPT Sironcha
LPT Chikoli
LPT Arvi

Under Implementation 100 00
Completed 20 50
-do- 20 00
Under Implementation 21 50
-do- 57 €0
-do- 87 0¢
-do- 87 00
Commissioned —_—
(Inder Implementation 87 00

97 00

Commssioned
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1 2 3
LPT Mahad "Under Implementation 97.00
LPT Chandur -do- ' 97.00
VLPT: /
‘ Maiwan, '“‘ -do- / 83.00
Malkapur -do- 83.00
Bhokar -do- 83.00
Legend : LRS - Local Radio Station

'/MP St. - Multi-purpose Studio

SQ - Staff Quarters
LPT - Low Power Transmitter
VLPT - Very Low Power Transmitter

Tourist information Office

240. SHRIMATI VASUNDHARA RAJE : Will the
Minister of TOURISM be pleased to state :

(a) whether the tourist overseas are getting
proper information about the important tourist places
of the country; and

(b) if not, the steps taken by the Government for
wide publicity about the important tourist places and
to attract more foreign tourists?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
JENA) : (a) and (b). Yes, Sir. Upto date tourist
information about important tourist places of the
country is disseminated to the potential visitors
overseas through Government of India Tourist Oftices
located in various parts of the world.

The information to the potential visitors is
supplied by way of distribution of latest tourist
information literature, through direct contacts with
tourists as also through print and electronic media.

Joint Parliamentary Committee Report

241. SHRI SANAT KUMAR MANDAL : Will the
Minister of CIVIL AVIATION be pleased to refer to the
reply given to Unstarred Question No. 2153 on
December 8, 1995 regarding action taken on JPC
report and state :

(a) whether the report of the Central Bureau of
Investigation (CBIl) has since been received;

(b) If so, the details of the findings thereof;

“(¢) the tollow-up action being taken against those
who are responsible tor various irregularities: and

(dY it not, how much time the CBI is likely to take

and the steps taken to get the mvestlgaﬂon-

expedited?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) No, Sir.

{b) and (c). Do not arise.

(d) Initially, CBI had targetted to finalise this case
by June, 1996. However, it may take some more time
to complete the investigation.

TV Transmitters in Kerala

242. SHRI MULLAPPALLY RAMACHANDRAN
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of projects for setting up of TV
transmitters in Kerala.completed so far and the
number of projects pending, location-wise;

(b) the time by which the pending projects are
likely to be made operational; and

(¢c) the details of the new TV transmitters
proposed to be set up in the State, location-wise?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) 22 TV transmitters of
varying powers are, at present, functioning in the
State of Kerala. Besides, instaliation work on
implementation of a Low Power TV Trarsmitter {(LPT)
project at Thodupuzha and a Very Low Power TV
Transmitter (VLPT) project at Devikolam have also
been completed. With a view to further augment TV
service in the State; schemes for setting up of 2
LPTs, one each at Adoor and Attapadi and a High

- Power TV Transmitter (HPT) at Calicut {permanent

set-up) are at various stages. of implamentation,

(b} Whereas the instailation works on the LPTs
at Adoor and Attapadi are expected to be complated
by the end of 1886-87, the High Powar (10 KW) TV
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Transmitter at Callcut (permanent set-up) is expected

to be completed by the end of 1897-88, subject to.

availability of infrastructural facilities and timely
completion of civil works at the site.

(c) One HPT at Cannanore, 2 LPTs, one each at
Pala (DD-I) and Cannanore (for relay of DD-Il service)
and 2 VLPTs, one each at Erattupetta and
Mundakayam are envisaged to be set up in Kerala
subject to approval of these schemes by the
competent authority and availabtlity of funds.

New Labour Policy

.~ 243. SHRI 8.D.N.R. WADIYAR : Will the Minister
of LABOUR be pleased to state :

(a) whether the Government propose to
implement a new Labour Policy;

(b) if so, the details and salient features thereof;
and

(c) the time by which the announcement of the
new labour policy likely to be implemented?

THE MINISTER OF LABOUR (SHRI M,

ARUNACHALAM) : (a) to (c). The Planning ~

Commission has set up a Working Group on Labour
Policy for preparation of the Ninth Five Year Plan
under the Chairmanship of Secretary, Ministry of
Labour. Following are the terms of reference of the
working group :

(1) To review the existing framework of labour

policy and labour legisiation and to

suggest appropriate modifications in the
context of emerging needs of the market-
orlented economy 'so as to ensure healthy
industrial relations and promote
productivity.

(2) To review the programme for labour
welfare and social security systems both
in the organised and unorgapised sectors
and recommend approprigte programme
with special reference to unorganised
workers, women workers, agricultural
labour, bonded labour, .etc.

(3) To review the programmes for elimination
of child labour and suggest measures for
accelerating the process.

To suggesf appropriate programmes for
promoting occupational’ héalth and safety.

(5) To recommend and appropriate wage
policy. )
The ‘working group would submlt its rapon oh

labour poticy to 1he Planning C:ommisslon after
finalisation. : .

(4

~
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Air Service from West Bengal

244. SHRI HARADHAN ROY : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) whether the Government are considering to
introduce air service from different parts of West
Bengal operating from Calcutta and Bagdogra to
Asansol, Durgapur, Haldla, Maldah, Cooch Behar,
and Baiurghat;

(b) if so, whether the Government are also aware
that run-ways are available in these places to operate
such services; and .

(c) it so, the detalls thereof?

THE MINISTER OF CIViL AVIAT!ON AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHMIM) : (a) A private company
proposes to start air service linking Calcutta with
Bagdogra, Maldah and Cooch Behar. There is no
proposal at present to air link Asansoi, Durgapur,
Haldia and Baiurghat.

(b) and (c). Air strips are available at all these
places, except Haldia. However, these airstrips have
to be made operationally fit for the type of aircraft,
before commencement of services.

Refuelling Facility

245. SHRI SOUMYA RANJAN : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) whether the facility of refueiling is available
to foreign aircraft at a number of airports in the
country;

(b) if so, the total quantum of oil supplied during
the last six months and its impact on domestic
aircraft;

(c) whether the prices of fuel supplied to the
foreign alrcraft differ from the price of fuel to domestic
aircrafts; and

(d) it so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) Yes, Sir.

(b) The total quantity of ATF supplied to foreign
aircraft during the last six months is 555304 Kis
approx. As regards domestic aircraft, fuel was
supplied as per their demand in full.

(c) .and (d). The price of ATF supplied to foreign
alrcraft Is USD 227.19/KL l.e. Rs. 7951.65/KL at a
conversion rate of 1 USD = Rs, 35.

As regards, price of tuel supplied to domestic
gircraft, the price ranges from Rs. 12069.13/KL to
Rs. 12805.43/KL (excluding sales tax and other
levies) depending upon the airport location.
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[Translation]
Agricultural Labourers

246. SHRI PAWAN DIWAN : Will the Minister of
LABOUR be pleased to state :

(a) the number of the agricultural labourers at
present, State-wise and Union Territory-wise,

(b) the minimum wage fixed for such labourers,
State-wise and Union Territory-wise; and

(c) the steps taken by the Government to ensure
the proper introduction of the minimum wage policy?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) and (b). A Statement indicating
the number of agricultural labourers, and the
available information on minimum rates of wages as
fixed by the different State Governments/Union
Territory Administrations and Central Government is
attached

JULY 11, 1996
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(c) Under the Minimum Wages Act, 1948 both
Central and the State Governments are the
appropriate Governments for implementation and
enforcement of the provisions of the Act in raspect
of the scheduled employments under their respective
jurisdiction. The Minimum Wages Act has been
implemented in all the States and Union Territories
except the State of Sikkim wherein it has not been
extended so far. The Central Government keep
impressing upon the State Governments from time 1o
time to take various measures 1o improve the
effectiveness of the Minimum Wages Act in their
respective State. The steps recommended include
the utilisation of sarvices of the otfficers of other
departments fike Revenue, Agriculture, Cooperation
etc. in the enforcement of the Act, to increase the
number of inspectors, to constitute implementation
committee at different levels, to give wide publicity
to the provisions of the Act through various media
like Radio, Press etc.

STATEMENT

Daily Rates of Minimum Wages for Agricultural Workers fixed by Different
States/UTs under the Minimum Wages Act, 1948

S No State/UTs

No. ot Agricultural

workers
(in Thousands)

Minimum Wages tor unskilled
Agricultural worksers

4

1 2 3
1 Andhra Pradesh 11625
2 Arunachal Pradesh 20
3 Assam 845
4 Bihat 9513
5 Goa 35
6 Gujaral 3231
7  Haryana 897
8 Himachal Pradesh 59
9 Jammu & Kashmir

10 Karnataka 5000

Rs. 3000 To Rs. 3660 pd
(According to Zones)
(12-2-96)

21.00 To Rs. 24.00 pd
(According to Areas)
(1-11-90)

113400 pm or
984.00 pm plus food.
clothing (1-2-92)
2730 pd
{21-12-95)
4600 pd
(8 595)
1500 pd.
(1-8-80)
48 57 pd with meals or
§2 57 pd without maals
(1-7-95)
4575 pd
(1-3-86)
3000 pd.
{13-3-95)
2600 pd
(12-7-88)

Rs.

Rs
Rs

sheiter and
Rs
Rs.
Rs

Rs
Rs

Rs.

Rs

Rs.
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1 2 3 4
11. Kerala 2120 Rs. 30.00 p.d. tor women
Rs. 40.20 p.d. tor men
) (31-3-92)
12. Madhya Pradesh 5863 Rs. 35.30 pd.
(1-10-85)
13  Maharashtra 8313 Rs. 20.00 pd. Rs. 29.00 pd
(According to Zones)
(26-6-94)
14  Manipur 47 Rs. 4090 p.d for Hill Areas and
Rs 37.90 p d. for other than Hill Areas
(23-12-88)
15. Meghalaya 89 Rs 3500 p.d.
(16-3-94)
16.. Mizoram 10 Rs 35.00 pd.
{11-6-93)
17  Nagaland 7 Rs. 2500 p.d.
(6.7.92)
18, Orissa 2967 Rs 2500 pd.
A (1-7-90)
19  Punjab 1453 Rs 5558 pd without meal or
Rs. 49 53 p.d with meals
(1-9-95)
20  Rajasthan 1392 Rs 3200 pd
(Jan. 95)
21 Sikkim 13 The Minimum Wages Act, 1948 is yet to
be extended
22 Tamil Nadu 7889 Rs 2000 pd
(6-4-93)
23 Tipura 188 Rs 2665 pa
* (15-5-95)
24  Uttar Pradesh 7833 Rs 3300 pd to Rs 3500 pd.
{7-1-92)
25  West Bengal 5055 Rs 3700 pd.
Rs 27 80 pd plus two princwpal
(1-10-84) Meals
26 Andaman and Nicobar islands 5 Rs 27.00 pd (Andaman)
Rs. 28.00 pd (Nicobar)
_(13-8-82)
27  Chandigath 2 Rs 3942 pd with meals or
Rs 4325 pd without meals
(1-3-92)
28 Dadra and Naga: Havel 6 Rs 4000 pd
(18-5-95)
‘29 Delhi 25 Rs 5845 pa
{1-8-95)
30 Daman and Dw 1 Rs 3500 pd
(8.5.95)
31 Lakshadweep Rs 3000 pd

(1-1-83)
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1 2 4
32. Pondicherry
(i) Pondicherry Region Rs. 20.00 to
Rs. 22.00 p.d.
(24-7-95)

(i) Mahe Region
(ili) Yanam Region
(iv) Karaikal

33. Central Sphere

Rs. 30.00 p.d. for light work

Rs. 40.20 p.d. for hard work
(24-7-95)

Rs. 19.25 to

Rs. 26.25 p.d.

(24-7-85)

Rs. 20.00 to

Rs. 22.00 p.d.
(24-7-95)

Rs. 55.53 p.d.
(1-4-96)

National Trust for mentally'
retarded children

247. SHR! SANTOSH KUMAR GANGWAR :
’ DR. RAMESH CHAND TOMAR :

Will the Minister of WELFARE be pleased to
state

(a) whether the Government propose to set up a
Nationa! Trust for the welfare of mentally retarded
children;

(b) if so, the details thereof;

(c) the details of facilities likely to be provided
to them; and

(d) the time by which the final decision is likely
to be taken in this regard?

THE MINISTER OF WE! FARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) Yes, Sir.

(b) The Welfare of the persons with mental
retardation and cerebral paisy has been engaging
the attention of the Government for a long time. The
main problem which has to be solved while dealing
with persons suffering from mental retardation and
cerebral palsy is how to provide for the care of such
persons after the death of their parents or guardians.
The Bill titled “Nationai Trust for the Welfare of
Persons with Mental Retardation and Cerebral Palsy,
Bill 1895" was introducted in the Xth Lok Sabha on
6.12.1995. However, the Bill could not come up for
consideration and lapsed.

The main objective of the Trust will be to make
arrangements for care and rehabilitation of such
persons, to provide ald and assistance to the
organisations engaged in such care and to receive
and manage the propertiss bequeathed for the
purpose.

(¢) The Trust will provide the following facilities :

() To arrange and provide care and
rehabilitation to the persons with mental
retardation and cerebral paisy;

(i) To set up homes and service institutions
for the persons with mental retardation and
cerebral palsy;

(ill) To provide guidelines, aids and assistance
to the organisation providing care and
rehabilitation services to the persons
with mental retardation and cerebral
palsy;

(Iv) To provide guardianship and foster care;

{v) To strengthen and support the welfare
programmes of familles, parent
associations and voluntary organisations;

(vl) To receive from the parents the properties
bequeathed by them for the maintenence
of their children with mental retardation or
cerebral palsy;, and

(vil) To undertake such other activities for the
promotion of care and rehabilitation of the
persons with mental retardation and
cerebral palsy.

(d) As a resuit of the constitution of Xith Lok
Sabha, the Bill titled "National Trust for the Welfare
of Persons with Mental Retardation and Cerebral
Paisy, 1995" which was introduced in the Xth Lok
Sabha on 6.12.1995, lapsed, as per the provision
contained In Article 107 (5) of the Constitution. Efforts
are baeing made to reintroduce the Bill in the
Lok Sabha as early as possible after completing
all the formalities retating to re-introduction of this
Bill. DRI i N : G
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Safe Air Travel Scheme

'248. SHRI SATYA DEO SINGH : WIll the
Minister of CIVIL AVIATION be pleased to state :

(a) whether there is any scheme under
considération of the Government to make air travel
safe; and ‘

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) and (b). Though no
particular shceme is under consideration at present,
steps such as implementaion of recommendations
emanating from Iinvestigation of Aircraft accidents
and hazardous incidents, monitoring of flight
recorders, issuance of Civil Aviation Requirements
(CAR), safety audit of operatiors, conducting safety
seminars/ meetings, inspection of aerodromes are
continuously taken to ensure safe air travel by the
passengers.

Non-Governmental Organisations

249. SHRI NITISH KUMAR :
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of WELFARE be pleased to
state :

(a) whether the Government have.contemplated
the role of non-Governmental Organisations engaged
in social welfare activities;

(b) it so, the details thereof;

(c) the totai number of registered non-
Governmental Organisations engaged in the social
welfare projecs funded by the Government; -

{d) whether the Government have aiso assessed
from time to time the social welfare projects being
undertaken by these organisations;

(e) if so, the procedure adopted in this regard;
and . :

(f) the nuhbar of ‘these organisations in
perceniage . whose _functioning was found
satlsfactmy?

THE MINISTER OF WELFARE (SHR1 BALWANT

SINGH- FAMOOWALIA) : (a) and (b): Yes, Sir. The
role of voluntary organisations as-recongnised by

the Government is having crucial importance In the

contaxt ot national regonstruction and nation-buitding.

More so, their role and involvement is’ quite essential ‘

10 ‘achieve Wie mandate o1 welfare State Jike indla.
The' Government feels that good " -woluntary

~ofganisations must not, only be Uberally assiated in

ﬂmnﬁal !mm but am be conacmsty bum-up

ASADHA 20, 1918 {Saka)

er_rfen Answers 94

{c) 1605.

(d) to (f). Social weltare projects being
undertaken by these organisations are assessed and
monitored by the concerned State Govts./UTs and
assessment report is sent to the Govt. of India. Some
times the Government of India Officials do the
inspection of these organisations. Financial
assistance is sanctioned by Government of india on
satisfactory assessment ot their work as reported by
State Government, Government of India assist only
those organisations whose work is satistactory.

[English]
Hostels for SCs/STs Students

250. SHR! KESHAB MAHANTA : Will the
Minister of WELFARE be pleased to state :

(a) the number of hostels for Scheduled Caste/
Schedulted Tribe students functioning in the country,
State/UT-wise; .

(b) whether these hostels are adequate keeping
in view the ever-increasing number of such students;

(c) if not, whether the Government propose to
set up more hostels in the country; and

(d) if so, the details thereof alongwith -their
locations State/UT wise?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) A statement showing the
number of hostels for scheduled Caste/Scheduled
Tribe students functioning in the country, State/UT-
wise is attaced.

(b) No, Sir.
(¢) The Centrally Sponsored Schemes of

" Construction of hostels for SC/ST Boys & Girls are

continuing schemes. Under the schemes additional
hostels are sanctioned to the State Govts./UT Admns.
every year:-

" (d) During 1996-97 the budget provisions under
the schemes are as follows :-

(Rs. in crors)

(i) Construction of SC Boys 10.00
hostel

(il) Construction of SC Girls 7.00
hostel

(i) Construction of ST Boys 3.50
hostel _

{iv). Construction of ST Girls 3.50
hostel '

_ The Central assistance is-given to the State Govis/
UT Admns. accordlng to the_schemetic pattern.
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STATEMENT (b) if so, the ‘detalls thereot, and -
: - (c) the time by which the aald scheme is Iikoty
S.No. State/UT: - No.. of Hostels to be {mplgment.d? .
-For SC/8T
- ‘ THE MINISTER OF WELFARE (SHRI BALWANT
1. Andhra Pradesh | 2759 SINGH RAMOOWALIA) : (8) to (c). A statamcnt
2 Assam 254 containing the measures taken by the central
‘ ‘ Government to facilitate and promote emp!oyrnem of
3. Arunachai Pradesh - y the handicapped parsons, is attached.
4, Bihar ‘ 719 :
5. Gujarat 1180 :
) STATEMENT
6. Goa - : :
7. Himachal Pradesh 10 (1) Section 33 of the Persons with Disabilitlgé
8. Haryana 5 (Equal Opportunities, Protection of Rights &
o ar . Full Participation) Act, 1995 contains a
. Jammu & Kashmir 10 provision that the appropriate Govt. Shall’
10.  Karnataka 1953 appoint in every establishment not less than
11. Kerala - 231 3% of persons with Disability of which 1% each
12. ‘Maharashtra 2426 shail be reserved for persons suffering from :-
13. Madhya Pradesh ) 4046 (a) bilindness or low vision;
14. Mizoram - (b) hearing impairment and
15. Manipur - 7 (c) Locomotion disability or cerebral palsy in
16. Meghalaya 39 the posts identified for each disability.
17. Nagaland - Some reservation in Group ‘C’ and ‘D’ for
18. Orissa 1470 Handicapped Persons had already been there
Puniab : 31 even before the Law came into force. Similar
19. unja reservation have been given by some State
20. Rajasthan 480 Govts. In addition, the Handicapped are also
21.  Sikkim 26 given '‘Age concessions' in the upper age limit
I ‘ . . and relaxation in the '‘medical standards' for
22.  Tamil Nadu 994 entry into Government jobs.
23, Tripura ' 40 (i) 47 Special Employment Exchanges and 41
i pecia oyme xchanges an
24.  Uttar Pradesh 62 Special Cells in -normal Employment
25. Wast Bengal 861 Exchanges exist In different States/UTs to.help:
26. A & N Islands 5 exclusively.the hardicapped persons.in finding
. placemnt. This is in addition to the help
27, Candigarh provided by the normal employment
28. Dadra & Nagar Havell* 10 exchanges. ' S
29. Delhi - ' ' 2 (i) Seventeen V‘bca“tibna\l‘ Rehabilitation Centres
30. Daman & Diu have been set up to assess the residual ability
31 Lakshadweep 4 of the disabled, arrange their trnlninq and
32. Pondicherry 24 place them in employment, v
- iv)  For promoting seit-employment ‘amonygst
Total . .. 17824 W) , 3 p” g

[Transiation]

:Employment to handicapped persons

251, SHRI DHIRENDRA AGARWAL Will the

Minister of WELFARE be pldased to stato i

(b) Loana from “'Natlonafised’ 'B

handicapped persons, concessions have: bwn :

. provided to them.in {ollowing matters :

{a) Afiotment of vending statls, kios¥s: & mm
: by nomo S:ato Govts/UTs: :

concesalonai ‘Rates of it

'(c) Pmamqe m Aﬂetmmt m pubm MMM
booth" i

(d) Resarviition in mmw:m Patol Punps,
" Kerosetie’ mpou ofe;

ta) whether the Government have 1ormutated any
schéme to provide employrisent to tha handbcappod

persons’’
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(v) - ‘National Handicapped Finance & Development
- “Gorporation: i3 ‘being set up .to provide an
additional channei of finance -at-concessional
~ratés 'to. enable the :handicapped persons. to

‘ taka up self employmsnt mo]octa

[Engllsh]
international Labour Organisation Conference.

252. DR. T. SUBBARAMI REDDY : Will the
Minister of LABOUR be pleased to state :

(a) whether 83rd Annual Confersfice of the
International Labour Organisation was held In
Geneva,

(b) if so, the number of participants therein; &fid
(c) the main objectives of the ILO conference?

THE MINISTER OF LABOUR  (SHRI M.
ARUNACHALAM]) : (a) to (c). The 83rd Sessien of
the international Labour Conference of the
International Labour Organisation (ILO) was held at
Genava from 4th to 20th June, 1996. Delegation$
comprising of Governments, Employers and Workers
representatives from 158 countries including india
attended the Conference. The Conference, inter alia,
adopted - :

(iy Convention and Recommendation on
Homework, suggesting adoption,
implementation and pariodical review of a
national policy on Homework, almed at
improving situation of homeworkers;
(i1} called for achieving the objective of full
employment through sustained economic
. growth; and
(it ‘adopted Resolution on Child Labour
' calling upon Governmgnts and where
appropriate, Employers’ and Workers'
Organisation, to develop formal policies
- and set priorities, so as to immediately put
an end to the most intolerable aspects of

‘ child labour

{Transiation}
< Flight from k\dh to Mdayﬂa
-+ 2583. - SHR} SQHAN. BEEH -WiHI s;ho Mlndster of
CiviL AVlATlON :be pleased to state.: :
(&) the numbet” bl flights Being omrato‘d in a
week trom india to Malayua at proum.

(bj whather nny posal h
increase t;n .xtsﬂnq '
o ,

;-,mfa.;»mmcvﬁ%ﬁ “kf!:.!bfib‘f%ryward; and

'ASADHA 20, 1918 (Saka)
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{d) it so, the number of additional weekly ilights
proposed to be conducted between the two countries
as a result thereot?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) At present 13 JHights per
week are being operated between India and Malaysia
by the designated carriers’ of both sides.

{b) Yes sir.

{¢) and (d). Negotiaﬁonl were held in April 1996
but nd agreement could be reached.

Welfare Schemes for Weaker Sections

254, SHRI MAHENDRA SINGH BHAT! : Will the
Minister of WELFARE be pleased to state :

{(a) the details of the welfare scemes introduced
for economically weaker sections Y ,Rajasthan,
alongwith the allocations made therefor during the
last three yeus: ‘ .

(b) whether the amount  allocated for
implementation of such schemes have been utilised;
and

(c) it so, the number of people benefited from
these schemes?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) to (c). The relevant
information is being collected from State Government
of Rajasthan and will be laid on the Table of ths
House.

[English]
Pending Cases with industrial Tribunals

285, 'SHRI MOHAN RAWALE
SHRI JAI PRAKASH AGARWAL :
Will the Minlster of LABOUR be pleasad to’
state :

(a) whether a large number of cases are pending
in the Central Government Industrial Tribunai-cum-
Labour Court and:-State Level Labour, Courts for a
long time;

~(b) 1t s0, the' latest position in this regard;
(c) the reasons for pendency of these cases,

o gy e

§ .,.A,,,(g) ‘the. stops taken or proposed to be taken by
the Government for. oxpodkioua trial of the pondmg
cases? .
o THE:  MINISTER OF LABOUR [SHHI M.
ARUNAGMALAM) (a) to {d) The informetion is being
collected.
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{Transiaﬂén]
Protit of rroc

256. SHHI RADHA MOHAN SINGH :
SHRI DEVI BUX SINGH :

Will the Minister of TOURISM be pleased to
state :

~ (a) the net: profit earned by' the India Tourism
Development Corporation during the last three years
and the contribution of the ITDG's hotels thereto;

(b) whether pertormance of these hotels is
satisfactory; and

(c) it not, the steps taken by the QGovernment for
. improvement in their performance?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
JENA) : (a) The information.is given as under :-

Year Profit before tax
ITDC Hotels Div.

Protit .earned by
ITDC After tax
(Figures are not
avajlable separately
- for Hotel Division)

(Rs. in crores) - {Rs. in crores)
1993-84 24.02 8.20 12.21
1994-95 4317 22.71 28.37
1995.-96 65.19 39.64- 43.50

(Prov.)

(b) and (c). There has been substantial
improvement in the performance of ITDC Hotels
during the last three years. However, improvement
in performance is a continuous process and the steps
taken in this regard Include, aggressive marketing,
upgradation/improvement, restructuring of hotels,
control of operating costs, development of human
resource by imparting training, etc.

[English] ’
Private Ailrtlinee In Bihar

257.. SHRI.RAMASHRAY PRASAD SINGH : Will
. the Minister. of GiVIL AVlAT\ON be plusod to
atato i

" (a) whether the Government have allowsd. privife
airines to operate air taxies and smail asroplanes
for passangers from Patna.and Gaye to famous
pilgrimage places in Bihar;.

(b} if so, the details thefeot and the action taken
by the Government to initiwte this step; and

~{¢} it not, the reasons \;honlor?

JULY 11, 1988
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THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING

. (SHRI C.M. IBRAHIM) : (a) to (¢). No private airline

is, at present, operating from Patna and Gaya to
other piigrimage places in Bihar. However, a private
company has proposed to operate flights between
Patna and Varanasi. Besides, another private
operator has proposed to operate to Gaya.

[Translation)
theraéy in Tribal Areas

258. PROF. PREM SINGH CHANDUMAJRA :
SHRI NAWAL KISHORE RAf :

Will the Minister of WELFARE be pleased to
state :

(a) whether it is a fact that in comparison to the

~ national average of literacy, the literacy level is very "

low in the tribal areas of the country;
(b) It so, the details thereof;

(c) the tribal dominated areas where the literacy
level is highest and lowest alongwith the percentage
thereof; separately;

(d) whether the Government have chalked out
any time-bound programme for prrmoting this
percentage of literacy; and

{e) it so, the detalls thereof alongwith the
expenditure incurred thereon?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) and (b). There are some
tribal areas where literacy is lower than the national
average but there are also some tribal areas where
literacy Is higher than the national average. A
statement indicating State/UT-wise percentage of
general literacy and literacy percentage among
Scheduled Tribes is attachad in the given statement.

(c) The highest percentage of literacy among
Scheduled Tribes is in the State of Mizoram, being
52.71%. The lowest percentage of literacy among
Scheduled Tribes Is in the State of Andhra Pradesh,
being 17.26%.

(d) and-(e). The Government has takon the
following steps to raise the Ihoracy porcontaga of
Schedufed Tribes.

1. Opsening of iehenla in-8T habitations wnh
relaxed norms.
2: C:ovcragn of: Tribat: populaﬁon under
Operation  Blackboard: scheme.’ -
3. Coversge of 'mw areas uudu non-formal
'dmm SR A E ¥

4 Coverage of. Tribal cusmm ln Toza) Utoracy
Campatan ngummn I
. Under this scheme of financial & Lmncn
. Is ‘given to Zilta Saksharta Samities in the
< proportion o 411, This imphies: that ‘80%
ﬁnﬂicm mwmny s ot Dmmm ot "
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Education while State Government bears
only 20% ot the approved expenditure. Out
of sixty-six districts identified as Tribal
districts (the districts with Tribal population
is 40% of total population as per 1981
census) 30 districts have already been
covered under TLC campaigns.

5 Mid-Day Meal .- Out of 2446 blocks
covered under Employment Assurance
Scheme, 1982 EAS blocks are Integrated
Tribal Development Project (ITDP) blocks
Thete is provision to cover 2005 low
temate lteracy (LFL) blocks by the year
1896-97 which include Tribal areas

6 District Primacy Education Programme
(DPEP) . This scheme lays specia!
emphasis on the education of deprived

ASADHA 20, 1918 (Saka)

sections of society including Tribals

STATEMENT
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7. Primary Education in Tribal dialects for
Tribal children NCERT and the Centrai
Institute of Indian Langueges prepare the
text books for Tribal children in their loca!
dialects In addition to it, the supplemen-
tary reading material 1s aiso prepared by
these institutions for tribal chiidren

8. A scheme of Mahila Samakhya The basic
objective of the scheme 1S empowerment
ot women through education SC and ST
women participation in the programme is
very large

9 Lok Jumbish This programme 158 !0
achieve Education fcr All by 2000 AD in
Rajasthan Special stress 1s given on the
coverage of SC/ST children through micro
planning at village leve! Frae tex! books
and uniforms are given to the chiidren

Literacy Rates 1991

State/ General Scheduled Tribes
Union Person Male Female Person Male Female
Terntory
1 2 3 4 5 6 7
Andhra Pradesh 44 08 5513 3272 17 16 2525 8 88
Arunachal Pradesh 41 59 5145 29 68 34 45 44 00 24.94
Assam 52 88 6187 43 03 49 16 58 93 38 98
Binhar 38 48 52 49 22 89 2678 38 40 14 75
Goa 75 51 83 64 67 09 42 91 54 43 28 0
Gujarat 6129 7313 48.64 36 45 48 25 24 2C
Hatyana 55 85 69 10 40 47
Himachal Pradesh 63 86 75 36 52.17 49 09 62 74 3118
Jammu & Kashmir
Karnataka 56 04 67 26 44 34 36 01 47 65 2357
Kerala 89 81 83 62 86 17 57 22 63 38 58107
Madhya Pradesh 44 20 58 42 28 85 21 54 3216 1073
Maharashira 64 87 76 56 52 32 36 79 48 09 24 03
Manipur 39 89 7163 47 60 53 63 62 39 44 48
Meghalaya 49 10 5312 44 85 46 71 4978 43 62
Mizoram g2 27 85 61 78 60 g2 M 86 €6 78 70
Nagaland "61 65 67 62 54 75 60.59 66 27 54 51
Orissa 49 09 63 09 34 68 22 3% 34 44 $0.2"
Punjab 58 51 65 66 50 41
Rajasthan 38 55 54 99 20 44 19 44 33 298 442
Sikkam 56 94 65 74 46 69 58 0% 66 80 5017
;amil Nagu 62 66 7375 5133 27 88 35 25 20 23
Tipura 60 44 70 58 49 65 40 37 52 88 27 34
Uttar Pradesh 41 60 5573 25 31 3570 49 05 19 86
Wast Bengal 57 70 67 B 46 56 27 78 40 07 14 98
7302 78 @9 65 46 56 62 64 16 48 74

A&N islands
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1 2 3. 4 5 .8 7
" Chandigarh 77.81 8204 7234 - e -
D&N Haveli 40.71 53.56  26.98 28.21 | 4078 1594
Daman & Diu 71.20 82.656 .59.40 . 52,91 - 83.58 41.49
Delhi 75.29 82.01 66.99 . - : .
Lakshadweep 81.78 80.18 72.89 80,58 89.50 71.72
_Pondicherry ; 74.74 83.68 65.63 - . -
" India §2.21 64.13 ' 39.29 29.60 40.65 18.19

Source - Census of India 1991 final population Total (Paper 2

of 1992) Census was not held in J&K.

[English]

Interim Relief to Journalists and &
Non-Journalists ’

R

259. SHR! BHUPINDER SINGH HOODA : Will’

the Minister of LABOUR be pleased to state”:

(a) whether the Government have decided to pay
interim relief-to the journalists and non- |owrnahsts of
newspapers and news agancies;

(b) if so, the details thereof;

* {c) the date from which the interim re|iat is
proposed to be paid; and

(d} the time by which the payment is likely to be
made alongwith the amount thereof?

THE MINISTER OF LABOUR
ARUNACHALAM) : (a) Yes, Sir.

(b) to (d). The Wage Boards for Journalists and
Non-Journalist Newspaper and News-agency
Employees constituted on 2.9.94, submitted thair
Interim Report on payment of Interim Reates of
Wages recommending interim enhancement of 15%
in the basis\c wage w.e.f..20.4.895. The Govt. in
February, 1996 decided to enhance the rate from
15% to 20% of the presént basic wages. The
notificaticn regarding the payment of interim rates of
wages will be issued shortly.

(SHRI M.

Uplinking Right to Foreign Netwark

260. DR. KRUPASINDHU BHOI :
SHRI K.C. KONDAIAH :
SHRIMATI GEETA MUKHERJEE
SHR! BANWARI LAL PUROHIT
SHR1 HANNAN MOLLAH :

SHRI SANDIPAN THORAT : .
SHRI £. AHAMED :

Wil the Minister of INFORMATION AND

BROADCASTING be pleased to state : .

(8) whether'thd Government-have agraed to grant:
permission for uplmklng fammies to foreiqn teiews;on_

networks,

_ sponsorship tee; R

(b) if so, the details of the terms and conditions:

(¢) whether the Government have discussed this
issue with various Indian companies;

(d) whether some proposals in this regard afe
under consideration of the Goverment; and

(e) the extent to which this foreign network is
going to effect on Doordarshan?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) No, Sir.

(b) Does not arise.

(c) to (e). A meeting was taken by the former
Information and Broadcasting Minister with the
representatives of Indian Companies seeking
uplinking facilities. However, no decision was taken.

, Child Labour

261. SHRI HARIN PATHAK : Wil the Mlnlster
of LABOUR be pleased to state :

(a) whether the number of child labourers in the
country is higher than that of other dove!oping
countries; and

(b) if so, the place of India in respect o! 1he
number of child labourers?

* THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) and (b). As reported by the
World' Lebour Report, 1992, published by 1LO, india
has probably the largest number of working children.

smm on Payment of Spansonhip Fee

262. DR LAXMINARAYAN PANDEY
SHRI R.L.P. VERMA :

Wil the Minister of lNFORMATiQN AND
BROADCASTING be pleased to state ;. .

() the norms fixed for cutogorisuﬁpn m aorjnls
tor -sponsored. progrummos on paymam of
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(L) it 80, the datalls of the sponsored programmes
telecast on Doordarshan as compared to. s own
.programme ,during the last three years, yéar,-wise
and the. spnnsorshlp fee ﬂxed for various categcrles

‘(c) whether Iowor categorigation of. sponsored
programmes are reaumng m loss of revenue to
Doordarshan; :

(d) it 8o, the Jetails thereof and ‘the iosses
suffered on this account during 1995-96; and

(e) the remedial steps taken by the Government
to save the Doordarshan from debt?

 THE  MINISTER OF CiVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) to (e). The information is
being collected and will be laid on the Table of the
Sabha.

Air Service in Gujarat

263. SHRI CHANDRESH PATEL : Will the
Minister of CIVIL AVIATION be pleased to state :

{a) whether the Union Government have received
a number of proposals from people representatives
and various other organisations to connect air
services in various other organisations to connect
air services in various airports of Gujarat;

(b) if so, the details thereof during the last three
years; and

(c) the action taken by the Government thereon?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : a) and (b). Yes, Sir. Requests
have been received to provide air links from Kandla
and Surat.

{¢) Indian Alrlines have no plans to introduce
services to these airports due to infrastructural
constraints, poor load factor and acute shortage of
operating.crew. NEPC Alrlines has, however, started
operauons from Kandla Airport.

[Transiation] . ‘
Tourist Spots in Bihar

264, 'SHRI VIRNEDRA KUMAR SINGH
" sHRI'LALIT ORAON

Wit :the Minister of TOURISM be pleasod to
state

(a) 'Qhether the Govemmam oi Bihar has sont
--8ny proposal to the Union Govemmom for the
v‘deve{opmom of toumm for, approvaﬂ ‘

(b) if so the details thereof;
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{c) the number of proposals .out of them approved/
rejected by the Uhion' Government.go far; apd

i

(d) the ilnanclal assistance providocl by the Union
Government to the above State for the development
of tourism during each of the iast three years?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
JENA) : (a) to (c). The Central Department of Tourism
provides financial assistance to . State/UT.
Governments for the development of Tourism based:
on specific proposals received from them, the merits
of each proposal and the avallability of funds.

For the year 1996-87, the Department has
prioritised three projects costing Rs. 69.00 lakhs
based on discussions with the State Government
officers for providing financiai assistance to Bihar.
However, no detailed proposal has been received
from the State Government so far.

(d) During the last three years, Projects
amounting to Rs. 282,25 lakhs have heen sanctioned
for Bihar. The year-wise details are given below :-

1993-94 - Rs. 53.61 lakhs
1994-95 - Rs. 112,12 lakhs
1995-96 - Rs. 116.52 lakhs

Allocation of funde

265. SHRI LALIT ORAON : Will the Minister of
WELFARE be pleased to state :

(a) whether no allocation has been made to the
Bihar Backward Classes, by Finance and
Development Corporation druing 1994-95 and 1995
96; and

(b) if so, the reasons therefor?

THE MINISTER OF WELFARE (SHR! BALWANT
SINGH ROMOOWALIA) : (a) and (b). National
Backward Classes Finance & Development
Corporation has sanctioned a ioan of Rs, 1012805
lakhs to the Bihar Backward Classes Finance and
Development Corporation in raspect of 12 schemes
in the year 1994-95. The State Corporation has not
submitted any scheme for sanction of loan to
NBCFDC during 1995-96 and hence no loan has
been sanctined during the year.

Private Sector Participation in
Alr Tuﬂic Area

'266. 'SHRI RATILAL KALIDAS VERMA ‘Wil the

Mtnmu ot CIVIL AVIATION be ‘pleased to state :

(a) w“hothor there hu ‘been a decrease in the
pmiclpation of private ‘sectors in the alir traffic area

_ after the implemenlatlon of the policy of open air
. :sp:co, ; ,

- fb) it-s0, tho masona themor.



107 Written Answers

{c) the detalils of rulas and policy of open air
space and since when it was implemented;

(d) whether the chartered K.C.C. airiines has.

been closed in the last days and the arrangement of
many big private airlines has begun to become. out
of order;

(e) whether the aviation industry suffered losses
worth about five crores dollar which is more than the
‘amount earned by i;

() if so, the losses and other details thereof; and

(g) the measures proposed to be taken by the
Government in this regard?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) No, Sir.

(b) Does not arise.

(c) Private airlines have been allowed in the
domestic sector with effect from 1st Marth 1894, The
guidelines and requirements for operation of private
air transport services are notified in the form of
Aeronautical Information Circular and Civil Aviation
Requirements.

{d) There is no airline named "K.C.C. Airlines”.
However, K.C.V. Alrways has suspended operations
because of non-availability of aircraft.

(e) to (g). Details of profits/losses suffered by
private operators are not available. However,
permission to start alr transport services is given
after varifying various aspects related to operation
of air services including financial soundness of the
applicant.

Elimination of Child Labour

267. SHRI JAG MOHAN : Will the Minister of

LABOUR be pleased to state :

(a) the precise work has so far been done by the
National Authority for elimination of child labour;

(b) hcw many parents of child-labourers have
been imparted skill-oriented training to improve their
employability;, and

(c) the extent to which this has resulted in
decrease of child labour? |

THE MINISTER OF. LABOUR (SHRi M.
ARUNACHALAM) : (a) The National Authority for the
Elimination of Child Labour (NAECL) was constituted
on 26th September, 1994 under the chairmanship of

" the Union Labour Minister, Since its inception. the

NAECL has, after reviewing the schemes and
programmes. of the Government of ' india,
recommended that the programmes and schemes of
the Government of india such as ICDS, IRDP, EAS

" etc. should be converged in Child Labour endemic
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eareas In order to tackie the problem of Chﬁd Labour
aomprehans&vety and -effactivaly.

“It"also examined, in-depth; the variols
contributing tactors encouraging child {abour and
recommended and approach which inter alia inciude

‘measures to improve the economic conditions, of

families of c¢hild workers. The NAECL
recommendations contained in its “Circular on
ldentification, Release and Rehabilitation of Child
Labour”, was sent to all State governments for follow
up. . :

The NAECL also recommended that National
Child Labour Projects should be started:in the most
child labour endemic districts of the country. As a
follow up, the Ministry of Labour has launched
National Child Labour Projects in 76 districts to cover
over 1.5 lakh chiidren. In addition, funds for carrying
out surveys to determine child labour, hazard intensity
wise, have been given to 123 child labour endemic
districts. Funds to 133 districts have also been given
for district level awareness generation against the
practice of child labour. The NAECL approved the
approach of the Labour Ministry to launch a national
campaign to sensitize society against the practice of
child labour. This has since been launched.

In addition to the above the NAECL also
recommended that laws protective of children be
vigorously enforced by State Governments. The same
was communicated to all State Goverments by the
Chairman of the NAECL.

(b) and (c). Since the projects have been
sanctioned only during the last year, it is too early
to assess the extent of coverage of parents under
the programme of convergence and the extent of
decrease of child labour resulting therefrom.

[Transiation]
Grants-in-Aid to Voluntary Organisatione

269. SHRI JAl PRAKASH AGARWAL : Will the
Minister of WELFARE be pleased to state :

(a) whether the grants-In-aid#has been provided
to various voluntary organisations engaged in the
welfare of physically and mentally haudicapped and
deaf and dumb persons in Delhl during the last three
years;

(b) i so, the details thereof alongwith the amount
given to each organisation during each of the last

three years;

(¢) the number of applications pending for
clearance and the time by whlch thone appucations
are. hke!y to be- clurod.

{d) whether the Govummom have rocqivod
compiaints ‘about ‘the' misuse of graMa by thase
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{e) if so, the detalils thereof;

{fy whether the Government have set up any
‘manitoring committee or any enquiry has been
conducted on the activities of these organisations;
and

(g) It so, the details of the findings thereot?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH ROMOOWALIA) : (a) Yes, Sir,

(b) A Statement is enclosed.
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{c) Six. No fixed time frame can be given as the
decision will depend on several factors including .
availability of funds.

(d) to {g). A complaint has been received igainst
All india Deat & Dumb Society, institutional Area,
Karkari Mod, Vikas Marg Extn., New Deihi-110092

- from Rajdhani General Mazdoor Ekta Union, Delhi,

alleging interalia misuse -of the grants. The
Government of NCT Delhi have been requested. to
investigate into the complaint and furnish a Report.
The same is awaited.

STATEMENT
(Rs. in Lakhs)
S.No. Name & Address Category of 1993-94  1994-95 1995-96
of the Contact disability
person/Organisation
1 2 3 4 5 8
1. Spastic Society of Northern India, CP, Spastic 18.75 22.11 33.00
Balbir Saxena Marg, Nr. General ’
Raj's School Hauz Khas, New Delhi-16
2. All India Deaf & Dumb Society No. 4 & 7 of
Industrial Area, Vikas Marg, Extn. Kadbadi
Kode, Delhi-92 0.72 -
3. Al India Federation of the Deaf, 18,
Northend Complex, New Deihi. HH 539 4.34 4,20
4. Delhi Association of the Deaf 92, Kamla
Market, New Dalhi. HH - - -
§. Handicapped Women Welfare Association,
Sector 14, Near Power House, Rohini, Delhi HH 2.08 3.59 3.01
6. Assoclation tor Advancement and Rehabilitation
~ of Handicapped, 224, Vasant Vihar, New Delhi. MR 2.47 4.88 4.86
7. Association of National Brotherhood far Social
Weltare 21-22, New Rohtak Road, New Delhi-5 MR . - 4.34 3.54
8. Balwentrai Mehta Vidya Bhavan. Masjid Modh,
Greater Kailash-Il New Delhi-48 MR 8.03 2.16 2.20
9. Delhi Society for Welfare of Mentally Retarded
Children Okhia Marg, Okhla, N: Delhi-25 MR 5.59 - 5.91 2.95
10. Dr. Zakir Hussaih Memorial Weifare Society,
Jamia Millia, Jamia Nagar, N. Delhi. MR 0.48 2.14 2.30
11. Eclat Society for the Welfare of M.R. 16-E/33,
East Patel Nagar, New Delhi-8 MR ~2.07 1.99 2.18
12. Federation for the Welfare of M.R., Shaheed
-Jeet ‘Singh Marg, Spl. Institutional Area, N.Dethi MR 8.13 10.08 11.22
13.  Parents Association for the Welfare of Children
. .of the Mental Handicapped, New Delhi
-~ Ansary Nagart, N.Dethi - MR 1 - 0.44 1.32
14, Samddhan J-32, South Extensions. New Delhi MR - - .
15. Tamamma XXXX, D-6 Vasant Vihar, New Delhi ‘MR o 5.87 866 - 7.01
“18. - Samjivini Society for Mental Health, A-6, ' ‘ - :
L MR, MEN, LL  2.07 221 2.45

~ “Institutional Area, New Delhi-100067
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17.  Akashya Prathisthan Pocket-lll, Sector-D,: T , A I PR
. Vasant Kunj, New Deglhi. OH , 2.62 a3 4rs
18. Shri- Devsaha Baba Shiksha Samiti e-mos. ' ] N

Shastri Nagar, Delhi-82: OH - 0.25  {(ad-hoc)
19.. Amarjyoti Charitable Trust N-g2. Greater
‘ Kailash-I New Dethi OH,VH: 10.14 20.35 . 18.11
20 Prabha Institute of the Arts & Cralts for

Handicapped Persons, Aram Bagh Lane, .

Pharganj, New Delhi-110055 OH,VH 1.42 2.41
21.  Akhil Ghartiya Netraheen Sangh Sector-E.B-H|

Block Raghubir Nagar, New Dethi-110027 VH 3.42 §.71 5.58
22.. - Ail India Confederation of the Blind Braille

Bhawan Institutional Area Sector-V Rohini, Dethi VH 2.21 2.07 - 27
23. Bhartiya Blind Education Culture Welfare

Society, 61/18,11 Teleware, Shahdara, Delhi-32 VH - 0.78 2.34
24 Blind Relief Association Lal Bahadur Shastri

Marg. Near Oberi Inter Contential New -Delhi VH - 6.91 3.91
25. - Institution for the Blind, Punchkuin Road,

New Delhi. VH 413 4.72 6.30
26. Janata Adarsh Andh Vidyalaya, Sri Fort Road,

Sadiq Nagar, New Delhi VH 2.81 1.17 4.84
27. National Association for the Blind, Sector-5, k

R.K. Puram, New Delhi VH 9.53 8.30 10.39
28. National Federation For The Blind, 2322, ;

Laxmi Narayan Street, Paharganj, New Delhi VH 10.34 11.31 11.99
29. Hindkusht Niwaran Sangh, New Delhi L.C '0.93 1.16 2.42

[English]
Rehabilitation of Workers

270. SHR! JAGAT VIR SINGH DRONA : Wiil
the Minister of LABOUR be pleased to state :

(a) whether the Government are aware that due
to closure of various industries in Uttar Pradesh,
labourers have become unemployed.

(b) if so, the details thereot and

(¢) the efforts made or proposed to be made to
re-employ and rehabilitate them?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) and (b}. According to the latest
available information the number of units closed in
Uttar Pradesh during the year 1995 are 9 and workers
affected during the same period are 968,

(¢) Government have established the National

Renewal Fund as a social safety net for the workers -

atfected by industrial restructuring. The fund inter-
alia provides assistance tor the schemes of retraining
and .redeployment ot workars . attected. . by

restructuring and closure of: |ndusma5 units. A lm‘ge I

.

number of Employees Assistance Centres have been
set up by various agencies all over the country with
the assistance from NRF. Workers affected by closure
of industries can also avail of employment generation
schemes being implemented by State Governments
under centrally sponsored schemes.

[Translation]
. Pending Proiech in Flu]nlhan

271. _SHRI TARACHAND BHAGORA
SHRIMATI VASUNDHARA RAJE :
PROF. RASA SINGH RAWAT :

Will. the Minister of mFOHMATtON AND
BROADCASTING be pleased to state.;

(4} ‘the ‘numbaer ot projects for bamng up ot TV
Transmitters/AIR Statiohs in' Rajasthan compieted so-

tar and the numher ot mogacts pemtmg. location-
LNBI9 :

AV.‘;‘v ¢ ”

{b) whethar tha Govunmam pmpasa 10 sm up '
these projects in. bacxward areas on
and. .o L .
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(c) the ds&tmils of tha new projects proposed to

be -set up.in the State, location-wise?- .
CTHE MINISTER' OF 'GIV‘fL AVIATION "AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C M. IBRAHIM) : (3) to (c}. All india Radio has
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comissioned 16 radio stations and Doordarshan has
established 63 transmitters in the State of Rajasthan.
A Statement showing “locdtions and status of the
projects under implementation in Rajasthan including .
backward regions of the State 6s enclosed.

STATEMENT

I ALL INDIA RADIO

Mount Abu.

HPT Barmer
(Interim set up)

HPT Jaisalmer
LPTs

Nohar
Mount Abu
Pratapgarh
Kurauli
Nimaj
Rajgarh
Bari-Sadri
Shahpura

VLPT
Neem ka Thana

. DOORDARSHAN

LEGEND:

TECHNICALLY READY

2x3 KW Fm Tr., Multi-Purpose
Studio & Staft Quarters at

UNDER IMPLEMENTATION
New Type IV Studios Jaipur.

Stereo Channel with 6 KW FM Tr. and Studio
at Jaipur

6 KW FM Tr. for CBS at Jodhpur.

6 KW FM Tr. at Chittorgarh (Upgradation from
3 KW).

HPT Barmer

{Permanent set up)

HPT Jodhpur

LPTs

Hindaun
Makrana
Phalodi
Kesriaji
Tibi

VLPTs
Gangapur (Bhilkwara) Lalsot

Laxmangarh

CBS - Commercial Broadcasting Service.

HPT - High Power Transmittter
LPTS - Low Power Transmitters
VLPTs - Very Low Power Transmitters

Weltare Scheme tfor Agricultural Labour

272. PROF. RASA SINGH RAWAT : Will the
Minister of LABOUR be pleased to state :

‘(a) whether the Government have recently held
tatks  with the representatives of various labour
organisations; - o

(b) it so, the detans of the |ssue discussed and
outcome thereof; and

{c) steps taken or proposed to be taken by the
Government for the compliance of labour-welfare
laws?

THE MleSTEFt OF LABOUR (SHRI M.
AﬁUNACHALAM) (&) 1o (¢). The Union Labour
Mintstér and the Prime Minister met representatives
of.the Central Trade Union Organisations on 24th
Jum, ‘1996 to hur ihe views, of.the Trade Unions.on

matters concerning the workers such 'as (i) labour
protection and social security for agricultural labour.
(ii) Uniform minimum wage, (ili) recognition of trade
unions based on secret ballot, (iv) elimination of
child labour, (v) amendments 1o Industrial’ Disputes
and Trade Union Acts etc. The trade union leaders
stressed the need for creating a proper and congenia:
atmosphere for maintaining industrial harmony n the
country. They laid emphasis on taking moasures for
protection and generation ot employment and
employment benetits; review of the functioning of
BIFR; revival of NTC mills; comprehensive:legisiation
for agricultural workers; comprehensive measures
for elimination of chiid labour etc. in deference to
the wishes of the frade union leaders. steps have
been taken to intensify labour inspectians and to
strengthen the labour enforcement machinery tor

_ elfective implementation of labour wallare laws.
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[English]
Central assistance for Tourism in Rajasthan

273. SHRIMAT! VASUNDHARA RAJE : Will the
Minister of TOURISM be pleased to state :

(a) whether the Government of Rajasthan has
requested the Union Government for Central
assistance for the infrastructural development of
tourism sector during the Eighth Five Year Plan,

JULY 11, 1996
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(b) it so, the details thereof, and

(c) the funds allocated by the Union Government
in this regard during above plan period, year-wise?

THE MIN!STER OF PARLIAMENTARY AFFAIRS

AND MINISTER OF TOURISM (SHRI SRIKANTA

JENA) (a) to (c). Yes. Sir. The details of central
financial assistance sanctionedq, yearwise to the State
of Rajasthan for development of tourism
infrastructure during the first four years of Eighth
Five Year Plan are given in the enclosed statement.

STATEMENT
Projects/schemes sanctioned during 1892-93, 1993-94, 1594-95 and 1895-96.

S No Name of the Project Amount Amount
sanctioned released
(Rs. in lakhs)
T 2 T 3 4
RAJASTHAN
1 Tournist Complex at Barmer 12 90 750
2 Tourist Reception Centre 21 Jaisaimer 8 46 7 46
3 Tourist Receotion Centre at Jodhpur 107G 970
4 Tounst Reception Centre at Bikaner 718 6 50
5 Fast Focd Centre at Btkaner 6 00 500
6 Wayside amenities at Sikar 4.74 230
i Piignim Sheds at Visnram Sthal: Ajmer
{1y Raen Basera 10.28 6 00
(n; Pucca Structure 24 .38 23 38
B  Public conveniences at twc places ir Jaisalmer 7 36 368
§ Public Conveniences at Vishram Sthai, Ajmer 8.48 400
16 Camping sie at Jraiawer 10.55 527
11 Camping site at Gajner 10 55 500
12 Camping site at Kumbalgarh 10 55 532
13 Fioodhghting of Chittergart (Phase-il, 6.87 300
14 Jhalawar Festivas 518 400
‘5  Snipgram Crafts Mela 1.00 050
1€ Publisity support 8.13 813
Totai 153 31 106 74
1663-84 o
Touservation of Jaisalmer Fort (5C% ¢f the total cost
imited to Rs 40 lakhs of DOT Share) 39 &8 39 88
z  Tours! bungalow at aisaimer Phase-il; 11 24 575
% Fast Food centre at Jodhpu! 711 3.50
4 Tounst pungalow ar Pckharan Fhase-!! 783 4.00
5 MNayoide Facidty at Techy 474 2.50
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1 2 3 4
6. Tourist Bungalow at Bikenar (Phase-Il) 12.00 6.00
7. Tourist Complex at Barr 10.35 5.00
8 Tourist Lodge at Ratangarh 10.06 5.00
9. TYourist Complex at Ganganagar 16.54 8.00

10.  Tourist Bungalow at Udaipur (Phase-Ii) 18.60 8.30

11 Tourist Bungalow at Sariska (Phase-il) 12.54 6.00

12.  Wayside Facility at Salasar 474 2.50

13 Tourist Lodge at Beawar 9.09 550

14  Sound and Light show at Mot Magr, Udaipur 24 .25 10.00

15 Upgradation of Rambagh Goll Club, Jaipur 38.22 10.00

Total 26043 132.93
1994-95

1 Tourist Bungalow at Hanuman Garh 18.76 9.00
2  Tounst Bungalow at! Bhilwara 18.76 9.00
3  Wayside amenities at Sanchore 10.80 5.00
4  Wayside amentties al Bapp 10.92 5.00
§  Assistance for Shipgram Utsav 4.05 4 05
6  Shilpgram Utsav- 1992 200 200
7 Yatnka at Ajmer 26 99 769
8 Pigrim shed Vishtram Sthali (pacca structure) 24 38 11 38
9  Yatrika at Mahandipur-ka-Balaji 15.38 5 00

10 Yatnika at Kailadewvt 20.24 500

11 Financial assistance for camping Site at 10 50 4.25

Jhalwar in Rajasthan
12 Palace-on-Wheels 500.00 500 00
Total 662.78 567 37
1895-96

1 Wayside Amenities at Balesar 5.80 270
2 Wayside Facilites at Fatehgarh 458 225
3 Tourist Cottages at Chohtan 18.27 0.10
4  Wayside facilihes at Chandan 458 2.25
5  Tounst amenities at Jhunjhunu Shakambari Mata & Lohargarh 570 002
6 Mdway at Merta 11.94 500
7 Todet Facihtes at Four Places $.20 004
8  Tounst Resort at Kiradu 18 27 010
9 Tounst Complex at Khichan 29 15 050

10 Tounist Resoit at Mahaveer Teeba 18 26 050

1Y Tourist amenties a! Phalodi 10.80 4 90

12 Wayside faciities at Fatehgarn 458 2.25

c T T Total 136.83 20 61 o
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International Film Festival

274, SHR! SANAT KUMAR MANDAL : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state .

(a) the pitfalls noticed In the last international
films festival held in the capital

(b) the remedial measures taken to prevent thes,

(c) whethet India also participated in some such
festival held abroad recently,

{d) i1 so, the achievements made therein, and

(e) the total expenditure incured on holding of
the last festival in India and the one in which India
participated abroad?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR!I C .M. IBRAHIM) (a) and (b) No serious
shortcoming was noticed in the last International Film
Festival of India (IFFI'86) held in Delhi in January,
1996

(c) Yes, Sur

(d) India participated in 18 International Film
Festivals abroad recently between April '96 and
June’ ¢6 In Singapore International Fiim Festivai,
Shri Bishnu Kharghoria won the best actor award for
his pertormance 1n the film "Hkhagorotor Bohu Docr”
The film also won the Specal Jury award The film
"Bandit Queen” won the Icliowing three awards In
Kine Internationai Film Festival Harate fZimbabwe)

11 Ms Seema Biswas won the bes! actress award
{1} The Monte Cario Theatres trophy for the best
fiilm and (u1) The Diplomatic Corps of Zimbabwe
award lor the "Film most representative of the art,
Society and Culture of the Nation submitting the
entty”

fe; A budget of Rs 215 lakhs was sanctioned for
[FF1 96 The Government of National Capstal Territory
¢! Delht also contributed a sum of Rs 25 lakhs for
the Festivai Ar expendrure of Rs 2 05 lakhs has
been :ncurred on freignt charges, stnking ot new
prts deputation of delegation from india elc for
part.cipation in 18 international Fum Festivals abroad
in whith 'ndia participated in the recent past

Cargo Complex at Calicut Airport

275  SHR! MULLAPPALLY RAMACHANDRAN
Wit the Minister of CIVIL AVIATION be pleased to
sta'e

'a) whether there I1s any proposal o set up a
Ca'gu Complex at Calicut airport,

by 0 the details thereot and

¢, the estimaled cos! and allocation therefor?

JULY 11, 1996
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THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) Yes, Sir.

(b) and (¢) An area of, approximately, 1710 sq.m.
has been identified for the establishment of an’
integrated cargo terminal at Calicut Arrport at an
estimated cost ot Rs. 67.50 lakhs. Till this facility
becomes operational, as an interim measure, the
recently vacated domestic arrival hall will be
converted as export shed/outbound domestic cargo
area with facilittes for customs examination and
scielening of cargo.

Development of Kaziranga National Park

276 SHRI KESHAB MAHANTA
DR. ARUN KUMAR SARMA

Will the Minister of TOURISM be pleased tc
state .

(a) whether the Government propose o develop
Kaziranga National Park as a tounst complex;

(b) i so the detaiis thereof, and

(¢) the conciete steps being taken to attract more
tounsts to the National Park?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHR! SRIKANTA
JENA) - (a) and (b) Tourism being a continuous
process, constant dialogues are maintained with the
State Governments for provision of infrastructural
facilities at places of tourtst interest Kaziranga
National Park has also been developed as a tourist
complex and the State Government! has been
provided financial assistance fot provision ot
facilities at the Kaziranga National Park during
various Plan petiods as pet details given below

(1) 1970-71 - Forest Lodge at Kazuanga (Rs

24 23 lakhs)
(2) 1985-86 - Purchase of Mini Buses and
Etephants tor wildlitfe viewing (Rs 6 38
lakhs)
(3; 1990-91 - Tounst lodge at Kaziranga (Rs
14 81 lakhs)

{4) 1991-82 - Upgradation of Tounst Lodge at
Kaziranga (Rs 4 20 lakhs)

t5) 1992-83 - Tented accommodation al
Kaziranga (Rs.14.77 lakhs)

16) 1995-96 - Tourist Reception Centre at
Kaziranga (Rs.25.86 lakhs)

{c) In addition to the provision of facilities,
promotional bookiets have been brought out to
publicise the place \n domestic and internationai
markets Medta Members and Travel Agents trom
overseas are invited to visit the area under
Department ot Tourism Media Relations Programme
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Rehabilitation of Workers

277 SHRI DHIRENDRA AGARWAL :
SHRI PRABHU DAYAL KATHERIA -
SHRI RAMCHANDRA VEERAPPA :

Will the Minister of LABOUR be pleased to
state .

(a) the number of workers rendered jobless
due to closure of industnial units during 1994-95and
1995-96 and

(b) the steps proposed to be taken by the Union
Government for rehabilitation of these workers?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) (a)According to the latest
avatlable information the number ot units closed
during 1994 and 1995 are 228 and 94 and workers
aftected during the same period are 21394 and 8164
respectively

(b) Government have established the National
Renewal Fund as a social safety net for the workers
affected by industrial restructuring The tund inter-
alia provides assistance for the schemes of retraining
and tedeployment ot wortkers affected by
restructuring and closure of industrial units A large
number of Employee Assistance Centres have been
sel up by vanous agencies all over the country with
the assistance trom NRF Workers aftected by closure
of industries can also avail of employment
generaticn schemes being 'mplemented by
State Governments under Centrally sponsored
cchemes

Child Labour

278 DR T SUBBARAMI REDDY
Minister of LABOUR be pleased to state .

Wil the

(a) whether the Supteme Court of India has
imposed the fine on seven industries which have
been employing the children,

(b) it so, the steps taken by the Government
agamnst the guity persons,

{¢) whethe' the supteme Court has also issued
any dinective to the Government to intorm the Court
reqarding steps taken to curb the child labour in the
country

(d) it so, whethet the Government have intormed
the court about the steps taken, and
ta) i s0. the deatls thereot”

THE MINISTER OF L(ABOUR (SHR! M
ARUNACHALAM) (a) 1o (e) intormation 15 being
coliected and will be laia on the Table of the House
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[Translation]
Tourist visited India

279. SHR! SOHAN BEER :
DR. KRUPASINDHU BHO!

Will the Minister of TOURISM be pleased to
state :

(a) the number of tourists visited India during
the last three years and the amount of foreign
exchange earned therefrom;

(b) whether the Government propose to make a
plan to promote tournism in the country;

(c) it so, the details thereot; and

(d) the measures proposed to be taken by the
Government for the securnty of the tourists?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
JENA) (a) The number of foreign tourists who visited
india and the estimated foreign exchange earnings
from tourism during the last three years are as given
below

Year Foreign Estimated Foreign
tourist exchange earnings
arrivals (Rs crores:

1993 17.64 830 6141 81

1994 18,86.433 7103 53

1995 21.23.683 8640 02

(b) and fc) The development of tourism s 2
continuous process and forms part of the plarn
proposal for each year The Department has recent!y
prepared a draft strategy paper enlisting the activities
to the taken up by various agancies including the
private sector for the development of toutism in the
country

(d) States/Union Territory Governments are
primanly concerned with the security of resider's
and visitors as law and order i1s a State Subjec’
However, the Central Department of Toutism heos
formulated guidelines for the approval of trave
agents, tour operators, tourist transport operatc ¢
guides etc who provide various services 10 tou' sts

[English]
Non Functioning of Cameras at IGIA

280 SHRI MOHAN RAWALE Wili the Mimister
of CIVIL AV'ATION be pleased to state

1a) whether the cameras installed 1n the lounges
ot the Indira Gancdhi Intarnational Aitport at New
Delhi have become out of order
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(b) it so, the details thereof;

(c) whether there is any proposal to replace these
cameras by a new and much advanced system; and

(d) it so, the details thereot?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTIN
(SHRI C.M. IBRAHIM) ' (a) and (b) Yes, Sir. The
cameras installed in the lounges of the Indira Gandhi
International Airport at New Delhi have outlived their
useful life and are likely to be replaced shortly.

(c} and (d). A new system with modern state of
the art camera is being installed at an estimated
cost of Rs.62 lakhs within the next 6 to 8 months.

Accord with MACAU

281 SHRI RAMASHRAY PRASAD SINGH Will
the Minister of CIVIL AVIATION be pleased to
state .

{a) whether the Government have signed any
negotiation/pact/accord with "MACAU" to start a flight
trom Delhi to MACAU;

(b) if so, the details thereof and action taken by
the Government in this regard, and

fc) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) (a) No Sir.

{b) and (c) Bilaleral discussions are proposed
to be held shortly with MACAU to finalise an Air
Services Agreement

Inter State Travel Circuits

282 SHRISDNR WADIYAR  Will the Minister
of TOURISM be pleased to state -

{a) whether the Government have identitied the
inter State travel cucuits

b it so the details thereot, Statewise,

ic) whether steps have been taken 10 provide
proper infrasiructiral facilities in those trave! circuits
to give a boost to the tourism, and

(d) 't so. the details thereo!?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TCURISM (SHRI SRIKANTA
JENA, fa) and (b) The identification and
development of tounst centres and lravel circuts 1s
a continuous process and the State/UT Governments
are peing encouraged lo gevelop inter State circunts
sc as 1o take full advantage of the infrastructural
taciities avallable Some of the circuns identified in
this regard ncilude Winter Paradise fcovering
Chandigarh +Harayana. Punjab ana Himacnal
Pradesh) ana Utar Pradesh-Madhya Pradesh Circunt
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(covering Agra-Gwalior-Jhansi-Orchha-Khajuraho
and Panna) and South Circuit (covering Kerala and
Tamil Nadu) Biddhist circuit in Bihar & U.P.

(c) and (d). The development of tourism
intrastructure is pnimarily the responsibility of the
State Governments. However, the Department of
Tourism extends financial assistance to State/UT
Governments on the projects received agepending on
their merits, nterse priotity and availability of funds
Overseas assistance s also available for some
projects.

[Transiation]
Total Plan Outlay for Tribals

283. PROF PREM SINGH CHANDUMAJRA
SHRI GUMAN MAL LODHA .
PROF AJIT KUMAR MEHTA

Will the Minister of WELFARE be pleased to
state

{a) the actual expenditure incurred on the Tribatl
Development Projects since the Filth Plan as agatnst
the total outlay,

(b) whether the Government are aware of the
fact that the economic and social development of the
tribals 18 1n commensurate with the objectives and
the investment made so far,

(c) 1 not, the reasons therefor,

(d) the targets fixed for the development of tribal
regions In the current finacial year,

(e) whether the Government have considered the
desirability of reviewing the Tribal sub-plans to
identity the shortcomings, and

(1) 1 so, the steps taken by the Government in
this regard?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) The expenditure on
development of Scheduled Tribes from Filth Plan 1o
Seventh Pfan under the State Pian as well as through
aliocations made as Special Central Assistance and
Granis as per First Proviso to Art 275 (1) of the
Constitution 1s around Rs 13,743 27 crores against
the total outiay of Rs 13022.57 crores The
anticipated expenditure for the Eighth Plan is of the
order of Rs 16853 13 crores

(b) and (¢). The Government has decided to set
up a Commssion under Art. 339 (1) of the

Constitution on the Administration of Scheduled

Areas and the wellare of Scheduled Tribes One of
the Terms of relerence of the Commission is 1o
review of development strategies for tnbal
development inciuding TSP approach and
examination and recommendations o! appropnate
altarnative

.
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(d) Tentatlve physical target for the current
financial year is fixed at 11.37 lakhs St families which
would be economically assisted under 11 (b} of 20
Point Programme and financial target-which Is likely
to be spent is Rs.4272.03 crores on the developmant
of STs in the current financial year.

(e) and (f). As mentioned in Part (b and (c).
[English]

New Airports in Country

284. DR. KRUPASINDHU BHOI : Wiil the
Minister of CIVIL AVIATION be pleased to state :

(a) whether the Government have any proposs!
to set up some new Airports in the country; and

(b) it so, the places identifiad theretor, location-
wise?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAKIM) : {a) and (b) New airports
have been proposed at Devanahalli near Bangalore,
Mangalore and C ochin (Nedumbassery) These
airports are being developed by the concerned State
Govarnments with private participation.

In additton, there are proposals for airports at
Androth in Lakshadweep Islands, Tura in Meghaiaya,
Lengpui in Mizoram, tanagar in Arunachal Pradesh,
Shidi and Sindhudurg in Maharashira, Kargil and
Kishtwar in Jammu & Kashmir, Phillaur in Punjab
and Ajmer in Rajsthan.

TV Transmitter in Orissa

285  SHRI SOUMYA RANJAN . Will the Minister
of INFORMATION AND BROADCASTING be pleased
{o state -

(a)the capacity of TV transmitter at Bhubaneswer,
Orissa and the areas covered by it

(h) whether the Government propose to set up
some new TV transmitters in Orissa;

(c) i so, the details thereo! location-wise,

{d) whether the Government also propose 1o
increase the capacity of any transmitter in the State;
and

(e) it 80, the details thareot?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR!I C M. IBRAHIM) . (a) The Low Power (100 W)
TV Transmitter functioning al Bhubaneswar provides
DD 1l (Metro) service terrestriaily especially to the
areas not covered by the High Power TV Transmitter
installed at Cultack.

(b) and (¢) Yes, Sir. The requisite detalls are
given n the attached Statement
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(d) and (e). Yes, Sir. Whereas, the scheme for
upgradation of the existing High Power TV Transmitte!
(HPT) at Sambalpur from 1 KW 10 KW power Is
presently under implementation, an HPT is also
envisaged to be set up at Berhampur in repla~ement
of the existing Low Power TV Transmitter (LPT),
subject to approval of the scheme by the competent
authority.

STATEMENT

TV Transmitters Under Implementation/
Envisaged to be Set up in Orissa

$.No. Location TV Project
1. Baleshwar HPT
2. Sambalpur NPT
3. Berhampur HPT
4. Nayegarh LPT
5. Sonepur LPT
6. Mohana LPT
7. Tushara/Sainthala LPT
8. Kabisuryanagar LPT
§. Sohsla LPT
10, Umarkot LPT
11 Kotpad LPT
12 Gondiya (Kapilas) LPT
13.  Khariar LPT
14  Padua LPT
15  Karanja LPT
16  Kulad LPT
17 Pathagarh LPT
18. Bahalda LPT
19 Aul VLPT
20. Thaumal Rampur VLPT
21. Chitrakonda VLPT
22 Badabarbil VLPT
23. Barpallt VLPT
24. Nagch VLPT
25  Machhkung VLPT
26  Kashipur VLPT
27. Lanpgarh VLPT
28. Jayapatna VLPT
29  Simlipalgarh VLPT
30. Udaigiri VLPT
31. Sukinda VLPT
32 Koksara VLPT
33.  Kalampur VLPT
34 Paitkamal VLPT
35 Dhenkanal Transposer
36 Chandripara Transposer
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Inclusion of Members from Fiim
induetry in Ceneor Board

-286. DR. LAXMINARAYAN PANDEY : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether the Central Board of Fiim
Certification has approved the Inclusion of some
members nominated by the Film Industry to the
‘Censor Board';

(b) if so, the details thereof and the number of
such members;

(¢) whether the Parliamentary Standing
Committee oversee the recommendation made by
the Ministry to keep the Censor Board free from any
‘vested interests’;

(d) if so, how far the inclusion of members
nominated by the Fiim industry conforms to that
racommentation; and

(e) the details of steps taken?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) and (b). The Central Board
of Film Certification is constituted by the Central
Government. it shall consist of a Chairman and not
less than 12 and not more than 25 other members
appointed by the Central Government. About six of
the members are associated with the film intustry.

(¢c) to (e). The Standing Committee on
Communications (1994-95) (Tenth Lok Sabha) has,
in its 8th Report, recommended that the members of
the Board should not be from the film industry.

Persons who are qualified, in the opinion of the
Central Government, to Judge the effect of films on
the public are appointed as members of the Board.
Therefore, persons from a cross section of the society,
including persons associated with films, are included
In the Board. There is no legal bar to the appointment
of persans from the film industry as members of the
Board. The members of the Board are associated
only at the level of Revising Committees. A Revising
Committee consists of a Chairman and not more
than nine membaers, being members of the Board or
its advisory panels. The authority approving the
composition of the committees can always constitute
them with a judicious mix of persons from various
walks of life, Including the film Industry. Further, the
members of the Board are expected to follow a code
of conduct prescribed by Government while
discharging thelr duties. Therefore, the
recommendation was not fully accepted by
Government. )

The Standing Committee on Communications
has, in its 28th Reporn, reiterated its view. that no
member from the film industry should be sppointed
10 the Board. Final reply to this rmmmnd&ﬂon is
yet to be sent, : 4
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[Transiation)
Union Subsidy to Blhar Government

287. SHRI VIRENDRA KUMAR SINGH : Wil
the Minister of TOURISM be pleassd to state :

{(a) whethar the Unlon QGovemment have ncaivod
any proposal for providing subsidy for the opening
of hotels in Bihar; '

(b) It so, the details thereof; k

(c) the action taken by the Union Government
thereon; and’

(d) subsidy provided for opening of hotels in the
backward areas of Bihar?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (8HRI SRIKANTA
JENA) : (a) to {d). The Union Government offers
Interest subsidy ranging from 3% to 6% on loans
provided for approved hotel projects of one, two and
three star category which Is disbursad through the
State Financial Corporation, State industrial
Development Corporation, Tourism Finance
Corporation and IFCl. An amount of Rs, 16,111,802/
has been released as interest subsidy to various
hote! projects in Bihar during 1995-86.

{English)
Irregular Air Service to Leh

288. SHRI JAG MOHAN : Will the Minister of
CiIVIL AVIATION be pleased to state :

(a) whether air service to Leh (Lada“kh)‘hn
become Incrnsingly irregular,;

(b) how many times the {lights were delayed- for
over four hours or cancelled during the ﬂm six
months of the current year; and’

{c) the remedial measures belng taken to ensure
regularity of the service?

THE MINISTER OF CiviL AVIAT&ON AND

MINISTER OF INFORMATION AND BROADCASTING

(SHRI C.M. IBRAHIM) : (a) No. Sir.

() During the ponod January. 1886.1t0 May, 1996
tmu tiights of Indian Airlines were dehycd boyondv
four hmm and 20 flights were -cancelied,

" {c) All technical delays are inwmwnd to
pinpoint the cause and remedial action is taken
where necessary. Tha delays of the previous 24 hours
are also reviewed everyday on teguiar bisis to

identify ‘the ‘arens wmro thbia mn m w&minam or

teduced. _ : R
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Funds Released for Upliftment ot
Scheduled Castes

289. SHRI MULLAPPALLY RAMACHANDRAN :
yVill the Minister of WELFARE be pleased to state :

(a) the funds released to Kerala during 1994-85
under the Special Central Assistance for the
upliftment of Scheduled Castes;

(b) the total budgetary outlay under this scheme
for Kerala for 1995-96 alongwith the actual amount
released during this period; and

(c) the budgetary outlay under this scheme for
1996-977

THE MINISTER OF WELFARE (SHR! BALWANT
SINGH RAMOOWALIA) . (a) Rs 508 81 Lakhs.

{b) Budgetary outiay for States/UTs 1s not fixed
in advance for the following reasons

(1) Special Central Assistance I1s apportioned
among the States/UTs on the basis of
certain lixed criteria including SC
population percentage and relative
backwardness of the States/UTs and efforts
being taken by the States/UTs for the
development of SCs

(1) Information on the efforts being taken by
the States/UTs is normally received by the
Central Government in the third quarter of
the financial year and there are downward
or upward variation in the eftorts taken by
the States/UTs year after year

The actual amount released to Kerala for
1095-06 was Rs 482 73 lakhs

(¢) No budgetary outlay under this scheme has
been made to any state for the reason mentioned at
(a) above A sum of Rs 287 98 lakh has been
released to Kerala as first instalment of SCA for
1996-97, on the basis of SC population percentage
and releative backwardness of States/UTs.

Child Labour

290. SHRI KESHAB MAHANTA -
SHRI SATYA DEO SINGH
SHRI AMAR PAL SINGH
KUMARI UMA BHARAT!
DR ARUN KUMAR SARMA
SHRI N DENNIS
SHRI JAGAT VIR SINGH DRONA
SHRI PANKAJ CHOWDHARY

Will the Minister o LABOUR be pleased to state

(a) the number of child labourers working 1n
vatous tactories and as domestic servants,
separately,

ASADHA 20, 1918 (Saka)

Written Answers 130

(b) whether the Government propose to ban on
child labour;

(c) if so, the steps taken by the Government in
thiss regard;

(d) the progress made in regard to eliminate the
child labour; and

(8) the time by which the child labour problem s
likely to be completely eliminated?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) : (a) The number of child labourers
working in various factories and as domestic servants
are not maintained.

(b) and (c). As per the provisions of Child Labour
(Prohibition & Regulation) Act, 1986, the emioyment
of children is prohibited in 7 occupations and 18
processes contained in Parts ‘A’ & ‘B’ of the Schedule
to the Act. Through a Notification dated 26.5 1983,
the working conditions of children have been
regulated in all employments which are not
prohibited under the Chidd Labour (Prohibition &
Regulation) Act.

(d) and (e) While the ultimate aim 1s the
complete elimination of the practice of child labour
the progressive release and rehabilitation o! an
estimated 20 lakh chiidren engaged in hazardous
employments by 2000 AD has been taken up in the
first instance So far, 76 National child labour projects
have been sanctioned to cover around 1.5 lakh
children working in hazardous occupations The
Government has not finalised any time-frame for
complete elimination of child fabour 1n empioyments

Setting up of N.H.F.D.C.

291. DR. 7. SUBBARAM| REDDY
Minister of WELFARE be pleased to state

fa) whether the Union Government propose 1¢
set up a National Handicap Finance ar¢
Development Corporation with equity participaticn
of both Centre and States;

(b} if so, whether the proposal was submittec
during the meeting of State Ministers of Weltare heid
in 1986, and

(c) if so. the details thereot and the time by
which the proposal 1s hikely 1o be implemented?

THE MINISTER OF WELFARE (SHRi BALWANT
SINGH RAMOOWALIA) (a) The Government nas
decided to set up the National Handicapped Finarce
and Development Corporation under Section 2% o
the Companies Ac!. 1856 to promote economic
deveiopmental activities, self-amployment and other
ventures for the benetit/ economic rehabilitation o*
the handicapped persons with an authorised share
capital ot Rs 400 crores (Rupees Four Hundres
Crores only) divided into 40 lakhs (Forty Lakhs
equity share ot Rs 1000/ (Rupees One Thousana)

Will the
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each. The paid-up capital would be Rs. 200 crores.
The entire equity will be held by Government of India,
to begin with.

{b) The decision to set up the Corporation had
already been taken prior to the meeting ot the State
Ministers of Weltare held in 1996. However, it was
recommended by the State Ministers of Welfare that
National Handicapped Finance and Development
Corporation may be set up most expeditiously with
equity participation of both Central and State
Governments,

(¢} National Handicapped Finance and
Development Corporation will give loans to persons
with disabilities for undertaking self-employment
projects, pursuing higher/technical education etc.
with a view to bring them into the mainstream of
economic activity. Efforts are being made to
operationalise the Corporation as early as possible.

Electricity Under Special Component
Plan and Tribal Sub-Plan

292. SHRIS.D.N.R. WADIYAR : Will the Minister
of WELFARE be pleased to state :

(a) whether the Government propose to provide
electricty in the villages under Special Component
Plan and Tribal Sub-Plan;

(b) if so, the States where village electrificaticn
programmes have been undertaken under the above
plans; and

(c) the steps proposed tc be taken by the
Government in this regard during the remaining
period of the current Plan?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) and (b) Special
Component Plan (S.C.P.) for Scheduied Castes and
Tribal Sub Plan for Scheduled Tribes are formuiated
and implemented by State Govts./UT Admns. Special
Central Assistance is provided to States/UTs to
Supplement the economic development schemes of
income generation for SCs, under taken under their
SCPs. Similarly special Central Assistance Is
provided to States/UTs to support their Tribal Sub
Ptan for Scheduled Tribes and the State can utilise
this fund tor providing electricity connection to
individual families in Tribal areas. Under the power
saector, States earmark allocation for SCP generally
for electrification of scheduled Caste Basties/
Localities, house connection, energisation of Pump
sets, etc This is to avoid national allocation for SCP
under this sector and also in view of the fact that
Scheduled Caste population is scatlered in nature.
However information on village electrification
programme under Special Component Plan and
Tribal Sub Plan I1s baing collected and will be placed
on the table of the House.

{c} Does not arise.
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Newspapers

293. SHRI SOUMYA RANJAN : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) the names of small and medium newspapers
being published In the country, State-wise;

(b) whether these newspapers tace acute
shortage of newsprint; and

(¢) it so, the steps taken to increase allocation
of newsprint?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) The details about names,
languages, places of publications, ownership,
circulation figures etc. of all those newspapers which
are registered with the office of the RNI are compiled
once in five years. The latest published Volume is
'Press in India 1991' which is available in the
Parliament House Library. The next edition i.e. ‘Press
In India 1996' is due for publication after September
1996.

. (b) No Sir.
(c) Does not arise.

[Translation]

Flights to Indore-Delhi and
Bhopal-Delhi Routes

294. DR. LAXMINARAYAN PANDEY : Will the
Minister ot CIVIL AVIATION be pleased to state -

(a) whether there is no flights on Sunday from
Indore-Delhi and Bhopai-Delhi routes;

{b) it so, the reasons therstor;

(c) whether the Government have received any
demand in this regard; and

(d) it so, the steps taken thereon so far?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b) NEPC Airlines
operates on Bhopal-Delhi sector on Sundays. There
is no tlight from Indore to Delhi on Sundays.

(¢) No, Sir.

(d) Does not arise.

Doordarshan Relay Centres

295. SHRI VIRENDRA KUMAR SINGH - Wil
the Minister of INFORMATION AND BROADCASTING
be pleased to state :

(a) the number a'nd names of the Doordarshan
Relay Centres in Bihar alongwith capacity thereof:
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(b) whether the capacity of these transmitters
are likely to be increased,;

(c) whether the Union Government propose to
‘set up any new relay centre in the State;

(d) if so, the details thereof indicating the capacity
thereof; and

(e) the time by which the new centre is likely to
be set up?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR!I C.M. IBRAHIM) : {a) 42 TV Transmitters of
varying powers, as per the details given in statement-
| are presently operational in Bihar.

(b) to (d). While the power of the existing LPTs
at Mothihari, Jamshedpur and Deogarh is envisaged
to be upgraded, 7 additional LPTs and 2 VLPTs, as
per Statement-il, are presently under implementation
in Bihar.

(e} The normal lead time involved in
implementation of such projects varies between 2 to
4 years depending on availability of resources and
other infrastructural facilities.

STATEMENT-|

Existing Doordarshan Transmitters in Bihar

HPTs LPTs Transposers
1 2 3

Daltonganj
Katihar
Muzaftarpur
Patna
Ranchi

Aurangabad
Begusara
Bettiah
Bhagalpur
Bokaro
Buxar
Chaibasa
Darbhanga
Deoghar
Dhanbad
Dumka
Forbesgan
Gaya
Ghatshila
Giridih
Godda
Gopalganj
Gumia
Hazanbagh
Jamshedpur
Jamu
Khagana

Ramgarh Hil
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1 2 3

Lohardaga
Madhepura
Madhubani
Motihari
Munger
Nawada
Raxaul
Saharasa
Sasaram
Sitamarhi
Siwan
Sheikhpura
Supaul
Patna (DD2)

STATEMENT-lI

Transmitters Under Implementation in Bihar

LPTs VLPTs

Garhwa
Simdega

Noamundy
Kodarma
Phoolparas
Saraikela
Lakhisarai
Mushabani
Sikandra

LPTs =
VLPTs -

Capacity 300W/100W

10W
[English]
Modernisation of Borjhar Airport

296. SHRI KESHAB MAHANTA Wil the
Minister of CIVIL AVIATION be pleased to state

(a) whether the Government propose 1o
modernise the Borjhar Airport at Guwahat,

(b) | so, the details thereof;

(c) whether night landing tacilily is aiso availabie
at the above airport;

(d) it not, whether the Government propose to
augment this facility considering the importance ot
North-Eastern States. and

(e) it so, the details in this regard”

THE MINISTER OF CIVIL AVIATION ANC
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C M IBRAHIM) (a) and {(b) Yes. Sir
Airports Authority of India has wundertaken
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the following works at Borjhar airport at Quwahatj :

(i) The existing Terminal Building is being
extended and modified to cater to 750
arrlving and 750 departing passengers at
‘a time,

(1) Extension of apron from 800 ft, X 300 ft. to
950 ft. X 350 ft, to accommodate more
number’ of aircraft,

(iii) Instailation of State of the art Radar
Equipment,

(iv) Extension of the runway from 9000 ft. to
12000 ft.

{(c) Yes, Sir.
(d) and (e). Do not arise.

Shortage of Hotel Rooms

297. DR..T. SUBBARAMI REDDY : Will the
Minister of TOURISM be pleased to state :

(a) whether shortage of hotel rooms in
-hietropolitan cities has been increasing day by day;

(b) if so, the details thereof and the reasons
therefor; and

(c) the remedial measures proposed to be taken
by the Government in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS

D THE MINISTER OF TOURISM (SHRI SRIKANTA
JENA) : (a) to (c). Yes, Sir. There is a shortage of
hotel rooms espesially in the metro cities of Bombay
and Delhi. The construction of hotels is mainly a
private sector activity. But fiscal benefits are provided
to encourage more hotels to come up under the
recognised category. Government generally acts as
a catalyst in this regard.

[Translation)
Setting up of Airport in Ajmer

298. PROF. RASA SINGH RAWAT : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether all major citles in Rajasthan have
connhected with air service;

(b) if not, the reasons therefor,

(c) whether the Government of Rajasthan,
~various political organisations = and pubtic
representatives have requested the Union
Government for satting up of an airpont at Ajmer; and

(d) it 80, the steps taken or proposed to be taken
by the Union .Government in this regard?

THE-MINISTER OF CIVIL AVIATION AND

MINISTER OF INFORMATION AND BROADCASTINGL

{SHR! CM, IBRAHlM) {a) \’.s Sir.
ib) Deoes nat. arise,
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(c) Yea, Sir.:

(d) Alrports Authorlty of india (AAl) hn roquuml
the .State Government of Rajasthan to acquire and
hand over 480 scres of land fres. of coat, tpr
dQvelopmont of an.airport at Ajmer.

AlRlDoordarohan Centres in Rajasthan

299. PROF. RASA SINGH RAWAT : Will the
Minister of CIVIL AVIATION be pleased to atata :

(a) the dates on which All India Radio and
Doordarshan Kendras ware set up at Ajmaer in
Rajasthan; '

{b) the amount spent on dovelopmont of the said
Kendras so tar;

(¢) whether the Government have received any
representation regarding transmission of Vividh Bharti
programmes and production of Doordarshan
programmes at the said Kendras;

(d) if so, the details thereof;

(e) the steps taken by the Government In this
regard;

(f). whether the Qovernment propose to expand
these Kendras; and

(g) if so, the time by which these are Iikely to be
expanded?

THE MINISTER OF CIVIL AVIATION AND.
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) Whereas All India Radio
Station at Ajmer was commissioned on 11.12,1955
Low Power Transmitter of Doordarshan has been
functional since 22.8.1984.

(b) While All India Radio has incurred an
expenditure of approx. Rs. 208.51 lakhs on
upgradation/replacement of the transmitter in Ajmer,
Doordarshan has spent Rs. 20.33 lakhs on this
account so far. .

() No. Sir. _

(d) and (e). Do not arise.

{f) No, Sir.

(g) Does not arise.
[English)

Setting Up of AIR Stations .in Kerala ‘
300. SHRI MULLAPPALLY RAMACHANDRAN :

‘Will- the . Minister -of CIVIL AWATWN be pleased to

state :

" (a) whether any new Radio Stations are being
set up or pmpoud to bo u! trp m Kema durmg the
curront year. R £y
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(o) 1t s0, the details thereof, Ioca’tlon-ﬁlu
alongwith the estimasted cost invoived therein;

(c) whether the Government propose to expand
and modetnise some of the Radio Stations in the
above State;

(d) It 8o, the details thereof; and

(o) the estimated cost thereon?

THE MINISTER OF CIVIL AVIATION, AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : (a) and (b). A Local Radio
Station with 1 KW MW Transmitter, multi-purpose
Studio and staff quarters at an estimated capital cost
of Rs. 285 lakhs s proposed to be set up at Manjerl
(Mallapuram) during the current year.

{c) Yes, Sir.

(d) and (e). The existing 1 KW MW transmitter at’

Trivandrum I8 proposed to be replaced by 2x5 KW
FM transmitter and the existing 100 KW MW
transmitter at Alleppey is proposed to be upgraded
to 2x100 KW MW transmitter at an estimated capital
cost of Rs. 294.13 lakhs and Rs. 524.98 lakhs,
respectively.

[Translation]
Labourers in Private Sector

301. SHRI! NITISH KUMAR :
SHR!I NAWAL KiSHORE RAl :

Will the Minister of LABOUR be pleased to
state

(a) whether the Government are aware that more
than 75% of the labour class in the country earn
their livelihood from private sector;

(b) it so, the facts in this regard;

(c) whether the Government have decided to
introduce education, health and job guarantee
schemaes for these Iabourors in order to increase
their efficiency; and

(d) if so, the details thereof and the total

expenditure likely to be incurred on these schemes
dlring the current year?

- THE MINISTER OF LABOUR (SHRI M.

ARUNACHALAM) : (a) and (b). According to the
statistics compiled by the Directorate General of
Employment and Training (DGE & 7). 79.30 lakh
persons were employed in the .organised private
sector as against a total of 273.75 lakh persons in
the organised sector as on 31.3.94.

{c) and (d). A number of Iabour taws héve been
enacted tor ‘the protection ana weltare of -different
categories of - wmuorb in- both” organised ‘and
unorganised sector. Weitare and- social security
meusures are being taken by the employers for the
‘woltarw of ‘their tabourers in -accordance. with tho
_vaiﬂm of vm&ous tabaur laws:. @ !

ASADHA 20, 1918 (Saka)

Written Answers 138

{English]
Vocational Coursee in Maharashtra

302. SHRI MOHAN RAWALE : Will the Minister
of LABOUR be pleased to state :

(a) whether all the 30 vocational courses started
In Maharashtra under the Centrajly sponsored
vocational courses at + 2 level have not been brought
under the purview of the Apprentices Act, 1961;

(b) it so, the details thereof,

(c) whether the State Government of Maharashtra
have approached the Union Government for inclusion
of the remaining vocational courses under the
purview of said Act, 1861. and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) Yes, Sir.

(b) Out of 30 vocational courses started in
Maharashtra under the 'Centrally sponsored
vocational courses at + 2 level, 23 courses have
already been covered under the Apprentices Act,
1961. 7 vocational courses namely Electronics
Technology, Mechanical Technology, Auto-Engg.
Technician, Repair, Maintenance & Rewinding of
Electrical Motors, Horticulture, Bakery &
Confectionary and Cookery have not yet been
covered under the Apprentices Act, 1981.

(c) Yes, Sir.

(d) As the remaining 7 vocational courses are
already available for trade apprentices under the
Apprentices Act, 1861, under one or other
description, in order to avoid duplication, it was not
found feasible to cover them under the Apprentices
Act, 1961.

[Translallon]’
T.V. Transmitter, Madhya Pradeah

303. DR. LAXMINARAYAN PANDEY :
DR. SATYANARAYAN JATIA :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government propose 1o set up
High Power Transmitters, Low Power Transmitters and
TV extension studios in Mldhya Pradesh during the
current year; and

(b) 1t 80, the defails thereof; location-wise?
. .THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING

{BHRI C.M, IBRAHIM) : (a) and (b), 10 LPTs and 6
VLPTs, as per the detalls given in the enclosed
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statement, are presently under implementation in
Madhya Pradesh. In addition to these transmitters,
T.V Studios (PGF) at Indore, Jagdalpur and Gwalior
are also under implementation. Completion of the
projects would, however, depend upon the availability
of resources and other infrastructural facilities.

STATEMENT

T V. Transmitter Projects Presently under
Implementation in Madhya Pradesh

LPTs :
Gaderwara
Bada Malehra
Kelaras
Sakti
Naryanpur
Garot
Sarangarh
Bhanpura
Sitmau
Pipria

VLPTs -

Singrauli

Koylibeda

Pendra Road
Diamond-Mining project
Modakpal

Bijapur

Mines Safety

304 SHRI RAMENDRA KUMAR : Will the
Minister of LABOUR be pleased to state :

(a) whether action has been taken by the
Government on the recommendations of the Sub-
Committee set up by the Consultative Committee of
his Ministry to go into satety aspects of mines; and

by if so, the details thereot?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) ' (a) and (b) The Sub-Committee
of the Consultative Committee attached to the
Ministry of Labour submitted its report to the
Government on 18 4.6 While examination of the
recommendations mede in the Report has
commenced, the recommendations made in the
Report require consultation with difterent Ministries/
Departments of the Government As such it is 100
early to arrive at any final decision on any ot the
recommendations contained in the Report
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[English]
Leasing of Satellite Facilities

305. SHRI E. AHAMED : WIll the Minister of
INFORMATION AND BROADCASTING be pleased to
state !

(a) whether the Union Government have leased
out satellite owned by India to individuals or firms in
time;

(b) it so, the details theraof,

(c) whether the Government are aware of leasing
out satellite owned by forelgn countries to individuals
or;

(d) if so, the reaction of the Government thereon;

(e) whether the Government have given satellite
uplink of any individuals or firms to anywhere in
India in time; and

(f) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : (a) and (b). No, Sir
Government Policy does not permit leasing out
tFansponders on INSAT series of satellite to
individuals or firms.

(¢) Yes, Sir.
{d) Government has no control in this regard
{(e) No, Sir.

() Does not arise.

E.S.l. Hospitals in Orissa

306. SHRI SOUMYA RANJAN : Will the Minister
of LABOUR be pleased to state :

(a) the number of ES| Hospitals/dispensarie. set
up in Orissa so far alongwith their locations;

(b) whether the Government propose 1o set up
more ESI hospitals/dispensaries in the State during
1996-87; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) . (a) A statement is attached

(b) and {c). Two hospitals with 50 beds each
which are already under construction at
Bhubaneswar and Rourkela are likely 1o be
commissioned during 1996-97. Under the phased
programme of the ESIC three ES! dispensaries, one
each at Puri, Kuarmunda and Laxmi Nagar are aiso
likely to be set up.
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STATEMENT 39. ESI Dispensary, Sonepur.
40. ESI Dispensary, Balangir,
HOSPITALS ‘ P Y g
. 41, ESI| Dispensary, Tora.
1. ESI Hospital, Choudwar. ‘
\ . 42. ESI Dispensary, Sambalpur.
2 ESI Hospital, Kansabahal.
: o 43, ESI Dispensary, Jharsuguda.
3. ES! Hospital, Brajrajnagar. . .
4 ES Hosoital Javka 44, ESI| Dispensary, Rajgangpur-Il
‘ , I ‘
P ykaypu 45 ESI Dispensary, Kalugaon.

DISPENSARIES
1 ESI Dispensary, Barbil.

46. ES! Dispensary,

CISF Colony (RKL)

47. ESI Dispensary, FCI Colony (RKL)
48  ESI Dispensary, IDL Chemicals
49  ES! Dispensary. Kiroi

2. ES! Dispensary, Barang.

3. ES! Dispensary, Bardol

4  ESI Dispensary, Shaheed Nagar (Bhubneswar)

5 ESI Dispensary, Brajrajnagar.

6 ESI Dispensary, TP Mills Area, Choudwar

7 ESI Dispensary, Hirakud

8  ESI Dispensary, in the campus of ES! Hospital,
Choudwar

8 ESI Dispensary, Jaykaypur

10 ES! Dispensary, Kansabahal

" ESI Dispensary, Rajgangpur

{12 ESI Dispensary, Rourkela-4.

13 ESI Dispensary, Telegapeth

14  ES| Dispensary, Khapuria,

15  ESI Dispensary, Rajabagicha

16  ESI Dispensary, Chandinichowk

17  ES! Dispensary. Paradeep

18  ESI Dispensary, PPL Area

1@ ESI Dispensary, Nuapatna

20 ES! Dispensary, Bhagatpur

21  ESI Dispensary. Dhanmandal

22  ES! Dispensary, Jajpur Road.

23  ESI Dispensary, Tittol

24  ESI Dispensary, Jagatput

25 ESI Dispensary, Ancheswar

26  £SI Dispensary, Khurda

27  ESI Dispensary, Randia

28  ESI Dispensary, Charampa

29  ESI Dispensary Balasore

30 ES! Dispensary, Balgopalpur.

31 ESI Dispensary, Chhanput

32. ESI Dispensary, Govindpur.

33 ESI Dispensary, Dhankanal

34  ESI Dispensary, Angul

35 ESI Dispensary, Ganjam

36 ESi Dispensary, Berhamput

37 ESI Dispensary, Aska

38 ESI Dispensary. Jaypore

50. ES
51. ES

Dispensary, Brahamanipal.
Dispensary, Baripada.

12.00 hrs.
{Interruptions)
[English]
MR SPEAKER ' | shall aliow the Zero Hout

proceedings after the Papers are iaid on the Table
ot the House

(Interruptions)

SHRI RAM NA'K (Mumbai North)
allowing the Papers to be laid first?

MR. SPEAKER : That would be better because
the Ministers Jhave to go and they have to do scme
work also

Sir, are you

12.01 hrs.

PAPERS LAID ON THE TABLE

National Commission for Backward Classes
{Salaries and Allowances and other
Conditions of Setvice of Chairperson and
Members) Rules. 1886 elc

THE MINISTER OF WELFARE (SHRi BALWANT
SINGH RAMOOWALIA) Si, | beg to lay on the
Table

(1) A copy of the National Commission tor
Backwaid Classes (Salaries ang
Allowances and other Conditions o!
Service of Chairparson and Members!
Rules, 1986 (Hindu and English versions:
published 1n Notidication No G S R
100(E) 1n Gazette of india dated the 20th,
Februaty, 1896, under sub-section (3) o!
section 17 of the National Commussion tor
Backward Classes Act 1883

{Placed in Library see No LT.28'86)
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A copy each of the following paper (Hindi
and English versions) under sub-section
() of section 619A of the Companies Act,
19566 -

(i Review by the Government of the
working of the National Scheduled
Castes and Scheduled Tribes Finance
and Development Corporation, New
Delhi, for the year 1994-95.

{iiy Annual Report of the National
Scheduled Castes and Scheduled
Tribes Finance and Development
Corporation, New Delhi, for the year
1994-95, alongwith Audited Accounts
and comments of the Comptroller and
Auditor General thereon.

{3) Statement (Hindi and English versions)
showing reasons for delay i laying the
papers mentioned at (2) above.

[Placed in Library see No LT ?8/9§]

Maternity Benefits (Mines & Circus)
(Amendment) Rules. 1886 etc

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) . Sir | beg to lay on the Table :

(1) A copy of Maternity Benefit (Mines &
Circus) (Amendment) Rules 1996 (Hina'
and English versions) published In
Notitication No G S.R 70(E) in Gazette of
india dated the 31s! January 1996, under
sub-section (3) of section 28 of the
Maternity Benefits Act, 1961

[Placed in Liprary see No. LT 30/96)

2) A copy of Employees Pension
(Amendment; Scheme, 1996 (Hind: and
English versions) published in Notification
No G S.R 134 in Gazette of India dated
the 28th February, 1896 under sub-section
(2) of section 7 of the Employees’
Provident Funds and Miscellaneous
Provisions Act, 19852

[Placed in Library see No LT 31/96]

A copy of the Financial Estimates and
Performance Budget for the year 1996-87
‘Hindi and English versions) of the
Employees State Insurance Corporation
under section 36 of the Employeas’ Siate
Insurance Act, 1948

[Placed in Library see No LT 32/96}

14) A statement (H'ndi and English versions)
on the ratficatiun and Action taken on the
implementatior of ‘he provisions ct
internaticnat Lapour (Crgamsation
conventicn No 147 concerning Minimum
standargs in Merchant Ships

[Placed in Library see No LT 33/96)

!
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Prices of Petroleum Products

12.02 hrs.

BUSINESS ADVISORY COMMITTEE
First Report

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
KUMAR JENA) : Sir, | beg to present the first report
of the Busiress Advisory Committee.

12.03 hrs.

ELECTION TO COMMITTEE
Employees’ State Insurance Corporation

[English]

THE MINISTER OF LABOUR (SHRI M
ARUNACHALAM) . Sir, | beg to move:

"That in pursuance of Section 4(i) of the
Employees' State Insurance Act, 1948,
read with rule 2A of the Employees’ State
insurance (Central) Rules, 1958, the
members of this House do proceed to elect.
in such manner as the Speaker may direct,
two members from among themselves to
serve as members of the Employees’ State
Insurance Corporation, subject to other
provisions ot the said Act’

MR SPEAKER : The question is :

“That in pursuance of Section 4 (i) of the
Employees' State Insurance Act, 1948,
read with rule 2A of the Employess’' State
insurance (Central) Rules, 1958, the
membars of this House do procead to elect
In such manner as the Speaker may direct,
two members from among themselves to
serve as members of the Employees’ State
insurance Corporation, subject to other
provisions of the said Act’

The motion was adopled

RE - HIKE IN ADMINISTERED PRICES OF
PETROLEUM PRODUCTS

{English]

MR SPEAKER : Now, we come to Zero Hour

SHRI JASWANT SINGH (Chittorgarh) - Mt
Speaker, Sir, if | raise this question 1t s with no great
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joy. In tact, It is with some regret and sadness that
| have to raise this question again and | have raised
it formally by the submission ot yet another
Adjournment Motion. | have submitted for your
consideration that what was not permissible
yesterday, as an Adjournment Motion on the total
question of unprecedented price hike in petroleum
products may please be considered by you today
and an Adjournment Motion granted, for which | have
submitted an additional and a fresh Adjournment
Motion.

MR SPEAKER : | have received your
Adjournment Motion and | am fooking into it | will
come back to you later on.

SHRI JASWANT SINGH . | accept that, Sir, but
because an Adjournment Motion by its very nature
has the element of adjournment and, therefore, when
you say that after the House has done the rest of its
work then you will consider it, then the very prupose
of the Adjournment Motion gets deleated

MR SPEAKER
Zeto Hout now

SHRI JASWANT SINGH It is notmally, Sir, during
the Zero Hour . ‘

MR SPEAKER ' That is why you have raised
this 1ssue. Let me go through your notice and then
| will come back to you

SHRI JASWANT SINGH An Adjournment Motion
can be raised only during the Zero Hour

SHRI PR DASMUNS!I (Howrah) Sir, we are
alsn Members and we also have the nght to raise
1ssues It 1s not that the Opposition Parly Members
can alone do that (/nterruptions}

SHR! BASUDEB ACHARIA (Bankura) , Sir. you
have already admitted it under Rule 193

The House has taken up the

We are Interested to discuss the

matter (interruptions)

MR SPEAKER Shri Jaswant Singh has given a
fresh notice ot Ajoutnment Mction | am yet to go
through 1t

(Interruptions)

SHR) ROOPCHAND PAL (Hooghly) 1t s very
much in the Order Paper Therefcre, you allow us 1o
raise it duning Zero Hout

MR SPEAKER

SHRI NIRMAL KANT!I CHATTERJEE (Dumdum)
Adijournment Motion 1s tor hisled bustness and not
for unlisted business Right now, we are busy with
unhstea pusiness Lisled bustness has not ansen
Now. Zeto Hour business should be taken up

[ am allowing
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SHRI JASWANT SINGH : | wish to clarity only
one thing. We did make submission about
consideration of the Ajournment Motion yesterday,
but the Adjournment Motion proper was not
discussed. Rules do not prohibit me from submitting
an additional and fresh Adjournment Motion when
my previous Adjournment Motion has been
disallowed

MR. SPEAKER | have accepted that position
But rules also do not say that Speaker has to decide
on it instantly.

SHRI JASWANT SINGH ' That 1s night.

[Translation]

SHR! GEORGE FERNANDES (Nalanda, 't
the motion 1s already with you when will nt
be discussed (/nterruptions) You should seek our
views

[English]

MR SPEAKER | have accepted that the Member
has a right to give a notice of Motion of Adjournment
afresh | have accepted the position that the Member
has a right to give it

IInterruptions)

MR SPEAKER
understood my ruling

I do no! thirk you have

[Translation)

SHR! RAM SAGAR (Barabanki; Mr Speake!
Sir. you have ca'led me You should give me the
opportunity 1o speak

MR SPEAKER You will be gven the opporturity

[English]

Since this 1ssue was raised yesterday and that
notice of Mothon of Adjournment was disposed of, !
decided on 183 Again Shri Jaswant Singh has given
a tresh notice So, the question 1 whether a Member
has a nght to give a fresh nolice

SHR| GEORGE FERNANDES He has a nght tc
give That is in the rules
[Transiation]

M: Speaker, Sit, please don't mentior the tuies
only
[Enghsh]

MR SPEAKRER Thatis what i saig The Memhe:
has a nght to give notice

SHR! GEORGE FERNANDES iNalanda, ' am
on a point ¢t o'der
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[Translation]

SHRI RAM SAGAR : Mr. Speaker, Sir, if you have
called me to speak in the Zero Hour, why are you
calling them.

MR. SPEAKER : All right, but right now you are
on a point of order.

(English]

SHR! GEORGE FERNANDES : My point of
order is on what the Speaker has said that he has
received a Motion for Adjournment. Rule 60 mentions
this.

[Transiation]

Mr Speaker, Sir, my submission is that on the
basis of Rule 60...(interruptions) Mr Speaker, Sir,
kindly tisten to me. Rule 60 says that if you have
received an Adjournment Motion you should first seek
the advice of the House on it. If you are considering
it, then you should tell us as to what is your
viewpoint? Just now you said that yesterday you
decided on having a discussion under Rule 193.
Whether we accept Rule 193 or not, 1s a separate
issue. But yesterday you had stated that Adjournment
Motion i1s not being taken up. Then what do you
have in mind? When his Motion is already with you
this morning and if that Motion is to be taken up for
discussion, then it 1s necessary for you to seek the
advice of the House. it is our night te move a Motion
and that nght has not been granted as a favour.
According to the rules of the House, a Member has
got this right | humbly submit that when we exercise
that night, then it is your responsibiiity to tell us
about the state of that Motion If Shri Jaswant Singh
has moved a Motion, then, we should be allowed
to move this Motion under Rule 60 If you disallow
it then you should proceed further We should be
given the opportunity to state as to why this
Motion should be taken up Those who wish to
oppose It, should also be given the opportunity to do
so | wouid like to quote Kaul and Shakdhar in this
regard

MR SPEAKER . There is no need to do so This
rule i1s quite clear
[Enghish]

Shri Fernandes, you are one of the senior most
Members
[Transiation)

SHRI GEORGE FERNANDES Mr Speaker. Sir,
there is every need to do so What you want to say
cant be said without understanding it first. | have
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got with me a 1891 edition of Parliamentary Practices
and Procedure and on the page 111 it is written :

[English]

“If a Member desires to make a submission
to the Speaker on the floor of the House
regarding a ruling, the Speaker may permit
the Member to do so after satisfying
himself that it does not unduly interfere
with the proceedings of the House.

[Transiation]

A particular situation has arisen. Yesterday the
proceedings of the House were disrupted. Today also
we find ourselves in a strange situation. The whole
country is aggravated and we are also aggravated
in the House. If we can not express our views in the
House, if the Adjournment Motion is not taken up for
consideration, in that case a different situation would
be created in the House. We find ourselves in a
queer situation Adjournment Motion is not allowed,
Rule 184 is not acceptable, in that case should we
bring a No-Confidence Motion? That is not possible
for them. But the disrespect of the House in such a
manner and, disregard of the viawpoints of the people
of this country, wiil not be tolerated. Hence | humbly
reques! that the Motion moved by Shri Jaswant Singh
should be taken up for discussion There is no need

"to keep dragging the issue.

{English]

SHRI ANIL BASU (Arambagh) : Sir, we have also
got a nght 10 speak What Shn George Fernandes 1s
saying is tolally wrong and irrelevant . (interruptions)

SHRI P UPENDRA (Vijayawada) S, you. in
your wisdom, had already ruled that the disucussion
would take place under Rule 193 and 1t has been
listed in today's Order Paper | would like to know
from you whether a fresh notice can be given on the
same subject when that subject has been listed under
a particular rule...(interruptions)

SHRI SOMNATH CHATTERJEE (Bolpur) Mt
Speaker, Sir, | would like to know from the Opposition
whether there 1s anything called finality ot the
Speaker's ruling...(interruptions)

SHR! JASWANT SINGH - Sir, | think it is very
good to hear him say “from the Opposition” now that
he 1s in the Treasury side. Please also |oin the
Ministry.

SHRI SOMNATH CHATTERJEE : You do not have
to advise me Please control your flock, control your
members Shr Jaswant Singh, do not give us
lectures
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Sir, | just want to say one thing. | would like to
know whether there is anything called finality of the
Speaker's, ruling. Yesterday, we saw the direct
challenge on your ruling by demonstrations heid on
the tloor of the House by the entire Opposition and
they assembled in the Well of the House. The BJP
leaders sat quietly. That was one form of challenge
to the Speaker's ruling in the House and the House
had to adjourn.

Today we find another method. What cannot be
done directly, they are now trying to do it indirectly.
This is nothing but a mockery. They cannot challenge
your decision about the discussion under Rule 193
it has been listed for discussion Now on the plea of
another attempt, they are bringing in this
Adjournment Motion on the same subject. There are
certain norms We cannot function here this
way. .(interruptions)

DR MURLI MANOHAR JOSHI (Allahabad) : What
prevents hon. Members 1o table a fresh Adjournment
Motion? Which is the rule?...(interruptions)

SHRI SOMNATH CHATTERJEE The minimum
behaviour expected is that we ‘must show respect to
the Speaker. What happened yesterday?

(interruptions) As soon as you gave your ruling
that the discussion would be held under Rule 183,
the demonstration started They were protesting
against your ruling, against the Government and as
such challenging the Government My respecitul
submission is that this House be not held to ransom.
It they have got any setiousness about the subject
matter, let a discussion be held in a proper
atmosphere, in a proper spitit There are serious
Issues to be discussed on this We ourselves said
yesterday, let there be a discussion It seems, they
do not want a discussion (interruptions)

DR MURLI MANOHAR JOSH! . You do not want
reduction of prices We want reduction in the prices
We want reduction of the enhanced price

(intertuptions)

[Translation)

SHRI GEORGE FERNANDES ' You had stopped
the proceedings of the House by standing for 14
days You are dictaling us? . (/nterruptions)

[English]

SHRI PR DASMUNS! Si, | am on rule 58 about
the ruling that you delivered yesterday | would like
to inform the House about the position of Rule S8
which is very clear | am not going 1o the ments of
the demonstration held yesterday because wse the
Congressmen are accustomed to see this kind of
demonsiration trom that side (interruptions)
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SHRI SATYA DEC SINGH (Balrampur) ;. In Waest
Bengal.

SHRI PR. DASMUNS! © We know what has
happened in the past...(interruptions)

MR SPEAKER . | have given him the permission
to speak. .{interruptions)

SHR! PR. DASMUNS! : Rule 58 (V) says and |
quote

“the motion shall not revive discussion on
a matter which has been discussed in the
same session”

Please ailow me to explain...{interruptions)
Yesterday the discussion was allowed, it was
discussed and on the basis of the discussion, you
gave your ruling. So the same matter cannot be
revived according to Rule 58 You see the rules
How can 1t be raised again? You had aliowed this,
the discussion was completed and then you gave
your ruling Again. it you allow the same thing, you
cannot controt it once again, you cannot controt the
House in future

SHR! PC. THOMAS (Muvattupuzha) There s
one more point just to support the point made by
Shri PR. Dasmunsi He referred to Rule 58(V) | may
point out Rule 58 (1) which says

"not more than one such motion shall be
made at the same sitting.”

This cannot be moved again on the same matier
relating to the same price nse. Now they canno! say
that they are dealing with the issue of price rise that
took place between yesterday and today | do not
think, that is the matter which they are dealing with
So, this 1s exactly they are dealing with the price
nse which has been caused by escatation of the
price of petroleum and | think this cannot be
discussed in the manner in which the rule has been
quoted here and in the manner in which the notice
has been given

SHRI NIRMAL KANTI CHATTERJEE Sir, may !
draw your attention at page 451 of the 'Kaul anag
Shahkdhet'?

MR SPEAKER : | have allowed Shri E. Ahamed
to speak. | will allow you atter Shri Ahmed

SHRI E AHAMED (Manjeti) " Sir. | raise the point
o! order under tule 60 My tnend Shii Geotrge
Fernandes has made a lengthy speech julitying it
under rule 60 Rule 60 will be operative only it the
Speaker gives the consent What the Chair has
observed Is that you have not given your consent,
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you will consider...(interruptions)..Let me finish my
words. Here rule 60 says :

"The Speaker, it he gives consent under
rule 56 and hoids that the matter proposed
to be discussed is in order, shall call the
member concerned who shall rise in his
place and ask the question..”

SHRI HARIN PATHAK (Ahmedabad) : You read
para2...(interruptions)

SHRI E. AHAMED : Mr. George, the Speaker has
not given his ruling. Again, | would like to say that
Mr. George has quoted from page 111. | am also
quoting from the very same page and it is also the
responsibility of the hon. Leader of the Opposition to
say whether these rules have been observed by his
party people. What they have demonstrated
yesterday is here. Under page 111 it is observed
that the Speaker's ruling as already stated, cannot
be questioned except on a substantive motion. There
is no substantive motion and you quoted the
Speaker's ruling.

Secondly, a Member who protests against the
ruling of the Speaker committee a contempt of the
House and of the Speaker. That is what you have
been doing since yesterday. You have been doing
since yesterday the contempt of the Speaker as well
as of the House.

Thirdly, the Speaker's decision is equally binding
whether given in the House on a departmentatl file
Again he is not bound to give reasons for his
decision. The Speaker 15 not bound to give the reason
fot his decision.

Sir. when Shri Jaswant Singh)i has moved a
motion of scught the permission to move an
adjournment motion as long as the Speaker
withholds permission or the Speaker does not give
the ruling, no Member has any right to raise this
point Therefore, this main Opposition has shown
yesterday - | would like to say this is a telling factor-
how they uphold the democratic norm in the country
The Opposttion party has flouted the procedure It
shall not be allowed

SHRI NIRMAL KANTI CHATTERJEE Sir [ request
the patience of the House

It 1s page 451 of the 'Kau! and Shakdher which
i$ 1n conjunction with rule 50. The last paragraph in
that page reads as follows

"It has been held that an adjournment
motion on a mattet which can be raised
during debate on the motion of thanks on
the President's Address, budget
discussion, moticn on international
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situation, motion regarding a matter of
public importance such as food policy, etc.,
to be held in the same session is not in
order. Similarly, a matter which ¢an be
raised under any other procedural device
viz., calling attention notices, questions,
short notice questions, half-an-hour
discussions, short duration discussions
etc., cannot be raised through an
adjournment motion”

My submission is very simple. This is n
consistent with rule 58. Now since we have seized
of a matter under rule 193, it is impermissible to
have an adjournment motion now on a similar
question. That is the blunt of the quotation that |
have made from ‘Kaul and Shakdher'. |, therefore,
request you to turn down ‘he adjournment motion
and go to the unlisted business.

SHRI SATYAJITSINH DULIPSINH GAEKWAD
(Vadodra) : | would like to know whether this august
House has the precedent ot having a debate on the
final decision of the Speaker. Does this House have
the precedent of having a debate on the fina! decison
of the Speaker? [ think it is not at all there; you may
refer to the past records.

[Translation]

SHR! RAM NAIK (Mumbai North) - Mr. Speaker,
Sir, You have given your decision that Shri Jaswan!
Singh can move another Motion. Even after your
decision, Hon. Shri Somnath and some other hon
members are challenging that very decision and are
telling us that we are challenging it The discussion
can take paice only on this issue as to whether Zero
Hour should precede this Motion. When there i1s an
Adjournment Motion, the Adjournment Motion should
be taken up first, that is the rule. The problem is that
the Communists and Congressmen do not want this
discussion and are supporting the price rise As such
they are avouding the discussion Hence it you have
agreed to have a discussion on the Adjournment
Motion, you may kindly take it into consideration first
and whatever follows can be discussed later on

[Engiish)

Adjournment Motion must get precedence over
all other business after the Question Hour

SHRI SATYAJITSINH DULIPSINH GAEKWAD - Are
you seeking advice from the Opposition Benches?

MR. SPEAKER . | have 10 seek advice trom all
the hon. Members

SHR! SATYA PAL JAIN (Chandigarh) They are
citing Rule 58. Rule 58 will be applicable only If the
matter has already been discussed Yesterday you
held a discussion on the question whethe! the
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resolution is permissible, whether the propriety pan
Is there or not; but the merits of the case were not
gone into. Secondly, you have already rulad in the
morning that a Member has the right to move the
yesolution. Now the situation is that the resolution
has come. As Mr. Jaswant Singh has said, our only
concern is that the resolution having come to you,
you kindly take a decision.

MR. SPEAKER : What | have said is that a
Member has the right to give notice of a motion,

SHRI SATYA PAL JAIN : We are also syaing the
same thing. The resolution has come. As Mr. Geroge
Fernandes and Mr. Jaswant Singh have pointed out,
by the nature of it the Adjournment Motion is very
urgent and very important You kindly take a decision;
eithet you permit him or you refuse the permission.
It the Adjournment Motion 1s pending and we
continue with tha business of the House, it indirectly
means that the Adjournment Motion is not being taken
into consideration. What we are pressing for is, you
kindly decide whether you permit the Adjournment
Motion or you do not permit the Adjournment Motien
But keeping 1t pending will mean the Indirect
cancellation of the Adjoutnment Motion

SHRI PM SAYEED (Lakshadweep) You have
given your decision yesterday For more than one
hout we had seen an unruly mob here | have never
seen this in my short span of thurty years
...{Interruptions) t am not talking to you, | am only
addressing the Speaker Have some patience,
please We have heard you, you aiso should hear
us

What | want to jus! bring 1o your notice 1s that
there 1s already an item According to your ruling,
under Rule 193 the rights o! two Membars have
already been upheld by you and the item has been
fisted Exercising of one Member's right here should
not be a! the expense of the rngh's ot another
Member Already the same matter has been hsted
Can you or other Members take a decision
dispensing with that right without the consent of the
House?is the question which has to be decided.
Yesterday they had given the Adjoutnment Motion
Then, after one hour discusston. you have given the
ruling that this would be discussed under Rule 183
Now the old wine I1n a new botlle is agawmn coming
back in a round about manner

Therelore | think you may have to give a decision
on this Adjournment Motion You kindly dispose it off
and see to it that we take up the discussion under
rute 193

SHR!I ROOPCHAND PAL . Sir, as per rule 31(l),
there is a st of business and that is prepared by the
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Secretary-General and a copy is made availabie to
the hon. Members. In the 'list of business' given to
us today, we find that two hon. membaers belonging
to the BJP have submitted notices for a motion under
rule 193. | do no! know about the differences they
have within their party in Gujarat. | think, that has
been extended to this House also. One member is
opposing the notices given by other Members of the
BJP You have already given the permission yesterday
ruling out an Adjournment Motion. Let us proceed
with the unlisted business Let us not be deprived ot
our right to move motions or raise issues relating 1o
urgent pubhc importance.

SHRI JASWANT SINGH : Mr. Speaker, Sir, | heard
with great attention the stimulated anger of my good
friend, the distinguished barrister. But when he
simulates anger, then, he loses reason

My submission 1s very simple. | am well within
my rights as a Member ot Parliament, as a Member
o this House to submit for your consideration, for
the Speakers consideration a fresh notlice for an
Adjournment Motion

SHRI SOMNATH CHATTERJEE
misconceived notices.

SHRI JASWANT SINGH - Whether they are
miconcewved ot ill-conceived or weli-conceived s
reafly a subject of opinion, which vares with my
hon. tnend's seat If he were here, It would have
been a very well-conceived motion and because he
sits there, he finds the motion ill-conceived and very
inconvenient That 1s the reality of t.. (Interruptions;

SHRI SOMNATH CHATTERJEE : Sir, | know his
agony M: Jaswant Singh never imagmed that his
rule will be tor thirteen dyas only | can understand
his agony He s tinding today that he 1s compietely
1Isolated in the country Now, his party 15 making a
desperate attempt to come into the centre of Indian
politics and by raising all these questions

{Interruptions} Why do they not talk themselves?
This is a motion for the first time in the history ot
Parliament (/nterrupttons) You are a very good
student of at ieast, the rules and you have got a
very good reterence service The Leader of the
Opposition has a very good reference service Find
out a8 sentence, a single occurrence whete a motion
which had been rejected on day one has been
moved agamn on day two when something else has
been decided by the Speake:

SHRI JASWANT SINGH As an ac! o! courtesy
| yieided to a good triend not for him to wage an
assault on where | am standing or where | am sitting
That | am (n 1solation 15 again a question of looking
from where he s looking My isolation does not worry
me. it worrtes him 1t wornes his party My point s

Even
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very simple. | am well within my rights to submit for
your consideration a new notice for an Adjournment
Motion because yesterday the Adjournment Motion
that was submitted was not taken up for discussion.
it was disallowed by you. Therefore, firstly, | am well
within my right to submit it. Whether you accept it or
not is a different matter. The point that has been
made by my good friend Upendra or Nirmalda or
others was: when today is listed an item under rule
183, is my notice for an Adjournment Motion on the
subject permissible or not?’ My submission is that
the item listed under rule 193 today is based on
yesterday's decision. The Adjournment Motion that |
have moved is different in phraseology, is different
in language. And indeed, Sir, between yesterday and
today a very new development has taken place,
which is precisely our worry. Now, we come to learn
that as a part of the cascading effect. (Interruptions)

MR. SPEAKER : | think we have had enough
discussion. Let one more Member speak and | will
give the ruling. Jaswant Singhji, please conclude.

SHR! JASWANT SINGH : My point is that, after
all why are we pleding with you and why are we
pleading with the Treasury Benches comprising of
my good friend, Somnathji also? Why are we
pleading for a discussion under the particular
previsions of the Rules ot the House? We are
pleading for particular Rules, whether Adjournment
Motion or Rule 1B4, because we wish 1o have an
element of censure in the disucssion itself. Whatever
you rule i1s acceptable to us We can never challenge
it. (Interruptions) But if you have a toothless
discussicn, a spineless discussion, a discussion on
as Important an issue as Rs 10,000 crore of
additional impasition of revenue and the collective
Treasury Benches simply want 1o have a discussion
and talk the matter out without either a sting or a
tooth in it. What is the purpose? That is why, we
have submitted an Adjournment Motion again
because we wish to plead with you and we wish 1o
appeal to the residual sense of the Treasury Benches
even now to reconsider and have a discussion on
this 1ssue and a discussion as an Adjournment Motion
so that we are able to put the point across forecfully
with a sting and with some teeth in it This 1s the
substance of the Parliamentary methods that we have
adopted to submit for your conisderation a discussion
on this I1ssue '

[Transiation)

SHRI CHANDRA SHEKHAR (Bailia) . Mr
Speaker, Sir, discussion on this issue I1s going on
since yesterday. We want to belie the truth The rules
won't be of any help in that case. Shri Jaswant Singh
had made a very clear statement He wants 10
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censure the Government on this account. The natural
reaction to what the Government has done is that of
censuring it. | also think so. What the Government
did, was not proper at all.

The learned Hon. Finance Minister is not present
at the moment. Hé started some reasons yesterday
and probably anybody with even a little knowledge
of the Parliamentary tradition wouid not have replied
in such a tone. What is BJP? I is isolated, separate.
These issues are different, political difference is a
separate issue and conducting the business ot
Parliament is entirely ditferent. Presently the
Members on this side want censure and those sitling
on the other side are not ready to accept censure.
The dispute is not restricted merely to this issue.
Nothing would come out of reading out rules,
procedure and voluminous books. ! we do not sit
together and find a way out then the other alternative
is that you should find out your way.

Mr. Speaker, Sir, yesterday you quoted some
precedents and after that you said that this would be
discussed under Rule 193. That you have includsd
in today's order paper. Shri Jaswant Singh 15 a
learned man and is conversent with the parliamentary
procedures. He found a way out and moved another
Adjournment Motion. You said that he has a right to
give Adjournment Motion. Mr. Speaker, Sir, | would
request you to excuse me it | exceed my limits At
that very moment, you should have said that this
Motion was not admitted yesterday. This is an order
paper. This issue should not be raised Mr Speaker,
Sir, you too are trying to run the proceedings of the
House in a purposeiess manner. Having a discussion
on this issue for two to three hours during the zerc
hour would neither help increase the importance of
the House nor the discussion on the original issue
would progress turthet which is being debated since
yesterday.

Mr. Speaker, Sir, | would request you to ask both
the sides to sit together and find a way out
Alternatively, | would request the leader o! the
Opposition Party not to go in for voting it the other
side does not want it. Whatever you want to say can
be said in the discussion | think they have no reply
as to why they hiked the prices ten days ago
Speaking good English does not ensure observance
of Parliamentay traditions. Hence | would like to tell
you that if there 15 some deliciency it should be
admitted. We should not complicate this matter by
raising any political issues. | would like to request
that it has been included in the order paper. Shi
Jaswan! Singh also knows that atter its inclusion in
the Order Paper, the Speaker can not aliow another
question on tha! very question and he is accepting
your night There is a difference in accepting your
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right and giving the permission. You have exercised

your right. Mr. Speaker, Sir, Yesterday you had

exercised your right and now the discussion should

be undertaken accordingly. This issue should not be
\ dragged any further...(Interruptions)

SHRI ATAL BIHAR! VAJPAYEE (Lucknow) : Mr.
Speaker, Sir, | am very distressed to hear all this. |
have had the opportunity of having been associated
with this House or the other House for the past forty
years. Such situation was not created ever before.
Adjournment Motions ate given, sometimes these
are allowed and sometimes they are disallowed by
the Speaker. Then other ways of having a discussion
are found. Mr. Speaker, Sir, if you say that
government cannot be censured and such motions
cannot be moved which have an element of censure,
then such a statement should not be made by the
Chair and we also can't accept it What is the
opposition for? If Government 1s afraid of the element
of the censure how will 1t function? That is why,
yesterday, It was decided that «f Adjournment Motion
15 not being allowed, we will submit a Motion Under
Rule 184 and this motion has already been given
You have disallowed that too Adjoutnment Motion
has been cancelled as well We are being forced to
discuss 1t under Rule 193 and not under any other
rule This cannot be accepted Eventuatly rules
previde an opportunity to the Members 10 put therr
views across as eftectively as they would lke to.
Why s this Government scared of censure

tInterruptions)

AN HON MEMBER
discusgion?

4 SHRI ATAL BIHARI VAJPAYEE We ate not
' avoiding the discussion |t discussion takes place,
censute will be there (interruptions) Mr Speaker,
Si Please excuse me bu! you know very well that
yesterday the Congress Members came at this place
during the Question Hour Now we are being lectured
Our members could also have come here during the
Question Hour (interruntions)

AN HON MEMBER They did come here later
on

Why are you avoiding the

SHHRI ATAL BIHAR! VAJPAYEE ' They came hete
because you foiced us We did not want to come
Qur only desire 1s that the House should tunction In
a proper manner and discussion should be
undertaken in the House But we alsc want that we
should be given the opportumity 1o reflect the view
points of the public in an eftective manner. We cannot
lolerate any high-handedness in this reqard We have
to tullil our duty. (Interruptionsi

&

Mr Speaker, Si, it does not look proper on the
part of such members who were hitherto sitting on
the opposilion benches. 1o be speakhing In such a
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manner...{Interruptions} where will wil tp ¢
discussion lead to? We are in opposition and we
have a large number of Members, Samata Dal, Akal
Dal, Haryana Vikas Party, Shiv Sena are with us
Even if our number would not have been so much
even if | were alone, | am a member of this House
and | have elected by the people. | shall find every
way 10 express my views by taking advantage of
each and every rule And you are forcing us as to
how the discussion would take place Would the
ruling party decide the manner of discussion?
{Interruptions)

[English]
MR SPEAKER . Let him tinish

{Interruptions)

SHRt ATAL BIHAR! VAJPAYEE | am not!
yielding.. {/nterruptions)

MR. SPEAKER ' Please sit down

tinterruptions)

(Transiation]

SHRI ATAL BI!HARI VAJPAYEE | know Mr
Speaker. Sir. le! me compiate my point Al of vou
cannct stop me from speaking . (Interruptions;

SHR! BiJU PATNAIK (Cuttack) * Do no! giwve
threat (/nterruptions)

SHR!I ATAL BIHARI VAJPAYEE . Mr Speake: Sit
| do not undertsand if | have told anything like this
that made Hon'ble membaer so excited /nterruphions

SHR| BASUDEB ACHARIA You bhave
toid (interrupticns)
[English]

MR SPEAKER No., no, please The leacer of
the oppositicn is on his legs

(Interruptions)
MR. SPEAKER Silence please

(Intetruptions)

{Trans'ation]

SHRI LALMUNI CHAUBEY (Buxar} Mr Speanxer
Sir, even now he thinks himselit in the opposition He
1$ in opposition and have always been doing hke
this

SHRI RAJESH RANJAN ALIAS PAPPU YADAV
(Purnea) Threat is coming from that side

SHRI ATAL BIHARI VAJPAYEE Wil you not le!
me complete my point .(Interruptions)

Mt Speakel, Sir, Democracy runs wiih
disucussion It ts necessary that there sheould be o
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discussion, but in which manner it should be done,
is also necessary. Afterall why there are different
provisions made for discussions in the rules. We can
make a request fo you to give us an opportunity to
have a discussion by taking advantage of any rule.
! there is an element of censure in the discussion
and due to that ruling Party is likely to be troubled
then it is not our job to see this. We are here to put
the ruling Party in trouble. Please execuse me. We
are being charged that we are disobeying your
orders

AN HON. MEMBER : Yes, he is absolutely
right (Interruptions)

SHR! ATAL BIHARI VAJPAYEE : | would like to
say such a thing which should not be told. | was
assured that there will be Adjournment Motion
...{Interruptions)

SHRI HARIN PATHAK {Ahmedabad) : Please
reply.

SHR! ATAL BIHARI VAJPAYEE : We were sure
that the adjournment motion will be taken up and
yesterday aiso | have told you this. When the member
of the Congress Party made an objection to it then
| toild them that our Adjournment Motion is to be
moved. You give your support. Yesterday, you just
cancelled the Adjournment Motion. Our views were
not heard. Now, when we are again appealing for
reconsideration then you are alleging us that we are
challenging your right. We do not want to challenge
your right, but we also do not want to surrender our
rights.

Mr. Chandra Sekhar has told something, even
now | could not understand as to what is the objaction
to the ruling party and its suporting parties in having
discussion in such a manner that there may be voting
at the end. What is the objection? Do not drag
Hon'ble Speaker in this matter, but why do you
object? Mr. Speaker, Sir, | do not think that if the
entire House unanimously decides that you move
such a Motion and we will negate that Motion by
voting. then you will be the target.

If the entire House is in favour of moving such
a motion then it is O Kay, censure will be there. After
all how long the Government will escape from
censure This is the Budget session, there will be
voting at every step. You will have to prove your
majority Then why are you hesitating from voting in
this matter,

SHRI CHANDRA SHEKHAR (Ballia) : Please
leave 1t today, it can be taken up later on.

SHRI ATAL BIHARI VAJPAYEE : Wny should we
leave it today? .
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SHRI CHANDRA SHEKHAR : Mr Speaker, Sir, it
should be left today because just now Atalji has said
one thing which has stunned me. We are not aware
of whatever is going on there. In the absence of
such awareness, sometimes our requests are not
considerad justified. If | could have understood that
there was any taclt concurrence then | would not
have made any request in this regard. | would like
to say very clearly...(Intarruptions) Please listen to
my second sentence also. Since the Hon'ble Speaker
has already taken a decision, even if there is strong
opposition to it, therefore, | request you to leave the
issue today to enable the smooth functioning of the
House.

SHRI ATAL BIHAR! VAJPAYEE : | would like to
ask you as to whether smooth functioning of the
House is to be ensured only by the opposition and
not by the ruling party?

SHRI CHANDRA SHEKHAR : | am requesting
you, not them.

DR. MURLI MANOHAR JOSH! : It means you
have made the ruling party such a type ot Party that
you do not think it fit for making a request. Does it
stand in such a condition?

SHRI CHANDRA SHEKHAR : | am not in a
position to make a request either to ruling party or
to the Opposition, | am just making a request only to
Shr Atalji.

DR. MURLI MANOHAR JOSHI ' You have left the
ruling party not even in such a position that you can
make a request to them.

SHRI CHANDRA SHEKHAR : This is a matter
between the isacher and the pupil

SHRI ATAL BIHARI VAJPAYEE : | would like to
make an appea! again. Just now the House will
adjourn for Lunch. You can discuss it in your room
We really have a complaint that after tomorrow
...{Interruptions)

SHRI RAM SAGAR (Barabanki) ;. Parliament
Session has began just two day back. There ate a
number of important issues. Opposition Members do
not want to have discussion on that. This is not the
way. We the members with less importance have
also to say our point.

MR. SPEAKER : This is not so. You have a
chance in the Zero Hour.

SHAI ATAL BIHAR! VAJPAYEE : You may call and
find out a way. We are interested in finding out a
way. This interruplion should not be allowed. But we
cannot ieave thig right that such a Motion can never
be moved in which element to censure the
Government is there. How can the opposition leave
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this right. You please find the way out. We are ready
to co-operate in that matter.

[English]

V' SHRI SONTOSH MOHAN DEV (Silchar) : Sir, we

have heard the argument, reasoning and the rules.
On behalf of my party, | was involved in the
discussion. |t was a new factor to us when Mr.
Vajpayee, a very respected leader, Leader of the
Opposition with such a massive strength, came out
today with a new information before us that it was
assured that Adjournment Motion wou!d be allowed.
| have no knowledge, at any stage, In any meeting,
that such an assurance was given to him. If there is
an assurance which was given to him by somebody
from ruling party, he should come forward and tell
us. There is no need of this exercise. This is a futile
exercise. If there is understanding, it should be
honoured but who is the gentieman who gave that
understanding to him? This is my first point,

Secondly, | am a bit sentimental. You may not

A like it; Members may not like it but since the Chair

of the Speakership has been taken by you, there is

a tandency to get decisions from the Speaker by

methods which are not desirable in the parliamentary
democracy.

if one thinks that things could be done this way,
we are hera to protect it and tight 1t out Figures
never count in the Parliamentary democracy There
1s no point in saying, "I have got Shiv Sena and
others and other with me"” We are also here.
Everythime they are arguing. You only accept their
«poml. Does this 310 Members have no value? What
yis this? What sort of an argument is this? This matter
is agitating everybody. They want to gain a
point (interruptions) | have not interrupted your
leader. ‘

Now. they wan! to censure this Government They
have already censured this Government over the
past two days. Everybody has heard whatever they
have said. The nation knows about their stand on
this issue. As they do not accept, we also do not
accept what has been given Shri Vajpayee has said
that it was his duty to hatao this Governmaent Till this
moment it is my duty to keep this Government We
are here for that. . (/nterruptions)

SHRI HARIN PATHAK ' Can you support the price
use? Do you support the ptice rise?.. (Interruptions)

SHRiI SONTOSH MOHAN DEV : When there was
a difference in your Parly in the Gujarat untt, did
everybody support everybody?.. (Interruptions) So,
that is not the question. | would like to request you
that your decision would be the trend-setter for the
events to foliow in the next five years in this House.
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So, please be very aware. Before you give your
decision, as a Member of this House and as the
Chiet Whip of my Party, | would like to urge upon
you to go through the rules. The withdrawal of the
listed items of business of the House cannot be done
without the consent of the House. It is a matter of the
House now. Everytime, the ball is put in your Court
and it this be the situation then let the matter be left
10 the House to be decided. We will decide it. Please
do not waste any more time of the House on this
This is my suggestion.. (Interruptions)

MRA. SPEAKER : Hon. Members, we have a couple
of minutes to gor for lunch.

(Interruptions)

MR. SPEAKER : There has been a plane crash
today morning and the hon. Minister for Civil Aviation
wants to make a statement.

12.58 hrs.

STATEMENT RE: PLANE CRASH AT KANDI
NEAR BHUNTAR AIRPORT

[English]

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI C.M. IBRAHIM) : Mr Speaker, Sir, with deep
sorrow and regret, this is to inform the House that an
aircraft bearing registration No VT-ETC of L-410 type
belonging 1o Archana Airways, a private operator,
has reportedly met with an accident at Kand: about
30 kms south o! Bhuntar Airport. This 17 seater
aircraft was on a fight from Shimla to Bhuntar., There
were nine persons on board (six passengers and
three crew members). The aircraft is reported to have
had last contact with Bhuntar at 0853 hours Its
Estimated Time of Arrival at Bhuntar was 0854 hours
As per the report received so far, the aircraft hit the
top of a hill

At present there is no intormation about the tate
of the passengers and crew of the a aircraft. Search
and rescue has been initiated by Indian Air Force:
Deputy Commissioner and Superintendent o! Police
ot Mandi District have left tor the site of the accident

Preliminary investigation into the cause of the
accident has been initiated by the DGCA and Director
of Air Salety has been appointed as [nspector of
Accidents under Rule 71 of the Aircraft Rules, 1937

| will inform the House as soon as further detalls
are available

SHRI SAT MAHAJAN (Kangra) : Have the Central
Government sent any rescue team there of not”?
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13.00 hrs.

SHRI C.M. IBRAHIM . Sir, | have already
contacted the Indian Air Force people. Till 1230
houts, there were heavy clouds, because of which
the search of the aircraft could not take place. But,
ground leve! operation work has already started. |
have told all my officials, if clouds permit, that | am
also thinking of visiting the site.

(Interruptions)

{Translation]

SHR! SATYA PAL JAIN (Chandigarh) : Whether it
1s the place where plane of Shri Surendra Nath was
crashed?

SHRI C.M. IBRAHIM . Yes. it is so0.
13.01 hrs.

[English]

MR SPEAKER . Now the House stands
adjourned for luch till 2.00 p.m.

14.05 hrs.

The Lok Sabha re-assembled after Lunch at
Fwve Minutes past Fourteen of the Clock

(Mr Speaker in the Chau)

[English]

RE:HIKE IN ADMINISTERED PRICES OF
PETROLEUM PRODUCTS—Contd.

MR SPEAKER | will have to dispose of the
matter which has been raised betore the Lunch
break

SHRI JASWANT SINGH (Chittorgarh) : Sir, with
your permission may | be permitted to say a word.

You had very kindly sought to discuss this matter
witn some of us further during the Lunch recess We
are mindlul and always highly respectful of the
positian of the Chair At no stage has our contention
beern win the Chawr. Our contention has been and
remains with the Treasury Banches.

The Minister for Parliamentary Atffairs 1s an
efficient and an energetic Minister He 1s a very old
friend of mine. He has to consult, | think, 15 of his
partne:s who are in the Government.. /interruptions)

MF SPEAKER We are on a very important
15sue Fease do not interrupt him,

fInterruptions )
ME SPEAKER We have to run the House.

(Interruptions)
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SHRI RAMENDRA KUMAR (Begusarai) : Sir, we
are prepared to give full cooperation 1o
you....(Interruptions)

MR. SPEAKER : The matter which has been
raised before the Lunch break has not yet been
disposed of. | will have to dispose of tha! matter,

(Interruptions)

SHRI RAMENDRA KUMAR : If the Chair is saying
that the matter has not ye! been disposed of, then
what to do? ..(In . rruptions)

SHRI JASWANT SINGH : Sir, the energetic and
efficient Minister for Parliamentaty Affairs also the
somewhat silent leader of this House these days |
know their difficulties. They have to consult 15 or 16
different Groups to arrive al one viewpoint. | am
mindtul of this. Our difticulty ot having a discussion
with teeth and sting remains. But, notwithstanding
that, we shall abide by whatever you rule from the
Chair. On that there is no option and it has never
been our intention to challenge your ruling. But we
do appeal 10 you, Sir, that this methodology of the
Government and its supporters to avoid a discussion
is so obvious an embarrassment.. (Interruptions} We
have said for the first day and a half, nothing but
to demonstrate so effectively, that they light shy
cf even discussing as important an 1ssue as a
sum of Rs, 10,000 crore of additional inputs
...{Interruptions)

SHRIMAT| GEETA MUKHERJEE (Panskura) A
person like you should not say that.. .(/nterruptions)

MR SPEAKER : Hon. Members during the pre-
lunch period, we were discussing about the notice ~*
an Adjournment Motion by Shri Jaswant Singh A lu
ol points of order have been raised during the
discussion

Shri Fernandes has raised a point of order under
Rule 60

SHR!I GEORGE FERNANDES (Nalanda) Su, |
am here

MR. SPEAKER : Yes, | have seen you

Rule 60 of the Rules of Procedure comes into
the picture only when the Speaker gives his consent
under Rule 56. So, the point ol order raised by him
15 oul of order.

Then, Shri Dasmunsi has also raised a point of
order under Rule 58. Rule 58 speaks about a motion
having been discussed once in the Session We have:
not yet discussed this issue and, therefore, | stit
uphold the right of the Member to give a notice tor
a frash Adjournment Motion. There is a distinction
between the right of a Member of give a notice for
an Adjournment Motion and the consent to be given



185 ASADHA 20, 1918 (Saka) 166

by the ‘Spelker under Rule 58. Therefore, the point
of order raised by Shri Dasmunsi is out of order.

Well, Shri Ahamed has, in fact, interrupted Rule
60.

i think | will go by his interpretation in my ruling.

Now coming to the Motion of Adjournment by
Shri Jaswant Singh, having upheld his right to give
a fresh notice, the contention of the hon. Member
was that the phraseology and the language of the
Motion is different from what it was in yesterday's
Motion. | have gone through the Motion very
carefully. Though the language and phraseology is
different, yet | think the content and the susbtance
are the same. Therefore, having taken a decision on
such a Motion having the same content and
substance, | cannot give consent to move the
Adjournment Motion. We will take up this issue at
four o' clock under Rule 183.

Thank you for your cooperation.

[Translation]

SHRI RAMSAGAR (Barabank) : Mr. Speaker,
Sir, the Government of India has formulated an
Employment scheme for the development of extremely
backward areas of the whole country. For this the
Government has made provision of sufficient fund in
its Budget. But this money is not being utilized
properly. it has been mentioned in the said scheme
that resources will be generated for the development
of backward areas. The census of the labourer
belonging to that area will be got done and those
labourars will be provided a card in which there will
be a guarantee for tham for employment of 100
mandays in a year, But the objectives of such a
useful scheme are not being achieved and the whole
work is being done on contract basis. As such
labourers are not getting benefit from this. One salient
feature of this scheme is that people’s representatives
have not been Involved in it. The District Magistrates
do nat consuit them in this regard and the Authorities,
to whom the budget were allocated, get good amount
of commission for getting’ the work done by the
contractors. in this way this budget is not being
utilised properly. Labourers aré not being given
employment in the said scheme and the work is
being done through contract basis. Government's fund
s being iosted. | think that each and svery member
ol this ‘House :will .have an -interest in ‘this matter.
‘Sinceithis scheme covers the entite country, therefore,
& would Wke to urge that atieast Members .ot
Pariamaent, ‘# not. all-the:peopie's representatives,
may be included In this schema so that they .can

give their suggestions. In the absence of such an
arrangement, the Administration is adopting arbitrary
conduct. 1, therefore, urge upon the Government,
through you, to take steps for its smooth functioning
and for development of backward areas.

SHRI RATILAL KALIDAS VERMA (Dhanduka) :
Mr. Speaker, Sir, | would like to call the attention of
the Government toward Narmada Project of Gujarat.
For the last 20 years the common man, labourers,
businessmen, farmers and others are very anxiously
waiting to see this scheme completed. Gujarat is not
getting the required amount ot assistance. Not only
this, Madhya Pradesh, which is our neighbouring
state, is not able to do the required work. The work
of rehabilitation was also not carried out by Madhya
Pradesh. As a result of this, sometimes the work of
Narmada Project is interrupted. The financial assistance
required to be given to Gujarat by Madhya Pradesh
is not being provided. This issue does not pertain to
Gujarat. Four states—~Gujarat, Maharashtra, Madhya
Pradesh and Rajasthan are going to be bensfitted
by the completion of Narmada Yojna. Today, farmers
of Gujarat are facing problems due to scarcity .of
electricity. The farmers are not getting electricity for
ten hours continuously. They are not getting drinking
water too. Therefore, on completion of Narmada Yojna
farmers would be able to get water for irrigation, and
electricity as well. In Gujarat only, Ground water is
available for drinking purpose. Soft water can be
provided there. People in Kachha are also tacing
acute shortage of water. Gujarat has been facing
famine once in every three year, People of Gujarat
are facing problems for the last several years, |,
therefore, urge upon the Government, through you,
that the work of Narmada Yojana should be completed
at the earliest. For this, the financial assistance,
required to be given by the Union Government may
be released immediately and instructions should also
be issued to Madhya Pradesh, the neighbouring
state, for releasing the required fund to Gujarat.

[English]

SHRIMATI GEETA MUKHERJEE (Panskura) : Sir,
the sharply reduced tax on mini-cigarettes from 1994
has put millions of beed/ workers in great plight and
at the cost of the Government exchequer the
multinational 1.T.C. is garnering a huge profit. This
tax reduction has resuited in more and more people
taking to mini:cigarettes instead of beed/ and
that has resuited in unemployment among the
beedi workers as well as sharp reduction in their

. WAges.

Bwadhrough, you, | appeal to the Government
sither to Tcrease the tax on mini-cigarettes very

-sharply oy to.cancel the licance to produce mini-
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cigarettes so that these cannot be marketed. Thank
you.

SHRI SUDHIR GIRI (Contai) : Mr. Speaker, Sir,
Mecheda is the only railway station in the district of
Midnapore, West Bengal from where the producers

and traders of betel leaves transport their baskets to”

different destinations all over the country. Betel leave
production and their trade are the means of livelihood
of lakhs and lakhs of people. These betel leaves are
extremely perishable goods. About two thousand
baskets are accumulated every day at Mecheda.
These baskets need to be cleared every day.
Otherwise huge losses will occur. Hence, V.P.P.
arrangements should be made with Kurla Express,
Sambhalpur Express, Hyderabad Express and
Ahmedabad Express to clear these baskets. But the
Railways do not take care of the demand of the
producers and traders. So, the people concerned
have been agitating for long.

I, therefore, urge upon the hon. Minister of
Railways to instruct his office to arrange for the daily
clearance of the accumulated betsl leaves every day.

[Translation]

SHR! RAJIV PRATAP RUDY (Chhapra) : Mr.
Speaker, Sir, | would like to draw your attention on
a very important issue. The main accused in the
Bihar's Animal Husbandary Scam involving Rs. 2000
crores, are S.B. Sinha, Vijay Mallik and Mohammad
Sayeed. During the course of investigation they were
being taken to the court tfrom the Jail...(Interruptior..)
This case is now being investigated by the C.B.I

[English]

MR. SPEAKER : No, it is a state matter. It 1s with
the C.B.I.

[Translation]

SHRI RAJIV PRATAP RUDY : An attempt was
made on their life. They are the main accused. The
case is under the CBI. And the CBI comes under the
control of the Ministry of Home Atffairs ot the Central
Government. An attempt was made on the lives of
the main accused. Their van was fired upon. The
accused were in the van. They are involved in the
scam involving thousands of crores of rupees. They
were likely to provide adequate clues and evidences
to the state government. Such people were fired
upon, while going In the securily cover of state
governmaent,

MR SPEAKER : You yourself have said that the
matter 1s with the C.B..

SHRI RAJIV PRATAP RUDY : | am saying that
the evidenge is being liquidated. The people were

travelling in the train from the jail to the court. There
is an Intention to kill all such people who hold
informatlon regarding the animal husbandry scam. It
is a matter of great importance, because the C.B.I.
i{s unable to protect the peopie who are accused.
The money involved in tha! scam works out to Rs.
2,000 crore. There has been an aitempt to liquidate
the accused who hold the evidence against the whole
show. They should be given protection so that the
main evidence in this case Is not liquidated betore
the culmination of the case.

[Translation]

SHRI SANTOSH KUMAR GANGWAR (Bareilly) :
Mr. Speaker, Sir, the cane growers ot Uttar Pradesh
are facing a lot ot problems. Recently, on 3rd, the
hon. Prime Minister had gone to Lucknow and had
announced that half the arrears of the cane growers
would be paid by the Central Government. But even
after so many days, the hon. Prime Minister has not
taken any further action in this regard. | urge upon
the Central Government to take effective steps
urgently in view of the serious problems of the cane
growers of Uttar Pradesh. Uttar Pradesh is under
Prasident's rule. The cane growers are in difticulty.
The farmers are harassed for the repayment of their
loans. Whereas arrears are not being paid to them
the total outstanding arrears in Uttar Pradesh is
about Rs. 1100 crores. | would like that the
Government should intervene in this matter and
immediately fulfill the promise made by the Prime
Minister, in Lucknow regarding the payment of arrears
to the cane-growers.

SHRI HARIN PATHAK (Ahmedabad) : Mr. Speaker,'
Sir, thank you for giving me time. Ahmedabad is an
important Railway Centre of Western Railways and
is the capital of Gujarat. For the last two terms, |
have been raising questions continuously in the
Parliament for upgrading Ahmedabad as Divisional
Headquarters. And, | am happy that on March 10,
the Minister of State of the Ministry of Railways,
while addressing a public meeting in Ahmedabad
had announced that Ahmedabad would be made a
Division. But, today, | am sorry to say that four months
have elapsed since tha! announcement but nothing
has been done so far, which shows that the
announcement has been confined only to the pubiic
meeting and to papers.

Ahmedabad is the sixth largest city of the country |
and is an important centre of Western Railways. But
till now wark has not begun in the direction of making
Ahmedabad a Division. Through you, | would appeal
to the Government and to the Minister of Railways to
start work at the earliest to make Ahmedabad a
Division.
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KUMARI MAMATA BANERJEE : Mr. Speaker, Sir,
the Parliamentary Affairs Minister is not here. | would
like to draw the attention of the Government, through
you, that the country would be celebrating the birth
centenary of the great son of the soil Netaji Subash
Chandra Bose from the 23rd January, 1997. Today is
the 11th July, 1996. So, only few months are left.
The earlier Government had set up a Committee
under the chairmanship of the Prime Minister. Now,
the new Government has come. | would request the
Government to prepare a plan of action so that the
country can celebrate the birth centenary of Netaji
Subash Chandra Bose in a befitting manner and !
would also request that the 23rd January of next
year should be declared as a national holiday. He
was a great son of the soil. He has not got any
respect from the Government of this country. This is
the fact

The people of this country are not aware about
the whereabouts of Netaj Subash Chandra Bose.
The Government should investigate the matter and
the people of this country should come to know the
real truth about him The Government should prepare
a specific plan of action so that the students, the
youth and ali the people of this country can celebrate
the birth centenary of Netaji Subash Chandra Bose
in a befitting manner. | also request the Government
to release a special coin on that occasion and gwve
special publicity about his birth centenary so that
the people come to know about the activities of Netaj:
Subash Chandra Bose

Sir, | want fo add only one more thing. He was
the first man who introduced the Indian Army. That is
why [ request the Government that Fort William,
Calcutta should be named as Netaji Subhash
Chandra Bose Fort, Calcutta and Dehradun Military
Academy should be renamed as Netaji Subhash
Chandra Bose Academy. In the interest of the country,
the television, media and the Government
Departments, namely, Human Resource Department,
Communication, Finance should coordinate with each
other so that the programme could go to the States
immediately. 1t should go to all levels, i.e., school
level, primary level and decision making level His
Birth Centenary should be celebrated in a befitting
manner. .(interruptions)

MR SPEAKER - All of us associate with that.

SHRI CHITTA BASU (Barasat) This 1s an
important national issue which she has raised. As a
matter of fact, earlier a national committee was set
up under the presidentship of the Prime Minister.
Kumari Mamata is a member of that committee and
| am also a member of that committee. Some
programmae was decided upon but it could not be
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given effect to. What is my request to the hon. Prime
Minister today is that he should resume the
responsibility of chairing that committee and the
committee should meet immediately and finalise the
programme which was in the process of being
discussed. A sub-committee was also set up 1o
finalise the programme. The suggestions which she
has given might also be discussed in the sub-
committee.

SHRI ANIL BASU (Arambagh) : Sir, all the
sections of the House are unanimous on this point.
Please convey this feeling to the Government so that
immediate action could be taken by the Prime
Minister.

MR. SPEAKER
message 1o convey.

SHRI PRADEEP BHATTACHARYA (Serumpore)
Sir, with your kind permission, | would like to bring
to your notice the most important thing, namely, In
the State of West Bengal the rural women are not
being protected by the law of the land | can cite one
example. A few days back three persons were killed
in the block of Jangipara which comes under the
State of West Benga!. Immediately after the death of
these persons the wives of the deceased persons
and also other people rushed to the police station
for getting the protection. But unfortunately
...(Interruptions)

SHRI ANIL BASU : Sir, he should raise this matter
in the West Bangal Assembly This is not the West
Bengal Assembly.

MR. SPEAKER : Piease do not bring such kind
of things here.

SHR{ PRADEEP BHATTACHARYA ' Sir, et me
finish this things. Things are very serious. Women
were thrown out from the police station They were
kicked out. (/nterruptions)

SHRI ANIL BASU Sir,
. {Interruptions)

KUMARI MAMATA BANERJEE Sir, 1t s
absolutely correct. | have visited that place.

SHR! PRADEEP BHATTACHARYA : Sir, nobody
is the citizen of West Bengal. We are the citizen of
India. It the State Governmaent tail 10 protect the
people then why should | not request the Centre to
take action? ..(Interruptions) We are the citizens ot
this country. We are not citizens of West Bengal The
local police brutally beaten up the women We made
a complaint Even then the Chie! Minister of Wast
Bengal did not take any action against them Then
why should | not bring this issue inside the
Parliament? ..(Interruptions)

| have said so that | have a

this not correct
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[Translation]

SHRI BANWARI LAL PUROHIT (Nagpur) : Mr.
Speaker, Sir, with your permission | would like to
draw the attention of the House on a very important
issue Several scams have taken place in the past
five years. But, now a days the biggest scam relating
coal is taking place. The scam involving coal runs
into several thousand crores of rupees. W.C.L. and
Coal India Limited are supplying 5-6 thousand tonnes
of coal to fictitious small scale industries. | have a
iist of such people who are given coal, to be sold in
the black market surreptitiously. Whereas the small
scale industries do no get coal. This is happening
all over the country. Coal India has at lease eight
subsidiaries And this is happening in all the
subsidiaries. | have all the relevant documents
regarding W.C L. Lakhs of tonnes of its coal is sold
through the intermedianes and black maiketers.
Small scale industries do not get coal. Seven
thousand tonnes of briquette and 'Kandi coal are
supphed in the name of Small Scale industries to
each aliottee. Such permits have been given tc
hundreds of people around Nagpur | have gone
there and investigated the matter. There 15 a nexus
involving the officials of the Directorate of small scale
industries, W.C L., Coal India and the blocod-sucking
businessmen

Mr Speaker, Sir, | want to tell you that it is such
a big racket that it it 1s investigated by the CBI, the
involved amount would be to the tune of five-seven
thousand crores of rupees | believe thatf a detailed
investigation of this scam s carrnied out, it would turn
syl 10 be the biggest racket of the country | thetetfore,
urge upor *he Government o conduct a detalied
investigation m this matter through CBI.

Mr Speaker, Sir, it 1s not an ordinary case. Coal
's an essentiai commodity |, therefore. demand that
the matter should be investigated. | have alsc given
a nchice or this matter

[English]

MR SPEAKER Every body has given notices
I have got 52 notices. What can | do?

[Transiation]

SHRI BANWARI LAL PUROHIT This nexus
should be broken It 1s essential that this nexus
involving ofhcials of Coal india, WC L., DIC and
the fusinegssmen must be broken

MR SPEAKER Al nght, you have had your say.
Now picase s11 down.

SHREI BANWARI LAL PURCHIT ' Mr Speake!. Sir,
Sir 1f this 1s investigated the involved amount in the
seam oweald turn aut to be thousancs of crores of

rupees. Therefore, it is my request that this should
be investigated and this scam should be unearthed.

DR. RAM LAKHAN SINGH (Bhind) : Mr. Speaker,
Sir, Sonagiri, in the Datia district of Madhya Pradesh,
is an important holy place of Jains.

Mr. Speaker, Sir, my firt submission is that, the
Minister of the concerned department, on which | am
going to speak is not present. My submission is that
the concerned Minister should be present here It
would be meaningless to speak when the Minister is
not present,

Sir, Sonagiri, in the Datia distrnict is a holy place
for the Jains. Till, sometime back it was a halt fot
trains such as Pathankot and Malwa Express. It is
my request to you that the Hon. Minister of Railways
be directed that halt should be provided for thuse
trains at that place.

PROF PREM SINGH CHANDUMAJRA (Patiala)
Mr Speaker, Sir, | thank you for giving me an
opportunity to speak.

MR SPEAKER . There is no need to thank me
please exptess your views

{Intertuptions)

SHRI VIJAY GOQOEL (Sadar-Delhi) Mr Speahker
Sir. new comers should also be given a chance

MR. SPEAKER : | am giving chance to new
comers also The number of speakers are increasing
't, theretore, appears that Speakets for Zeto Hour
would have to be determined through ballot

PROF PREM SINGH CHANDUMAJRA M:
Speaker, Sir, only today paddy scam involving Rs
100 ciores, in Punjab has come 1o hght through
Press | have heard that several financial scandals
have occurred in the country and sevetal scandals
related to corruption have come to light But. today,
2 very important paddy scandal has come to nolice
Through you, | want to know trom the Government,
whether it i1s a tact that Food Corporation of India
has siphoned off 1 93 lakh tonnes of paddy”? | have
seen people being kidnapped in Punjab But, I1n thig
case paddy has been kidnapped

Mr. Speaker, Sir, this assumes signiticance
because in Punjab. the super fine qualty of paddy
of the farmers were declared as of fine qualty And
in this way they were paid Rs 20 less per quintai
Thus, last year, the farmers of Punjab were deptivert
of thousands of crores of rupees by the Food
Corporation of India, a Government agency
Therefore, ! request that this matter shouly he
investigated

Mr Speaker, Sir, my second submission i1s that,
the cane growers are not heing pard compensation

MR. SPEAKER All right Now sit down
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[English]

SHRI PABAN SINGH GHATOWAR (Dibrugarh) -

Mr Speaker, Sir, | wish to raise very important issue

\n this august House. One month back, there was an

“ethnic clash in Assam in which more than a hundred

villages were burnt down and more than two lakh
people were rendered homeless

Hundreds of people were also killed Now the
people are fanguishing n the reliet camps It is
reported that more than 200 people have died in the
relief camps. There 15 no eftect to resettie them in
then respective villages. The villagers are willing to
go to their villages with proper protection They also
want to he helped in their agrnicultural activities

It 1s a very longstanding ethnic clash i we do
not take appropriate action now. it will creat more
problems The extremists from across the border are
coming with sophisticated weapons and they are
killing the innocent villagers every day

| earnestly request you to send a parlhamentary
delegation to this border area to examine the whole
problem and to advise the Government to take
approptiate action to rese''ie these people angd also
1o see that such untortunate ethnic vin'ence does
not occut in future

{Trare’aton]

SHEI VIRENDRA KUMAR SINGH Aurangabad)
My Speaker, Sit | want 1o say scmething tegarding
my constituency Aurangabad Aurangabad distnct
s badiy atfected ‘n most of the areas of the district
there e no armgation faciiies Due to this most of
the rur! people da not get employmrsent Due to fask
of employment the labourers of the uistrict have to
g0 o other States They ate exploited there No
divisior, of Aurangabad district has Leen included
in the Assuted and Intensive Employment Scheme
Whereas the irigated area has heen covered undel
Employment Assutance Scheme Theretote, thiough
you | want to request the Government to covet all
divisions ot Aurangabad under Assured and
intensive Employment Scheme

SHRI RAJESH PILOT (Dausa) Mr Speaker Sir,
t'am narrating a very tragic nadent Qut colleague,
Swammi s representing that cunstituency len days
ago. in Haryana it was 1=ported in the news papers
that a tarmer took a loan of Rs 30.0.0 And some
persons trom the Co-operative Bank came to him 1ot
repayment This incident took place 1N a village near
the Nilokhed: village They took that man with them
tn a car Three days !ater. his body was tound in a
canal On reading this (n the papet | went fo the
house of the geceasec | recame exlremely

sentimental that a farmer had such a tragic end tor
Rs. 30,000 | went to that village and tatked to the
villagers. They said that those perscns had come In
a Maruti and called the deceased and took him with
them The villagers, the Sarpanch, and the family of
the deceased requested them to give a month's time
for the payment of instalment. But they turned a deat
ear | saw blood stains on the deceased’'s body The
Government officials present there said that the
deceased had jumped from the car into the canal
Had he died due to drowning, his stomach would
have bulged There would not have been head and
chest njuries. | took his photo and send it to the
Haryana Chief Minister. The entire body as bathed in
blood

It is my submission that a poor tarmer could no!
pay the instalment of loan of Rs 30.000, as a resu't
of which his family 1s suffering in this manner No
one 1s concerned what s happening to the thousanrds
and crores of farmers n the country today Shn
Chidambaramyp 1s sitting 1n the treasury bench
would request him to urge the Haryana Governmer®
| would like that he should talk to the Gevernment of
Haryana and fing out as to how his death took place
and his famidy shouid be given some assistance

SHRIMATI SUMITRA MAHAJAN (indore) WMr
Speaker, Sit the matler is very small and ye! very
t'g one because 'ndore in Madhya Pradesh 1s very
arge town trom industtial point of view and yet & s
very much neglected from the view point of Rarlways
For the last 15 days Delhi bound Indore-Nizamuaa:n
tra:n has remamned cancelled Therefcre | could ~ze
come here yestergay The rest of the trans have
been started on this tiack but the 'ndore-N.zamudd
trarn has not been started as yel Plare services
have also been defayed Vancus trains that we wan
ate also nat runming { demand from Minister ¢t
Railways trrough you that the only train which comes
to Celhi should be re-started because indore 1s st
far ctf from Delht from the view pcint of Railways

Mr Speaker, Si for the pas! fifteen days t™is
'ndore-Nizamudain tramn 1s not tunning | am agam
requesting you because | could not come to Low
Sabha yesterday because o! this only Theretcre
you should give immediate order for runmng 're
train

(Engsh]

SHRI SRIBALLAV PANIGRAHR! (Deogarh) W\
Speaket. St the leadars of the Central Government
employees are on fast unto death demang.ng
submission of the Report ot the Fifth Pay Commussion
and payment of an add:tional instaiment of interm
reliet (interruptions)
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[Transiation]

SHRI JAI PRAKASH AGARWAL (Chandni Chowk-
Delhi) . Mr. Speaker, Sir, | have given notice to
you...(Interruptions)

[English]
MR. SPEAKER : Shri Jai Prakash Agarwal, you

have given an important notice. Yes, everybody will
have to be very brief.

[Translation]

SHRI JAl PRAKASH AGARWAL : Mr. Speaker,
Sir, Delhi is facing acute shortage of power. People
are not getting electricity for 40 hours altogether.
The situation at present *, no body knows... you
may go and see it yourself. Here also, an honourable
member had made complaint...(/nterruptions} You may
hold an enquiry, you may find out. These people
have made a mess of Delhi Administration and
nobody listens....(Interruptions)

SHRI VIJAY GOEL : Mr. Speaker, Sir, one member
has made allegations against the other member. This
is not proper...(Interruptions)

[English]

MR SPEAKER ' | will ses the record, If it 1s not
permissibie it will nol be there. '

(Interruptions)
MR SPEAKER : Agarwalji, please conlude now.
| think you have made your point.
[Translation]

SHRI VIJAY GOEL : He has spoken in his
language ... | want that he should withdraw his
words. (Interruptions)

[English]

MR SPEAKER : | think that is not correct to say.
It will be removed from the records. It is not fair to
make allegations against our own colleagues here.
[Translation]

SHRI JAl PRAKASH AGARWAL : What is wrong
in it Mr Atal Bihari Vajpayee has said that the
Member of Parliament is saleable.

| have first said that they do not work.
[English]

SHRI JAG MOHAN (New Delhi) : Since this
question has been raised about power treakdown in

* Expunged as ordered by the Chair.

Delhi, | would like to say that we realize that there
is a power that aspect. | am already intending to
give a Short Notice Question. We will raise it. They
can discuss it, we will show where the fault lies.

[Translation]

SHRI PRABHU DAYAL KATHERIA (Ferozabad) :
Mr. Speaker, Sir, | want you to pay your attention
towards Ferozabad Constituency of Uttar
Pradesh...(Interruptions)

[English]

MR. SPEAKER : | have ordered it to be removed
from the records.

{(Interruptions)

MR. SPEAKER : We have already spent 45
minutes. In the morning, you have got the
opporiunity.

[Translation]

SHRI PRABHU DAYAL KATHERIA ' | want to draw
your attention towards my Constituency Ferozabad
under the Agra division of Uttar Pradesh. Torrential
rains lashed this place on 24-25 June, following
which a Dam got damaged from the side of
Rajasthan. Agra is very much affected by floods.
Lakhs of people have been marooned and rendered
homeless. 15 people have got injured and 20 others
have died. | want to urge upon the Government to
instruct the Government of Uttar Pradesh to glve Rs
one lakh as ex-gratia payment to the next of the kin
of the deceased persons. Money is provided to people
in the wake of any natural Calamity, and
arrangements should be made...(Interruptions)

[English]

MR. SPEAKER : We cannot go on extending the
Zero Hour up to the end of the day. This is not
possible. Please cooperate with me We have
received 52 notices. | cannot accommodate positively
everybody. Why do you not understand my difficuity?

(Interruptions)

SHRI S. BANGARAPPA (Shimoga) ; Sir, | have
given notice. You will find that the matter is very
very important and of an urgent nature pertaining to
the interest of Karnataka. You please go through that
and then say something. | do not mind if you say that
that is not to be again taken up, certainly | will agree
to that and resume my seat. You please go through .
that.

MR. SPEAKER : | have gone through that,

SHR!I S. BANGARAPPA : What is your decision?
i you say, this is not very important, | will just abide
by your decision.
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MR. SPEAKER : This is very important. It is a
matter between two States. Recently there has been
a ruling of the Supreme Court on that issue and
accoring to the judgment of the Court, action has
been taken, That is what | understand. | do not think
it is that urgent to be raised today. | will give you
chance tomorrow morning. You please cooperate with
me.

(Interruptions)

[Transiation]

SHR! VISHAMBHAR PRASAD NISHAD (Fatehpur):
Mr. Speaker, Sir, the people of the country want to
know about 400 Skulls that have been recovered in
Bodhgaya. Whose skulls are these? The Bihar
Governmant as well as Central Government is
keeping silent over it. Dalits are being kilied in the
strength of thousands at aferelaid place in Bihar.
Poor people and Dalit tarmars are tiesing 1o other
states.

| demand that immediate action be taken in this
matter after having a discussion during zero hour

14.47 hrs.
MATTERS UNDER RULE 377

(i) Need for Construction of a Pedestrian
Sub-way at Railway gate on Ramghat
Road in Aligarh, U.P.

[Translation)

SHRIMAT! SHEELA GAUTAM (Aligarh) . Mr.
Speaker, Sir, the Ramghat Road of Aligarh
Parhamentary Constituency is a national highway
ana there 1s no Pedestrian overbridge near Railway
crossing on this road, following which hundreds of
accidents keep taking place. This overbridge is called
killer bridge due to occurrance of accidents of that
place. About 200 trains pass through 1t in 24 hours.
It is a main line between Delh: and Calcutta,

Therefore, the Central Government i1s urged upon
that order be given for immediate construction of
overbridge aiong Ramghat road.

14.49 hrs.
(Shri PM. Sayeed 'n the Chair)
()  Need for Early Conversion of

Bhavnagar-Tarapur Railway line into
Broadgauge

SHRI RATILAL KALIDAS VERMA (Dhanduka) :
Mr. Speaker, Sir, the demand tor conversion of
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Bhavnagar-Tarapur line under Bhavnagar Railway
Division of Western Railways into a broad gauge
line has besen long standing.

in order to lay the Bhavnagar-Tarapur Railway
line, the traffic and engineering survey was
conducted few years ago on which crores of rupees
were spent.

‘Saurashtra Chamber of Commerce’ of
Bhavnagar and various social, academic, cultural,
Governmental and Railway organisation have been
making this demand from time to time and have
launched agitations also.

The conversion of Bhavnagar-Tarapur Rail line
into a broad gauge line will help lessen the distance
and Bhavnagar division will not only be connected
with Saurashtra, Kutch and Gujarat but would aiso
be directly linked with Dethi, Mumbai, Caicutta.
Madras and various other routes of the country

At present, the conversion of meter gauge lines
into broad gauge lines is already being done in the
country. Bhavnagar-Tarapur rail line should also be
converted into broad gauge line now

Earlier Bhavnagar was state Railways. Later on
it become Saurashtra Railways and then came under
Waestern Ralways The Raja of Bhavnagar state had
also kept few crore rupees in reserva for Bhavnagar-
Tarapur broad gauge ratiway line. In spite of this, till
date, this line has not been converted into broad
gauge line. Although the Government had made
a provision in the Rail budget during 1977-79 for
this project, even then the work was never
undertaken.

The Central Government is, therelore, requested
to lay this line without further delay.

(iii) Need to Provide Adequate Financial
Assistance to Government of Andhra
Pradesh for providing Relief to the
people affected by Recent Cyclones

[English]

DR. T. SUBBARAMI REDDY (Visakhapatnam)
Sir, the cyclonic storm and accompanying rains in
Andhra Pradesh recently have caused a greal
damage to the State. The total number of deaths
were B7. The worst hit was Chittoor District which
accounted for 37. In Madanapalie town 26 persons
were washed away in the floods foliowing breaches
East Godavari was the most affected district in the
coastal region with 13 deaths. Eleven people waere
killed in Kurnool, 8 in Mehbubnagar. 5 in Neliore. 4
each in Krishna and Cuddapah, 3 in Guntur and two
in Anantapur. The total damage caused 1o the State
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was Rs. 50 crore. The State Government had
submitted a report to the Central Government seeking
the Central assistance to the State in which 11 district
were aftected.

Almost for the last five years the cyclone and
floods have baen causing great damage to the State.
During 1990-95, 58 districts was affected and 2245
villages were completely destroyed involving 26.05
lakh people. The assistance provided by the Centre
was to meagre that even half of the altected
population could not be provided sutficient
compensation

! request the Union Government to provide
adequate relief to the people affected by cyclone in
Andhra Pradesh. ! also submit that both Central
Government and State Government should evolve
some machinery by which the people are given
advance warning and are helped for immediate
transportation to safer places. Further, both Centre
and State should evolve a formuia by which
immediate assistance to the people who have los!
their earning members, houses and crops may be
ptovided

(iv)  Need for Early Conversion ot Gorakhur-
Gonda Railway line into Broadgauge

[Transiation)

SHR!I BRIJ BHUSHAN TIWAR!I (Dumaryagany,
There I1s a dire need for conversion of Gorakhput-
Gonda railway line into broadgauge because this
region 's extremely backward and pocr and is
situated on the border of Nepal That is why most of
the porputation ¢f this area go out ard earn ther
livelihcod. This s the passage tc Nepal The
pressure of population is very much Kapilvastu,
Lumbani, Shravasti like tamous Buddist pigrnm
centres are situated here After conversion inte
broadguage the pressure on Gorakhpur-Lucknow
main fine will be reduced considerably A survey in
this regard has also been conducted

Therefore. the Central Government s urged upon
1o take up the gauge conversion immediately and
also make provisions to this effect in the coming
Rai Budget

{v) Need to Provide Financial Assistance
to Government of Bihar for
Modernisation of Sone Canal

SHRI  RAMASHRAY PRASAD  SINGH
fuananabad) The question of mcdernisation of Sone
Cerat 1 penaing with the Government for years
tcgether The main cana! strelches tiom indrapur
Denri and Scne to Patna and it passes through my
Pariiamentary Constituency The embankments ¢f the
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canal have become so weak that in the event of
release of excess water both embankments are
breached and a flood-like situation is created in the
villages along the canal.

The depth of the canal is decreasing due to
deposit of silt and embankments are about to give
way. In such a situation, the people living alongside
the canal area do not get enough water for irrigation
and sometimes il leads to drought and sufficient
produce is not obtained.

The Ministry of Water Resources had constituted
a high fevel Committee In this regard however we
have not been apprised of the action taken by the
committee as yet.

Therefore the Central Government is requested
that positive action should be taken soon tor the
modernisation of Sone Canal and the Government
of Bihar should be provided special funds for this
purpose.

{vi}y Need for improvement in Drainage
System in Fatehpur in Uttar Pradesh

SHRI VISHAMBHAR PRASAD NISHALC (Fatehpur)
In the absence ol sewer line in Fatehpur district of
Uttar Pradesh, the entire ¢ty is flooded durning the
rainy season claiming hundreds of lives every yeat
The Supernntending Engineer, Construction Division,
U P, through Jal Nitham, Allahabad vide the lettet
No. 2455/Accounts/B/85 dated 30 4.1990 released
five lakh rupees for the purpose. Subsequently the
detailed assessment of the scheme. cost was
estimated at Rs. 1291.66 (akhs and after getting the
technical approval of Chet Engineer vide letter Nc
5123/App V Swi/46 dated 14 12 1980, the proposal
has been forwarded 1o Jal Nigam headquarters Now
only the funds are to be allocated

Therefore, the Centrai Government is requested
1o direct the State Government of Uttar Pradesh to
issue financial sanction for the drainage system n
Fatehpur city ot Uttar Pradesh within the financia
year

(viiy  Need for Construction of a Road-Cum-
Rail Bridge on River Gang at Monghyr,
Bihar

SHRI BRAHAMANAND MANDAL (Monghyr) The
nver Ganga flows between Monghyr and Khagatia
in Bihar and ' would like 1o draw the attention of the
Central Governmant towards the need for construction ,
of a Road-cum-Rail bridge over it in 1952, the then
Prime Minister Pandit Nehru had visited Monghy!
and had promised tha! a bridge wouid be construcled
on river Ganga at Monghyr. in 1971 the then Prime
Minister visited Monghyr tor electioneering and she
had aiso given the assurance that a bridge would be
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constructed. But the Central Government has made
no effort so far in this direction. | sat on a fast unto
death in 1994 from 25 October to 6 November over
this issue. The then Vice Chairman of Planning
) Commission and Minister of Commerce had said that
the Planning Commission would make provision in
1995-96 budget for the construction of a bridge on
river Ganga in Monghyr. He had also assured us
that there has been an agreement with the Rallways
in this regard and the Ministry of Railways and the
Ministry of Surface Transport will together allocate
funds for this purpose however, no concrete action
has been taken fot the construction of bridge
Theretore the Central Government is requested that
a Road-cum-Rail bridge should soon be got
constructed on the Ganga river between Monghyr
and Khagaria

14.55 hrs.
DEPOSITORIES BILL

[Enghsh]

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) |
beg to move fot leave to introduce a Bill to provide
for regulation of depositories In securities and
for matters connected therewith or incidental
thereto

MR CHAIRMAN (SHRI PM SAYEED) The
question 1s .

“That leave be granted to introduce a Bili
fo provide tor regulation of depositories In
securities and tor matters connected
therewith or incidental thereto”

The motion was adopted
SHRI P CHIDAMBARAM | introduce the Bill

14.55 1/2 hrs,

STATEMENT RE DEPOSITORIES (THIRD)
ORDINANCE, 1996
[Enghsh]

SHRI P CHIDAMBARAM | beg o lay on the
Table an explanatoly statement (Hingi and English
versions) giving teasons for immediate legisiation
by the Depositories (Third) QOrdinance. 1996

[Placed in Library See No LT 36/96]

ASADHA 20

1918 (Saka) Statement Re Supreme Court & High 182

Court Judges (Conditions of Services)
Amendment Third ordinance, 1996

14.56 hrs.

SUPREME COURT AND HIGH COURT
JUDGES (CONDITIONS OF SERVICE)
AMENDMENT BILL

[English]

MR. CHAIRMAN : Shri Ramakant D Khalap to
seek leave of the House to introduce the Bill.

SHR! P CHIDAMBARAM : | am sorry that the
Minister concerned is not present in the House On
behalf of Shri Ramakant Khalap, | beg to move for
leave to introduce a Bill further to amend the
Supreme Court Judges {Conditions of Service) Act.
1958 and the High Court Judges (Conditions of
Service) Act, 1954

SHRt ANANT KUMAR (Bangaiore South) : Wny
IS the Minister in whose name the item has been
listed not present in the House? May we know the
reason”?

MR CHAIRMAN Now that the Minister
concerned has come, let him introduce the Bill

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEG!SLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D KHALAP) | apologise for net having been present
in the House when my name was called out

| beg to move for leave 10 introduce a Bill turther
to amend the Supreme Court Judges (Conditions c!
Service) Act. 1958 and the High Court Judges
‘Conditions of Service) Act, 1954

MR CHAIRMAN The question is

“That leave be granted to introduce a B.i!
further to amend the Supreme Court
Judges (Conditions of Service) Act, 1858
and the High Court Judges (Conditions o!
Service) Act 1954"

The motion was adopted

SHRI RAMAKANT D KHALAP
Bitl.

I introduce the

14.58 hrs.

STATEMENT RE' SUPREME COURT
AND HiGH COURT JUDGES (CONDITIONS
OF SERVICE) AMENDMENT THIRD
ORDINANCE, 1996—Lard

(English)

SHRI RAMAKANT D KHALAP | beg to 'ay or
the Table an explanatory statement (Mind: angd
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by Presidant in relation to
English versions) giving reasons for immediate
legisiation by the Supreme Court and High Court
Judges {Conditions of Service) Amendment Third
Ordinance, 1988,

[Placed in Library See. No. LT. 35/08)

14.59 hre.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

[English]

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D. KHALAP) : | beg to move for ieave to introduce a
Bill further to amend the Representation of the People
Act, 1850,

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Bill
further to amend the Representation of the
People Act, 1950,

The motion was adopted.

SHRI RAMAKANT D. KHALAP : | introduce the
Bill.

15.00 hre,

STATUTORY RESOLUTION RE: CONTINUANCE
OF PROCLAMATION BY PRESIDENT IN
RELATION TO THE STATE OF JAMMU AND -
KASHMIR—Contd.

[English]

MR CHAIRMAN : The next item is the Statutory
Resolution moved by the hon. Prime Minister. Now,
Mr. Jag Mohan will have to conclude

SHRI P. NANGYAL (Ladakh) : No, Sir. | was on
my legs yesterday. | think, because ot the hue and
cry it was not taken note of. ...(Interruptions) | had
started my speach also. ...(/nterruptions)

SHRI JAG MOHAN (New Delhi) : Sir, the hen.
Speaker had signalled me to stop because
he wanted to give his ruling. In the morning, | met
him and he gave me two minutes more
...(Interruptions)

MR. CHAIRMAN : Mr. Namgyal, now he i3 going
to conclude his speech in two minutes and then, |
will leave the flioor to you.
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SHRI JAG MOHAN : Sir, | was only on my Jast
point. The last point that 1 wanted to make was that
claims are being made about the conditions having
been improved. | just want to say that this is not
factually correct. You can, by all means, hold the
elections, but the basic point is that so many other
actions have to be taken along with that.

Now, if you see the data for the year 1995 - all
these are based on question In Parliament, they are
not newspaper data - you may kindly see that the
highest number of killings have taken place In the
yoear 1885; the highest number of attacks on the
socurity forces have taken place in the year 1995;
the longest hostage crisis has taken place in the
year 19895; the largest number of cases of arson
have taken place In 1995; the worst Iincidents of car
bomb and land mine explosion have taken piace in
1995; the most wanton destruction of holy shrines
have taken piace in 1995 and the most glaring cases
of internal subversion have taken place in 1995.
...(Interruptions)

[Transiation])

PROF. RASA SINGH RAWAT (Ajmer) : Sir, | am
on a point of order.

{English]

SHRI JAG MOHAN
explain...(Interruptions)

Please let me

{Translation]

PROF. RASA SINGH RAWAT : The point is whether
anybody is taking note of Shri Jag Mohan's statement
or not?

MR. CHAIRMAN : No, the Minister is present.

PROF. RASA SINGH RAWAT : The Prime Minister
is in-charge of Kashmir Affairs. Yesterday when the
Kashmir issue was being discussed, the Prime
Minister was present here. Today neither the Minister
of Home Affairs nor the Minister of State in the
Ministry of Home Affairs is present. This is a serious
matter as nobody is present to take not of a sensitive
subject like Kashmir...(Iinterruptions)

MR. CHAIRMAN : It is not a matter of raising
point of order. Shri Jag Mohan, please continue.

PROF. RASA SINGH RAWAT : This matter should
be taken seriously...(Interruptions)

[English]

SHR! MADHUKAR SARPOTDAR (Mumbai North-
West) : Sir, it Is very much necessary. This House
shouid know actually, who is taking note on behaif
of the Home Minister.
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MR. CHAIRMAN : The Minister is taking note of
it. All the points are taken note of by the Minister, Mr.
Yadav. The Prime Minister has introduced the
Statutory Resolution and not the Home Minister. Let
us, with the same seriousness, deliberate. Let us
hear Mr. Jag Mohan, He Is deliberating on a serious
point. Let us be serlous. ...(Interruptions)

SHRI PRAKASH VISHWANATH PARANJPE
(Thane) : He is deliberating on a serious point, but
the Government is not taking it seriously. The
concerned Minister is not present. Nobody Is serious
about i...(Interruptions)

MR. CHAIRMAN : Please do not interrupt Mr.
Jag Mohan,

SHRI JAG MOHAN : The worst incidents have
taken place in 1995 in regard to every aspect of
internal security. Now, | would just give a few figures
of 1995; 2768 persons were killed, the security forces
were attacked 2570 times; the number of security
personnel killed increased from 198 in 1994 to 234
in 1995 and 211 more civilians were killed in 19985
than 1994. | do not want to repeat ail the other
figures But it shows that the condition has been
worsening, whereas a rosy picture Iis being painted
everyday. ...(Interruptions)

SHRI RAMESH CHENNITHALA (Kottayam) : What
was the situation when you were the Governor? You
ware the Governor of Jammu and Kashmir twice.
What was the situation at that time?...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT : The situation
worsened only when he left the state.

[English]
MR CHAIRMAN : Please do not interrupt.

SHRi JAG MOHAN : | am not yielding. In fact |
thank them for proving me right because truth Is
bitter. They are only reacting to the truth. That Is
what the normal reaction of a person is. | am not
yielding. | am not saying that let them say what they
want. Truth will not be hidden by these slogans. | am
giving the concrete figures. See the figures of the
first four months of 1996. The number of persons
killed in the first four months of 1996 is 1183 and the
number of persons abducted is 302. in the first four
months of 1998 the security forces have been
attacked 775 times, 333 private houses have been
burnt, 110 shops have been burnt, 317 bomb
explosions and 25 rocket attacks have taken place
and we have just been taiking all the time. Even in
the month of June, last month, five army personnel
were killed on June 8th. In the Doda massacre, the
point which | raised last time, another five
persons were butchered. Everyday people are
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getting killed and the number is much more than
what It was earlier. Now, the point which }.want to
make Is that it Is not the election alone which is
going to solve the problem. Elections may be heid.
That Is good. But the question is, we have to take
other measures to reconstruct the civil administration
and to see that the people who are causing internal
subversion from within the services are also
eliminated. | have a 10-point strategy. Every action
of that strategy has to be comprehensively looked
into. The situation will not improve by a single-
pronged action or double-pronged action. { have
already made my points about Article 370 and
autonomy and { do not want to say anything more on
that.

About regional disparity, | have a lot of things to
say about Jammu and Ladakh but | leave it to my
distinguished friend. He wanted to speak. | am sure
he will talk about Ladakh. Another distinguished
friend Shri Chaman Lal will talk about Jammu and |
will not touch this. | only want to say about Article
370. A lot of wrong things are being said with regard
to Article 370 that ‘We will strengthen this. We willi
do this'. Well, | just want to quote one line from
Panditj's 1952 speech, where he himself has said
about the Delhi Agreement of 24th July, 1952 to
which | made a reference today. He said, “This is an
unusual provision and by no means final". { am
quoting from the statement made by him in this
House. And in a letter written to Mr. Bazaz, he said
that it is being gradually removed and whatever little
remains, will also go with the passage of time. it is
he who is saying so. Now, we are taking a ninety per
cent overturn. We are going against what Panditji
had said. So, these are the issues. Let us not us not
complicate the problems. Let us not do that. These
are the three points which | am making. Number
one, do not make any commitment with regard to the
autonomy which will create problems for the future;
number two, election alone with not solve the
problem; and number three, kindly take other
corresponding action along with t. And do not forget
what are the adverse implications of Article 370. Let
us learn & lesson from history and ensure that we do
not make the mistakes which we made Iin the past.

[Translation]

SHRI P. NAMGYAL (Ladakh) : Mr. Chairman, Sir,
on 18 July, 1990 the President had issued a
proclamation regarding Jammu and Kashmir under
Article 356 and now the proposal for its continuance
for another six months has been brought in this
Hous< for sanction. ! rise to support it.

Sir, Jammu and Kashmir state has been under
the President Rule and the Governor rule for the last
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six years and the administrative affairs of the state
are being handled by this House. | be'ieve that it
would be the last extension of President Rule
because the hon. Prime Minister, Shri Deve Gowda
while moving the resolution in the House has given
assurance that Assembly elections will be held in
Jammu and Kashmir by the end of September. | would
like to congratulate the Prime Minister for this
announcement. | would also like to congratulate ex-
Prime Minister Shri P.V. Narasimha Rao for having
initiated the democratic process in Jammu and
Kashmir and holding Parliamentary election. It would
be unjust to leave out the name of General K.V,
Krishna Rao at this juncture. | think that he has
played a good role in this case. | would like to
congratulate him for having normalised the situation
and for getting conducted the Parliamentary
elections in J and K. After a gap of five years, it is
for the first time that the people of Jammu and
Kashmir are being represented in the House and we
are getting the opportunity to highlight the sutterings
underwent by the people

Sir, people have faced a lot of problems during
the last six years. Thousands of Pakistani's who were
citizens of Azad Kashmir and also afghar citizens
and other foreign mercenaries entered Kashmir in
the guise of Mujahideens equipped with modern
weapons They created disturbances in the area
duting this period These people have inculged in
kithng, looting. insulting women and kignapping
people in the name of Isiam You know that more
than a year has passed since they abducted the four
foreign nationals and they still haven't been released
| think that by now people have seen through the
conspiracy of Pakistan and they have realsed that
theit future 1s secure not with the theocratic Pak:stan
but with secular india

During the past six years | had the opportunity
tc hear and see a lot of things on the future of
Kashmir When some people failed to govern
Kashmir in a democratic secular system efficiently 1t
gave nse tc militancy and they have been saying
different things at different times. For exampie they
talk of reverting to pre-1953 situation and internal
autonemy These people have always blackmailed
the Centre and even togay they are trying to blackmail
the Centre

Sir regarding this suggestion we, the people of
Ladakh . (Interruptions)

SHRI CHAMAN LAL GUPTA (Udhampur) Mr.
Chairman, Sir. | am an a point of information.
Did they not get the support of the then Governmaent
to which they have mentioned here? How could
the Government run without their support
. finterruplions)
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SHRI P. NAMGYAL : | will reply to that also. At
that time you were kowtowing to them...(Interruptions)
Sir, we, the people, of Ladakh have been opposing
to such proposal and will continue to do so. | am
sure the people of Jammu will not accept such a.
proposal. If the Government intends to consider any
such proposal, then, | think, its result would not be
very good for India. It will lead to disintegration of
india. Therefore, it is necessary to prevent the
disintegration of India. And it you will consider or
discuss such proposal, or if you intend to pursue i,
then its repercussion may reflect in other parts of the
country also Therefore, | strongly oppose it. This
would mean that barring the tnree subjects i.e,
Denence, External Atfairs and Communication. all
other subjects would be looked after by the local
administration and as a result thereof, ife would
become miserable for the minorities there. We have
been tolerating their excesses for a long time And
this is the reason why protests have been voiced in
our tegion also. The people voiced thelr demand
either for an autonomous state or for the status of
Union Tertitory. In Ladakh, there was a demand for
Autonomous Hill Council and we achieved o
Therefore, it all the subjects, except these thiee
subjects are not in the lands of the Centre 1t woulid
mean that Election Commission, Supreme Coutt
Comptrolier and Auditor General of India, Census
Commission etc. would have no jurisdiction Ir
Kashmir Then the minorities there would have no
existence Therefore the people of Ladakh forcefully
oppose this

Sn, r«cently the hon'ble Detence Minister harl |
said in a statement that full autonomy would be give:. '
to Kashmir The present Government, in its common
minimum programme spoke of granting greatetr
autonomy to Kashmir Later it was also said that «
would be decided by the elected representatives of
Kashmir after the assembly elections But it 15 view
that it 1s not clear what the Governmant has in theu
mind Therefore, you will have to ponder over it
seriously Suppose we expec! that free and fan
elactions are held there tommorrow As free and far
General Elections were held, we expect the Assembly
Elections would also be free and fair But in case, i
secassionist elements, such as Hurriyat Conference-
which advocates Kashmir's merger with Pakistan-
comes to power, and passes a resolution to this
effect, with two-thirds majority, what would be the
result then? You will have to think over this seriously
and also find a way out as to whether any changes
shouid be brought about in the present system there
or not. Hence, | request that this Issue may be taken
seriously.
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[English]

MR. CHAIRMAN : Please conclude. There are
three or four othet Members from your party to speak
and you have already taken about 12 minutes.

(Interrputions)

[Translation]

SHRI P. NAMGYAL : i will try to-finish at the
earliest. Jammu and Kashmir is divided Into three
parts: Jammu, Kashmir Valley and Ladakh. The
people of these three parts have different culture
and language. And there are different ethnic groups.
inspite of having three different cuitures, and
speaking three different languages, we all are living
in a united Jammu and Kashmir. If we want to take
any decision regarding Jammu and Kashmir, then,
we will have to keep in mind the interests of the
people of the three regions and have consultations
with the representatives of the regions before arriving
at a decision. If you take a decision by consulting
only the people of the Kashmir Valley, it would have
far reaching consequences: The people of Ladakh
would not accept any decision that would go against
their interests.

You must know that on 16th March 1846, the
‘Treaty of Amritsar' was signed between the British
Government and the then Maharaja Gulab Singh.
Consequenty, Kashmir Valley was bought for 75 lakh
Nanakshahi—the Sikh currency and Ladakh was not
included in it. Therefore, | said that the historical
perspective should be taken into consideration, while
taking a decision. In 1834, Ladakh was occupied by
the Dogra forces and it was made a part of Jammu
State. This does not mean that we want to secede.
Please remove any such thoughts from your mind.
We believe that the three parts of Jammu and Kashmir
are integral parts of India and we want its unity. If
you want to give anything to Kashmir Valley, then all
the three parts would have to be treated equally,
while taking any decision. | believe that i you want
any solution to the Kashmir problem, then you shouid
considet for providing an autonomous Hill Councll
within the State Constitution, as has been provided
for Ladakh. | think, the powers that should have
been given under the agreement to the Autonomous
Hill Council are yet to be given. The bureaucrats of
the state are creating a lot of hurdles for us. What
was agreed in the agreement, Is yet to materialise.
There. are problems In framing rules and meeting
cash flow, if you want to take any action, then keeping
all these facts :in view, if more power is given to
them, 1. think, it would ‘be more:benaficial for the
state and thus the . state will remlin under indian
Union. * ‘
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{English]
MR. CHAIRMAN : Now you please conciude.

[Transiation]

SHRI P. NAMGYAL : | would like to bring it to the
notice of the Hon'ble Prime Minister that the status
that was agreed to be given to the Chief Executive
Counsellor of the Autonomous Hill Counclil, is yet to
be given. We had to frame certain rules for the state,
that is also not being done. What their projection
and protocol should be, also remain undone. The
people of the state are saying that the issue is
pending with the Central Government. | would like to
request hon'ble Prime Minister to look Into this issue
is pending with the Central Government. | would like
to request hon'ble Prime Minister to look into this
Issue as well as the problems exist there.

| also want to mention that when the Congress
was in power, at that time the Prime Minister, during
his meeting with a delegation of the council of that
state had decided to send a high powered team
there. That team had visited Ladakh. But it was our
misfortune that the flight was cancelied twice and
they failed to visit there. Thereafter elections were
announced and this issue could not be solved. |
want that the powered team that was to look into the
problems of the Autonomous Hill Council of Ladakh,
should be sent again by the Prime Minister. With
these words, |, support the resolution seeking
extension of the President’'s rule, with the hope of
early Assembly elections and early restoration of
normalcy.

[English]

SHR! V.V. RAGHAVAN (Trichur) : Mr. Chairman,
Sir, | support the Resolution moved by our hon. Prime
Minister on Kashmir. | congratulate our beloved Prime
Minister for his bold initiative In instilling new hope
and confidence in the people of Kashmir Valley. His
visit to the State, | suppose, has opened a new
chapter.

Sir, keeping in view the limited time at my
disposal, | do not want to go to the varlous points
which have been placed before us by Shri Jag
Mohan. | do not agree with his contention that the
people of Jammu and Kashmir would not be won
over by a concerted effort. That is what the United
Front Government under the leadership of our Prime
Minister is trying to do now.

Sir, | want to confine myself to just one point,
that is, whenever we think of elections in the State
of Jammu and Kashmir, suddenly the issue of
antonomy, the parameters of autonomy comes up.
The respected hon. Member has cautioned us” ahout
giving autonomy to the people of Jamm  and
Kashmir. The danger lies in it
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That s quite true. | should say that the question
of autonomy should not be discussed in isolation
with the State of Jammu and Kashmir. | think the
historical task before the United Front Government
should be to review and reforms the Centre-State
relationship. 1t is high time that we bring in some
fundamental changes in the Centre-State relations.
We have to take into confidence our great people
with their diversity and unity. We must take some
lesson from our past experiences. No doubt, hostile
forces are working on our borders. They are being
openly and hiddenly helped by the imperialists and
new-colonialists. They try to destabilise our great
country This 1s quite true. How should we face them?
In my humble opinion. we have to mobilise the
patiiotic people of different States. We have seen
the harm that we have done to the great Sikh
community. We had just antagonised them and the
separatist forces had capitalised from our mistakes.
What price do we have to pay for our mistakes'! We
are not trying to win over them and we must win over
all of them. | would say that we shouid apply the
same ciiteria for the people of Jammu and Kashmir.

| remember the Lion of Kashmir. He was second
to none In patriotism, secularism and in holding the
democratic values He was a great Indian. Let us go
through the pages of the history Have we not
committed mistakes 'n the past? Have we not upheld
the democratic nghts of the people? Have we not
done things which should not have been done? |
pay homage to our jawans They are sacrificing therr
hves n crder to preserve the unity and integrty of
the country We salute them But their sacrifices, the
might ¢t the gun, the might ot the armed torces wilt
net and should not suffice to protect the umty and
integrity of our great motherland For this important
task we have to face some naked facts.

I ccme from Kerala About 38 million people live
there They have their feelings and aspirations There
s sometimes bitterness among them There are
ampie reasons for that The Common Minimum
Prcgramme of the United Front Government aims at
growth with social justice. How can we achieve that
with the present rotten Centre-States relations?

Could you plan. could you work out an economic
prcgramme for this vast subcontinent unless you
make some urgent fundamental reforms? You can
take the people inic confidence Threy are great
patriotic people They love India They are second to
nore n patriotism See the great people of Tamil
Nadu You have heard ot the Telugu Swabhiman.
They want to develop, they want to go forward they
warnt tc plan for themselves | can say this from my
experience in Kerala. We have vast resources of
wezith we have the most educated and intelligent
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manpower and get, we are lagging behind.
Unemployment is acute. | everything we are lagging
behind. We are lagging behind in intrastructure in
the industry and in everything. Why? Because Kerala
is farther away, if some people think that it is a scar
on the map of India on the shores of the Arabian
Sea, that is an aberration. We have 30 million mighty
people. Ours is the land of Adi Shankara. We have
supplied towering personalities to Indian nation. But
this system of Centre-State relations, this system
where everything is centralised has to be changed.

Maybe our leaders were quite right in 1940s
when they adopted the Constitution, but fifty years
have passed. Things have changed in these past
fifty years. People are urging forward. We cannot
ignore the global developments. Considering all
these things, it 1s essential and urgent now to tecas
the Centre-State relations. Do not hesitate to devolve
powers. By doing that you are strengthening this
great country and the unity and integrity of the nation
will be preserved That is the only way to preserve
the unity and integrity of this grea! nation See
Kashmir election in this perspective

| once again congratulate our Prime Minister for
taking the inthative to mingle with the people, to
hear them, to know their aspirations, and to know
their bitterness to see as to how to tackle it in the
pecple’s way, and not in the way, as somebody has
put, which wculd drag us into wat In that way the
country will disintegrate That 1s why this perspective
has to be changed

Dear Prime Minister have no illusion about the
many things that have to be done duting the five
year tarm. We could do nothing perhaps, but i you
do one thing, that 1s reforming the Centre-State
relations to devolve powets, it you can do that one
thing. mistory will claim that you have done a gnod
thing in the right time

If the United Front Government can do that, that
will be a histonical task. In that context, we must win
over the people of Kashmir They are our brothers
The imperialists, the neo-colonialists and the hostile
forces on the border can be exposed So, love the
people of Kashmir, mingle with them and win ovet
them. When the elections are held and the elections
are over, please deliberate, deal the Centte State
relationship as entirely as a national task, not metely
through an isolated discussion about the State of
Jammu and Kashmir

SHRI JAG MOHAN : Mr Chairman, Sir, | would
like to make one point. The hon Member has
mentioned tha! | have said that the people of Kashmir
cannot! be won over by concerted efforts | never
said so...(Interruptions)



183 Statutory Resolution Re
by President in relation to

SHRI G.M. BANATWALLA (Ponnani) : Mr.
Chairman, the Government has sought the extension
of the Presidential Rule and | do not think there is
any difference of opinion about supporting the
\extension of the Presidential Rule. If is good that
while this Statutory Motion for the extension of the
Piesidential Rule has come, at the same time there
is a rav of hope that Kashmir is heading towards the
restoration of a civil Government.

The hon Prime Minister has been very
categorical Iin his statement that the elections to
Jammu and Kashmir Assembly will be held in
September or at the most by the first week of October.
We wish him well

While we are sorty that Kashmir has been under
the Presidential Rule for the last six years, we afe
happy that the United Front's Common Minimum
Programme has btought about a new enthusiasm
and | must congratulate the Government tor that
particular enthusiasm, which has been created

Si. t may be permitted to read out, from the
Common Mimimum Programme of the United Front
these very fine wotds which have created enthusiasm
not only among the people of Jammu and Kashmu
but also evetywhate With respect to Jammu and
Kashmit, the Common Minimum Programme of the
United front says

"The resolution of the problem of Jammuy
and Kashmir can only be through
consulting the wishes of the people
Respecting Article 370 of the Consiutution
as well the wishes of the people The
ptoblems of Jammu and Kashmir will be
resolved thiough giving the people of that
State the maximum degree of autonomy.

Sn, these ate the woids, | would say, which nave
generated a great enthustasm | must appeal hete to
every section of this House and through you, Sui. |
must appeal to the entire country 1o see that we do
not now do this great disservice to the country by
quibbling and quartrelling with these noble
sentiments which have been expressed In the
Common Minimum Programme of the United Front

The question about autonomy 15 being raised, a
quarrel is being created with tespect to the term
‘Maximum autonomy’ butl then we will be doing the
Qreatest disservice 1o the country and to Jammu and
Kashmi stselt by raising such questions at this
present junctute. Let us, therefore, move unitedly
and see fo it that Kashmir receives out undivided
altention A civil Government (n Jammu and Kashmi
i5 2 necessity in the Iinterests ot Jammu and Kashmir
ntself and the matter canno! be overemphasised The
civil Government n Jammu and Kashmir is necessary

ASADHA 20, 1918 (Saka)

" Continuance of Proclamation 194
the state of J & K

so that the people of Kashmir themselves run thet
own administration and also, have control over the
security forces over there.

Mr. Chairman, Sir, elections are to be held as we
are told, latest by the first week of Octoper. Here.
however, | must point out and emphasise upon the
fact that in these elections every attempt and every
effort must be made in order to see that the electiors
are fair and impartial They must be just and farr

About the last parliamentary elections there are
a number of allegations. | do not want to go into the
details of those allegations. There are allegations cf
rigging, there are allegations that there was forced
franchise. and there are allegations of maipractices
We have several reports with us.

Here. | have the magazine Mainstream dated
June 8, 1996, Volume 34, Issue No 27 Then we
have two articles here by a four-member team that
visited Jammu and Kashmir during the elections and
was eye-witness to the situation over there Tre
reports that are there are very shocking They cannzt
be simply brushed aisde | must especially preva:
upon the Prime Minister and the Government to stucy
these things and to see that proper adequate steps
are taken in order to have just and tfair elections

Sir in the parhiamentaty elections, @ am
constrained to say that our Press was perhaps the
first casualty A circular, for example, was issued
believe, on ot about the 17th of Apti ang 'rat
Government circular instructed the editors o the
Press, of the dailies over there, not 1o pubiisn ne
viewponts ot the extremists There was a react:cr
by the extremists and the extremists threatened tnat
it their point of view was not expressed and f tney
carry only the viewpoints of the Government tner
they, the extremists, would not allow them to cont'nue
The result was that the local dathes helplessly
suspended the publication of the papers for davs
together Not only that : The plight of the Press was
very appalling, On the polling day itselt, we have the
shocking report that is Srinagar, thirty Press persor
covering the elections were assau'ted by certan
jawans or our secunty torces.

Now, what | want 10 say 1s that a great care w '
have to be taken, an undivided attention will have 1o
be given to the question of Kashmir in crder to see
that the things are propefly attended to and corrective
steps must be taken We have to win the conhidence
o! the people and assure them just and tai alections
There have been several Parties which dig nrot
participate 1n the Parhamentary elections That s 2
challenge to us and | must urge upon the hon
Prime Minister to have a dialogue with them .r
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order to persuade them to participate in the elactions.
Let each and every Party participate in the elections
so that it may have the legitimacy and the full
democratic value.

MR. CHAIRMAN : Now, please conclude.

SHR! G.M. BANATWALLA : Sir, the moment you
ring the bell, | shall resume my seat within twenty
minutes So, you need not be very impatient about
that.

MR CHAIRMAN : | thought you will finish in
twenty seconds and not in twenty minutes.

SHRI G.M. BANATWALLA : Sir, | know your
limitations and the difficulties. | shall not try to exploit
your patience with me | must conclude by saying
that it 1s necessary for the Government to rethink the
plans, the plans of how and in what manner are we
going to held the just and fair elections Let the
riggings. the malpractices which came up during the
Parlamentary eiections be corrected and let every
Party be persuaded to participate in this democratic
process Otherwise, we have shocking reports of the
last Parhiamentary elections even being described
as most undemocratic elections. These are shocking
reports Let the Government take note of that and let
us proceed with confidence within and the Allah
overhead | wish the Government well

[Translation)

SHR! MANGAT RAM SHARMA (Jammu) Mr.
Chairman, Sir, the Motion for extending President's
Rule in Jammu and Kashmir for further six months is
before the House Different Members of the House
have expressed their views on this issue |
unaerstand that for the last six-seven years
bureaucrates are ruling in Jammu and Kashmir in
the name of President's Rule. What to talk of
Assembly and Lok Sabha elections, even elections
to Panchayats and Local Bodies have not been held
for a fong time. No system in Jammu and Kashmir is
functioning in a democratic manner | think that
people of Jammu and Kashmir have been curiously
walting for the last six years for the elections and
formaticn of a popular Government. | feel pleasure
in saying that it was Congress Party which started
political process first during President's Rule. Militant
forces quit the ground

They did not dare, even in militant atfected area,
1o show off their power Likewise, many other parties,
on one pretext or other seemed to be restiess to
show their presence in the vailey butl the workers of
the Congress Party started political process not only
in Kashmir valley but in militant affectea areas also,
endangering their lives and made people mentally
prepared tor participating in the election It is a

JULY 11, 1996

Continuance of Proclamation 196
the state of J & K

matter of great happiness that our ex-Prime Minister
had planned to hold Assembly election in December
and it was to be announced but some parties
boycotted it and the elections were postponed. But
the people of the valley participated in the recently
held Lok Sabha election on non-religion basis and
in many areas specially Kashmir Valley and militancy
dominated areas of Jammu, the percentage of voting
was far more than in normal conditions. | would like
to thank the people of Jammu and Kashmir, specially
my Muslim brethten, for their valour shown in casting
votes inspite of Pakistani and Militancy threat. To
say that elections were not held there, in an impartial
manner, is one's individual opinion but | am fully
assured that our armed forces have honestly
discharged their duties and have given protection to
the people who were willing to use their right of
franchise. It was result of this protection that men as
well as women came in large number to cast then
votes in their respective areas. !t is also a matter o
pleasure that Members of Parliament trom all the
three regions are present today in the House. | think
that when the hon. Prime Minister visited Srinaga"
recently, he held a meeting with the leaders of
different parties and that he had assured us that nc
such steps would be taken in Jammu and Kashmir
No such steps should be taken which may cause @
rift among people having faith in ditferent refigions
| would like to promise the hon Prime Minister for
giving us such an assurance and | would also like
to appreciate the statement made by Shri Mohd
Magbool Dat who has recently been made Minister
in regard to the discussion going on autonomy n
which he stated that wherever he went to campaign,
no voter in any area had made a demand for
autonomy Instead the voters had expressed their
grievance that backwardness and unempioyment
prevalent in their areas should be removed, thete
should be peace and the developmen! of the area
should be given thrust. The issue of autonomy has
been raised by the people who could not participate
in the election and now they want to rehabilitate
themselves They wan! to base themselves on such
issues which can rehabilitate themselves. They want
10 base themselves on such issues which .an
rehabilitate them and by doing so they want to
destabilise the country | would like to request you
not to destabilise the country by rehabilitating some
parties and some persons. Do not come under any
pressure which may further worsen the situation of
the valley.

15.59 hrs.
(Mr Speaker in the Chair)

In think that we feel ourselve$ sale under article
370 and if the status of this article is maintained the
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peopte of Kashmir will feel themselves safe and
secured. | would like to state that the people in the
valley want at this juncture that there shouid be
peace, brotherhood should strengthen and the
attention should be paid towards the development of
the areas which have come 1o a standstill for the last
5-6 years. | would also like to state that there 1s no
demand of autonomy by the people especially of
Pansufi area of my Parliamentary Constituency which
is a Muslim dominated area instead they want that
the construction of Mughal Road should be given
concrete shape quickly The People of Jammu want
that a separate Agriculture University should be
opened immediately there, Dogri language should
be included in the eighth Schedule and the Jammu
City should be awarded the status

16.00 hrs.

of class B city So tar as the issue of permanent
settlement of retugees of 1947 1s concerned, people
of the valley want that the Government of India
should tultil its promise of provichng Rs 25 thousand
to each refugee - family and rehabiitating them
There is i1ssue ot rehabilitating the refugees of
Chhamb area of 1971 and giving 1:ght to some
persons who have come from Pakistan and who are
still hving in dormitary | would like that these
problems shouid be solved Another issue 15 about
the unemployment There ate lakhs of educated
unemployed persons in the valley | would ke to
appeal the Government ¢ India that it should ask
the Foreign Companies ara NR!s, who are investing
in othet States, 1o invest v Jammuyu and Kashmir The
.abourers and technicians whe are sent abroad by
the Government of India should also :nclude the
labuuters and technicians trom Jammu and Kashmir
| would also hke to appeal the Government of India
to simpliy procedure for passport and visa so that
the unemployed persons may also go abroad and
find job tor themselves. ! shall conclude my speech
after one point

| keep Shrn Jagmohan i In a high esteem But
we feel that by dissolving Assembly during his tenure,
he had committed a blunder otherwise condition
would have been better thete before 2-4 years. By
dissolving the Assembly in the beginning itsell, he
has incurred great harm to democracy Had this not
been done, a popular Government would have taken
charge of the affairs and this situation would not
have emerged (Interruptions) Now, If the Assembly
elections are held there the condition of the State
would improve taste and due to normaicy, Jammu
and Kashmir will be greatly benetitted The people
of the State will get facilities and assistance With
these words, | support the resolution

Pricas of Petrol, LPG elc.
16.02 hrs.

DISCUSSION UNDER RULE 193

Steep Pre-Budget Hike in Administered Prices
of Petrol, LPG, Diesel and other Petroleum
products

[English]

MR. SPEAKER : Now, we shall take up the
drscussion under Ruie 193 regarding hike in the
prices of petroleum products | have received a letter
from the Leader of the Opposition requesting me to
permit Shn Jaswant Singh to initiate the debate.
even though the discussion stands in the name =2f
the Leader of the Opposition and Dr Laxminatain
Pandey The discussion having been admittea
already, we shall start the discussion now and Shr:
Jaswant Singh will initiate the debate

SHRI NIRMAL KANT!I CHATTERJEE (Dumdum)
So. you have permitted Shn Jaswant Singh to initiate
the debate

MR SPEAKER VYes. | have permitted him | have
consented to the request in consultation with ycur
leader The time allotted tor this discussion is two
hours

[Translation)

SHRI NITISH KUMAR (Barh) Le! the House
continue Two hours time 1s not sufficient.

MR SPEAKER . | am bound to make you aware
abou! the BAC decision

[English]

SHR! JASWANT SINGH (Chittorgarh) M1
Speaker. Su, | shall try and abide by your time
testriction | find it necessary al the very beginning
to reiterate some important aspects of the objections
that we had raised about the methodoiogy of tre
debate propet This i1s not to be repetitive, this is
only to emphasize We have accepted the situation
as it s

MR SPEAKER Thapk you very much

SHRI JASWANT SINGH We have accepted
Si, because we are seeking the substance of cut
concern The substance of our concern relates to the
price rise proper, the quantum of the hike and | shall
be detailing the substance of it We had made our
point about the methodology and about our wish to
censure the Government It i1s now upto those whe
pretend to be in the Opposition while actually being
the side-kicks of the Government, hke my good
friend, the eminent barrister, to establish their bona
fides.
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Let us clearly establish as to what we are talking
about. We are talking about the most unprecedented
any possibly the highest single steps ever taken by
any Government in independent India, through
administered prices, to the extent of Rs.9,700 crore
in the balance of this year. If a full year is taken into
account it would go to about Rs.12,900 crore. Never
in the annals of Independent India have we had a
situation wherein in "one full year through
administered prices we are undertaking a casual
step through which almost Rs.13,000 crore are to be
taken out of the pocket of the citizens. If to this you
add those aspects which are unavoidable aspects
integral to all this, aspects like excise and sales tax,
then the total impost on the citizens of the country in
much higher, and unacceptably higher. | shall explain
why. Now our concern was also on account because
we knew already that within 7-10 days itself
irrespective of whether there was any direct
consequence or not all transport related items which
are items of daily use, whether it is foodgrains,
whether it is wheat, whether it is rice, whether it is
vegetables all these items across the board - whether
it is merited or unmerited - all of them have shown
a price rise. In the district from where | come, petrol
has become a luxury today because whatever
otherwise the price and whatever the Government
might have done by way of after thoughts in respect
of diesel, petrol in rural India and in parts of rural
Rajasthan is today selling at more than Rs. 28.00 a
litre. Now, despite what the Government has done
by way of reducing, as after-thoughts the petrol
pumps and dealers themselves are not effecting it.
| cannot detail all the various aspects or the
difficulties that have been caused to the citizens of
India by this one particular step. Never have we
faced a situation in which, in one step Rs. 9,700
crore are raised on the eve of the Budget. What are
the issues and aspects other than the difficulty,
unacceptable difticulty caused to the citizens? | shall
be coming back to the citizen again. The first issue
- and | would simply reter to it and proceed further
- Is the question of administered prices and
parliamentary control. | am not on the question on
legality. You have ruled on that. It is not legality. It is
the propriety of indulging in this kind, this level and
this quantum of price hike for taking away from the
citizen almost .Rs,13,000 crore in a year and the
Parliament has no say in this respect. The Parliament
cannot even censure the Govarnment in this regard.
That is an aspect of our worry. Sir, if this kind of hike
comes on the eve of a Budget session than our
worry is enhanced because what is being called into
question is the totality of the Parliamentary
sovereignty. The Parliament's = right to question the
Executive particularly in matters refating to finance,
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to economy and to prices of this House more than
the other places has the duty in regard to the. fiscal
management of the country. Therefore, if the
Government arbitrarily acts in the fashion we will
certainly condemn it in absolutely unequivocal terms.
| would wish'to emphasize this. The point was made
by my friend who was earlier a Chariman of the
Committee on Petroleum, a Standing Committee of
Parliament which has unanimously recommended. It
Is a recommendation of a Standing Committee of
Parliament which recommendation has not been
rejected by the Government and has not been
rejected by the Parliament. The Parliament
unfortunately has not had a chance to discuss that
recommendation. That Standing Committee has
clearly stated in its Report. That Standng Committee
when it gave its report had not visualized that this
was the Government that was going to come into
existence. They were then in Government themselves
and the Chairman of the Committee gave an advice
to the Government that never in future should the
Government raise administered prices unless they
first had a chance to come to the Parliament. The
Government has clearly violated, has clearly
overlooked the unanimous recommendation of the
Standing Committee itself.

The Tiext important aspect, Sir, is the quantum of
the increase itself and the hon. Leader of the
Oppositon has given the percentages. | do not wish
to take the time of the House by going into that. The
cost of the cooking gas, for example, has gone up
by 30 per cent; petrol, by 30 per cent; naphtha, by
10 per cent and diesel by 30 per cent. The very
rationals of these percentage s resulting in that
quantum, | will be questioning in a moment.

The second is the timing. | have dealt at some
length on the aspect of timing. | will come to it again.
In the rationals for this price hike comes the question
of the entire management of Oil Pool Account and
prices. But the most important aspect, which | think
is the aspect about which the Government has
remained silent, and i am not surprised that the new-
found friends of the Government, who temporarily sit
there as their supproters, have also remained silent,
is the quastion that whereas prices have been
raised—this Government alone is not to be blamed
because | will be detailing in my subsequent
presentation, this has happened earlier also — but
not a word has been uttered by the Government .in
the past so many days about simultaneously raising
the efficiency norm. Not one word was shared with
the country ot with the citizens; not one explanation
came from the Government other than these extremely
highly prices advertisements .that are appearing
belatedly in the English language Press these days.
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Those are illiterate advertisments. They only half
explain the situation. There is not one word from the
Government tha! along with raising of the prices,
these are the additional efficiency norms that they
will also be implementing.

Sir, the price hike, to my mind, and this is a very
important aspect, should definitely have been
accompanied by simultaneous suggestions
impiementable in a time-bound manner, of improving
the efficiency and reducing the cost of production, if
these aspects had simuitaneously been dealt with
by the Government along with the quantum etc., being
more rationale, we would, perhaps, have been able
to understand better.

Now all this, Sir, is a consequence of the total
mismanagement of the Oil Pool Reserve Account, as
also of the Oil Industry Development aspects | will
explain why the countiy finds itself 1n such a
situation This Government has acted imprudently,
there 15 not doubt about it But if ti'L Government
has acted in this fashion. it s on account of the
continuous fallure continuous imprudence and the
continuous Inesponsibility of the previous Congress
Government It does not lie in the mouth of the
Members of the Congress Party, sitting here in
suppornt of this Government to now tind fault with this
sucessor Government Because the situation in which
we find tselt the situation in which the Oil Pool
Resetve Account tinds iiself, the entite oif industry
finds t'sell 1s really. and only, on account of the total
mismanagement ol the entire otl sector by the
previous Congress Government instead of sorting o
out of having a policy ter the management ol the
entire o1f sector for the past five yars, the Congress
Party specialised in doling out petrol stations, diesel
stations, gas agencies to cooks, to servants, to
barbers 1o all and sundry telatives whoever came,
I do not have to list the kind and the numbers of
these ministenial hand outs that were given out by
the Congtess Party in a chiminal fashion If enly a
quarter of that time had been devoted by the
Congress Party to managing the enormity o! the
problem that the country faces in raspect of the total
energy sector, ot which the o1l sector 1s such an
Important aspact, then this Government would not
have 1o handle such a politically hot potato They
have gone and dropped the potato on their feet Thal
ts theu own responsibiity Principally. thetetore, |
chaige that this situation has come into existence
because there has been an absence of policy tor a
very long time and on account ot the Congress
Mistule Most tellingly and most importantly, there
has bean a decline In indigenous production which
has fallen almost by 50 per cent Itis principally on
account ot mismanagement of the domestic
ptoduction facility, cortuption attendant on the
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domestic production tacilties and a decline In the
refinery production capacity. If there i1s any one Party
that is to be charged for this, it is the Congress Party
and 1t 1s the Congress Government that s
responsible for this Of course, we said that there
has also been in this period a growth in demand
But there I1s also another factor and that factor Is
devaluation of the rupee We have in effect had two
devaluations between 1991 and 1996 and | shall
explain very briefly, how they are responsible for
bringing about this situation | do not wish to take
time expiaining as to what the Oil Pool Reserve
account 1s essentially meant for | assume that hon
Members already know that it is a pool

AN HON
1s a fact

MEMBER Hon Mrnister knows that 1

SHR!I JASWANT SINGH . Th hon Minister knows
it very well |* comes into existence frem surcharges
on petroleum products. It is theoretically supposed
to be self-corrective and its outtlow are uhhisea fer
meeting variations in standard cest if we tnd
curselves 1n the situation that we d¢ not It s a
grave and most telling example of mismanagemnt of
this situati-n This particular account was surplus up
to 1988-88 Thereafler one major step was take~
That was Increase In cess on crude from Rs €00 per
metric tonne to Rs 800 per metric tonne By a very
rough calcutation, | am sure the hon M.irister can
correct me about the figures | believe this increase
In cess has contributed something hike Rs 20 032
crore for the oil industry's deveiopment These R«
20,000 crore have been most preofhgate’y
misemployed and wasted This Rs 20,000 crore and
other factors have created this situaton for which
the alligator's tears that are now being shed by the
Congress, the supporters of this Government, are
really not worthy of the drama that they a'e engagec
in They are responsible and they are now holding
this Government responsibie for their ill-deeds % 2
really the mos! amazing situation!

SOME HON MEMBERS We are supportirg t=at

SHRI JASWANT SINGH | do not know on w-2*
question ang on what matters they support them anz
on what matters they oppose them (Interruptions
In March, 1991 because of ali this the claims o' o
companies on the Qi Pool Account wete rough
Rs 3.000 crore !n July, 1991 we had a nrew
Government That Governent raised the prices -*
petroleum products This was the first step that *
took Then i they wanted to defeat the very r'se .
they had etfected. aimost immed.ately -~z
simultaneously, they devalued the ind:an tupee 7Tr:
was agatn one ot the tirst staps which 'ha
Goverment had taken Because they devalued v
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Indian rupee, the Oil Pool Account again ended
with a huge deficit. The outstandings payable to the
oil compaines at the end of just one more year, from
March 1891 to march 1992, increased by Rs. 2100
crote roughly and the detficit became about Rs.5100
ctore. The Congress Government thereafter raised
the prices again in September 1892 | do not know
who was coordinating with the Government; how it
was being coordinated. Soon after raising the prices
in Septamber 1892, that Government took a decision
about convertibility of rupee on trade account and
That again caused a deficit, and by March 1994 the
payables to oil companies had gone up again to
Rs 5000 crore.

in January-February 1994, the Congress
Government raised the prices again to clear the
outstandings of oIl companies Yest, despite doing
this for a third time. they simuitaneously increased,
as 1f to defeat the raise itself again they
simultaneously increased the customs duty on crude
and petroleum products ptus altering the excise duty
structure When you examine the historicity of how
this entire quetion of petroleum prices has been
mismanaged over the past years, of which the iatest
1s 1ust on more continuing and bigger example, it is
incredible. Because of these simultaneous steps,
thete was no further accretion ot the ol pool account
in the last quarter of 1865 - we are coming nearer
to our immediate worries now - the rupee declined
against the US dollar Because of this decline the
estimates of the cumulative claims of the oil
companies, tn March 1996, went up to around
Rs E70C crore. They could have gone up to about
Rs 800C crores and. that the cumulative claims of
the o companies could double by the end of the
yez' 1s therefore, the most telling and most
s:3r hcant aspect of the mismanagement of this entire
st.atn by this Government

Sir i will prove why 1t was not necessary 10 raise
the o ' nrices by just citing to you the alternative
apriczzties that the Government could have laken.
Eut betzre coming 10 that let me refer for a moment,
0 e mindlessness of this Government's raising the
desel prices and then cutting them by halt If bears
10 be appreciated that an important factor for the
excesiive growth in PGL imports is diesel, the
imporns of which nave gone up by almost 70 per
cent in the last twc years (n value terms - the
international prices ate =asier - the increase was
roughly the same - ftom $ 1 21 billion to about 2.26
biiinn But the point 1s that the diese! impors are
grewing al well over doutle the overall rate of
increase in POL oil imports and the other imports,
lastiy, there 15 the downward revision of diesel
prices You raised 4 to 30 per cent You lowered i in
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15 per cent. Why did you raise it to 30 per cent in
the first instance? Why did you lower it to 15 per
cent again? Why do you not make it 20 per cent or
15 per cent or five per cent? it shows the total
arbitrariness of raising it to a certain level and as a
negotiating tactic, theretore, reducing it to 15 per
cent. The conclusion is obvious. Either you did not
think the whole thing through, or you raised it as a
negotialing tactic. Or, you raised it without actually
knowing what was needed and then reduced it to 15
per cent. Whatever be the reasons, the conclusion
that you arrive at is not very flattering. The conclusion
is not very flattering for this Government because
the conclusion is not very tlattering fot the total
management of the oil poo! account. Now, there 15
this last week's downward revision of diesel prices
so0 that the domestic prices remain slightly below the
import parity level. This could really neithet
encourage moderation nor savings. As | started by
saying that if this price rise had been accompanied
by efficiency. by savings, you only have to witness
the ministetial Kafilas that move about. Every
ministerial Kafila is accompanied by ten, tifteen cars
What kind of culture of saving on valuable petroleum
products are we demonstrating? | have had occasion
in this very House to say that Ministers in the
previous Government were certainly in the habit of
utiising aeroplane as if they were therr personal cars
| have known examples of Ministers going to a State
capital like Bhopal And because there were three or
four Ministers, they could have travelled by one
areoplane or travelled by a commercial aeroplane
But each of them took a separate aeroplane and
each one went in a separate asroplane to the same
function, How can any Government, theref re, simply
raise the o!l prices or ask the citizen 1o continue 1o
bear the burden and In its own turn do nothing about
this kind of protligacy This kind of whole approach
10 savings, this kind of cultute of ovet-consumption.
this vuigar ostentatious culture of over using scate
commodities like petroleum products on which
country is dependent?

| also wish to point out that | am not convinced
by the tigures that have been given offically that as
a consequences of price nse, inflation 1s going to be
about 12 per cent. That might be the direct
consequence. And the vety eminent and otherwise
very agressive statistician like my good friend
Nirmaljai would certainly question this higure o! 12
per cent But even - | am not literate in statistical
matters - | am inclined to the view that minimum
direct contribution to infiation by this recent price
hike 1s going to be at the level of three per cent
plus And this three per cent plus will have a
cascading elfect, as | started by pointing out, on all
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kinds of items of daily domestic consumption of the
common Indian citizen. This aspect of inflation must
be combined with a consideration of permitting a
.slide in the value of the rupee, If we have been
cautioning the Government against a slide in the
rupee value, it has not been there because rupee
value has some kind of national symbolism It is
simply good economics and good fiscal management
that advises us to persuade this Government to reflect
very deeply on permitting the rupee to have come
down to the ievel to which it has come down currently
and the rupee has slided again after this price rise
It has slided marginally We object to this because
this inflationary aspect in the transport sector, all the
transport related fuels will add to the inflation in the
industrial sector and the industrial fuel and the hike
will add to that inflation For the citizens, conveyance
cost will add to inflation and tor the housewives,
doemstic cost of items like cooking gas will add to
cost the inflation The cascading influence of
consequence of this intlationary sprial will not be
himited to the official 1 2 per cent And if | emphasise
that alternatives were not examined, It 1s not simply
a debating point that | wish to make These are the
alternatives that | wish to make These are the
alternatives that | wish the Government tc answer is
It not correct that the Finance Ministry had bortowed
from and. therefore, owed to the Oi Pecol! Account
something tike Rs 4 400 and odd crore? Therefore,
instead of putting this butden on the citizens why
did the able Finance Minister - where 1s he? - he
argued his case to your great dehight. Somnathp?
He 1s absent now This 4 400 crote & owed by the
Ministiy of Finance to the Oil Pool Account |t the
total impost on the citizen 1s Rs 8,700 ciore. a simple
repayment of Rs 4400 crote, even a simple school
boy anthmetic can tell, would have 1equced the load
by natt

| will come 10 the other point as to why | believe
that this od price rise hike was nol necessary
Secondly, | belive, and that 1s the entire rationale
behing the Oil Poo! Account - exchange rate
vatiations which are the consequence of the
Government's managemnet ot mismanagement of
economy ought not to have been passed on to the
citizens |f the Government tails n the overall
management of the Macto-economic situation ot the
country, with adverse consequences on the exchange
rate varnation, there 1s no reason why the
Government's failutes are 1o be paid for by the
citizens As | have pointed out, one ot the 1easons
why we are facing the position as that we are tacing,
1S precisely this mismanagement

Thirdly, Sir, currently the cusloms duty on
imported crude oil 1s 35 per cent ad valorem
Combined with what the Finance Ministty owes 10
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the Oil Pool Account, or even if you do not take Into
account the Amangement of exchange rate fluctuation,
a better and a more rational utilization of the customs
duty on imported crude from 35 per cent to even 25
per cent would have lessened the burden on the
citizens and if Rs.4,500 core comes from the Ministry
of Finance, which in any case it owes to the Oil Poo!
Account and if the customs duty is reduced from
current 35 per cent to even 25 per cent 1.e., by ten
per cent, | believe that at least, an additional Rs two
to three thousand crore would certainly have come
Why does the Government not say that they are.
going to demonstrate austarity and the Mimister shall
travel only 1n one car? Why does the Government
not demonstrate this. | am not going into the detatis
of other autstenty measures that could have been
taken by the Government |f the Government had
come forward with a more reasoned document, then
certainly we would have tound it easier 10 accept
what they are saying.

| know that the Leader of the Opposition had
addressed himseit to this problem and we would
have come out with a more comprehensive dacument
on 11 instead of episodic and highly disturbing price
hikes cf this variety 30 per cent, 25 per cent etc | -
there has to be. firstly an examination of enhanced
efficiency in our o1l exploration, much greater
efficiency in out refinery therefore, a much more
efficiency in the functioning of the Oif Poo! Account
and thereafter, some kind of linkage with the ptice
index. whether it is Wholesale Prnice fndex or the
price index with which you are dealing by way of
gwving enhanced DA to the Government employees
' that kind cof a thought-out policy had been worked
out we would not have had the situation like today
where suddenly that in one go you have Rs 8.700
crore or Rs 13.000 crore being placed on the ¢citizens
heads

| will conciude now, it will take me only a minute
to finish saying what | have to

There Is an aspect that wornes me very greatly
and it s the absence of transparency In the
management of such a vital sector ot national economy
this absence of transparency 1 accentualed because
ot the virtual menopoly position that the Government
has in this sector This monopoly 1s now selectively
diluted 11 1s selectively diluted to those thal have
otherwise specialized in consumet industry, suddenly
being given the most lucralive and the best of the
oll-fields today that the country has - ‘Mukta ang
othe! oil fields | do not wish 1o name all o! them
This absence of transparency combined with an
overabundance of corruption in the Ministry of
Petroleum 1s teally at the rools of what we are facing
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| am not persuaded that this Government had
acted wisely. This hike, which | treat as insuiting to
Parliament, is ill thought out, it is ili-timed. It is
iniquitous to the citizens; it is inflationary. It certainly
offers no lasting solution to this entire question of
the management of petroleum prices and the Oil
Pool Account. Theretore there 1s only one thing that
is there for this Government to do, which 15 1o
withdraw this entire hike come back to Parliament,
discuss this matter afresh with us, discuss it in detail
and break new ground of openness and
transparency, so that the dithculties that you have
imposed on the citizens ot this country are mitigated.

Either withdraw this entire rise that you have so
unjusily imposed on the citizens of this country or
withdraw from governance

DR DEBI PROSAD PAL (Calcutta North-West) .
Mr Speaker Sir, although my party certainly has to
support this Government so that it may not fali, yet
at the same time 1t has b2en the policy of my party
also to criticise and also comment if there are lapses
on certain basic and fundamental issue which are
prejudicial to the interest of the common people of
this country

| participate In this discussion with a deep concern
when | tind that Just a few days before this Parliament
was to assemble. a decision was taken at the
mianignt ot 2nd July that there 1s a price hike in the
pettoleum, diesel. cooking gas and in other petroleum
products Undeoubtedly this hike 1s unprecedented.
This ranges from 20 pet cent to 30 per cent In
petroleum, 1n cooking gas and in diesel

16.37 hrs,

(Prot Rita Verma in the Chair)

The question that has to be considered 1s what
1S 1ts impact upon the economy as a whole of this
country Secondly, | wish to ask whether such a
drastic increase which was unprecdented was
avoidalbie ang what was the propriety of introducing
this measure just on the eve when the Parliament is
sitting for s requiar Budge! Session The impact of
this hike upon the common people. it goes without
saying is much mcre than it appears on the surface
Because if there 1s an increase of petroleum price
from 20 per cent 1o 30 per cent it will have its chain
reaction I will have its impact upon the ditferent
sections of the economy directly and also indirectly
The petroluem and the diesel are the important
materials with which the transport industry has to
run ann ot the transport industry has to incur such
huge costs. 1t is the commnn experience that the prices
increase disproportionately to the increase in the
prices of these products It there 18 an increase of 20
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per cent or 30 per cent, | am sure the prices of
commodities will increase by more than 30 per cent.
It may be 50 per cent or even more. So, when we are
told that as a result of this increase the intlationary
impact will be from one per cent 1o 1.2 per cent, it
is a very simple way of putting the things. You have
to consider this chain reaction and its indirect
effect upon the various sectors of the economy. The
agricultural sector will be seriously affected because
ot the increase in the price of fertilizer, because of
the increase in the price of naphtha and also the
laratine wax. The transport industry will have to
Increase its prices Even already, by the time the
increase in the prices have been announced, there
Is a sharp increase In the petroleum prices In the
leading transport industries like the ralways. the
buses and other transports. All of them have to
increase their fares With the result, the transportation
costs will be exorbitantly high and the poorer people
will be senously affected by this increase in the
prices 11s impact! upon even the industrial sector s
far-reaching The industrial sector uses these
petroleum products and gas and the increase in the
prices of these products will increase the prices of
the industrial products also equally

This s an economy where the petroleum
products, diesel and cooking gas ate so inextricabie
connected with our agriculture and industry We are
told that inflation will be 1 2 per cent but economists
do not share this view The approach of almost all
the economists who are having a reasonable view in
this matter (s that the indirect effect will be that the
inflation may rnise up to even six to saven per cent
We are facing a situation where the inflation wil!
even be a double dignt intiation, as a result of the
increase in the prices o! these products So, a
question does arise Was it necessary? Or, was it
avoidable 1o increase the prices, so that this increase
might not be pushed up to such a drastic height?

Mt Jaswant Singh, in his usual manner. as
always, has laid the blame upon the previous
Congress Government and said that it i1s a legacy
which has fallen upon the present Government
Unfortunately, | can tell M Jaswant Singh that
whatever accusations he might make. the earler
policy of the Congress Government during the last
five years regarding this oil industry 1s not so as he
has now alleged Now, what is the position? The
Government has increased the prices no doubt, trom
time 1o time, but not up to such a drastic haight
may be necessary 1o cope with the situation and fot
that it you increase, it should not be twenty per cent
1o thirty par cent And why was this necessary? The
transfer has been made trom the Oil Pool Account,
as alleged by Mr Jaswant Singh | can tell you that
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during the regime of the earlier Congress Government
from June, 1981 to 1695, there had been no transfer
trom the Qil Pool Account to the General Budget and
'whatever has been done earlier, the earlier Congress
Government certainly is not liable to be accused, for
the present price hike.

" Now, another thing | must tell you is that the
Price of petroleum products have remained constant
during the lat three or four years. The international
prices of petroleum have remained more or less
steady in the last four years. Even the price of

petroleum has decreased from $ 16 per barrel to’

$15.50 per barrel in 1994. So, International price
has remained stable and there was no need for the
earlier Congress Government to make such a hike in
the prices. That is why they had not done it. And
also keeping the interests of the common men in
mind, it was not done. Total consumption of
petroleum in this country is seventy million tonnes.
Out of seventy million tonnes, thirty million tonnes
are produced indigenously by companies such as
Oil India and Indian Oil Corporation and forty million
tonnes are imported from abroad.

Now, if the import price has not increased during
the earlier regime of the Congress Government from
1991-95, it was due to the fact that international
prices of petroleum had remained steady, rather it
had gone down slightly. The price that the country
has to pay for the indigenous products of the oil
industry produced by companies like the Qil India or
the India Ol Corporation constitutes not more than
sixty per cent of the price which we have to pay for
importing petroleum products from abroad.
:Therefore, the earlier Congress Government from
1991-95 had done nothing wrong in not increasing
the petroleum price in the way in which it has been
done by the present Government. It could have been
avoid hecause of the reason that the only increase
in the price of petroleum has occurred during the
last regime was in September, 1995 when there was
a depreciation in the value of the rupee in relation
to doffars. It was not the result of the mismanagement
as Mr. Jaswant Singh is trying to put. It as a result
of new economic policy which had been intreduced
by the earlier Government by the then Prime Minister,
Shri Narasimha Rao and the Finance Minister, Dr.
Manmohan Singh. The new economic policy has
borne fruits and resuits in all sections of the economy
and when the rupee was made freely convertible,
the rupee remained stable for almost three years
from 1993, 19984 and even after September, 1985,
That:shows the in-built strength of our economy which
has ‘been built up as a resuit of the .new economic
policy. The-rupee has not been devalued during the
last three years from 1993-95 until it came to
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September, 1995 and that too because of certain
factors which were both international and also due
to certain other extraneous factors such as the
increase in the value of dollar not only in relation to
the Indian rupee but also in relation to almost all the
other major currencies of the world. Therefore, the
depreciation in the value of thd rupee is not due to
the mismanagement of the economy during the
earlier Congress regime. It is wholly incorrect to say
so. The dollar has appreciated ‘in relation other
currencies as well. it may be that the Indian rupee
has depreciated because of certain other factors
also. For example, the speculators. The exporters
were not bringing foreign exchange to India
immediately, as a result of which the dollars were
not brought into the country although we are earning
it. There ae many other factors which the Government
had boldly taced. Within two and half months, the
situation was brought under control. Therefore, | do
not agree with the accusation of Mr. Jaswant Singh
that due to the mismanagement of the earlier
Congress Government, there was a depreciation in
the value of the rupee. But the maximum increase
due to the depreciation in the value of rupee from
September, 1985 could have been not more than
Rs. 5,000 crore. If there was a depreciation in the
value of the rupee as a result of which the petroleum
price has been increased, that is only up to 10 to 12
per cent and there was no need to increase the
price of petroleum products to about 20 to 30 per
cent. it was an uprecedented one and | do not know
whether the authorities in the present Government
have decided it without any consultation with the
major political parties. They have not consulted even
the party on whose support they are running the
present Government.

Therefore, | think, the present Governent should
have consulted their supporters who are giving them
support before taking such a decision because this
price rise will ruin our economy in a very dastardly
manner. Not only that, but also the propriety of the
introduction of this measure by the increase in the
administered price has been questioned by this
House. We also share that; and there Is an

" admonition also by the hon, Speaker that when the

Parliament is going to assemble for the Budget
Session on the 10th of July, whether it may not be
lllegal because the administered price certainly can
be decided without having a legislative measure,
but for which they have to come to the Parliament.
At the same time when the administered price is
raised, it has a highly disastrous effect on the
economy as a whole and it needs to be consuited,
and when the House was to assemble within a week
for the Session, thera was no need to take such a
drastic action towards the midnight.
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Now | want to put this question to the hon.
Minister concerned as to why this was declared at
the midnight and what is the position of the dealers
of the petroleum products. What is the position of
these dealers who are keeping their huge stocks
and who are now getting huge profits. The profit is
not being earned by the Government. but by these
dealers. There is a bumper profit for them. The price
of petroleum has been increased from 20 per cent to
30 per cent; and look at the petrol pump stations!
There are petrol pump stations and others; and they
were having huge stocks on the midnight of 2nd of
July There was no need for them to increase the
prices of these products on 2nd of July itself when
they had huge stocks with them Has the Government
taken any measures, any steps to see that at least
the old stock is sold at the old price and not at the
enhanced price? The Governmen! is now giving an
encouragement or almost an open licence to these
dealers who are having their huge stocks, to sell the
products at such a high price. It 1s injurious to the
interest of the common people as a whole. This is
the situation where the Government has to come out
with very serious steps sc that the dealers who have
their own stocks would not be allowed to sell these
products at the increased prices ..{Interruptions) Yes,
they have almost sold out That is why | am saying
this The Government is completely silent; | do not
know whethar they have encouraged these people
to have this bumper profit as a result of these
increased prices The position 1s fike this. | do not
say that there i1s no need to increase the prices at
all Undoubtedly there may be But the question s
that you have to look at the interest of the country as
a whole Could 1t not be phased out, so that the
impact of this increased prices might be felt in a
Ittie more responsive way, it | may say so? If you
inctease the price from 20 per cent 10 30 per cent,
there 15 no assurance by the Government that it will
no! be done again in the near future

also

It has been said that there s a deticit in the Ol
Pool Account In the Oif Pool Account the deficit is
fror Rs 6000 crore to Rs 7000 crore | wonder how
1t coule be calculated thal it would Increase o Rs.
11700 crore by the end of 1996-97 And for that,
was ! necessary 1o increase the price of petroleum
products 10 such a drastic height? 1 appears that
they have taken the decision without any thinking

The Finance Minister Mr Chidambaram, -1 have
great repect for his abiity and afso tor his eloguence
- announced that he will introduce certain guidelines
about the expenditure of the Governmen! so that an
order can be brought In the expenditure of the
Government The momen! he had announced these
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guidelines or was going to make an announcement,
this announcement about the price hike had come.
As a result, it was almost ironical for him to announce
that he will bring order in the Government expenditure |
in the Ministries.

The argument that is made is that if we increase
the price of the petroleum products, it will give a
damper. That will decrease the demand for the
petroleum at least for common consumption. This
argument is as delusory as possible. The demand
for petrolsum consumption for cars will not at all
decrease. We have got enough black money in this
country due to which even if the prices are incteased,
the expenditure will not be curbed or curtailed

As Mr. Jaswant Singh has pointed out - at least
on this point, | share with him my views - the
increased expenditure in the Ministries on
consumption of petrol for cars and other modes of
conveyance has not been decreased. It has not been
regu aied. It s yet 1o be seen how economy is to be
brought about in this field Certainly, the demand of
passenger frains or passenger buses cannot be
decreased The demand of the transport industry aiso,
which has to serve the common people, cannot be
decreased as a result of this price hike The result
will be that this increased price 15 to be shared mote
by the common people who have already been
suffering from the intlation It it is continuing, we are
facing very nearly a situation where the inflation will
reach the two-digit. so, the common man will be the
most affected person.

| would again request the present Government
to have their decision modified and think over 1t
because you have come into power not on your own
You have come into power with the support of the
parties who certainly will not support a change in
your attitude on the basic issues which atfect the
common people of this country

Mr Jaswant Singh said that it was corruption ot
the earlier Congress Governmaent for which the ol
price had been increased. This, | should say, 15 a
serious type of allegation It is always common for
the BJP They forgot the norms or the standards that
they had followed during the few days when they
ware unauthorisedly in power. (Inrterruptions} What
IS the standard that the BJP Government had
followed? They approved a project which they should
not have done particularly when they were facing
the No-Contidence Motion. They came into power by
not observing the norms of decency They told the
President that they would form the Government
knowing full well that they would not have any
supporn.
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17.00 hrs.

And therefore, in the few days that they were in
power, they tried to approve it. So, it does not lie in
the mouth of Shri Jaswant Singh and his political
party to speak of corruption.. (Interruptions)

MR. CHAIRMAN : Mr. Pal, you kindly speak on
the topic.

(Interruptions)

DR. DEBI PROSAD PAL : It does not lie in their
mouth to speak about corruption The Congress
Govaernment, in the earlier days, in the regime of
1991-95 had creditably discharged its obligations and
duty to the people We know how the new economic
policy has brought various measures for the
upliftment of the peopie 1n the rural areas and how
it has brought! painless measures to improve the
standard of living of the rural India Therefore. at
least, 1t is a good sign in the mouth of Mr. Jaswant
Singh He is a leader also and | know that he knows
fully well as to how he is lacing the task Therefore,
| would suggest and request the present Government
to consider and rethink their decision and whether 1t
IS possible to revise this decision !t there was a
need for an increase in petroleum prices, it could
have been done by a phased policy so that the
impact of it might not have been so seriously and
immediately felt. | would therefore, request Mr Prime
Mimister and also his colleague, the Mimister in
chatge of petroleum to rethink about the matter and
at least take the honest criticism that his supporters
are giving, look to the interest of the common people
in this country and how infiationary sprral will affect
the common people. Keeping them in mind, | would
reques! them 1o revise their decision and at least
bring down the price hike to i1s normal imit so that
the common people might not be attect by such an
increase If 1t is not possible to completely withdraw
this decision, come to the Partiament, come to the
House and after deliberations o! the House and
taking the House into confidence, you can then take
a decision

With these words, | again make an appeal and
request the Prime Minister and the Minister in charge
ot petroleum 1o revise the decision.

SHRI BASU DEB ACHARIA (Bankura) : Madam
Chairperson, we are very much consistent in our
opposition to the increase in administered prices
just before the Budget Session In the past also,
when Congress (I) Government was n power. they
also resorted to such a measure just before the
Budget Session a number of times and we opposed
to It tooth and nail And when we are supporting this
Government and when they aiso have resorted to
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these measures, our party opposed to that hike.
Iindeed, this hike is unprecedented because the hike
to the extent of 25-30 per cent really unprecedented
Over the years, Madam, when Congress (l) was in
power, they reduced the Budget to statistical exercise
Just before the Budget Session, they used to increase
the prices of not only petroleum products but also
essential commodities.

it is a tact that this year it might be by increasing
the prices of petroleum products. The burden is to
the extent of Rs B,000 crore. But in 1986 it was Rs
8,700 crores. There was a reduction by 15 per cent
and 1 came down to around Rs B,000 crore What
was the amount that was increased? During late
Rajiv Gandhi's regime the Left and other opposition
Parties boycotted the President's Address. Of course,
at that time, the strength of the BJP was only
two (Interruptions) They did not boycott the
President's Address at that time. Qur Adjournment
Motion on this issue was also admitted,

Madam. 11 i1s indeed a fact that there has been
a deficit in the Oil Pool Agcount and the deficit ts to
the extent of Rs B,000 crore Why was there any
defict? Why was that gap not bridged during this
two-and-a-half years time? Why did the Congress
Government, during these 30 months, allow this
deficit to pile up? Was it because of some popuhst
and opportunistic policies that they did not want 1o
increase the prices of the petroieum products then
in order to bridge the deficit in the Ol Pocl Account?
The United Front Govenment also, Just before the
Budget Sessiwon, should not have resoned to such a
measure Heavens would not have tfaten if this
Government would have waited for a few days and
then would have to the Parliament and placed before
it the crisis that this Government is tacing on the Ol
Pool Account

Madam, A number of times, on the floor of this
House, we gave this warning, It 1s because frequently
we used to hear sermons from the former Finance
Minister about the new economic policy, hiberatisation
and about opening up the gates of our country to the
NRls

Madam. you have seen and you would be
surprised to see. how the import of petroleum
products have increased year afler year In 1885-86
it was only 18 million tonnes and in the year 1894.
95 it was 48 million tonnes. The increase is more
than double.

SHR! MANORANJAN BHAKTA (Andaman and
Nicobar Islands) - Please also give the figures of
consumption
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SHR| BASUDEB ACHARIA : Yes, | would come to
that aspect also. What is the pattern of consumption?
The pattern of consumption is, naptha-only 5 per
cent, LPG- only 5 per cent, petrol-5 percent,
kerosene-14 per cent, diesel-48 per cent, other fuels-
15 per cent and others-8 percent.

The increase in consumption is 10 per cent per
year. Why there is such an increase in consumption?
Is it not because of the liberalisation policy being
adopted by the then Government? The present
Government has also visualised that the import of
petroleum product should be increased by not less
than 10 per cent, may be it should be increased by
12 per cent. What steps did the previous Government
take to reduce the consumption of petroleum products?
No step was taken in this ragard. Certain austerity
measures were taken for the Government employees.
Shri Biju Patnaik is here. In a Committee he made
certain recommendations in regard to the austerity
measures in the form of reducing the number of
Government employees, not increasing the pay
package of the Central Government and other Public
Sector Undertakings employees. The Government
knew that there had been deficit in the oil pool
account. It is always cross-subsidised and this deficit
has to be bridged. What step was taken to reduce
the consumption of petroleum products? No Step
was taken in this regard.

SHRI BIJU PATANAIK (Aska) : They adopted the
policy of borrowing doliars from others.

SHRI BASUDEB ACHARIA : Yes, | have very little
time at my disposal. Two more Members from my
Party have to speak. | have to allow Mr. Nirmal Kanti
Chatterjee to speak.

Because of the uttar mis-management of the
previous Government, we are placed in this position
today. They have allowed the deficit to increase. We
used to hear sermons of the former Finance Minister.
All this is the result of the new economic policy.

in the past also, while participating in the Railway
Budget discussion, | made certain suggestions as to
how we can reduce the. consumption of petroleum
products. Our import is to the extent of 45 per cent
and our indigenous production is only 55 per cent.
No step has been taken to make the country self-
sufficient. We have enough reserves of natural
wealith. Tripura has huge reserves of natural gas but
it is not being expolited. You will be surprised to
know that Bangladesh is expleting the natural
reserves available in Tripura. The Ganga basin in
the West Bengal is tuil ot natural wealith but it is
neithet properly explored nor properly exploited. No.
step has been taken to make the country seif-
sutfictent. .
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We have a number of oil companies. Is there
any scope to reduce the cost of production? There
is a scope to reduce the cost of production, You will
be surprised to know that the Chairman of a
company, | will not mention his name, stayed in a
five star hotel although he ‘had a residentiai
accommodation. You will be surprised to know the
rent that he paid for staying in that hotel.

The rent bill for one year went to the extent of
Rs. 30 lakh for accommodation only. | am refeiring
to the Chairman of not an oil company but a public
sector company. You will be surprised to
know...(Interruptions)

KUMARI MAMATA BANERJEE (Calcutta South) :
What is the name of the company?

SHR! BASUDEB ACHARIA
mention any names here.

KUMARI MAMATA BANERJEE : Madam, we have
a right to know the name.

SHR!I BASUDEB ACHARIA : There are a number
of examples. What | want to say Is that there is
scope to reduce the production costs. | made certain
suggestions.

: | do not want to

Madam, the Secretary in the Ministry of
Petroleum stated just after the hike in the prices of
petroleum products that direct increase in the
inflation will be to the extent of only 1.2 per cent, but
he refused to speak about the indiract increase in
the inflation following the price hike. There has
already been a cascading effect. Whenever the prices
of petroleum products are increased, they affect all
aspects of life like agriculture, industry, domestic
sector, transport etc.

Railways used to haul 70 per cent of the goods
as well as the passenger traffic in 1951-52. Now the
situation is just the reverse. Road transport is now
carring 70 per cent of the traffic and Rajlways are
carrying only 30 per cent. While rail transport is
cheaper than the road transport the later is carrying
70 per cent of the tratfic. if Railways can share the
bulk of the traffic, the consumption of petroleum
products could be reduced because rail transport is
much cheaper than the road transport. We have to
ponder over these questions. How to reduce the
consumption? How to make the country self-
sufficient? How to increase the indigenous
production? How can our oil companies be run more
efficiently and how can their production costs be
reduced? This is the subject...(interruptions)

SHRI-MADHUKAR SARPOTDAR (Mumbal North-
West) . What is the remedy? How to reduce - the
prices? .- S : A .



217 Steap pre-Budget hike in

SHRI BASUDEB ACHARIA : The remedy is to
manage them efficiently. Managing the economy
efficiently is the remedy. In our country there are 20
cotporate houses which are not paying a single paisa
as tax. There are a number of corporate houses
which are evading thousands of crores ot rupees of
tax by exploiting the provisions of the law.

[Translation]
AN HON'BLE MEMBER : Who is shielding them?

SHRI BASUDEB ACHARIA You are shielding
them

[English]

There are alternative ways We have suggested
that alternative ways should be found out without
shifting the burden on to the common man For
whose benelit is it? Today the common man has to
bear the burden of this price hike for the benetit of
mate 10 or 15 per cent of the population Why should
the common man. the poot man, the worker the
nmiddle class employee. bear this burden for the
benetit of 10 or 15 per cent of people?

We will have to realise that (Interruptions) We
not support you but we will support interrupltions)

When our Chiet Minister took up this matter
forcetully 1n the Steering Committee, the hike in the
ptice o! diesel was reduced by 15 per cent.

The Secretary in the Ministry of Petroleum has
stateu that LPG s being used by the better off
persons That s not the fact Now the lower Middle
ﬁ; aes people are also using LPG because of the
rice of coal and because Cengress Government
had dereguiated the price of coeal Madam
Chairperson, you might be knowing hew. in the last
year the price of coal was in creased tn your area,
in_yout constituency (/nterruptions)

KUMARI MAMATA BANERJEE in  your
constituency also (Interruptions!

SHRI BASUDEB ACHARIA In my constituency,
thete are only four or tive coilieres

The lower middie income people are also using
LPG By this 30 pet cent increase, all the poot people
ate affected | request the hon Pume Minister to
definitely consider and take steps to reduce the prices
! LPG. petrol and also diesel | would also request
e hon Prnime Minister to tty to find out
alternative ways and means and not to puisue the
path. the principle. which was puisued by the
previous Government bhecause this United Front
Government s for alternative governance,
ttansparency, accountabihly 1o the people and
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accountability to Parliament, So, | request the hon
Prime Minister to delinitely consider our request in
this regard The United Front Government will realise
the sufterings of the common people, middie class
people, tarmers and the industrial workers. It will try
to reduce the hike in the price of petroleum products
and try to find out alternative ways and means to
bridge the gap, to bridge the deficit it will try tc
make the oil companies more efficient and also try
10 reduce the consumption of petroleum products by
adopting austerity measures and also by making the
country self-sulficient towards the production of
petroleum ptoducts

SHRI C NARAYANA SWAMY (Bangalore North;
Madam Chatrperson, the nise in the admistered prices
of petroleum products i1n the country has given rise
to a lot of discussion both inside and outside
Parliament The people are really unhappy that
cartain commodities which were avallable at a ptice
fixed by the Government earlier have to face the
increase in the prices of administered prices in fact
this question is being raised for the past two days n
the House but the matter of increase in the
administered prices in petroieum products, especially
the prices of LPG diese!l and pelrol are being
discussed

The Un:ted Front Government which came 1¢
power with the support of triendly parties. supporting
the Government from inside and outside. wher 1t
assumed office, had to face the unenviable position of
the deficit in the Oil Pool Account, imbalance In the
O1l Pool Account This deticit in the O Pool Account
had been raising tor the past four years for vanous
reasons, the main reason being as several of ou’
colleague have alteady mentioned, devaluation of
the rupee. appteciation of the value of the dollar vis-
a-vis the rupee and above all iIncreased consumption
of petroleum products within the country The tctal
import bill of crude and petroleum, both impotted
into the country, has been about 20 per cent of the
export earnings of the country which is of a great
concern for the country ntself,

in fact. at this juncture, | take this opportunity to
congratutate and compliment the United Front
Goveinment tor recently increasing the subsidy or
fertiisers and coming to the rescue of the tarmers ¢t
this country, who were because of the cost increase
In the price of fertihsers facing great hardships ana
as a result ot the increased prices earirer the put
of tertiisers in agiiculture nad been gradually gong
down thus adversely aftecting the agnculturay
production in the country | am a tarmet myse!t and
| know because | have personal experience how the
nse in prices of feriisers in the counliy resultea in
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the decreased use of fertilisers. More than that, there
was an imbalance in the use of fertilisers like NPK
and now the Government has come forward and has
already affected increases in subsidies as a result
of which the prices of fertilizers have fallen by about
tour to one hundred per cent per bag of 50 Kg of
tertiliser

Now. why | am linking this to this 15, in the crude
and petroleum products we use in the country there
is a component of naphtha which goes into the
production ot fertilisers. Naphtha is also being
subsidised now.

Now. what we are speaking in terms ot subsidy
as a result of rise in the administered prices is that
the subsidy on naphtha that goes into the production
of fertilisers is also a point to be considered. | am
happy that in spite of adverse oil pool balance and
increasing deficit, the United Front Government has
not touched the price of domestic kerosene which is
being used by the masses all over the country and
the distribution of which. | feel, has to be streamlined
further. That 1s a different question altogether We
learn from the records of the Government that even
earhier to the hike the Government have been
subsidising LPG users to the extent of nearly Rs.69
to Rs 70 a cylinder | am not saying that the
Government should have increased the price of LPG
As our friend also mentioned, LPG 1s now being
used not only by the upper class people but also by
the middle class people. We also know that there
have been registration for supply of LPG pending for
four to five years and even six years and there has
not been an uniform effort to cater to the demand of
LPG users in the country

Now, about this increase in the petroleum
especially diesel, | want to say that it was onginally
30 per cent when it was announced on the night of
2nd July It would definitely have affected various
sections directly or indirectly It would have directly
atfected the cost of transportation—be 1t surface
transport or otherwise Even agricultunists who use
diesel for vanous purposes like tractors or for the
generator sets-which are used now In view of power
shortage in the country—are also atfected But, now,
the Government have been considering this aspect
at the instance of the supporting Parties in the United
Front and they have reduced the increase in price by
50 per cent and brought down the hike from 30 per
cert 16 15 per cent The hike 1s limited to about one
rupee a liter on diesel

Now hon Members who are more experienced
in administration and Parliamentary democracy, have
suggested varicus means of bringing in austerity
measures and also reducing the deficit. Even after
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the revision of prices to bring about 2 balance in the
Oil Pool Account, the subsidy that the Government is
giving to benefit certain sections of the people is
being subsidised not by the budgetary allocation but
by the readjustment within the Oil Pool Account. So,,
in that event, | see that even after the revision or the
hike in administered prices of these commodities
there is still a deficit left in the Oil Pool Account.
Now, it is for the Government to devise various means
through administrative and financial measures to see
that there is no further deficit and no further
imbalance.

It has been our experience during the past yeats
that there has been considerable inflation in the
country. Maybe that about the all-round inflation | do
not go into the reason for the situation in the country
Maybe, it is salutory because of the economic
liberalisation | am not in a position to say the reason
for that., But the prices of commodities both
agricultural and Industrial or domestic, have been
on the increase for the past many years Now the
percentage of inflation may have stabilised but the
projections of the Government ate that the re-
adjustment of subsidy within the Oil Pool Account
and also increase in the price of petroleum products
will necessarily result in further increase in the price
of commodities and services. But on the extent ot
increase there 1s a dispute as to which is the
percentage that 1s going to be aftected. On the whole
it is also a fact that when there is an increase in the
price of commodities or the petroleum products. 1t
attects the Industrial sector and the agricultural sector
also. Unfortunately, in this country, pricing ot
agricultural commodities has not been scientific [t is
not based on the inputs in agriculture , :
Industrialists can fix the price of his product
depending on the inputs or the cost of production
and keeping his own margin of protit but not an
agricultural producer who is helpless. who has 1o
depend on the market conditions, irrespective of his
inputs, of the cost of producing his agricultural
product

The constituents of the U F Government and also
the parties which support from outside have
expressed their concern about this decision of the
Government and 1t I1s up to the Government and also
the supporting constitutent parties and the parties
supporting from outside, to thrash this out, and at
this juncture | can only say that the Government has
not touched the price of kerosene and has reduced,
the increase in the price of diesel and has recently
increased the fertihser subsidy so as to enable the
farmers to purchase fertilisers at reduced prices

Complimenting the Government for this, | thank
you Madam for giving me this opportunity.
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[Translation]

SHRI GEORGE FERNANDES (Nalanda) : Madam
Chairperson, the increase in the prices ot petroleum
_products was not unexpected. There might have been
some difference of opinion as to how much increase
should be there but | had heard about this increase
in prices in June 1984 itself when the Secretary to
the Petroleum Ministry gave his statemen{ before the
standing committee on petroleum | would like to
read out some lines from that official statement given
by the Secretary as evidence.

{English!

Oil prices are nising and are hkely to go
upto no less than 20 per cent per barral.
It 1t continues to be so il Decemeber.
we will be forced to increase the price
There 15 no doubt about it It is not a
secret”

[Translation]

Therefore, first of all, | am raising this 1ssue here
because Dr Pal has just now dellvered a long speech
and said that how It happened so suddenly. he was
not able 1o understand that It s an untortunate step
In June 1994, Shri Narasimha Rao was leading the
Cabinet He knew that his Government had to
Inctease ptices by Decembet at any cost. But the
prices were not increased because elections were
1o be held in near future His Government thought
that if prices wete increased, there would have been
aptoar inside and outside the House and their votes
would also decrease. That is why they have
increased the prices by 30 per cent now | would not
like 10 go into the details of this 1ssue as these were
discussed yesterday also as to how and when the
prices should have been increased | would not
speak on all those points but | would like 1o know
the views of the Government and its allies about the
yearly increase in consumption of petrol, diesel and
other petroleum products This increase was 3 § pet
cent in 1981.82 34 per cent in 1892-93, 32 per
cent 1n 1993-94 and 7 7 per cent In 1994.85 For
1895-86 though figutes are not avalable for the
whole year, but as per trend available !t is 85 per
cent All the newspapers in the country have
pubhished this announcement made by you but it Is
not known as to how much amount you are spending
from pubiic money You have said-

[Enqglish)

“The demand incieased by 11 per centn
1995-96 and diesel inctease alone was
15 per cent”
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[Translation)

Why the prices have been increased? The
Government shouid give reply in this regard as many
aspects arg associated with it. When | said that this
increase was not unexpected then you referred o
your economic policy. One Member of the forme:
Government which is now the supporting party 1o the
present Government said that their economic policy
had been very progressive. The Prime Minister has
made a promise to the former Prime Minister and the
leader of the supporting Congress Pary that nis
Government would continue to follow their policies
and both the leaders utlered almost same words
before the people These new economic policies have
led to the icp-sides development in the country

I feel sorry that Dr Pal is not present at tne
moment He s a very wise and educated person He
has special understanding about economic atfairs
He said tha! he had brought about a iot of change
n the cBuntry as a result of which poor people were
feeling relie! 1o the great extent | have just now
heard these words from him

| have some k-owledge and exampies of {he
latest report of the Nationai Councii for Appiied
Economic Research As per the said repcrt the tcta:
development made 10 India 1s limited 1o only six law®
families You have made them so rich that they can
be placed counted amongst the rch peopie of tre
world

Today. the manufacturing of cars which cost 2%
lakh 10 50 lakh has been started in India These cars
consume a lot of diesel and pelrol and regquire
several accessories

Now, Teico has started manufacturing Mercezes
Benz which is being sold for Rs. 25 lakh and the
persons who are interested in the custom mage
vehicie will purchase it even at the cost of Rs 50
lakh You are importing vehicles from abroad You
have withdrawn all restrictions and have allowea
tmport of cars giving six Kilometre per litre milage
You are giving a speech here You are delivering a
speech here as a very humble farmer but you are
allowing those policies 1o continue which weare
mnitiated five year ago As a result of these policies
the consumption of petrol. diese! and other petroleum
products has increased from 3 2% 10 11% this vea!
How poor people have benefited by 1t | would iike
to ask I!f you say that they benefiled by these policies
than | would like to read out some lines o the repont
of National Council for Applied Economic Research
It has conducted a survey of the consumers in indra

(English]

“Qut of the total number of househoids o
157 mithon 320 thousand, those i the
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income category up o Rs. 20,000 per
annum is 90 million 540 thousand. That
works to 56 per cent’”

[Transiation]

If the income of a family is upto Rs. 20,000 it
means that it also includes the persons having
income of Rs. 10,000, 5000 and even Rs. 1000. But
Madam, if the income is Rs. 20000 it means that it
amounts to Rs. 10 per parson per day.. (/nterruptions)
Do not say anything about the MP’s income of Rs.
1500. Let us not talk about MP. We all are well
aware about the condition of an M.P.. (Interruptions)

KUMARI MAMATA BANERJEE : Please tell about
their cendition,

SHRI GEORGE FERNANDES : MP is not facing
that problem We should not make mockery of the
poor people by placing MPs in their class.

DR ASIM BALA (Navadwip) : You are making
mockery of them

SHRI GEORGE FERNANDES : No. we ate not
making fun of them, rather you are doing so The
preblem s that we continue o take some problems
very hghtly India's poor, his problems. helplessness
and his neglect will be a matter of discussion only.
Leaders belonging to the humble tarmer's families
will make tall claims in their speeches that they are
for the poor people but they will work for the
aitluents Today whatever you are doing I1s only for
the upper class of the country because, the number
ot persons earning Rs. 10 a day in India

interruptions)

OR ASIM BALA How many poor people travel
in the car? Do they use petrol? Perhaps you have no
idea about their income. you co not know
calculation fInterruptions)

SHRi GEORGE FERNANDES : Mr. Speaker, Sir,
I 2m feeling uneasy on the price rise resorted to by
these people and raising my voice against it.
Whatever social structure you are having today is a
process of exploiting the poor peopie to facilitate
everything to rnich people for their luxury.

n this process the poor is being exploited
because you need a large amount of ol for your
vericle Earlier. a vehicle was giving 14 kilometer
per lure milage not it is going to give only Four
Kiometers, because for the comfort of rich people
you have started manufactuning new vehicles In
coliaboration with foreign companies And for that
you are expioiting the poor

It has been claimed by various Governments that
they have raised the standard of a large number of
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people living below the poverty line and now only
20 percent people are living below the povenrty line.
As per the report of NCAER, 56 percent people of
the country are earning Rs. 10 per day or even less
then that and are living In a standard of equal to fout
cups of tea available at Railway Piatform. This means
28 percent of the total population of the country are
living with a daily earning ot Rs. five or even less
then that.

AN HON'BLE MEMBER
advocating for?

SHRI GEORGE FERNANDES ' We are advocating
for those whom you cannot and wifl never take care.
Therefore, we would like that what you are speaking
of introducing new economic policy by raising the
price of oil, you should be ready to withdraw this
step. We are not interested in the amount ot money
in the pool. You set up pool and misiead the people
The amount in pool has to be self bailanced which
is run by the Government and it 1s immaterial whether
the money I1s kept in this pool or some other. Whether
only the pool will decide the future ot the econcnm ~
of the whole country and give a direction to the
economy of the country Therefore, please do not
mention about the Poo! you have set up The fist
thing 1s that you must withdraw it After that il you
feel liquidity crunch, it you do not get the funds you
need for the developmental programme of the
country, if you need Pocl balancing. that | can tell
you and would like to draw the attention of hon'ble
Prime Mimster in particular

Whom are you

17.54 hrs.

(Mr Speaker in the Chair)

In November, 1984 the Standing Committee
relating to the Dapartment of Petroleum. the people
running the Petrol Pumps of the country came as
witeness has given the yearly figures about the
pilferage of Petroleum, diesel and ketosene oil at
various Petroleum dumps and depots by ditferent
people at various levels from top to bottom As per
my estimates the amount comes to about Rs 10
thousand crore per year

For the last five-six months the Government ot
Maharashtra has been inquiting into the setting up
of Machhimar societies which are exempted from
excise duty on diesel. In the name of thase societies.
truck loads of diesel worth crores of rupees 1s
proceeded for Ratnagir and some other destinations
near Goa border. In this deal, the truck owners als¢
get commission and then that diesel is unioaded at
the Petrol Pumps of Mumbai. Don't you know this?
Where s your former Mmister? This evidence was
given baefore your own committee |, therafore, urge
hon'ble Prime Minister that he should ask for the
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November, 1994 proceedings of the Standing
Committee of the Department of Petroleum and go
through the statements made by the’ witnesses in
that Committee.

Please go through those proceedings and if you
want to do something then visit from Mumbai to
Gujarat. Criminals in Gujarat have threatened to kill
a minister. And a minister, of the former Government
in Delhi had given orders on telephone for release
of such persons who were arrested in this connection.
We had raised this matter last time in the House.
This is not the first time that we have raised this
issue. But this is a matter in which Rs. two crore
contract was made to eliminate a Minister. In Gujarat
a sabotage was made in the pipelines which carries
crude oil upto refinery. A few small calendastine
refineries have been set up in Gujarat where there
are arrangements for refining crude oil. According to
my estimate Rs. 500 crores to Rs. 1000 crores in
Gujarat is being looted in such a way and no one
will inquire about it. Today Dr. Debi Prosad Pal has
spoken extensively. Since you have to implement
their policies, he has stated that they are supporting
you because they want you to shield their misdeeds
and likewise they will help you in doing so. At the
same time they also say that they are supporting
you will continue doing so until they themselves are
not prepared to contest the election. The day they
are ready for elections, they will dethrone you. But,
that is your concern. But their style of functioning
due to which you have to follow there methods and
it you havd courage to forgive their misdeeds in the
State of Gujarat, Maharashtra and other states where
there are refineries and pipe lines have been laid
and where there are also arrangements for storage
of petroi'and from where the pilferage of petrol takes
place in which offers from top to bottom are involived.
We also know and | would like to tell you that the
people who came as a witness have to leave their
homes altogether for six months. Not a “single word
has been mentioned in the report but information
about the persons who have given of their witness,
was supplied to these hoodlums and hitmen as such
and such person has given his witness at such and
such place. They were informed on telephone and
were made to laave their Homes. | am telling all this
with my own experience. I, therefore, urge the
Government to withdraw this increase and made
arrangements to stop this ioot. My friend Mr. Jaswant
Singh has aiso spoken on the igsue of afl to some
extent without mentioning anybody's name. But | am
mentioning 'the name of Panna-Mukta and also the
people refated to Panna-Mukta. | do not know who
is the ‘Petroleum Minister at present perhaps, the
Prime Minister himself is holding this postfotio. If Mr.
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Baalu is the Minister then | must say that regarding
this issue of Mukta-Panna the Ministry of Petroleum
and officers are also expressing their views. You
have just now assumed the charge but, this issue is
not very old. It is a recent matter only and you can
talk to the type of Government that is there, and
with the support and blessings of these people the
officers are having a gala time. They say that they
do not have funds. Where almost entire work in
regard to exploration with heavy investments has
been completed and only oil is to be extracted. Now,
this work is being entrusted to Mukta-Panna. But, we
do not have funds for this. So a foreign company
videcon it can be Indian for a foreign company. The
other one is the Reliance.

18.00 hrs.

Mr. Speaker, Sir, you may not be aware that this
is a very famous company. Sir, one thousand and
twenty eight crores of rupees have been spent on
Mukta-Panna and Rs. One thousand and twenty
eight crores have been written off.

[English]

‘MR. SPEAKER : | will take just one second. It is
now six of the Clock. Can we extend the time?

SOME HON. MEMBERS : We can continue it
tomorrow...(Interruptions)

MR. SPEAKER : Please listen to me first. | will
go by the decision of the House. Tomorrow is the
Private Members' day. The Resolution on Jammu
and Kashmir has to be passed tomorrow because it
has to go the Rajya Sabha on Monday. So, tomorrow
we will not have time for this. On Monday, the Prime
Minister will have to reply to the debate in the Rajya
Sabha and here also. Further, there are a large
number of speakers to speak. | want to accommodate
as many Members as possible. If the House agrees,
perhaps, today we can extend the time of the House
by one hour and then on Monday, maybe, the
Government can reply...(Interruptions)

MR. SPEAKER : All right. So, the House will sit
up to seven of the Clock.

(Interruptions)
MR. SPEAKER : Time is very precious.
{Interruptions)

{Translation]

SHRI GEORGE FERNANDES : Mr. Speaker, Sir,
{ was telling that on this Mukta Panna schems Rs.
one thousand and twenty eight crores have been
spent so far. The stand of the Government and the
stand of the officers ot your Ministry Is that this money
which has been spent will not be added to their
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expenditure. Whatever profit they want to make and
the oil they want to extract and the way they want to
make, it these companies have been told that if the
amount already spent is added to your expenditure
then it will be very difficult to do all that. It means
your profit will go down. So we will show this amount
in the Government account. Now which account in

this? This account is of the officials of Ministry of

Finance. The tax collected from the public goes in
Government account. It is a fact that large capitalist
companies in India are getting benefits whereas the
poor are paying the tax. The poor are cultivating
their fields. After that you ask them to produce crops.
Then you say, become rich and make money. This is
the way of these people. There is a oil pool. Is this
meant for this work only? Oil pool is required for
increasing income or Videcon.

Mr. Speaker, Sir, we want to request the Hon'ble
Prime Minister again. We feel happy that you have
charged your role. You had gone to Lucknow on 3rd
of July, and when compelled by journalists and other
people, you spoke very forcefully, as it is often with
you, that “there is no question of revising the price
hike." You came back after speaking in Lucknow and
people within the party and United Front put pressure
on you, then you reduced the price of diesel by 15%
but it is not sufficient. The increase by 15% on diesel,
30% on petrol and 30% on L.P.G., will not work.
We are not ready to accept it. It is your people only,
who are raising the voice against this price hike in
the country. ‘Karnataka a Band' is to be organised
on 15th. Who is doing this? | do not think BJP given
a call on this issue. Who has called on this ‘Band’
on 15th? Whether it is C.P.1., C.PI. (M),
C.1.T.U....(Interruptions) or A,L.TU.C. You are talking
of Karnataka. {f my memory goes okay, it is the
Karnantaka Pradesh Congress which is the supporter
of the Government. The Government supporters are
agltating against this in the country. They are
resorting to strike. You should think over the loss
occuring due to this. There was a talk of launching
agitation in Bengal, | do not know how far it has
arrived. Perhaps marxist party got scared of Mamata
Banerjee that if she is included in it then problem
will mount up...(Interruptions)

KUMARI MAMATA BANERJEE : A young man of
our party has been arrested...(Interruptions) Give me
opportunlty to speak, why are you speaklng'?

(Interruprlons)

SHRI GEORGE FERNANDES : Your youths are
being arrested and yet you are giving support to this
Government. | could telt you about the tussie between
them and the Government. It is because they did not
want to accept Adjournment Motion, they were not
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agreed on the Motion under 184. Their problem was
that if Marxists and Congress members get united
and vote in favour of this Government then they
cannot remain without their coalition Government in
West Bengal. This was the problem in their ming.

[English]

KUMARI MAMATA BANERJEE : | am on a point
of order. Shri Gorge Fernandes should know that |
personally had given a notice for Adjournment under
rule §6.

SHRI GEORGE FERNANDES : | am supporting
you. | am supporting your position. | am defending
your position. All that | am saying Is that the real
problem was posed by the Congress Party and the
Marxist. The only problem that Congress Party felt
was that it could be compelled to form a coalition
with the Jyoti Basu Government as both of you talk
of same position and are supporting parties here on
the issue of price rise.

[Translation]

Mr. Speaker, Sir, while concluding my speech, |
would like to request to the Government to withdraw
it immediately. Steps should be taken right now to
investigate the cases of loot and corruption and
bribing. The senior officials should be posted at
various places. They will have to take the
responsibility to save the life of those people who
are giving informations in this regard. The system for
offering contracts to the domestic and foreign
capitalists should be stopped. | would like to request
for a special demand that the oil exploration work
shouid be carried out at the maximum extent in
Bengal Poorvaanchal and the Bay of Bengal. | do
not know at to why this work is not being carried out,
otherwise today's reserve will not be available after
15-20 years. When the Government has got
opportunity for this, it shouid be taken up.

Mr. Speaker, Sir, | strongly oppose this price hike.
I would also like to say that it this price-hike is fot
taken back, then this tussie is not going to remain
restricted to this House rather it will spili over to the
streets and the entire national as well. | conclude
my speech by giving this warning.

[English]

SHRI SURESH PRABHU (Rajapur) : Our country
got political freedom at midnight. We were very
happy. We thought, now. we have our own
Government which is going to look after our own
interest but we .lost our economic tfreedom .on that
fatetul night when 30 per cent increase In oil price
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has taken away economic freedom of our people.
There has been tremendous cut in the family budget
of so many common péople Unfortunately, some of
the hon. Members are not sensitive to these realistic.
and that is why, they are saying, how the increase
in the kerosene price, how the increase in the
petroleum products is going to atfect the common
man. Now the increase in the vegetable prices alone,
as reported in today's newspapers, it is testimony to
the fact that persons who are really paying for it are
non other than the common people.

This increase was very shocking for the simple
reason that the farmers, the labourers and the toiling
masses were feeling that no such rise could ever
take place because the protectors of their interests
are now in the Government. They always thought
that those who have so fare been really taking away
their rights are now out of power and now the
common men's protectors are governing the country
and hence no such price rise could ever take place.
But | am really surprised that such a price rise has
never ever in the history of India really taken place
at one stroke.

Sir, this sum of Rs. 10,000 crore rise is probably
Rs. 4,000 crore more than the Annua! Budget, the
Annual Plan of the Maharashtra State, which is
supposed to be one of the most prosperous States
in the country. Such rise can take place even without
the sanction of Parliament, is something which is
really amazing. About this we have already spoken
yesterday and | would not repeat that point once
more. The cascading effect of this is already there
not only at the market place everywhere. Probably
no sector is now away from this cascading effect.
And | really feel that this rise has to be immediately
withdrawn forthwith.

One of the hon. Members from the Congress
Party, Dr. Pal has said that he is really interested to
make sure that this Government does not fall,
Probably, such a burden of protecting the
Government does not lie on our shoulders and that
is why, | would like to demand that whether the
Government falls or not, the prices must really fall
with immediate effect. i

We have been told that the international prices
have got some bearing on the domestic prices of
petroleum products. We have also been told that
particularly in the early Ninties the international crude
oil prices had been falling. If there is a rise in
international prices, which takes. place in domestic
price, why was it not reduced when the international
oil prices were falling? Why the domestic prices were
always kept, it-not more, at the.same price when the
international oif prices were falling, is something
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which needs to be explained. This mystery about the
Oil Pool Account also needs to be explained to
Parliament in full detail.

We have always been told that there are several
measures being taken to reduce the deficit in the Oil
Pool Account. One of the measures is to bring about
more efficiency in the oll purchases. We have always
been saying about this. There have been instances
which have been quoted. Even in the Consutiative
Select Committee of the Petroleum Ministry there
have been instances where we have purchased
petroleum products and crude oil at probably more
price than what was prevailing in the market and
probably the purchasing policy was not in
consonance with what should have been done for
the sake of any person who was keeping the national
interest at heart.

We are also surprised for the simple reason that
when the previous Congress Government fall, there
was already a deficit close to Rs. 6,000 crore in the
Oil Pool Account. We were told that with no secret
understanding between the parties which are
supporting the present United Front Government,
probably, we were knowing that they wouid also make
it public the secret as to how to keep the Oii Poo!
Account in low deficit and at the same time not to
increase the prices. Probably, this understanding has
not reached the present Government, as a result of
which they were forced to increase the prices. | wouid
request the Congress now to pass on this know-how
to the present Government so that probably they can
roil back the prices to their old level.

We have also been told by the Petroleum
Secretary, when he announced this price rise, as to
what is the aim of raising the prices. The so called
proclaimed objective of bringing about this rise is . to
discourage the consumption of these item which is
putting severe strain on the nation's precious foreign
exchange reserves. If this is the proclaimed objective,
this is not the way in which it should have been
done. Probably, it should have been done by
reducing the use of the petroleum products in the
country, for which no measure has so far been
announced.

We would like to know from the Government as
to how much bill of the total petroleum products is
borne by the Government itself and how many
vehicles of the Government really pay for this
additional expenditure which the common man has
to bear, and what measures the Government is
initiating to reduce these prices.

Each barrel of all that we import is not
necessarily at international prices. The evidence has
been given betore the Consuitative Committee of
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the Ministry. We aiso have the right to know, what is
the cost per barrel of crude oil produced in the
country through the oil exploration programmes of
the Government. We feel that we really have to have
a national policy on this because the day Is not far off.

18.15 hrs.
(Shri Nitish Kumar in the Chair)

Today we are paying, as my friend said, almost
20 percent hike. | really feel it is much more than
that. Of the total foreign exchange earnings out of
exports, almost close to 30 percent goes into paying
for these products through imports. Unless we really
devise a policy, may be the day is not far off when

our domestic reserves of oil would be dried away.

and at the same time we may not have enough
money to pay for this. There is really a need to bring
about some sort of a policy to find out how this
consumption can be reduced. For that there is no
need to burden the common man with this high rise.
The people who are really going to pay for it are the
farmers, the poor labourers, the toiling masses whose
interest is supposed to be protected by this sovereign
House. | am sure, the Government will pay heed to
this demand and would definitely bring about a
reduction in the prices.

This Government in its Common Minimum
Programme has said that only the interest of the
common man will be protected. Probably there could
not have been a better way of saying that we really
do not care for you. But there are very iliustrious
people sitting in the Congress Party as well as in
the Left Parties who are supporting the Government
from outside. They will definitely prevail upon this
Government because if there views are not heeded,
| am sure, they will certainly like to suggest other
ways.

SHRI BiJU PATNAIK (Cuttack) : Mr. Chairman
Sir, | have been listening very carefully to all kinds
of momentous speaches by Shri Jaswant Singh, Shri
George Fernandes and the rest. What | got from
them was certain figures regarding various sections
of this oil, whether it is the oil bill or whether it is
something else. What | want this House to realise is,
how is it that in our times - 20 years back - we were
buying the Birla cars only for Rs. 15,000 and how
now everybody is buying. it at Rs. 3 lakh. Where from
do they get that money? The fifteen-thousand-
wallahs have become three-lakh-wallahs. The number
of cars nave been going up by leaps and bounds.
Who buys them - poor man,

[Translation]

For whom we care we pleading.
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[English]

The number of cars are going up, the
consumption is also gong up. To cap it all, Tatas
have now started producing cars which will cost Rs,
20 to Rs. 25 lakh and there is a queue for buying
them also. They run only five kilometers a litre. That
will also increase the consumption.

Four years back when | was in the NDC a
Committee was formed by NDC with me ‘as the
Chairman, the present Reserve Bank Governor as
the Member-Secretary and some Chief Ministers as
members. After a lot of deliberations we decided on
how to cut Government expenses. Various proposals
were given by us. One of them was, just for a testing,
whether the Government servant's dearness
allowance can be deferred, only deferred, by one
year. There were many other proposals - what the
Prime Minister's staff contingent should be, what will
be that or Ministers, Members of Parliament and so
on. This was one. You will be surprised, the day we
pronounced this, the next day the than Government
gave them the full amount of DA.

Today, the dearness allowance for Government
servants is one hundred and twenty-five percent and
if you allow here another Pay Commission, it will
cost Rs. 5,000 crore. What is this Rs. 10,000 crore
they are trying to mop up here? Now, If cars are
bought by people who can attord them, they can
surely pay another twenty percent or thirty percent
increase in petrol cost. Do you realize that the
petroleum consumption has gone up after this?

Sir, | am amazed at this talk of poor man. The
poor man is nowhere in the picture, for two wheelers
and three wheelers are used by few people
...{Interruptions)

SHRI KARIA MUNDA (Khunti) : What ébout the
buses? The poor people are travelling by the buses.
...(/nterruptions)

[Translation]

SHRI BIJU PATNAIK : We are not taiking about
them. We are talking about the car owner. Please
doner leave me an this comment.

ONE HON. MEMBER : You get leaved?

SHRI BIJU PATNAIK : ] do not get leaved but the
fact in that some talks of poor peopie and forms and
some others talk of things.

{English]

4 ﬂﬂy poncent to sixty peﬂ:em of our pwph are
below the povaerty line, .
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[Translation]

We are talking? Petro! Prices like does not make
any differse for them who own a motorcar of Rs. 3
lakh. He will purchase a new car for his use. This
not mean anything for him

[English]

In the Austerity Committee, we only wanted to
defer the D.A. 1o the Government officers by one
year to see what would be the price index of
vegetables, fish and things like that in the market
Before we studied that, the Government allowed the
D.A to come up Immediately, the prices went up.
The D A has got no bearing on the convenience of
the ofticers who get it or whoever gets it The moment
you get a DA, that ts a surplus in your hands
and immed:ately the prices go up in the ¢ountry This
15 the tule This s the rule cf business.

(nterruptions)

[Translation]

! say that the Government has to go for saving
Let me know why the Government i1s spending rupees
one thousand crore, through a scheme on us sitting
here and the other House. Rajya Sabha? Every
membet is getting rupees one crore We are taking
it for doing this work and that work For whem« |
want that please abolish the scheme of one thousand
crore rupees (Interruptions)

SHRI RAJENDRA AGNIHOTRI We are ready for
this  You please withdraw the domestic
- tax  (Interruptions)

SHR! DATTA MEGHE (RAMTEK) Rs One crore
15 given for doing work This 1s not given otherwise

SHRI BIUU PATNAIK The work will be done by
the Government .(Interruptions)

MR CHAIRMAN This 1s his opinion When you
ge! turn to speak, you may express your concern
pnterruplions)

SHRi BIJU PATNAIK  They are supporting my
point Please tell me as to why we get 20 free ai
travel for travelling all over the countly We do not
fee! ashamed? (interruptions)

AN HON MEMBER What s the Parliament for?
* You may close it down

SHR! BIJU PATNAIK  Membets of Parhament
can travel by frain interruntn' s

SHRI RAJENDRA AGNIHOTRI You may go
fo1 reduction to any extent. tut pring down the
prices
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[English]

SHRI BIJU PATNAIK - | was suggesting that we
must practise before we preach. We cannot live hke
lords.

[Translation]

SHRI RAJENDRA AGNIHOTRI
Motion . .(Interruptions)

You bring a

SHR! BlJU PATNAIK ~ The position is tha!
Members of Parllament can stay in a five-star hote!
until we get accommodations (/nterruptions)

{English]

You never stay | never stay but other Members
of Parhament do stay and thousands of rupees are
spent

{Translation]

If any M P Stays in a Five-star hotel, then he
spends one thousand rupees during the day and
this goes on (Interruptions) | do stay in Onssa
Bhawan .(Interruptions} and my bill for the whcie
day 1s Rs 35 only (Interruptions) Please listen tc
me. (Inlerruptions) | got amazed when hon'ble Prime
Minister reduced the price of diesel by 15%, | though!
he did it in desperation (Interruptions; Its price
should go up and why not its price should go up
When a person can purchase a car at the cost ¢!
Rs 3 takh. why can he not pay the price of
petrol what 1s this? Here middle class has been
referred 1o, but big businessmen are purchasing
cars (Interruptions) it the prices of LPG has been
increased then what is the problem (interruptions.

MR CHAIRMAN
iooking fowards me

Biju Babu please speak

SHRI BiJU PATNAIK 1 am coming to this poirt
[ am not cuiting any joke | talking of the poor Le®
us ourseives live like the poor for a while

[English]

| have even advised the Prime Ministe:

{Translation)

Today. when | look towards the Prime Ministe' s
tesidence. | tine only security cars all around the
resigence | have seen Paandit Nertu as well He
had no peon and no guard a! his residence The
Home Minister Sardar Patel used to stay » front of
his house He too had no car, servant and no guarc
But today, difterent sorts of taciities ate required ‘o
every person and this has become his status symbo:
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About 50 vehicles are parked in front of the residence
of the Prime Minister. Different types of security
guards like Black cat, Red cat, white cat and others
are seen there on duty.

| think that the Prime Minister should also live
like Pandit jee.

[English]

It was not so in Lal Bahdur's time. It was not so
in Miratji's time. What happened now. Why all those
expensis? Now, reduce it. If you have the carage,
go back to Panditji's status.

[Translation]

You will be surprised to know that one day |
came after watching a movie at revoli...(Interruptions)

{English]

| went to Panditji's house. He having dinner, His
private secretary Mr. Mathai was there.

‘[Translation]

Mathal was his private secretary who was sitting
there. He said to me that | should have gone to
cinema hall to watch movie as he had already
watched that movie.

[English]

It is about the story of, League of Nations burying
an atom bomb 200 miles beneath. It is very exciding
film. | think you will like it, He said, yes :

[Translation]

He got ready and asked Mathai to send for car.
Mathai went out and told on returning that driver had
already been given leave by him. Then he asked to
send for any other car.

[English]
There was only one car...... (Interruptions)
{Translation]

Please listen to me what happened then. | said,
Sir we could send for a taxi - and then he asked
Mathai to send for a ‘taxi.

[English]

Mathai, myself and Pantji went in a taxi to Rivoll
and saw the picture.

{Transliation] v
At that time, such was the position,
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{English]

If the greatest Prime Minister that india ever had
can do that, why cannot we try tighten of our things?
if my Prime Minister goes in an omnibusiong with his
guards to his oftice, will he not cut down the
expenses. If the expenses are cut like this, then
there is no need to raise the prices.

When you have everything, cut the expenses.
Therefore, expenses have to be cut down. What is
this money for?

[Translation]

Those 5-10 thousand crores are taken.

[English]

What are these moneys for? it is to meet certain
deficits.

[Translation]

~ If this Government deficit is reduced by all means,
but on the other hand Ministers of your Cabinet go
to foreign countries with a convoy of 20 persons.

[English]
Why? What is this expenses for?

[Transiation]

We have our embassy, staff and all the facilities
there.

[English]

Why can a Minister not go in a mini bus to his
office and do his work? What is the problem? It will
not work. You talk of the poor man and try to be like
a poor man. | have nothing more to say. | am only
pointing out own defects. Can we, the people who
tule India, ever think in terms of poor men and deal
with them at the same level? That Is what | have to
say. :

[Translation]

SARDAR SURJIT SINGH BARNALA (sangrur) :
Mr. Chairman Sir, steep rise In the prices of petroleum
products is surprising for all.of us. No one has thought
that the prices would be Increased in this manner
when budget is likely to be presented just after eight
days. it was decided at midnight on 2nd of this month,
Several peopie could not know about it. in the
morning when { purchased petrol for my car, the
petrol pump owner charged me old rates as he was
not aware of this fact. I, myself could not know about
it. On the way | met a friend who told' me that the
prices. of petrol have been liked by 30 percent and.
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by aevening everyone came to know about it which
created resentment among people.

Punjab is badly affected by it. It is an agricultural
s’a!e and needs diesel for tractors and tubewells.
There are about 8 lakh tubewells. Punjab is a small
state which has only 2 percent agriculture area of
the country and inspite ot it tubewells are extensively
used for cultivation. We do not have enough canals
for irrigation out of these total 9 lakh tubewells mostly
run on diesel and not on electricity People install
pumping sets of 10, 7 ot 15 horsepower Recently
there has been power crisis There (s paddy sowing
season in the entire country, especially in Punjab
Paddy sowing ts going on but power i1s not available,
When we inquired to the Chairman of Elecricity Board
about 1t he told that sutficient coal 15 not supplied
to the Board and the ccal supply for cne day has
been left at both Ropar and Bhatinda power plants.
We have only two Thermal Power Plants. We, the 11
MPe from Punjab including the Members {rom BSP
75> wete with us wrote a letter to Shr: Vajpayee who
was Prime Minister on that day the 26th of May We

wicte that there would be no power in punjab trom,

the next day as 1t had supply of coal for one day
only whereas thermal power plants should
atleast have coal supply for one month in reserve
We asked the reasons for non storage and were told
that Government was not releasing funds In such a
situation the whole Punjab was depending on diese!
as only diesel tubewells were operative There was
insufticient power supply just for one or two hours
» was the situation there

New s this paddy season. the prices o! diesel
have been hiked which has created great resentment
among public The one thud tractors of the whole
country are 1n Pujab. Not only the big farmers but
smali farmers of Punjab who have 5 or 7 acres of
land use tractors for farm:ng, which obviously run on
diesel | was In the tour ot the state at that time and
knew how much resentment this price nse has created
among people | would like to tell that the whole
Punjab 1s going to protest against this price nse on
15th of this month. Dharnas would be staged in each
and every district and district headquarters in various
patts of the state

Sit these days people are of the view that this
‘3“‘ the Govelnmant has increased the prices heavily
} 30 percent and reduced them later on by 15
percent Perhaps it might have thought to reduce the
prices turther by 5 or 10 percent in case ot hue and
Cry by the public, Common man has got this
Impression about your Government today Aithough
we have protested but no one bothered for us Bul,
latet on when the workers of your party. voters as
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well as supporters raised the matter and blamed the
Government, then 15 percent of increase in the prices
of diesel was withdras But only reducing the prices
of diesel will not work.

Sir, in a developing country which I1s making
progress, there the Government should not ask
peopie to reduce the consumption of petrol and
diesel because we are passing through a stage to
which these tems would be required in much more
quantity The use of small vehicle in place of big 1s
not going to make any difference. | feef that it 15 an
absurd thinking.

Sir, the issue regarding deficit in O!l Pool was
debated here This deficit 1o the tune of Rs 6 or 8
thousand crore has no! been incurred in one day
Everyone was aware of this fact of increasing deticit
The previons Govenment ignord 1t deliberately and
tried to iImpcse its Labtlity o someone else It wouid
have been better i the prices of petrol and diesel
were raised gradually and with the same pace as
the deticit in the oil pocl account was increasing
You have got a chance and you could have done
that But the Government have hiked the prices on
the plea that the deficit 1s on the increas So ycu
decided at midnight and raised the prices ot
petrojeum products suddenly You would have earrea
Rs 700 crore by 1t Since you have reduced the
prices of diese! by 15 percent this earning would be
less No one had expected such a steep hike jus?
before the budget You decided it at mignight and
increased the prices Public came to know about 1t
next morning They were amazed and though! that
the Government has tooled them Common man does
not understand what 1s oil pool deficit and knew only
that all of a sudden prices have been increased
heavily

Si, during the debate It was also mentioned tha!
prices of ol have not been increased in the
international market In case the prices ate rased
when there i1s price hike in the international matke®
people tolerate it but as has been stated by ™y
Friends there has been recession in the internatirnat
market and prices have come down from 16 doliars
to 15 dollars As tar as | knew in the internationa:
market the prices have fallen by two dollars recently
So, prices should not have increased and remaned
constant |t s correct that we are importing a la‘ge
quantity of petrol. Even now 40 percent ol s
imported It s cheaper Thus this increase in prices
cannot be reasonable As Shti Gecrge has also
mentioned here that this money 1s spent on scme
other tems hke exiracting and exploration of oil But
later on our public sector asks foreign companies
and private dealers to take up this work as they



239 Steep pre-Budget hike in

were unable to do that. Now they are giving cantracts
to some companies in the private sector and also 16
some foreign companies to conduct the survey and
other ‘works. The same condition prevaiis in the
laying of the pipe lines. There are also charges of
corruption. A depot was set up nearby my place and
we receive Information from there that pilferage is
talking place there. instead of curbing this foot you
have increasel the prices unreasonably to the extent
that people cannot bear it. | am saying this because
the public has a feeling in their mind that this
Government is doing ali this at the instance of others.
Public knows that this Government cannot work
independently. The alliance parties are compelling
them to do so. People are guessing this. The alliance
partis have to protest against it. Kumari Mamata
Banerjee has to sit in the well of the House just to
demonstrate that they protest a lot. She has to work
hard for it and show it that the prices should not be
inrcreased. The Members from ruling party have said
that prices of kerosene oil have not been raised.
They have tried to get credit for it. But people are
scared of adulteration of kerosene oil in diesel as
tha prices of kerosene have not been raised. The
whole machinery will be ruined with the use of
adulterated oil because dealers will mix kerosene
with diesel as kerosene is cheaper.

SHRI RAM KRIPAL YADAV (Patna) : Do you want
all this?

SARDAR SURJIT SINGH BARNALA : | do not
want this. But the prices of diesel have been increase
which were not to be raised at ail. This 15 percent
increase in the prices of diesel should also be
withdrawn to benefit the small farmers. It should not
be that his precious machinery is ruined with
adulterated oil.

SHRI RAM KRIPAL YADAV : Mr. Chairman, Sir, in
comparison to the whole world the prices of diesel
are lowest in India...(Interruptions)

SARDAR SURJIT SINGH BARNALA : Increase in
the prices of petrol will have cascading effects as
the fare of trucks, transportation will also increase.
Railway budget is likely to be presented. Railways
have told that it will burden them by additional Rs.
300 crores. Thq fare of trucks, two-three wheelers
will also incremse. My friend has gone to the market
to buy toothpaste. the shopkeepar raised .its prices
by 5 paise on asking the reasons for: it he told that
it ‘was due to increase in the prices of petrol as
toothpaste Is transported by trucks. Thus the whole
economy will-be affected by this increase. it is not

anincrease of Rs. 9 or; 10 thousand crore but

- ultimately reach up to Rs. 20:25 thousand crore. it
will have wider implications, all the goods used by
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common consumer will be costlier. It will be a difficult
thing.

Sir, through you, | would Iiko to request the
Government not to raise the prices ot dlesel at least,
Diesel is used by ordinary farmers. Now mechanised
cuitivation has started in the country. This intensive
cultivation is done through diesel. Diesel cursher is
used for separating paddy. At some places people
have stopped using these instruments due to erectice
power supply which may harm the motor of these
appliances. After spending a huge amount on
machinery, they have switched over to diesel but
now this increase of 15 percent in the prices of
diese! have created problems for them and it will
‘also adversely effect the agricuiture sector. | feel
that it will lead to less production in Punjab. This
year also, our foodgrain contribution to the common
pool may go down because we will not be able to
provide the required quantity of water for irrigationi
whereas paddy needs more water. |, therefore request
the Government to either scrap this entire Increase
in the prices or atleast decrease the prices of diesel.

[English]

SHRI CHITTA BASU (Barasat) : Mr. Chairman,
Sir, while participating in the debate today, | am
quite conscious of the grave implication of the il
economy over the total national economy of our
country. | am equally conscious about the implications
of the oil economy in our quest for having a ssli-
reliant national economy. | am also equally conscious
about the responsibilities that this Government has
to bear in order to serve the people of this country.

Sir, so far as this price hike is concerned, as .
mentioned yesterday, with alj humility, | must submit
that It is {ll-advised, it is iji-timed; it is not appropriate
and it is not prudent.

Sir, additional resource mobilieation through this
method would be Rs. 12,800 crore for the full year
For the remaining nine months It would bring to the
cofters a hefty amont of Rs. 8,700 crore. It is quite
hefty. it is very steap. This will lead to certain
consequences which does not do good to the
common man of our country. Sir, production in the oil

-sector, production in the energy sector Is very much
“important and significant insofar as the self-reliant

economy of our country is concerned. if anybody
has got certain minimum. information about the oil

.- aconomy of our country he would be mnvmpd that

production s not rising. as desired. 1 have got a very
small figure. | 'would:not.go into the: yomyA roduction

.. figure, 1:-would simply quote comparative production
‘figure. in.1994-85, the ‘production was. n&nut:;:}# 26

million fonnes against 52.46 in 1993694‘
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in production is extremely marginal. One the other
hand, you will appreciate that the consumption
growth has been steap. The consumption growth is
taster than the production growth. The consumption
" rate in 1994-95 was 7.7 per cent and in 1985-96 it
is 9.5 per cent As | have studied in a short time,
average growth rate in consumption comes to be
about B8 per cent a year

Sir, ¥ the graph o! consumption icreases taster
than the graph of production, we will naturally have
to depend more on import |f we are to depend on
more and more import, it means more and more
foreign exchange expenditure As a matter of fact. In
the import of oIl we are spending about Rs 22,000
crore out of our very very rare foreign exchange
reserves It comes to about eight per cent of our
export earning Therefore, the problem will continue
and «t has to be met squarely by having an
alternative oil policy It we have got no alternative
oii policy we shall never be able to come out of this
CHAIS

Subsidy part s there Subsidy I1s more than Rs
9000 crore In the year 1485.96 and | do not exactly
know what whould be the quantum ot subsidy for the
next year Anyway, subsiay will also grow Whatever
might be the position, the whole oll policy requires
to be recas! and the whole economic pohicy requires
to be tecast it we are wiling 1o have a self-relent
economy for our country which alone can solve the
basic economic problem being faced by the people
of wur country This 1s not the ime when we should
discuss about that We hope that the caming Budget
would reflect some policy i respect o' the economic
pohcy ¢f our country

Mt Prime Minister. this steep tise will certanly
have cascading effect The Petroieum Ministry
publicty announced tha! there will be about 12 per
cent impact on the intiation rate The Railways
Miristiy has also calculated that the increases in the
diesel rates will add to about Rs 300 crore The
aviation industry has also hinted that there must be
some kind ot a cascading ettect of this price nse |t
transport becomes expensive it has got its impact
over the entite price spectrum in our country
Therelore it will have a vety great impact on the
people

The only way out is o increase the production
in this area | accuse the Congress Government of
knowing this entie thing | have got certain facts to
quote which Mr Fernandes has also referied to
I caption reads ‘Lapses unearthed in o1l exploration
ptivatisation policy . and 1l says

“The Governments policy of pnivatisalion
o! discovered oi-gas fields has been
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condemed by the Indian Audit and
Accounts Department 1n a hard hitting
report submitted fast month ft says in the
coruse of privatisation of policy undertaken
by them a particular private sector or
corporate house was give special facilities
about Panna, Mukta and Tapt fields”

That was a known reserve for our ONGC {t was
drilled by the ONGC. All the expertise was avaiable
with the ONGC The could have worked on 1t and
there would have been production But it was handed
over 10 the private company, particularly the Reliance
of India | want to conclude on time

Sir. oil exploration work started :n Wast Bengal
In the early 60s More than 500 crores of rupees
have already been spent, but no oil has been
produced so far The reason i1s the Government 1s
not sincere about achieving the goal They have
never gone tc the required depth while digging webs
Recently Dr Kingsten an American Geciogist nas
stated that there as a few areas in West Benga!
which are highly promising for hydrocarbons There
are other Soviet reports which stated that Calcutta 1s
fioating on oil and the entire West Bengal basir s
capabie of producing enough o1l for the country A
Geologist of the ONGC once made a public statement
that it all these possibilities are worked out. ind:a
will be self-sutticient in o)l production Wratever mign!
be the bas's of it. there are potentials {or increasing
the production of indigencus o1l and crude Sir, the'e
has not been much Interest taken by the erstwrile
Government in this regard They even took a position
that the ol exploration are going o be stopped in
West Bengal in certain other promising areas

Sw so tar as gas is concerned more than 7000
tonnes of gas Is being tlared away every day at
Bombay High that s true in the case of Assam fieics
also Tonnes of gas is being flared away there There
s no proper step taken by the earlier Government
Of course, the present Government had no chance
to take appropnriate action in this respect But |l expec!
them to imitiate new policy thrust in the matter ¢! o
expioration

Si. betore you ning the bell it 1s my courstesy 1o
conclude and | conclude by saying that having regard
to these tacts, having regard to the adverse atffect!s
having regard to the cascading attect on the people
In thewr daily hves. | 1equest the hon Prime Mimste:
and the Government to review the decision 1o g:ive
more reliet to the common man The Govetnmen!
has already reduced the hike in the price of diese!
by 15 per cent Price of petrol and petroleum products
merits further review In the interest of the common
people of the countty Pro-people policy 15 the basw
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stance taken by the United Front Government as is
avident trom their policy statement announced earlier.
| hope they will respect the wishes and urges of the
people | hope they will do their utmost in their limited
capacity to reduce to the price as far as possible. !
appeal to the Government to review the decision
and reduce the administered prices of oil and
petroleum products. Thank you.

(end)

MR CHAIRMAN : One minute is lefl. Mr. Ahamed,
would you like to speak today or on the next
day?

SHRI E AHAMED (Manwer) @ Su, | will start
today and continue on the next day That is the
normal practice. Once | have been called by the
Chair, | have to commence As soon as you ring the
belf | will sit for the day

MR CHAIRMAN . Now you have started
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SHR! S. BANGARAPPA (Shimoga ) : Sir, | would
like 10 know where my name stands. | have also
given my for Adjournment Motion. | have been waiting
since morning to speak.

MR. CHAIBMAN : | do not tind your name in
today’'s list.

SHR! E AHADMED : Mr. Chairman, Sir, the hike
in the administered prices ol petrol, diesel and
cooking gas has put the people 10 a lot of hardships
and difficulties.

MR. CHAIRMAN : Shri Ahamed, you can continue
your speech tomorrow Now the House stands
adjourned tll 11. AM on 12th July, 1996

19.00 hrs.

The Lok Sabha then adjourned tili Eleven of the
Clock on Friday July 12 1996/asadha 21, 1918
{Saka)



